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LOK SABHA DEBATES

LOKSABHA

Tuesday, December 17.1991/Agrahayna 
26,1913 (Saka)

The LokSabha met at Eleven of the Clock 

[U R  SPEAKER an the Gfcwj

ORAL ANSWERS TO QUETONS 

[Tiansfato j

Schemes for PoHuHon Control

*365. SHFtiRAJVEER SMGH: Wil the 
Mnistor of ENVTONMENT AND FORESTS 
be pleased to state the broad detais of the 
schemes formulated by the Government for 
containing the increasing polutian of water 
and air and the rising noise level sepa
rately?

lEng& i

THE MMISTER OF STATE M THE 
MMBTRY OF ENVRONMBIT AND FOR
ESTS (SHRI KAMAL MATH): A statement is 
laid on the Table of the House.

STATEMENT

The delate of the schemes fonnuteUxi 
by the Government for containing the in
crease in the rate of water, air and noise 
polulion in tfw county are as under

(i) Effluent end emt&sron standards

have bean prescribed under the 
[ j ivironment(Piatection)Act.1906;

(i0 Environmental guidoines have
been evolved for sling and opera-- -* * ■ m. * ...non ov Musmos,

(1) Industries have been asked to 
comply wfth consent reqwrement 
of the Stale Polution Control Boards 
to fimtt the dachage of effluents 
and emissions wHiinlhe stipulated 
standards.

(tv) The Central Government, in con-
sulaBon wfth the StateGowBmment. 
has prepared an action plan for 
pohiiing industries to meet the ef
fluent and emission standards;

(v) Fiscal noentwes are provided for 
installation of poflutton control 
equipment and also for the shffing 
of poluting industries from con
gested areas;

(vi) Network of ambient air qually and 
ambient water quaRy monitoring 
stations have been set up;

(vi) A scheme has been jnftjatedtogiVB 
assistancetoduslets of smaisrale 
industrial units for setting up com
mon effluent treatment plants;

(vS) A scheme is being implemented by 
the Central Government under the 
Centre-State co-ordinated pro- 
grammeforstrengttwningtheStEie 
Polution Control Boards and the 
Department of Environment of the 
States;
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(ix) Acoastai monitoring programme is 
being implemented by the Central 
Government in association with the 
StateGovemment of coastal states 
to assess the extent of pollution 
and to take the necessary meas
ures for its prevention;

(x) Prosecutions have been launched 
against some of the industries 
causing water and air pokrtion;

(xi) Loan facSties are made available 
for setting up and upgtedatkm of 
pulutiontreatment systems in pol
luting industries;

(xii) A special project was taken up to 
bring about improvement in the 
water quality of the Ganga under 
the Ganga Action Plan, Under this 
project schemes for construction/ 
augmentation of sewage have been 
taken up:

(xii) Standards forexhaust from auto- 
mobies have been laid down for 
the vehicles on the road;

(xiv) Pubic awareness campaigns have 
been launched about polution in 
general, including vehicuiar pollu
tion;

(xv) The Petroleum industry has been 
asked to bring down the lead con
tent h  petrol to 0.15 gms/ fitre by 
1993;

(xvi) Mass emission standards of polut-
antsforvehides have been notified 
underthe Motor Vehicles’Rules on 
September27.1989. Petrol-driven 
vehicles are meeting these stan
dards from April, 1991 whie those 
tor dfosol driven vehicles would be 
effective from Apri. 1992;

(xvi) The manufacturers have been 
asked to give a certificate to the 
effect that the exhaust from the

vehicles are witim the prescribed 
Kmits;

(xvii) Steps have been initiated to lay 
down the long term mass emission 
standards for vehicles;

(xix) A trapezium surrounding the Taj 
Mahal and Bharatpur has been 
constituted and no new polluting 
industry is alowed to be set up in 
this area. Simiar corrective meas
ures have been taken in identified 
areas;

(xx) Noise pollution has been included 
in the amended Air (Prevention & 
Control of Pollution) Act, 1987 and 
the Environment (Protection) Act, 
1987 and the Environment (Pro
tection) Act,1986. Ambient air 
quality standards in respect of noise 
for different categories of areas 
have been notified under the Air 
Act and the Environment (Protec
tion) Act. Noise standards have 
also been prescribed for automo
biles, domestic appliances and 
construction equipment to be 
adopted at the manufacturing stage;

(xxi) Codes of practice for controlling 
noise from sources other than 
industries and automobiles have 
been evolved by the Cent raf Pollu
tion Control Board;

(xxi) Restrictions placed on blowing of 
horns in the silence zones, outside 
hospitals and schools, are being 
enforced by the Delhi Traffic Po
lks. Sign Boards indicating silence 

. zones to be observed by tha 
vehides/pubHc are displayed and 
in case of any damage they are 
restored.

[Translator^

SHRI RAJVEER SINGH' Mr. Speaker, 
Sir, through you, I would Hie to submit to tha 
hon. Mmister tint I had asked a question
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about water, air and noise pollution. I re
ceived a very lengthy reply. The hon. Minis
ter has slated that in order to control water 
poflution Ganga Action Plan has been taken 
up. The Ganga is the life line of the Indians 
and the Government has taken up some 
plan to control Ganga water pollution. But 
many rivers Eke Yamuna and the Ramganga 
converge in tha ganga. These rivers pollute 
Ganga with the effluents they carry with 
them. AI the sullage from cities located 
beside Ramganga and Yam unaisdischarged 
in Ganga.

MR. SPEAKER: You are to ask a ques
tion.

SHRI RAJH^EER SINGH: The tributar
ies of Ganga cany effluents with them and 
when they converge in Ganga they pollute 
Ganga water. Has any plan been formulated 
to control water pollution of these tributar
ies?

SHRI KAMAL NATH: Mr Speaker. Sir. 
the hon. Member has said that I have given 
a very lengthy reply. I thought that my reply 
would be appreciated. So far as the tributar
ies are concerned, a Natonal River Action 
plan is being formulated and the tributaries 
of Ganga are being included in the Ganga 
Action Plan Phase-2. They will be included in 
the Eighth Five Year Plan. Some rivers are 
included in the Ganga Action Plan Phase-2 
and a National River Action Plan is being 
formulated for the rest of the rivers not in
cluded in phase-2. H has been studied.Steps 
have been taken to give priority to the most 
polluted rivers.

SHRI RAJVEER SINGH: Mr. Speaker. 
Sir, the hon. Minister has said about control
ling the water pollution of the tributaries of 
Ganga. Big factories have been installed on 
the banks of Ganga whose water is still being 
discharged into Ganga For example, the 
effluents from tannery at Kanpkur are dis
charged into Ganga. Other cities also have 
simitarfactories. Wilt the hon. Minister tell as 
to what action he has taken to check the 
effluents from being discharged into Ganga 
and why the factory-owners have not been

forbidden to do so. What action is being 
taken by the Government to prevent the 
effluents from being discharged into Ganga

SHRI KAMAL NATH: The hon. Member 
has said about Kanpur. If we have failed 
somewhere in implementing the Ganga 
Action Plan Phas»-1, it is in Kanpur areas.

Since the flow of the water of the river 
becomes very slow there, the measures 
contemplated and implemented there, could 
not be successful. So, far as the factories are 
concerned, action was taken in accordance 
with the Environment Protection Act,and the 
Water Pollution Act Some of the steps are 
being suspended, some are being initiated. 
For this purpose time was given up to 31st 
December. Now it is being examined whether 
the steps taken by them are bonafide or not

SHRI CHANDULAL CHANDRAKAR: 
Has it been adopted in principle by the 
Government thatthefactoriesthatdischarge 
effluents into rivers, may be warned or in
formed not to discharge effluents into rivers? 
At the same time, I would also like to ask 
whether any Master Plan has been prepared 
to check discharge of effluents into rivers?

SHRI KAMAL NATH; A number of plans 
have been prepared. Especially there is an 
Effluent Treatment plan for the big and the 
medium industries. The House has recently 
passed the Water Cess (Amendment) Bill in 
which there are provisions of extending fi
nancial assistance to them. There are many 
clauses in law on the basis of which stringent 
action will be taken against the industries 
that discharge effluents into rivers.

SHRI SHANKERSINH VAGHELA: The 
reply given by the hon. Minister is longer 
than the 20-Point Programme. Such a lengthy 
reply does not serve any purpose. He has 
stated in Number (Vill) that the State Pollu
tion Control Boards......

MR. SPEAKER: You have not to read it. 
Please ask the question.

SHRI SHANKERSINH VAGHELA: The
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Central Government has formulated the 
scheme, I would like to know whether the 
State Pollution Control Boards are under the 
Central Government? Moreover, he has 
given a detailed reply but the pollution has 
not decreased even by one per cent If an 
M.P. complains to you that pollution is taking 
place at a particular place, would he tike to 
take action on that? What scheme has the 
Centre formulated for States?

SHRI KAMAL NATH: I would fike to 
assure the hon. Member that if a Member of 
this House draws my attention to any par
ticular case and cite an example where the 
pollution is taking place, I would certainly 
take action on it. There is no doubt about it 
So far as the question of the hon. Member is 
concerned, I have just said that in order to 
activate the State Pollution Control Boards 
and enlarge the infrastructure, the House 
itself has passed a Bill on the basis of which 
their resources will increase further.

SHRI SHANKERSINH VAGHELA: Are 
the State Pollution Control Boards under you 
or not?

SHRI KAMAL NATH: So far as the State 
Pollution Control Boards are concerned, we 
are in constant touch with them and under 
law also these Boards are in the Concurrent 
List The Central Pollution Control Board can 
issue directives to the State Pollution Con
trol Boards.

[EngFish]

SHRI K.P.SINGH DEO: Sir, in view of 
the hon. Minister’s statement where he has 
taken twenty laudable initiatives, the fact stl 
remained that large number of rivers are stil 
being polluted. Just now her have an assur
ance that if we bring to his notice, he will take 
action. I would like to know whether any 
study has been made on the poflution in the 
rivers Brahman i, Rushioilya and Vansadhara 
in Orissa and whether safe drinking water is 
being affected. Also I would Ike to know that 
are the steps being taken and whether any 
punitive action has been taken againstpaopie

who have been been violating the guide- 
fines?

SHRI KAMAL NATH: Sir, it is a very 
specific question but I would ice to ' 
answer......[Interruptions).

MR. SPEAKER: Now he is from general 
to specific. It was about policy, he is asking 
about a river now.

SHRI KAMAL NATH: Sir, out of the 
three rivers which the hon. Member has 
mentioned, river Rushiculya is polluted by 
the discharge of effluent from a chemical 
company. River Vansdhara does not receive 
any major industrial effluent bid does re
ceive effluent from small townships nearby 
fike Gumbur, Gutari and Kashinagar which 
are discharged into it Similarly, domestic 
effluents are discharge into it from Ganjam, 
etc.

With regard to river Brahmani, there 
have been complaints and we have ob
served that the Talchar Thermal Power 
Station as weM as the fertiliser plants are 
pofluting this river. We are taking action.

In the case of the chemical unit, some 
notices were served and a case was also 
filed. They have assured that this is being 
done. We are taking adequate steps to see 
that corrective measures are taken.

SHRI BASUDEB ACHARIA: Sir, I wifl 
ask a very specific question River 
Damodar... [kitenvpUons)

MR. SPEAKER: Please remember, this 
is a question on the poficy formulated by the 
Government to control the poflution on land, 
water andn air, not rivers spedficafly.

SHRI BASUDEB ACHARIA: I am ask
ing about polulion of water.The river Damo
dar is as polluted as the Ganga, if not more, 
because there are a number of industries- 
thermal power plants, coal washeries, fertil
iser plants, twobig steel plants-on the banks 
of this river. Last year, in this very House, ft 
was dmcussed when the furnace o9 was
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released from Bokaio Steel Plants and the 
entire water from Bokaio to Durgapur got 
poButed. May I know from the Minister 
whether ihe Government is considering to 
formulate aspedficplariin coordination with 
the piAfic sector undertakings-because most 
of the industries on the banks of river Damo- 
dar are pubic sector undertakings to stop 
the pollution of river Damodar.

MR. SPEAKER: You are not asking a 
question on poicy.

SHRI KAMAL NATH: Sir. the stretch of 
the Damodar river from Dhanbad to Haldia 
is, I entirely agree with the hon. Member, one 
of the most highly polluted stretches. K is 
presently categorised in the D and E catego
ries. This is one of the rivers which is planned 
to be included in the National River Action 
Plan and the Ganga Action Plan Phase-ll. 
The water problem here is both in the dis
solved oxygen in Ihe BOO and in the toxicity 
of the water. This is arising mainly, as the 
hon. Member said, from the industrial waste 
and from the large industries alongside the 
river. We are planning to include this. This 
has been identified. The water survey there 
has been done and we are planning to in
clude this in the next programme which 
comes up.

World Bank Report on Population 
Growth

*366. SHRI MOHAN SMGH: Wil the 
Mmister of HEALTH AM) FAMLY WEL
FARE be pleased to state:

(a) whether the World Bank in its recent 
report has commented upon India’s popula
tion growth rate;

(b) if so, the details thereof and the 
reaction of the Government thereto; and

(c) the efforts made so far to bring down 
the birth rate with the assistance of the 
Stales and the voluntary organisations?

THE MMISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMLY

WELFARE (SHRIMATI D.K. THARADEVI 
SDDHARTHA): (a)to(c). A statement is laid 
on the table of the House.

STATEMENT

Acconfing to the latest'World Develop
ment Report, 1991pubfished by the Wbrld 
Bank, the projected average annual growth 
rate of population of India during 1989-2000 
is 1.7% and the size of population in 2000 
A.D. is 1007 miKoa Another World Bar* 
publication, namely, the "World Population 
Projections(1989-90Edition)-short and Long 
Term Estimates* also indicates an average 
annual growth rate of 1.86% during 1990-95 
and 1.65% during 1995-2000with the size of 
population estimated to be reaching 1010.8 
million in 2000 A.D. The latter report has, 
inter aSa, expressed the concern that Inc&a 
presently contributes more to world popula
tion growth than China or any other country 
and wiB continue to do so upto the year 2150. 
Its eventual stationary population is esti
mated at 23 times of Is 1985 population 
(estimated by the World Bank as 765.1 mil
lion).

A Standing Committee of Experts on 
Population projections appointed by the 
Planning Commission had, in1989prepared 
a set of population projections. According to 
this, the projected population growth rate of 
India by the year 2001 A.D. is 1.6% wfth a 
population size of 987 million by 2000 A.D.

So far, the projections of this Standing 
Committee of experts in respect of the year 
1991 (843.6 mibn) has been found very 
close to the actual latest provisional Census 
(1991) figure of 844.3 mifion.

Although the 1991 Census figures have 
revealed the annual exponential growth rate 
as 2.11% during 1981-91 decade, which is 
marginally lower than the corresponding 
figure of 222% during the preceding dec- 
ade(1971-81), the papulation growth rate is 
stS considered very high and is a cause of 
concern.

The population problem is primariy
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tackled through the National Famiy WeKare 
Programme. The programme is 100% oen- 
tralyfundedand is implemented through the 
States/Union Territories. Emphasis is laid on 
the role of voluntary organisations and other 
non-governmental agencies in implement
ing the programme. Wih the imp ementatkxi 
of the Family Welfare Programme, the birth 
rate in the country has decBned from 41.7 
per thousand during 1951-6129.9 per thou
sand (as per Sample Registration System 
estimatesjfor the year, 1990. Continuous 
efforts are on to improve the performance of 
the Programme wih a view to bringing down 
the birth rate.

[7/ansfaijbfl)

SHRI MOHAN SMGH: Mr. Spes*er, 
Sir, from the reply of the hon. Minister i  
appears that the Incfian population is in
creasing very rapiifly as compared to other 
countries of the world and people estimate 
that by the years2050 India’s population wifl 
be more than that of China.

I wouMfiketosubmittothe hon. Minister 
that since the Central Government organ
ises the famiy planning programmes and 
the programmes relating to population con
trol through the State Government and the 
Central Governments provides funds for such 
programmes, the figures avaiableasof today 
show that the pace wSJi which the targets 
have been achieved the population has also 
increased in proportion to that pace. It proves 
itsetf that al the famiy planning programmes 
have faied. In the present situation is the 
Central Government preparing a compre
hensive piantoissuecfirectivestofre States 
to make changes in old methods of the family 
planning and of the vasectomy as also in the 
guidoinoB to control population?

THE MMISTER OF HEALTH AND 
FAMLY WELFARE (SHRI M L  FOTDEAR): 
The hon. Member is totaly right in saying 
that the population of the country is increas
ing very rapidly. But i  is not correct to say 
that i  is not being condoled. In Ms connec
tion. We do not want to issue dvectives to 
any State Government because Mis aState-

Subject and X anything is to be done, that wH 
be done in consultation with the State Gov
ernments. Moreover, I would tike to tel the 
hon. Member that this programme is not the 
programme of the Ministry of Heatti and 
Famiy WeKare alone nor is it of all the State 
Governments nor is of the Government of 
India but i  is the programme of afl the people 
of the country because the population of the 
country is continuously increasing. There
fore, i  is a challenge to al of us-wheiher we 
are in the Government or in the Opposiion. 
There is yet much to be done to control 
population. Once again I would Ike to re
quest you that what has been done in the 
past needs slight revamping and restructur
ing.

For this purpose we are going to take 
steps soon after consulting the State Gov
ernments and the Opposition Leaders so 
that our family planning programme may 
become the people’s programme and 
people’s movement and population is con- 
troBed fully.

SHRI MOHAN SINGH: Mr. Speaker. 
Sir, I would ike to express my thanks to the 
hon. Minister for his didactic speech and 
want to know the grant given by the Central 
Government to State Governments to con
trol population during the Seventh Five Year 
Plan and what is the details of achievement 
in this regard? I would H<e to know whether 
the Central Government has examined the 
extent of truth m the achievement report 
eceived from State Governments. How far 

this achievement report is true and how far i  
is not true. If it does not bear any truth......

MR. SPEAKER: Your question s  get
ting lengthy. Please be brief.

SHRI MOHAN SMGH: Yes Sir, I would 
H«e to know in brief from the hon. Minister 
about the achievements of the Seventh Five 
Year Plan.

SHRI M.LFOTEDAR: I would fike to tel 
the hon. Member that the target fbced for the 
Seventh Five Year Plan acconfing to birth 
rate was 29.1 and we have achieved 29.9. In
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some Slates we have achieved it and in 
other States we have not achieved it but it is 
our determination. It is not only our determi
nation but also a firm resolution (Interrup
tions) It is our firm resolution that much 
should be done in this connection. We do not 
want to take a cafeteria approach on this 
subject but our new plan wMI be result-ori- 
ented programme and the pubic from Pan- 
chayat level, town level to Parliament level 
will be involved in it.

SHRI LAL K. ADVANI: Mr. Speaker Sir, 
the statement given by the hon. Minister in 
reply to the original question really highlights 
the serious aspects of the problem. He said 
at present the population of our country is 
approximately 85 crore and according to an 
estimate of the World Bank report it will be 
100 crore by the end of this century. Accord
ing to an estimate of the Planning Commis
sion it wfll be 98.7 crore. The situation is very 
serious but both the answer do not show any 
sign that tf a Government is aware about the 
seriousness of this issue. Although the fi
nancial responsibility of the family planning 
programmes fies solely with the Union Gov
ernment, yet he has said that it depends on - 
the State Governments. If the first require
ment of natibnal pokey on an issue is there, 
it is on the family planning and population. 
That Hon. Minister is present here. On many 
important issues the Government convenes 
an all party meeting and advice is taken. Is 
there any proposal to formulate an inte
grated population policy at national level 
after knowing the alternatives which other 
parties suggest?

lEngUsti\

THE PRIME MMISTER (SHRI P.V. 
NARASIMHA RAO): Sir, we can have a 
detailed debate n  the House before we have 
sarvodailyabaithak. I have no problem, Sir, 
because we have so much to tel the House, 
so much to hear from the other Members. 
We would Bee to have a debate at the earn
est This is one of the points, one of the 
issues on which a national debate is needed 
and before that a debate in Pariament is 
needed. Then of course, all the parties will

be here, we can certainly have it. (interrup
tions)

SHRI SOBHANDREESWARA RAO 
VADDE: Mr. SpeakeT, Sir, I am very happy 
that the Prime Minster has agreed for a 
discussion at the national level. I would lice 
to know spedficaHy from the hon. Minister 
whether the Government wil introduce a 
system of incentives and disincentives so 
that the people are more incfined to go in for 
this family planning programmes where 
preference will be given for their children in 
the educational institutions and in the mailer 
of scholarships, and also the sel-empioy- 
ment programme fike the IRDP and other 
programmes. There should be a dear dis
crimination just as what is happening in 
China.

Sir, I would also Ike to know from the 
hon. Minister, apart from eliciting the coop
eration from the political parties, whether 
this Government will also invite the Heads of 
different religions because in Indonesia, a 
country with 90 per cent of Muslim, popula
tion, there also the religious leaders are 
giving propaganda and helping the Govern
ment in an effortto bring down the population 
growth. I would Bee to know whether our 
Government also wil invite the refig bus 
Heads and seek their cooperation also. I 
would lite to know this categorically from the 
hon. Minister.

SHRI M.LFOTEDAR: Sir. I musttellthe 
hon. Member that we have reached a stage 
in history where birth wil not be an incident 
but will beadeflberate thing. Forthat, to what 
the Prime Mmister said, I would Kke to add 
that this Government feels very much con
cerned about this problem. The Prime Minis
ter has taken note of this and we are going to 
discuss the matter in the National Develop
ment Counci which meets here on the 23rd 
and 24th of this month, in which al the States 
will be represented. Then the President of 
India also had taken the initiative and he is 
going to discuss this matter in the Gover
nors' Conference. We have also taken the 
initiative, we have convened a meeting of al 
the State Health Ministers on the 6th and 7th
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discuss the problem and we ham sent them 
a draft action plan lor consideration, and lam 
happy tosaty that the Prime Minister wil be 
giving a vatafictory address in that and we 
have absolutely noobjection-and it is not a 
question of no objection, ft is a question of 
national necessity that alpoRical parties, al 
opinion makers at every level have to be 
associated wfth this. The Hon. Member has 
pointed out something, we do not want to do 
it on commundy basis, ft has to bedone on 
the population basis and the vOage basis. 
Let us not bring those factors into this.

So far as the other question of China is 
concerned, the hon. Member is aware that 
here in India we are governed by the consent 
t>f the people. Here, we have to taka steps 
which are persuasive. We have learnt les
sons from our bitter experience in 1977 and 
we propose to involve afl sections of the 
society in the implementation of this pro
gramme. I am not blaming any State Gov
ernment iknow that the programme is of the 
Centre, but it has to be implemented by the 
States. We are going to provide them the 
necessary guidance and after the Nationai 
Development Council approves the Action 
Plan papers, hurl be very glad to discuss that 
in the House so that I can get the census of 
the House for its implementation in the field.

SHRIMATI CHANDRA PRABHA URS: 
Mr. Speaker, Sir, though the Famfty Plan
ning Programme is supported by the Centre, 
ft has to be implemented by the State Gov
ernments. In the earlier years, ft was quite 
systematical done, but now-a-days there is 
an impression ttiat necessary steps are not 
being taken to reach the targets and the 
incentives which aro given by the Govern
ment also do not reach the poorer sections at 
al the levels. Every developmental work is 
associaMo HMD) popuanon giowiiL wnon 
our country is going to implement a nationai 
programme, I would Bee to know what are 
the steps being taken by the Ministry tohave 
the targets fixed to the States so that a 
systematic programme is given to them 
towards involving the puhfc with proper
VUMltWBS.

SHRI M.LFOTEDAR: Sir. I must submit 
wfth afi humify that I would not Bee to fix 
target for sterifisation. I would fte that the 
programme should be pruposeful and ft has 
to be result-oriented. The results wil prove 
astowhaf are the targets. The targets should 
be fixed not for sterifcation, but for bringing 
down the birthrate. Then, the hon. Member 
has asked whether any systematic approach 
is there. I must say that there has to be a 
systematic programme. The entire pro
gramme has to be revamped and restruc
tured so that is becomes the people's move
ment

[Translating

SHRI HAR1 KISHORE SMGH: Mr. 
Speaker, Sir, this is a very serious question 
and relates to the future of the nation. The 
repeated brief answers of the hon. Minister 
show that he is not taking it seriously. There 
are two aspects of this issue. Shri Advani did 
not discuss one aspect of this issue due to 
hesitation. My suggestion is that Govern
ment should impose a restriction on every 
person that he should not have more than 
two children. Recently the Prime minister of 
China visited India. It was done in 
China......{Interruptions)...

MR. SPEAKER: Please come to the 
question.

SHRI HAW KISHORE SWGH: WU the 
Government try to formulate a national 
population pcScy which may proNbit a per
sons to have more than two children. After 
al, what is the difficulty in formulating such a 
poicy?

SHRI GUMAN MAL LODHA: What wfl 
happen to Laioo Prasad then?

SHRI HARlKtSHORESMGH: The Hon. 
Prime linister is present here. Our Hon. 
Prime Mmister and the Chief Minister are the 
two persons whose chydren...(lr>tBrrup6bns)

MR. SPEAKER You are takng too much 
time. Ptoaso come to your question.
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SHRI HARI KISHORE SMGH: I re
quest you that a Commission about famly 
planning should be constituted under the 
Chairmanship of our Hon. Prime Mmrstor 
and the Chief MWator to see how famly 
planning works. At the same time, wfl there 
be a restriction on poRicians to the effect that 
those having more than two children wil not 
be given any portfofio of a Mruster?

[EngSsty

SHRI RAM N AK Make it appficable 
with restrospective effect

MR SPEAKER: I wH dot.

SHRI M.L.FOTEDAR: May I reply the 
question now? The hon. MorHbor asked 
whether any restriction wil be there. I would 
personally fike to say that so far as the slogan 
‘Hum Do Hamam Do’ is concerned I would 
prefer to say Him Do Hamara B ( But ft is a 
matter which cannot be enforced with coer
cion. There has to be persuasion. We are 
ivinginademocracy andinademocraticset 
up, the wil of the people has to be judged. 
This is number one.

Number two is, the hon. Member has 
asked whether anything is to be done about 
those who govern this country or the States 
or the panchayats. I have said at many 
places that we wB have to bu8d responsfcle 
leadership in this country, ft is my personal 
idea that from panchayat to Parfament, we 
must have some system so that everybody 
adopts the smal family norm. Only those 
people should govern the Stale or the pan
chayat or the z9a parishad who adopt the 
smaKfamly norm. I must tel the hon. Member 
that this wil be done praspectively.

I must tell the hon. Member that none 
else than the Chief Mnster of BItar has told 
me that he wil fuly associate himself with 
this programme so that the future of this 
courtly is safe.

MR SPEAKER: I feel that many hon. 
Members want to discuss this matter and 
there isa proposal before us thatit should be

discussed in the House. Wb wB toy to find 
appropriate time for this. K not in this Ses
sion, in the next Session. We wfl discuss ft.

SHRIMATI GEETA MUKHERJEE: I 
want to make one small supplementary, lam 
coming from your State and Iwanttosaythat 
outdated contraceptive pBs have been given 
to women. Yesterday in a morcha I came to 
know that the contraceptive pBs that have 
been given to the women for distribution 
were outdated. WH you look into this?

SHRI M.L FOTEDAR: I wfll look into
this.

Opening of Mood Banks

*367. SHRI SUDHRSAWANT: Withe 
Mnster of HEALTH AND FAMILY WEL
FARE be pleased to state:

(a) whether the Government propose to 
extent he|p for opening a blood bank in each 
district for improving the quaKy of Be of the 
common man;

(b) whether any proposal has been 
received from any international agencies 
Bee UNICEF. WHO, USAD or World Bank 
tor setting up of blood banks or co at ADS;

(c) 9 so, the detais thareof;

(d) whether such facSty is proposed to 
be extent to the Sindhudurg <§strict of Ma
harashtra; and

(e) i  so. the details thereof?

THE MMISTER OF STATE M THE 
MINISTRY OF HEALTH AND FAKULY 
WELFARE (SHRIMATI D.K. THARADEVI 
SDHARTHA): (a) to (e). A statement is laid 
on the table of the House.

STATBMENT

The Government is implementing apian 
for the development of Plood Banks in a 
phased manner. Strengthening of District 
Blood Banks is also acomponent included in
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the plan. Out of 606 Government managed 
Blood Banks in the country, funds ware 
provided to the StateAJT. Government for 
development of 62 Blood Banks upto 3iy3/ 
91. During 1991-92, funds are being, re
leased for the development of 84 Blood 
Banks. Under the project for Prevention and 
Control of AIDS which is now under the 
consideration of the .World Bank, 90 more 
Blood Banks wil be strengthened. The 
remaining 372 (food Banks most of which 
are located at District Headquarters wil be 
strengthened during 1992-93.

Facilities for testing for HIV (Human 
immune Deficiency Virus) infection have 
been estabfished in 97 Blood Banks. With 
the assistance of US $ 1.3 million from 
USAID, testing facilities are being provided 
in addftional 52 Blood Banks.

According to the information furnished 
by the Government of Maharashtra, facilities 
for testing HIV infection have already been 
estabfished at Civil Hospital Stndhudurg 
district

SHRI SUDHIR SAWANT: I would fike to 
say that blood banks contribute a vital com
ponent of the Health Services and in this, the 
problem in backwards and hilly dtetricts is 
severely acute and at many places people 
have to travel for 48 hours to get the facility 
of blood bank.

I would ask the hon. Minister what ac
tion Hie Government is taking so that this 
dificuKy is reduced and the blood banks are 
estabfished in the near vicinity of local popu
lation spedaly in hilly, backward and re
mote areas. .

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI M.LFOTEDAR): 
We had in the first phase started develop
ment of blood banks almost in all parts of the 
country. But i  has to be done in a very 
phased manner. First we started in Delhi, 
Calcutta, Madras and Bombay. Then we are 
in the second phase. We are aided by blood 
banks in major cities of the country where the 
population is above five lakhs.

Then the third things is that this year, we 
wil be having new 84 blood banks in the 
country. So far as this area is concerned, 
Sindhudurg, I wil tail the hon. Member that 
there also we have a blood bank and I am 
told that i  is doing some good work.

SHRI SUDHIR SAWANT: My second 
supplementary relates to my constituency. 
According to the information furnished by 
the Government of Maharashtra, factties 
for testing HIV infection have already been 
estabfished at the Civi Hospital, Sindhuduig. 
Firstly, there is no Civi Hospital in my District 
because there is rural hospital of 100 beds 
capacity. But, in fact, it has been given only 
50-beds. The Civil Hospital which has been 
proposed is in a new location, which is yet to 
come up. Secondly, there is no blood-bank 
in my district I would fike to bring it to the 
notice of the ton. Minister that there is no 
blood-bank. I would lika to ask the Minister 
what action will betaken to ensure that a Civil 
Hospital is estabfished there and secondly, 
the blood-bank which is not existing is pro
vided at an early date.

SHRI M.L.FOTEDAR: As per the infor
mation given by the Maharashtra Govern
ment, at Ores in Sindhu Durg District there is 
a Civil Hospital. They have a blood-bank. H 
is functioning and doing testmg of blood. But 
the number of biood-donors is very less.So, 
for these areas, the backward areas or for 
the smaSbiood-banks or smal hospitals, we 
are proposing to introduce a new system 
called the Rapid Diagnostic Tests. It w i be 
cheap and it is not necessary that we must 
have a blood-bank for donors of 20-30 at a 
time. Only one man can come, at a time, he 
is checked and the blood is taken. Further, i  
is not necessary that he must be a very 
trained person. He has to be given training 
for one week or 10 days. In such areas fike 
the Sindhu Durg these tests can be con
ducted.

[Translation!

SHRI DAU DAYAL JOSHI: Mr. Speaker 
Sir, I would B<e to know from Hie hon. Minis
ter whether Blood Banks have been set up in
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al the districts of the country. If not, by what 
lime it win be done? My second question is 
whether it is a fact that the blood procured 
from the Blood Banks is of the poor people 
and in the absence of proper examination of 
the blood, AIDS is spreading day by day? 
What appropriate steps will the Government 
take to control it? To what extent the blood 
donation is being encouraged? I would like 
to say that it is not being encouraged. Blood 
donation is a great donation. What steps will 
be taken to encourage people to donate 
blood?

[English]

SHRI M.LFOTEDAR: I would Ike to teB 
the hon. Member that 372 more districts wfl 
be covered where we wM have blood-banks 
in the third phase starting from 1992-93. This 
year, uptothe end of March, as I said earlier, 
we are going to have 84 more blood-banks. 
So far as the professional donors are con
cerned, they do not come under this cate
gory. Like the Government hospital, volun
tary organisations and the other organisa
tions come under this category. We are not 
going to accept any blood from any donor 
unless it is proved to be safe and HIV positive 
test is beding done at every place.

SHRI A. CHARLES: Sir, the working of 
the blood-banks is very vital in saving the fife 
of the patients struggling for Bfe. They have 
to be carefully monitored and protected. 
There has been a shocking news item pub
lished just two weeks ago which states that 
there is a report of the World Health Organi
sation. That report says that by the end of 
2000 A.D., 25 per cent of the people of this 
country wil be affected by ADS. One of the 
main reasons stated is that of indiscrininate 
supply of infected blood to the blood-banks. 
I would Bee to know from the hon. Minister 
whether effective steps wil be taken for 
giving un-infected blood through the Gov- 
emment-managed blood-banks and the pri
vate blood-banks. I would also Ike to know 
whettnMlhe disposable syringes w ! be used 
for the massive immunisation programme. 
This is the other rbason. IwouldUke to know 
the reaction of the hon. Minister.

SHRI M.LFOTEDAR: I must tel the 
hon. Member that we are conscious about 
the AIDS explosion that is taking place. That 
is why, we ham prepared a comprehensive 
project for checking iL We are getting about 
Rs. 260 crores from the World Bank for 
different programmes. So far as testing is 
concerned, any donor, who gives blood in in 
any bank, we are making arrangements that 
HIV positive test should necessarly be done 
so that there is no infection and the infection 
does not spread to any other areas.

ITranslation]

DR LAXMINARAYAN PANDEYA: Mr. 
Speaker, Sir, I would Bee to submit to the 
hon. Minister that there are several medical 
institutions in the country functioning inde
pendently and blood banks have been set up 
to colect blood but they have not adequate 
equipments, means and proper scientific 
laboratories. Blood purchased from these 
blood banks cause many diseases. Have 
some norms been laid down which wil have 
to be fuffilled by those institutes before they 
are made blood banks and I  they don't fuHI 
those norms, the Government wil not permit 
them to become blood bank and even if they 
are permitted.possbflities of spreading ADS 
and other diseases wil always be there. 
What is your opinion about it? I want assur
ance from the hon. Minister.

[Engish]

SHRI M.LFOTEDAR: I have taken note 
of the suggestion made fay the hon. Member.

New Drug for Treatment of Kala-Azar

*368. SHRI V. SREENIVASA 
PRASAD:

SHRI GEORGE FERNAN
DES:

WH the Mmister of HEALTH AND 
FAMILY WELFARE be pleased to slate:

(a) whether the World Health Organisa
tion proposestotry in India anew drug for the
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treatment of Kata-Azar which is more effec
tive;

(b) if so, the details in this regard; and

(c) the reaction of the Government to 
this proposal?

THE MMISTER OF STATE M THE 
MINISTRY OF HEALTH AND FAMIY 
WELFARE (SHRIMATI D.K. THARADEVI 
SDDARTHA): (a) to (c). A project for con
ducting dnical trials with Anti-Kala-azar drug 
amphotaritin Biipid complex has been initi
aled in Patna Medical College and King 
Edward Memorial Hospital. Bombay with 
WHO support. The effectiveness and safey 
of the- drug would be determined on the 
basisd of these trials.

SHRI V. SREENIVASA PRASAD: Mr. 
Speaker. Sir, Kala-azar is a dangerous dis
ease. k is also wel-known as a Idling fever 
and it is worse than malarai. in fact, millions 
of people were affected during per-second 
World War and also at a later stage. Our 
country (fid not have much resources to 
combatthemenaceof this virulent epidemic, 
at that period of time. Then, one Dr. 
U.N.Brahmachari, an ardent social worker of 
the country, invented the medicine based on 
Indian herbs and formulations to control the 
menace of Kala-azar.

Therefore, I would fike to know from the 
hon. Minister whether the Government have 
any records and reference of the medicines 
formuiaiBd by late Dr. U.N. Brahmachari, for 
treatment of Kala-azar, winch treated the 
countrymen during the pre-second World 
War period in this country.

MR. SPEAKER. If you have the infor
mation, you can give it Otherwise you can 
colect ft and give iL

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI M.L.FOTEDAR: 
I wil colect it and send ittothe hon. Member.

SHRI V. SREENIVASA PRASAD: The 
World Heath Organization (tifHO) has se

lected three courrtries-lndia, Kenya and 
Sudan-for trial of a new Kala-azar drug and 
the Bristal Squib Pharmaceuticals Company 
had selected Patna as their trial zone in 
India.

Therefore, I would flee to know from the 
hon. Mnister the reason which influenced 
the Government's decision to alow World 
Health Organization to chosse India as atrial 
ground for a medicine developed in U.S.A., 
when no trial was alowed to be conducted in 
U.S A  itsef. Why have they selected India 
for this experimental purpose?

SHRI M.LFOTEDAR: Perhaps, the hon. 
Members wants to know about the ampho
tericin!

SHRI V. SREENIVASA PRASAD: No. 
Sir...

SHRI M-LFOTEDAR: In case the hon. 
Member wants to know about the amphoter
icin, I wfl reply to ft. So far as any other drug 
is concerned and why we are experimenting 
on that, there are two reasons. One reason 
is that it may be a cheap drug. The second 
reason is that Kala-azar disease is tn India 
and people in some of the States are suffer
ing because of this (fisease. And it is already 
a national problem in our country. If we do 
any experiment, I think, there should be no 
objection because some drugs are awalabte 
and we are importing some drugs from out
side. In case, new drugs are avaiabie at 
cheaper rates, and in case experiment is 
done successfully in India, I think, there 
should be no objection.

[Translation̂

. SHRI RAM NAGINA MISHRA: Mr. 
Speaker Sir. through you. I would Hce to 
know and make a submission also.

■ MR SPEAKER: No submission, please 
ask your question.

SHRI RAM NAGMA MISHRA: I am 
asking the question and simultaneously 
making a submission ato. Sir, this disease
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has spread widely in Gorakhpur and Deoria 
and claimed thousands of lives. I had drawn 
the attention of the hon. Minister towards it 
and he had assured me to pay a visit to that 
area Will the new medicines which are being 
invented to combat this disease be put to use 
in Gorakhpur and Deoria which are the worst 
affected areas.

SHRI M.LFOTEDAR: I promise to the 
hon. Member that after the Parliament ses
sion is over I would visit Eastern U.P. in the 
first two months of the new year. I have sent 
the N.I.C’s team there to take stock of the 
problem. The Government is prepared to 
extend as much help as could be possible for 
this.

SHRI RAM NAGINA MISHRA: I am 
talking of Gorakhpur and Deoria.

[EngBsh]

SHRI M.LFOTEDAR: Gorakhpur, 
Deoria or Azamgarh, I will goto every place, 
where there is any such problem.

SHRI DIGVUAYA SINGH: The inci
dence of KaJa-Azar is because of a special 
kind of mosquito. What the hon. Minister has 
referred to is a line of treatment Would the 
hon. Minister consider some kind of a bio
logical control of mosquito, so that the inci
dence does not take place? The incidence 
has been maximum in Bihar. The hon. Min
ister has loured the affected areas through
out the State of Bihar. Would the hon. Minis
ter give his reaction, whether the State 
Government did act responsbty in the mat
ter or not?

MR.SPEAKER: I would rather restrict 
the Minister’s travelling everywhere unless 
he developed immunity!

SHRI SOMNATH CHATTERJEE: Mos
quitoes are afraid of ministers!

SHRI M.LFOTEDAR: I share the hu
man suffering.1 have anxiety for them and I 
have become immune from any disease.

So far as Bihar is concerned, I don’t 
want to make any adverse comment here. I 
have already said in the presence of the 
Chief Minister of Bihar that the arrange
ments by the Bihar Government were not 
adequate. Perhaps this could have been 
controlled.

SHRI HARI KISHORE SINGH: How did 
you assess the State Government?

SHRI M.LFOTEDAR: The Chief Minis
ter, frankly speaking, admitted that there 
was a lapse on the part of the State Govern
ment in controlling Kaia-Azar. Then we 
decided to have some more thinking on the 
problem. I assured the Chief Minister of 
Bihar that DDT will be supplied to the State 
for spraying purpose on time. We had made 
an agreement that DDT will be supplied by 
the end of this month. You will be happy to 
know that whatever commitment we had 
made, we have fulfilled them.

The second commitment that we had 
made isthatforthe local indigenous drug we 
are going to reimburse. We have gone a step 
further and told the company to give us the 
drug and we will give the money to the 
company; but it is to be supplied free of cost 
to the Government of Bihar. It is for the 
Government of Bihar to use that drug to 
control this thing.

The Prime Minister has been very kind 
enough at that time to say that Pentamine 
Viles which is to be imported from outside 
should also be given free of cost to Bihar. I 
made that commitment also that it should be 
given free of cost to Bihar. We have fulfilled 
our commitment.

The Chief Minister of Bihar had made a 
public commitment before me on the first of 
October 1991 that this disease will be de
clared as a notifiable disease. He assured 
me that on the 2nd of October the Govern
ment will meet and take a decision. But, to 
my surprise and disappointment the Chief 
Minister has not responded favourably so 
far. I seek the indulgence of the House and 
the Members of Bihar to request the Chief
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Minister of Bihar to declare it as a notifiable 
disease so that we will get the full information 
as to how many patients are there who are 
suffering from Kala-Azar disease, so that 
adequate arrangements could be made.

He has to fulfil other commitments. The 
list is there. The State Government has not 
been able to fulfil any of the commitments to 
have the infrastructure ready for implement
ing the decisions taken at the joint meeting 
between me and the Chief Minister, between 
the Health Secretary and the State Chief 
Secretary.

[Translation]

SHRI RAM VILAS PAS WAN: Mr. 
Speaker Sir, there was no Kala-Azar before 
1977.1 had raised this issue in this House 
when I was on the other side. I am thankful 
to Raj Narainji for this who was the Health 
Minister at that time and is no more now. At 
that time, we had tried to prevent Kala-Azar 
to some extent with the help of the W.H.O. 
Later on, the Government was no serious 
about it which resulted in the growth of Kala- 
Azar. As Oigvijayee Singhji has rightly said 
thousands of persons have fallen victim of 
Kala-Azar. The hon. Minister had a meeting 
with the Health Minister of Bihar and held 
talks with him. I was also present in that 
meeting. I can appreciate hisfeelings that he 
is worried for this. He has visited Bihar in this 
connection. The patients are dying in the 
midst of allegations and counter allegations 
of both the Governments. I understand that 
allegations and counter allegations would 
not serve any purpose. It is the responsibility 
of the Central Government also to see how 
to eradipate the disease. I would Kke to know 
that during the last two years... (Interruptions) 
I am making a very important submission. I 
am not saying anything uncalled 
1or...(interruptions) Do you understand 
anything or not? I want to put a question 
directly to the Government whether it knows 
as to how many people have died of Kala- 
Azar in Bihar during the last two year* and 
what assistance the Central Government 
has provided to the state .Government to 
check the spread of Kala-Azar so that not

only the patient could be helped but also the 
disease could be eradicated.

SHRI M.LFOTEDAR: Mr. Speaker. Sir, 
I do not want to level any allegation against 
any Government

[English]

I am stating the facts, as they are. 
Whatever may be the fact, I do not want to 
hide them from Parliament. The hon. Mem
ber knows for himself that when the Health 
Minister of Bihar met me in his presence, she 
admitted the failure of the State Govern
ment. Shri Pawan, I think you will agree with 
me that she has admitted in your presence 
and said that there was a failure of the State 
Government

[Translation]

MR. SPEAKER: What is the number of 
victims and what help has been given?

[English]

SHRI M.LFOTEDAR: According to the 
information received, the number of cases 
reported is, 44,432. The reason why I said 
that ft should be declare as notifiable disease 
is this, that it gives an authority to every 
person in the village to report this case even 
to the quack, even to the doctor. Under law, 
they can report These are only the cases 
reported; but there may be more cases. 
During this year, the number of deaths is 
652. In 1990, the number of cases reported 
is54.480 and the number of deaths is589. In 
1989, the number of cases reported is30,903 
and the number of deaths is 477.

AH that we have to do is that, in the 
months of February44arch, we have to do 
effective spraying in those areas which 
become endemic due to Kala-Azar; then 
second spraying has to be done during Aprii- 
May, so that the sand-fly is kiled by spray
ing. Onoe the sand-Hy gets killed, then there 
wHI be no Kala-Azar. So far as the treatment 
is concerned, we have toid the State Gov
ernment that whatever may be the cost, we
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are going to give that; but they must provide 
the necessary things to implement them.

[Translation]

SHRIMATI KRISHNA SAHI: Mr. 
Speaker, Sir, when the hon. Minister visited 
Bihar and went round the hospitals, he had 
said that those were stagger houses. His 
statement that the hospitals of Bihar were as 
good as slaughter house had appeared in 
some sections of the press. Many people 
have lost their lives due to Kala-Azar. I 
challenge that he is giving fictitious figures. 
Will the Government conduct an enquiry into 
it and submit its report here within one month? 
The number of deaths is ten times more than 
the figures he has given...(Interruptions): 
The number of people affected is also ten 
times more than the figures he has given. 
The funds that were released have been 
distributed among the officers of Bihar to
wards their salaries. Will he hold an enquiry 
into '̂ .....(Interruptions)...

MR. SPEAKER: Since the number of 
deaths is much more, will you conduct an 
enquiry into it?

...(Interruptions)...

SHRIMATI KRISHNA SAHI: Will hegive 
a report after the enquiry or not?

[English]

SHRI M.LFOTEDAR: Sir. she asked 
whether I have said that some of the hospi
tals in Bihar are just like slums. I need not 
repeat what I have already said in the pres
ence of the Chief Minister. So, I need not say 
here. But she says whether any enquiry 
would held into the matter?

[TranslatiorU

Prior to the enquiry, it is very necessary 
to check the spread of the disease. We will 
hold an enquiry thereafter.

SHRI NITISH KUMAR: Mr. Speaker, 
Sir, in response to the long reply given by the

hon. Minster, I challenge the figures he has 
given about the number of the victims of the 
Kala-Azar. The hon. Minster has said that 
the Central Government is prepared to give 
every help. He has said neither the State 
Government has necessary infrastructure 
nor has h placed its demand. During 1982- 
83, an action programme was prepared by 
the action group of the Planning Commis
sion. Dr. Harcharan Singh was its co-ordina- 
tor. He had prepared separate action pro
gramme for Kala-Azar in respect of affected 
States viz. Bihar, West Bengal and Uttar 
Pradesh. A provision of Rs. 10 crore had 
been made in the said programme to provide 
medicines to people affected by Kala-Azar in 
Bihar...(/nterrupfions)...This disease has 
been spreading widely since 1980.

[English]

MR.SPEAKER: Please come to the 
question now.

[Translation]

SHRI NITISH KUMAR: The action con
sisted of officers from Planning Commis
sion. It was not implemented. (Interruptions) 
I want to put the facts before the House that 
it was neglected. Now the situation is that 
there are patients in lakhs. How much Pen- 
tamin is available for the patients who are 
already hospitalised and how much has been 
provided to Bihar after importing? (Interrup
tions) How much D.D.T. and Pentamin are 
being provided for eradication of Kala- 
Azar... (Interruptions)

SHRI M.LFOTEDAR: Infrastructure is 
to be provided to the State Government. At 
some places there are doctors and at some 
places there are compounders (Interrup
tions) Do not worry, I will satisfy you. They 
required28400metric tonnes which we have 
since sent. It is to be sprayed in the month of 
February and March. I would like to know 
this much only from the Bihar Govern me'1 
whether it has declared it as a notified dis
ease or not. The second question is about 
S.S.G. (Interruptions) This we would give 
them by 31 st March, 1992. We are prepared
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phants for their migrant in the past;to giVe them more if they needed but they
should adivis their Government.

[English)

Kaundlnya WlldlHe Sanctuary

*369. SHRI MAHASAMUDRAM
GNANENDRA REDDY: Will the Minister of
ENVIRONMENT AND FORESTS be pleased
to Slate:

(a) whether the Govemmem propose to
included the Kaundinya Widlife Sanduary in
the Project for conservation of elephant
population;

(b) if so, the details thereof; and

(c) the steps so far taken to restore the
degraded habit of elephants?

THE MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND FOR-
ESTS (SHRI KAMAl NATH): (a) to (c). A
.Statement is laid on the Table of the House.

STATEMENT

(a) and (b). The elephant population in
Kaundinya Wildlife Sanctuary is a part of the
larger elephant population of the proposed
Nilgiri-Eastern Ghat elephant reserve under
'Project Elephanf. While finalising the de-
tails of the areas to be included in the above
reserve, the question of included in the
Kaundinya area will also receive due mnsid-
eration.

(c) The steps proposed to be taken
under the 'Project Elephant' for restoring the
degradation in elephant habitats are:-

(i) conservation and protection of the
habitats of viable elephant popula-
tions through reduction of biotic
pressures and plantation of suit-
able species;

(ii) restoration of traditional corridors
linking the parts of the habiats
which were being used by the ele-
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(iii) reduction in dependence of people
on forests and securing impr0ve-
ment in their living standards
through eco-devebpmentactivities;
and

(iv) mitigation of man-elephantconflicls
and ensuring people cooperation
in conservation measures.

SHRI MAHASAMUDRAM GNANEN-
ORA REDDY: Mr. Speaker. Sir, I.want to
know from the Hon. Minister whatherthere is
any provision in the centrally sponsored
scheme for providing assistance for State
Governments for payment of compensation
to the victims of elephant menace.

If so, the details thereof by stating its
a1mount and criterion for fixing up such an
amount, ate;

And if not, the reasons theralor .

SHRI KAM~NATH:Th8re is aschema
for providing compensation to victims ofthose
who are attacked by wild elephants and a
certain amount have been paid in this re-
gard. Compensation which had been paid in
1989-90 was As. 1,01,000 and in 1990-91,
Rs. 38,960 has been paid. The Andhra
Pradesh Government pays As. 10,000 for
the kith and kin of those who have been killed
by elephants and As. 2,90,000 have already
been paid by the Andhra Pradesh Govern-
ment as compensation.

SHRI MAHASAMUORAM GNANEN-
ORA REDDY: I would like to know whether
the Government have taken up short term
and bng term measures to control different
types of depredations caused by elephant
herds especially in Chittoor district of Andhra
Pradesh so far. Hso, Iwould Ji(e to know the
details thereof taking into account the meth-
ods adopted, measures undertaken to sIDp
migration from the forests of Tamil Nadu and
Kamataka to Andhra Pradesh, attemJU
made for restoration fo traditional elephant
habitat, ete.
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SHRI KAMAL NATH: Sir, Andhra 
Pradesh has proposed to have an elephant 
safari in the Thirumala Hills between Alipari 
and Katyani. The entire area would be sur
rounded by elephant proof wail-cum-moat 
over an approximate length of 26 Kilometres. 
Measures for improvement of habitat and 
augmentation of water supply would also be 
taken. The estimated cost of the project is 
about Rs. 4.1 crores. There are other meas
ures under various other schemes which are 
being taken for the protection of elephant 
habitat.

WRITTEN ANSWERS TO QUESTIONS 

[EngRstH

Uniformity in Administration of 
Universities

*370. SHRI P.M. SAYEED: W i the 
Minister of HUMAN RESOURCE DEVEL
OPMENT be pleased to state:

(a) whether the Government propose to 
bring unformity in the administration of vari
ous universities;

(b) if so, the detafts of the scheme drawn 
up for this purpose; and

(c) the time by which it is tikely to be 
implemented?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SMGH): (a) There is no proposal under 
consideration of the Central Government to 
bring uniformity in the administration of 
universities.

(b) and (c). Do not arise.

Adulterated Gulal

*371. SHRI MADAN LAL KHURANA: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether attention of the Govern
ment has been drawn to the news-item 
captioned ‘Gulal can damage the eyes* 
appearing in the Indian Express dated Feb
ruary 27, 1991;

(b) if so, the facts in this regard;

(c) the steps taken or proposed to be 
taken to ensure that only pure guial is al
lowed to be sold in the open markets;

(d) the number of gulal samples lifted in 
1991 and how many of them were found to 
be adulterated; an^

(e) the action taken against the p&. _ons 
responsible for supplying adulterated gulal 
in the market?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI M.L FOTEDAR):
(a) Yes, Sir.

(b) As per the information available from 
the National Society for Prevention ol Blind
ness (NSPB), ‘GULAL’ contains mica and is 
generally adulterated with sand, brick power 
and the Ike when sold in the market While 
smearing gulal at the time of playing Holi, the 
colour powder can get into the eyes and 
damage cornea leading to abrasions which 
may lead to kiss of sight.

(c) to (e). Gulal is not a 'Cosmetic' as 
defined in the Drugs and Cosmetics Act As 
such the Ministry of Health and Family Wel
fare do not control the sale of Guial in the 
open market. The hazardous aspects of its 
use require public education and aware
ness.
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(d) whether any untorm procedure has 
been laid down for admission in such cot

tages;

(e) if so, the details thereof;

0) the particulars of medical colleges 
charging captation fee or enhanced fee for 
admission; and

(g) the steps taken to prohibit such 
malpractices by these colleges?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI ML. FOTEDAR):
(a) There are 116 recognised medical col
leges in the country. Details are as follows:

No. of recognised medical

States Colieges

Andhra Pradesh 9

Assam 3

Bihar 9

Goa 1

Gujarat 5

Haryana 1

Himachal Pradesh 1

Jammu & Kashmir 2

Karnataka 13

Kerala 5

Madhya Pradesh 6

Maharashtra 15

Manipur 1

Admission in Itedical Cottages

*372. PROF. K  V. THOMAS: 
SHRtJ. CHOKKA RAO:

Wil the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) the number of approved medical 
colleges, State/Union Territory-wise;

(b) the number of such cofleges run 
exclusively by private organisations/trusts 
or individuals;

(c) the procedures followed for admis
sion in different colleges;
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No. of recognised medical

States Colleges

Orissa 3

Punjab 5

Rajasthan 5

Tamil Nadu 11

Uttar Pradesh 9

West Bengal 1

UNION TERRITORY

Delhi 2

Pondicherry 1

Total 116

(b) There are 16 recognised private 
medical colleges.

(c) to (e). In its recommendation on 
Graduate Medical Education, the Medical 
Council of India has prescribed the criteria 
relating to age, minimum educational quali
fications. procedure for determining merit, 
etc. for admission to medical colleges.

As per directions of the Supreme Court 
15% of the MBBS/BDS seats and 25% of 
Post Graduate seats in the recognised 
medical/dental colleges in the country are 
filled up purely on merit determined on the 
basis of all India entrance examination con
ducted by the CBSE and AIIMS respectively. 
While conforming to the criteria relating to 
minimum educational qualifications, etc. 
prescribed by the Medical Council of India, 
each StateAJT has its own procedure for 
admission in the medical college under its 
control. Selection of candidates for seats

allocated from the Central Pool is done by 
the beneficiary StateAJT/Central Ministries 
in accordance with their own criteria and 
procedure.

(f) As per the Medical Council of India, 
25 medical colleges in the country are charg
ing capitation fee/enhanced fee.

(g) The Government propose to intro
duce a Bill in Parliament to suitably amend 
the Indian Medical Council Act.

Condition of Stadia

*373. KUMARI DIPIKA CHIKHLIA: 
SHRI CHETAN P.S.

CHAUHAN:

Wiflthe Ministerof HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether a number of sports stadia
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belonging to the Union Government, State 
Governments and autonomous bodies are 
lying in dilapidated conditions;

(b) whether there is any proposal under 
consideration of the Government to hand 
over these stadia to private parties for their 
upkeep and maintenance and also for pro
viding proper facilities to sportsmen;

(c) if so, the details thereof; and

th e  country and to suggest remedial meas
ures to protect their rights;

(b) if so. the details thereof;

(c)whether1hese commissions are being 
set up under the National Women’s Com
mission Act, 1990; and

(d) if not whether any other commission 
is to be appointed under this Act?

Written Antwers 40

(d) if not, the steps taken/proposed to be 
taken by the Government for proper mainte
nance and utilisation of these sports stadia?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) Sports is a subject in the State 
List under the Constitution of India and the 
Union Government has no direct control 
over maintenance of sports stadia con
structed by the State Governments and 
Autonomous Bodies. No stadia of Union 
Government or of Sports Authority of India is 
in a dilapidated condition.

(b) There is no such proposal under 
consideration with the Government of India.

(c) Does not arise.

(d) Maintenance is the responsfoility of 
the institutions, who own the stadia.

National Commissions on Women

*374. SHRIMATI GEETA MUKHER-
JEE:

SHRI KAMLA MISHRA 
MADHUKAR:

Will the Ministerof HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether the Government have de- 
' cidedtoset up two National Commissions on 

women to assess the conditions of women in

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (d). The Government have 
decided to set up a National Commission for 
Women under the National Commission for 
Women Act, 1990 and also to set up the 
office of the Commissioner for Women's 
Rights. The Commission w i consist of a 
Chairman, 5 Members and a Member Sec
retary. The main functions of the Commis
sion shall be, inter afia. to investigate and 
examine all matters relating to the 
constitutional and legal safeguards provided 
for women, to review the existing legisla
tions, wherever necessary and to look into 
the complaints and take suo moto notice of 
matters relating to deprivation of the rights of 
women, participate and advise on the plan
ning process of the socio-economic devel
opment of women and evaluate the progress 
of the development of women. The details in 
regard to the Commissioner for Women’s 
Rights are being worked out.

Finance of Konkan Railway Project

*375. DR. LAXMMARAYAN PAN- 
DEY:

SHRI ATAL BIHARI 
VAJPAYEE:

WH the Minister of RAR.WAYS be 
ptontiori ^  state:

(a) whether the Konkan Raiway Corpo
ration Limited had proposed to raise funds
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(f) i  not, the reasons therefor; andttwough issue of bonds for the Konkan Rail
way Project;

(b)X so, the progress so far made in this 
regard;

(c) the contribution made by the State 
Govemn. 1 of Maharashtra, Goa, Karna
taka and Kerala and by the Union Govern
ment so far;

(d) whether such contributions have 
been as par schedule;

(e) if so, the details thereof;

(g) the proposed time schedule of the 
project?

THE MINISTER OF RAILWAYS (SHRI 
C.K. JAFFER SHARIEF): (a) Yes, Sir.

(b) Finance Ministry have approved of 
the proposal. The modalities have not yet 
been finalised.

(c) The contribution made so far by the 
States and Union Government are as 
under:

Maharashtra Rs. 44.0 Crores

Goa Rs. 8.7 Crores

Karnataka Rs. 25.0 Crores

Kerala Rs. 7.0 Crores

Ministry of Railways Rs. 121.0 Crores

(d) to (0- For the year 1991-92 the made by the State Governments:
following further contributions are yet to be

Goa Rs. 3.3 Crores

Karnataka Rs. 5.0 Crores

Kerala Rs. 5.0 Crores

to) Barring unforeseen factors the proj
ect is expected to be completed in about 4 
years.

Adhrasis in Rajgangpur Suffering from 
T.B.

*376. KUMARI FRIDA TOPNO: Will the 
Minister of HEALTH AND FAMILY WEL
FARE be pleased to state:

(a) whether the Government are aware 
of the fact that most of the Adivasis living 
dose to the Orissa Cement Limited Factory 
at Rajgangpur are suffering from Tuberculo
sis;

(b) if so, the reasons therefor; and

(c) the remedial steps proposed to be 
taken in this regard?
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THE MINISTER OF HEALTH AND
FAMll YWELFARE (SHRI M. L FOTEDAR):
(a) to (c), As per the information furnished by
the State Government,at present in
Rajgangpur, 654 113cases are under treat-
ment and the present prevalence rate of TB
is 2.5%. According to the expert opinion,
workers who are exposed to cement dust are
liable to develop mucous hyper-secretion
and obstructive air-way disease as cement
dust contains hazardous silicates which
cause Silicosis.

For the control of Tuberculosis, 10 TB
beds are available with one TB Clinic and
facilities of X-ray are also available in the
sub-divisional hospital, Rajgangpur. In
addition to this, 16 beds (or TB patients are
available at ESI Hospital, Rajgangpur. The
Pollution Control Board, Orissa has sug-
gested for change of productive devices as
well as to put pollution control devices. The
cement factory has not complied with the
directives for whjch a case has been lodged
by the Pollution Control Board, Orissa be-
fore the Sub-divisional Judicial Magistrate,
Sundergarh. The case is sub-judica ..

Air Un king of States and Union Territo-
ries

*377. SHRIC.P. MUDALAGIRlYAPPA:
WiII·the Minister of CIVIL AVIATION AND
TOURISM be pleased to state:

(a) the names of the States and the
Union Territories not connected by air serv-
ices at present;

(b) whether the Government propose to
air link the same in the near future;

(c) if so, the details thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI MADHAVRAOSCIN-

DIA): (a) Haryana, Sikkim and the Union
Territories of Dadra and Nagar Haveli and
Daman and Diu are presently not air linked.

(b) No, Sir.

(c) Does not arise.

(d) For commercial and operational
reasons it is not feasible to airlink these
states and union territories for the present.

Procurement of Drugs

*378. SHRI SANAT KUMAR MANDAl:
Will the Minister of HEALTH AND FAMilY
WELFARE be pleased to state:

(a) whether attention of the Govern-
ment has been drawn to the news item
appearing in the Statesman, New Delhi dated
November 23, 1991 regarding procurement
of drugs;

(b) if so, the facts in this regard;

(c) the details of the existing machinery
in D.G.H.S. to verify the capability of the
suppliers to manufacture the product to the
stipulated specifications before placing bulk
orders with them;

(d) whether any trial tests of drugs pur-
chased from pharmaceutical units are held;

(e) if so, where and under whose super-
vision; and

(f) if not, the reasons tharafor?

THE MINISTER OF HEALTH AND
FAMIL YWELFARE (SHRI M.l. FOTEDAR):
(a) Yes, Sir.

(b) The Medical Stores Organisation of
the Directorate General of Health Services
follows the prescribed and well established
system of registration of manufactures from
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whom th« drugs ara purchased at competi
tive prices, apart from making buBc procure
ment through DGS&D.

(c) The Medical Stores Organisation 
has got technically qualified personnel and 
testing facilities for properly verifying the 
capability of suppliers to manufacture drugs 
according to the specifications.

(d) Yes, Sir.

(e) and (f). Each and every batch of drug 
procured by the Medical Stores Organisa
tion is subjected to test before acceptance 
under the supervision of the competent au
thority.

[Translation]

OPMENT be pleased to state:

(a) whether the Government of Bihar 
has submitted any proposal for constructing 
stadia and sports training centres m the 
State;

(b) the action taken by the Union Gov
ernment thereon;

(c) the places where these are likely to 
be constructed; and

(d) the estimated expenditure likely to 
be incurred thereon?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) Yes, Sir.

Stadia and Sports Training Centres In 
Bihar

*379. SHRI CHHEDIPASWAN: Will the 
Minister of HUMAN RESOURCE DEVEL-

(b) to (d). 5 proposals have been re
ceived from Government of Bihar during the 
last three years. A detailed Statement is laid 
on the table of the House.

STATEMENT

S. NO. Name of the Project Estimated Cost Present Status

1. Sports Complext at 
Daltonganj, Distt:- 
Paiamau.

Rs. 73.00 lakhs On Scrutiny it was found 
deficient. Sttaate Govt, 
has been informed to 
rectify the deficiencies.

2. Construction of 
Stadium at Sandy’s 
Compound 
Bhagalpur.

Rs. 15.81 lakhs -d o -

3. Indoor Stadium 
(Gymnasium)
R.K. Mission Vidyapfth, 
Deogarh.

Rs. 4.37 lakhs Total admissible assist
ance, of Rs. 2.187 lakhs, 
has been released.

4. Sports Project Deveiop- Rs. 46.07 lakhs Central Government have
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S. NO. Name of the Project Estimated Cost Pimm* Statue

ment Area (SPOA) a! approved the project in-

Gumla. pnftapw.

S. Stadium t Rokaro Rs. 37.00 lakhs Project was not found
Steel City. feasfcie as per our exist

ing norms and. therefore, 
could not be considered 
lor Central assistance. 
State Govt of Bihar has 
been intimated to modify 
the project and resubmit.

[English]

Incidents of Dacoities and Killings in 
Trains

*380. SHRIMATI SUMITRA MA- 
HAJAN:

SHRI RAM NARAM BERWA:

mation is being collected and wfll be laid on 
the Table olthe Sabha.

(c) and (d). AS these cases are reported 
to. registered and investigated by the Gov
ernment Railway Police which functions 
under the control of concerned State Gov
ernments.

WiH the Minister of RAILWAYS be 
pleased to state:

(a) whether incidents of dacoities and 
killings in trains are constantly on the in
crease;

(b) V so, the number of such incidents 
during the last three years, zone-wise;

(c) whether any inquiries have been 
conducted;

(d) I  so. the action being taken by the 
Government in this regard,and

(e) the amount of compensation, if any 
paid to the victims of these incidents?

THE MMISTER OF RALWAYS (SHRI 
C.K. JAFFER SHAREF): (a) and (b). Mor-

(e) No compensation is payable by the 
Railway Administration in such cases.

Expenditure on Social Forestry Pro
grammes

*381. SHRI GANGADHARA 
SANIPALU: WM the Minister of ENVIRON
MENT AND FORESTS be pleased to state:

(a) the amount spent on the social for
estry programmes during each of the last 
three years. Stale-wise;

(b) whether any evaluation has been 
made of the results achieved vis-a-vis the 
objectives and targets laid down; and

(c) V so, the remedial action taken or 
proposed tobe taken toremove the deficien
cies, I  any?
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THE MMISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AMD FOR
ESTS (SHRI KAMAL NATH): (a) The 
State-wise utflteation of funds lor alforesta- 
ton/tree planting activities under the 20-Point 
Programme, including Social Forestry, dur
ing the last three years (i.e. 1988-89,1989- 
90 and 1990-91) is given in the statement 
below.

(b) and (c). Studies and evaluation of 
social forestry activities carried out in differ
ent States reveal that these activities have 
contributed to increase in biomass produc
tion, employment opportunities and income 
generation in rural areas, encouragement of 
f arm-forestry/agro-forestry on private lands, 
involvement of women and voluntary agen
cies in the activities and strengthening of 
infrastructure in the Forest Departments.

The total target and achievement for 
afiorestation/tree planting underthe 20-Point 
Programme for al the States put together 
during the Seventh Five Year Plan is as 
given below:

Target Achievement

8.6 million hectares 8.8 milSon hectares

Monitoring and evaluation of the affor
estation/tree planting activities is carried out 
through the State Governments who have 
their own arrangements for this purpose. 
The State Governments have been advised 
to strengthen the monitoring mechanisms 
for ensuring improved results. Further, ac
tion is being taken to carry out sample check
ing of planting work done in the filed.
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Operation Black Board

*382. SHRI BRAJA KISHORE TRI- 
PATHY:

DR. JAYANTA RONGPI:

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) the total expenditure incurred by the 
Union Government during the Seventh Five 
Year Plan to implement the"Operation Black 
Board* in the country, year-wise and 
State-wise;

(b) the drop out rate and the steps 
Government contemplate to check the same, 
State-wise; and

(c) the details of the total expenditure 
proposed to be incurred by the Union Gov
ernment during the current financial year, 
State-wise?

•THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) The information is given in 
Statement I below.

(b) According to information available, 
for the country as a whole, the average drop 
out rate of students in Classes I to V was 
46.97% for 1987-88. State-wise figures for 
drop-out rate are given in Statement II be

low. The main steps being taken to check 
drop-out rate are:

(i) Improvement of facilities in primary 
schools, inter alia, under the 
scheme of Operation Blackboard;

(ii) Provision of part-time Non Formal 
Educationforschooldropouts, girls, 
working children who cannot at
tend whole day schools and chil
dren in habitations without school;

(iii) Establishment of District Institute 
of Education and Training for im
proving teacher effectiveness;

(iv) The provision of primary school 
within 1 Km. waking distance from 
all habitations with a population of 
300. In the case of SC/ST habita
tions, the norm is to include habita
tions with population of 200; and

(v) Provision of incentives ■ to 
socio-economically backward chil
dren such as free uniform, free text 
books, attendance scholarship for 
girls mid-day meals, etc.

(c) State-wise allocations are made 
when proposals are received from the State 
Govemments/UT Administrations and sanc
tioned. An amount of Rs. 100 Crores has 
been made available for the Scheme of 
Operation Blackboard during 1991-92. .
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STATEM ENT!

Drop-out Rate at Primary Stage

S. No. NameofStateAJT. 1987-88

1. Andhra Pradesh 55.03

2. Assam 55.01

3. Bihar 65.63

4. Gujarat 41.92

5. Har/ana 27.32

6. Himachal Pradesh 28.63

7. Jammu and Kashmir 33.44

8. Karnataka 50.16

9. Kerala 4.39

10. Madhya Pradesh 41.04

11. Maharashtra 39.82

12. Manipur 71.67

13. Meghalaya 32.%

14. Nagaland 35.45

15. Orissa 38.97

16. Punjab 3727

17. Rajasthan 52.25

18. Skkim 59.86

19. Tam» Nadu 21.78

20. Tripura 58.65

21. Uttar Pradesh 47.65
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S. No. Name of StateAJT.

22. West Bengal
63.81

23. A&Nlslands 2054

24. Arunchal Pradesh 58.63

25. Chandigarh 4.78

26. D&NHaveli 36.14

27. Delhi 19.76

28. Goa, Daman & Dnj 5.33

29. Mizoram 37.98

30. Lakshadweep 4.02

31. Pondicherry 5.59

Total

Navodaya Vidyalayas

*383. SHRIMATI MALINf BtiTAT- 
TACHARYA: WII the Ministar of HUMAN 
RESOURCE DEVELOPMENT be pleased 
testate:

(a) the percentage of the total education 
budget spent by the Government on opening 
of Navodaya Vidyalayas in the country dur
ing each of the last three years; -

(b) the number of chldren from below 
the poverty fine admitted in Navodaya 
Vidyalayas during the above period, 
State-wise; and

(c) the steps taken by the Government 
to popularise the scheme among the rural 
poor and to got them admitted in the Na
vodaya Vidyalayas?

46.97

THE MMISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) The percentage of expenditure 
incurred on Navodaya Vidyalaya Scheme 
out of the total Central Budget on education 
during the last three years is as foflows:

Year Percentage

1988-89 5.01

1989-90 5.11

1990-91 5.86

(b) According to information gathered 
from 223 Navodaya Vidyalayas in 1989-90 
about 40% of students came from fam ids 
with an income below Rs. 6,000/- per an
num.

(c) The scheme envisages admission in
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Navodaya Vidyalayas at at toast 75% chil
dren tram nnai areas. Wide publicity is given 
through various madia to apprise children of 
the scheme to attract the talented ones from 
rural areas.

[TnnataOorii

Food Served on Board by Indian 
Airlines

*384. SHRI YASHWANTRAO PAT1L: 
SHRI KARIA MUNDA:

WiB the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state:

(a) whetherthe quality of food served on 
board by Indian Airlines is sub-standard;

(b) if so, the reasons therefor;

(c) whether the Government have in
vited tenders on competitive basis in this 
regard; and

(d) if so. the details thereof and the 
steps being taken by the Government to 
improve the quality of the food?

THE MINISTER OF CIVIL AVIATION 
ANDTOURISM(SHRIMADHAVRAOSCIN- 
DIA): (a) No, Sir.

(b) Does not arise.

(c) Contracts for food served on Indian 
Airlines flights are finalised only on the basis 
of rates obtained against tender enquiries 
and subsequent price negotiations, as con
sidered necessary.

(d) The foSowing steps are taken by 
Indian Airlines to ensure the quality of food:

%

0) Pre-flight quality chekcs and peri
odical inspection of catering estab
lishments are undertaken by quaii-

fied catering staff to ensure quality 
oofltrol;

(ii) Periodical inspection of caterers’ 
establishment/units by medical 
off icers of Indian Airlines is done to 
ensure maintenance of proper 
hygienic conditions in the areas 
where food is prepared, stored, 
preset and loaded;

(iii) Punitive action is taken against the 
caterers wheneverdef iciendes are 
noticed.

[English]

Singing of National Anthem In Delhi 
Schools

*385. SHRI GURUDAS KAMAT: Will 
the Minister of HUMAN RESOURCE DE
VELOPMENT be pleased to state:

(a) whether Delhi Administration has 
directed all its schools to sing National An
them before the beginning of classes;

(b) whether this direction has been 
implemented by aU the schools; and

(c) if not, the action proposed to be 
taken to have this direction implemented?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRIARJUN 
SINGH): (a) Yes, Sir.

(b) As per information given by the Delhi 
Administration, no report regarding 
non-implementation of direction has been 
received by them.

(c) Does not arise.

Direct Railway Line Between Humna* 
bad and Hyderabad

4059. SHRIRAMCHANDRA VEER- 
APPA: Will the Minister of RAILWAYS be 
pleased to state:
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(a) whether there is any proposal to 
construct direct railway line from Humnabad 
to Hyderabad; and

(b) if so, the details thereof and when it 
is likely to be implemented?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) No, Sir.

(b) Does not arise.

Train Accidents on Kodarma-Gaya 
Section

4060. SHRI &HUVNESHWAR PRASAD 
MEHTA: Will the Minister of RAILWAYS be 
pleased to state:

(a) whether it is a fact that one or two 
train accidents generally take place every 
month particularly at Gujhandi and Gurapa 
between Kodarma and Gaya on the Grand 
Chord rail fine;

(b) whether a mafia group is involved in 
looting railway goods worth lakhs of rupees 
in each accident resulting in loss of crotes of 
rupees to railways every year; and

(c) if so, the effective steps taken/pro
posed to be taken by the Government to 
check such accidents and save the loss to 
the Railways?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) No. Sir. There were only 4 
derailments between Gujhandi and Gurapa 
stations on the Grand Chord section during 
the first eight months of the current financial 
year.

(b) No, Sir.

(c) Sbme of the important steps other
wise being taken to reduce accidents are

induction of technical devices to aid the 
human element, intensive and frequent in
spections of sensitive installations, monitor
ing the performance of critical safety catego
ries such as drivers, guards and station 
masters and patrolling of track etc.

Restructuring of Pay of Technical
Supervisors in Northern Railway

4061. SHRI TEJNARAYAN SINGH: 
SHRI V.S. VIJAYAR-

AGHAVAN:

WiH the Minister of RAILWAYS be 
pleased to state:

(a) the total number of Technical Super
visors at present in the Water Supply Depart
ment of Northern Railway;

(K whether there supervisors are draw
ing less pay than their counterparts in the 
other Departments of Northern Railway;

(c) whether any case of restructuring of 
pay of these supervisors is pending since 
long;

(d) if so, the reasons therefor; and

(e) the time by which a decision is Kkely 
to be taken in the matter?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) 5 (Two Inspector of Works 
Grade II in scale Rs. 1600-2660 and Three 
Inspector of Works Grade-III and scale Rs. 
1400-2300).

(b) and (c). No, Sir.

(d) and (e). Do not arise.

Profit earned by CONCOR.
4062. SHRI S.B. SIDNAL: W » the Mfe- 

isterof RALWAVS be pleased to state:
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(a) the profit earned by the Container 
. Corporation of India Limited since its estab
lishment in 1989-90;

(b) the turnover of CONCOR during the 
year 1969-90 and 1990-91; and

(c) the details of Inland Container De
pots taken o*er by the CONCOR. '

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) The post tax profit earned by 
the Container Corporation of India Ltd. in
1989-90 was Rs. 14.06 lakhs and in 1990-91 
it was Rs. 541.49 lakhs. .

(b) CONCOR’s turnover was Rs. 9.97 
crores during 1989-90 (November 1989 to 
March, 1990) and Rs. 32.23 crores during
1990-41.

(c) Operation and management of seven 
Inland Container Depots, viz. Guntur, Delhi, 
Bangalore, Anaparti, Amingaon, Coimbatore 
and Ludhiana was taken over from Indian 
Railways by the Container Corporation of 
India Ltd. with effect from 1.11.1989.

4063. SHRI RAJNATH SONKAR SHAS- 
TRI: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) whether attention of the Govern
ment has been drawn to the news-item, 
"wife's death due to callousness’ appearing 
in the Indian Express dated October21,1991; 
and

(b) if so, the facts thereof and the action 
proposed to betaken in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATi D.K. THARA DEVI 
SIDDHARTHA): (a) and (b). Yes, Sir. The 
Government of Madhya Pradesh had con
ducted an inquiry headed by a Principal

Secretary to the State Government. The 
Enquiry Report has not revealed any cal
lousness or negligence on the part of the 
local Administration in providing medical 
assistance.

Dr. RML Hospital has informed that 
Justice Kuldip Singh had no complaint re
garding lack of oxygen.

As regards Chief Justice P.N. Bhagwati, 
it has been informed that a single blood 
sugar report cannot declare anyone as a 
diabetic patient or as a non-diabetic patient 
for blood sugar status may fluctuate due to 
various factors fike withdrawing time ofbtood, 
original blood sugar level, time of admini
stration of drug, any associated disease 
condition patient may be suffering from Ike 
infection, etc.

[Translation]

Bungling In Vayudoot

4064. SHRI SANTOSH KUMAR GANG- 
WAR: Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state:

(a) whether attention of the Govern
ment has been drawn to the newsitem ap
pearing in Dainik JansattadatedOctober31, 
1991 regarding bungling in Vayudoot; and-

(b) if so, the facts there of and action 
being taken by the Government in this re
gard?

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO SCIN- 
DIA): (a) Yes, Sir.

(b) The allegations made against some 
officials of Vayudoot Limited have been in
vestigated by the management. Allegations 
were substantiated only in regard to the 
issue of ‘No Objection Certificate’ in which



75 Written Answers DECEMBER 17,1991 Written Answers 76

action has been taken against the concerned 
official.

[EngMsQ

IM ica l FerBHiee to Freedom Fighters

4066. SHRI BHUWAN CHANDRA 
KHANDURh W* the Mmister of HUMAN 
ANDFAMLYWELFAREbepteasedtostate:

(a) whether there is any proposal to 
expand medical fadNties to freedom fight
ers; and

(b) if so. the details thereof?

THE MMISTER OF STATE M THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) and (b). Free medical 
fadfities have already been provided in the 
Central Government Hospitals to the free
dom fighters and their dependents. All the 
State Governments have also been re
quested to provide simiar fadfities to the 
freedom f ighters and their dependents in the 
hospitals run by them. CGHS facilities have 
also been extended to freedom fighters and 
members of their fam9y receding Central 
Pension under the Swarrtantra Sainik Sam- 
man Pension Scheme.

Setting up of Medical Sub-Centres

4067. KUMARIVIMLA VERMA: WMthe 
Minister of HEALTH AND FAMLY WEL
FARE be pleased to stale:

(a) the number of medical sub-centres

opened in rural areas during the Seventh 
Five Year Plan, State-wise; and

(b) the details of steps taken for extend
ing medical faculties to rural areas?

THE lilHNISTER OF STATE M THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRMATI D.K. THARA DEVI 
SIDDHARTHA): (a)46,337Sub-Centres had 
opened in rural areas during the 7th Five 
Year Plan. The Statement I showing the 
State-wise position is given below.

(b) During the 7th Five Year Plan 9831 
Primary Health Centres and 1096 Commu
nity Health Centres had been established. 
The State wise position of number of primary 
health centres and community health centres 
established during the 7th Five Year Plan is 
given in Statement II below.

It was proposed to have one sub-centre 
for 5,000 population in plain area and 3,000 
in hilly and tribal areas; one primary health 
centre tor every 30,000 population in plain 
area and for 20,000 population in hifiy and 
tribal area and one community health centre 
lor 80,000-1,20,000 population. At the vil
lage level one Village Health Guide for every
1,000 population and one Traditional Birth 
Attendant (Dai) for the same was proposed.

There is a target to establish 795 pri
mary health centres and 268 communiy 
health centres during -1991-82. Due to 
financial constraints additional sub-centres 
could not be sanctioned during 1991-92. it 
is also proposed to train 10,000 Dais during
1991-92 to provide MCH and Family Wel
fare services at the village level.

. STATEMENT I

St Mb. StatsAJTs

1.

2.

Andhra Pradesh 

Amnachal Pradesh

1785

100
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SL No. StateAJTs

3. Assam 3399

4. Bihar 6500

5. Goa 10

6. Gujarat 1564

7. Haryana 708

8. Himachal Pradesh 550

9. J& K 851

10. Karnataka 2829

11. Kerala 2824

12. Madhya Pradesh 5295

13. Maharashtra 2857

14. Manipur 119

15. Meghalaya 98

16. Mizoram 58

17. Nagaland 68

18. Orissa 1299

19. Punjab 250

20. Rajasthan 4210

21. Slckim 50

22. Taml Nadu 2821

23. Tripura 242

24. Uttar Pradesh 6000
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SL No. StateAJTs

25. West Bengal 1773

26. AS N Islands 66

27. Chandigarh -

28. D&ll Haveli 15

29. Daman & Diu 16

30. Delhi -

31. Lakshadweep -

32. Pondicherry -

Total 4637

Source. Bulletin on Rural Health Statistics in India for the quarter ending June, 
1991 Die. G.H.S., Ministry of Health & Family Welfare.

STATEMENT 1

Sl 'no. StateAJTs PHC CHC

1. Andhra Pradesh 728 19

2. Amnachal Pradesh 28 6

3. Assam 203 44

4. Bihar 1205 46

5. Goa 7 2

6. Gujarat 396 113

7. Haryana 203 39

8. Himachal Pradesh 84 7

9. J& K 143 14

10. Karnataka 768 48
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SL No. StateAJTs PHC CHC

11. Kerala 687 50

12. Madhya Pradesh 501 114

13. Maharashtra 107 136

14. Manipur 37 3

15. Meghalaya 39 -

16. Mizoram 16 4

17. Nagaland 12 2

18. Orissa 440 25

19. Punjab 330 58

20. Rajasthan 600 110

21. Sfckim 2 NB

22. Tamp Nadu 950 42

23. Tripura 17 5

24. Uttar Pradesh 1934 143

25. West Bengal 372 64

26. A&N Islands 10 2

27. Chandigarh - -

28. D&NHavefi 2 -

29. Daman & Diu 2 -

30. Delhi - -

31. Lakshadweep - -

32. Pondicherry 8 -

Total 9831 1096

Source: BuRetin on Rural Health Statistics in India for the quarter ending June,
1991, Dte. G.H.S. Ministry of Health and Family Welfare.
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4068. SHRI CHITTA BASU:
KUMARIVIMLA VERMA:

Wi« the Minister of ENVIRONMENT 
MID FORESTS be pleased to stale:

(a) whether corporate sector, business
men and other agencies have been invited to 
develop the wastelands;

(b) if so. the details thereof; and

(c) the detais of the plans of the Gov
ernment to provide necessary help to the 
landless who are presently using the waste
lands in deferent States, particularly in 
Madhya Pradesh?

(ii) . Setting up deoentraBsed people’s
nurseries in order to provide sef- 
empioyment in rural areas and to 
make available quaSty seedfings of 
species desired by people locaBy.

(iii) Advising the State Governments to 
review and relax appropriately the 
existing restrictions on felling and 
transport of trees grown on private 
lands.

Qv) Setting up of Tree Growers’ and 
Farm Forestry Cooperatives in 
States ike llttar Pradesh, Madhya 
Pradesh, Gujarat, Andhra Pradesh, 
Rajasthan, Orissa and Karnataka.

THE MMISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR
ESTS (SHRI KAMAL NATH): (a) and (b). An 
important objective of the National Forest 
PoScy, adopted in 1988, is to increase sub
stantially the forestAree cover in the country 
through massive afforestation and social 
forestry programmes, especially on al de
nuded, degraded and unproductive lands. 
The PoBcy also lays down that individuals 
and institutions should be motivated and 
facftated to undertake tree-farming on Iheir 
own lands, and that, as far as possble, 
forest-based industries should raise the 
noodod raw materia  preferably by establish
ing a direct relationship with the individuals 
who can growthe raw material by supporting 
them witfunpUs Hie credit, technical advice, 
harvesting and transport services, eta

2. hi fHirMmncft of ttwRofoy provisionmmm MV IM p I  V i  11 iW  V V M M  i P V W V i ^ W  9IV|

action nas Boon doskm  on mo fosowing 
Svi0si

(v) Facilitating the flow of institutional 
credit for undertaking afforestation 
and tree-planting activities on pri
vate lands.

(vi) Setting up of the National Fund for 
Afforestation (contributions to which 
attract tax refief) in order to provide 
a mechanism to enable people to 
participate in the national effort of 
afforestation and wastelands de
velopment.

(vii) Alowing village communities to 
share in the usufruct of degraded 
forest lands tfiat they agree to pro
tect and develop.

(vii) Providing financial assistance to 
Voluntary Agencies to undertake 
afforestation and wastelands de
velopment activities on private and 
pubfic lands.

rfomaung vanm vorMoyra^oior- (c) wioroiimwmiio pmnonj ano wo wo
estryon.peopte’sownlands with a lands development activities, including those
view to meeting the domestic as mentioned inreplytopart(b) above, help the
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landless spedafly through the employment 
generated by the engagement of labour to 
carry out the work. Allowing village commu
nities to share in the usufructs of degraded 
forest lands which they agree to protect and 
dewlap also confers benefits on the lan- 
(fless persons. It is proposed to substantially 
expand such activities, with emphasis on 
employment generation, during the Eighth 
Five Year Plan, which is under finafisation. 
The programme covers Madhya Pradesh 
already.

Rail Gates In Kangra Valley

4069. SHRI D.D. KHANORIA: Will the 
Minister of RAILWAYS be pleased to state:

(a) whetherthe requests for opening rail 
gates in Kangra vaBey of the Northern Raft
way have been received;

(b) V so, the number of rail gates pro
posed to be opened on this section where 
the roads have already been constructed, 
and

(c) the action proposed to be taken in 
this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
UKARJUN): (a) Yes, Sir.

(b) The State Government has re
quested for gates at eleven locations.

(c) The Radways wil provide the de
sired farifity after the State Government 
consents to bear the initial as well as recur
ring cost involved and makes necessary 
deposits, as per rules.

Modernisation and Expansion of 
HoapBala

4070. SHRI DHARMABHIKSHAM: 
SHRIMATI VASUNDHARA 

RAJE:

WM the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) whether there is any proposal for the 
modernisation and expansion of some hos
pitals in some selected States with World 
Bank assistance; and

(b) if so, the detais thereof. State-wise?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHAHTHA): (a) and (b). Proposals have 
been received by the Government from the 
State Governments of Andhra Pradesh, 
Karnataka, Madhya Pradesh, Uttar Pradesh 
and West Bengal seeking assistance from 
World Bank for modernisation.and expan
sion of Secondary level Hospitals at District/ 
Taluk level A statement indicating the 
amount and activity proposed with World 
Bank assistance, State-wise is as under

S. No. Nameof the States Assistance sought Proposed actknties

(RliiciomsJ

1. Andhra Pradesh 236.70 Development of Secondary
level Hospitals, 10 Base 

. flosptals. one disaster reSef 
{raining centre and one T.B /
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S. Ate. Nameof the States Assistance sought Proposed activities

2. Karnataka

3. Madhya Pradesh

4. Uttar Pradesh

(Rs.in crores) 

172.00

263.00

169.75

Development of Secondary 
level Hospitals by addition of 
13475 beds and establish
ment of 30 bedded maternity 
hospitals.

Development of Secondary 
level Hospitals by providing 
21370 additional beds.

New Secondary level Hosp
itals in six districts and 
completion of 7 incompleted 
hospitals.

5. West Bengal 200.03 Upgradation of Secondary

NRI assistance for Coaches/Wagons 
mnufacturtng

4071. SHRI GOPI NATH GAJAPATHI: 
Wil the Mmister of RALWAYS be pleased to
atafttt*9HHV*

(a) whether the Government have a 
proposal to manufacture wagons and 
coaches with Non-Resident Indians’ invest
ment;

(b) if so, the total number of coaches 
and wagons proposed to b> manufactured 
per annum and ftie number of coaches pro
posed to be manufactured with NRI assis
tance;

(c) whether any response have been 
reoeived from the NRTs in this regard; and

level Hospitals and improve
ment of services and diagno
stic facilities in selected 
districts of sub-divisional 

hospitals.

(d) if so, the action proposed to betaken 
by the Government thereon?

THE MMISTER OF STATE M THE 
MINISTRY OF RAILWAYS (SHRI 
MALLNCARJUN):(9) No, Sir.

(b) Does not arise.

(c) No, Sir.

(d) Does not arise.

[TmnsktMi

PtoflutionbylndustrtM

4072. SHRI QOVMDRAO NtKAM: W1 
the Minister of ENVIRONMENT AND FOR- 
ESTS be pleased to state:
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(a) whether the Government have con
ducted any survey of the industries creating 
environmental pollution,

(b) if so, the number thereof, State- 
wise;

(c) the steps proposed to be taken by 
the Government for maintaining the environ
mental balance;

(d) whether there has been an increase

in the temperature due to the environmental 
imbalance; and

(e) if so, the steps proposed to be taken 
by the Government in this regard?

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR
ESTS (SHRI KAMAL NATH): (a) and (b). 
Yes,Sir. A survey in respect of 17categories 
of heavily polluting industries has been made. 
State-wise details of these are as follows:

1. Andhra Pradesh 303

2. Bihar 67

3. Haryana 101

4. Goa 7

5. Gujarat 183

6. Himachal Pradesh 37

7. Karnataka 79

8. Kerala 32

9. Madhya Pradesh 98

10.
•

Maharashtra 411

11. Meghalaya 1

1& Orissa 34

13. Punjab 48

14. Rajasthan 49

15. Tam! Nadu 129‘

16. Uttar Pradesh 308

17. West Bengal 70
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18. U.T. of Pondicherry 11

19. U.T. of Delhi 5

20. U.T. of Daman, Diu, Dadra & Nagar Haveii 6

(c) The steps taken by the Government 
for maintaining environmental balance in
clude the following:

(i) Effluent and emission standards 
have been prescribed under the 
Environment (Protection)Act, 1986.

(ii) Ambient air quality standards have 
been evolved.

(iii) A network of ambient air and water 
quality monitoring stations has been 
setup.

(iv) Environmental guidelines have 
been evolved for siting and opera
tion of industries.

(v) Industries have been asked to 
comply with consent requirements 
of the State Pollution Control Boards 
to keep the discharge of effluent 
and emission within the stipulated 
limits.

(vi) Industries have been directed to 
instal necessary pollution control 
equipment on a time bound basis 
and legal action is taken against 
the defaulting units.

(vii) 17 categories of heavily polluting 
industries have been identified and 
these industries have been asked 
by the State Governments to com
ply with the effluent/emission stan
dards.

tation of sewagp/drainage system 
and treatment of sewage have been 
taken up.

(ix) A scheme has been initiated to 
assist clusters of small scale indus
trial units for setting up common 
effluent treatment plants.

(x) Fiscal incentives are provided for 
installation of pollution control 
equipment and shifting of pollution 
industries from congested areas.

(xi) Gross and mass emission stan
dards for ail vehicles have been 
notified under the Motor Vehicles 
Rules, 1989.

(xii) Public awareness campaigns have 
been launched.

(d) There is no Scientific evidence to 
establish conclusively that there is increase 
in temperature in India due to environmental 
imbalance.

(e) Does not arise.

[English]

Job Reservation for Gas Victims in 
Bhopal

4073. SHRI SUSHIL CHANDRA 
VERMA: Will the Minister of RAILWAYS be 
pleased to state:

(a) whether there was any provision of
(viii) Schemes for construction/augmen- reservation for the gas affected people in
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Bhopal Coach Repair Factory upto Decem
ber 30.1990;

(b) wether the Union Government 
propose to extend the period of reservation 
since Bhopal dty is still affected by gas; and

(c) I  so. the period upto which the res
ervation is tikely to be extended?

THE MMISTER OF STATE IN THE 
MINISTRY OF RALWAYS (SHRI MAL- 
UKARJUN) (a)to(c). Yes. Sir. The currency 
of these reservation orders has recently been 
extended upto 31.12.91.

[7/ansbtibr̂

Schemes for Sports development in 
Rajasthan

4074. SHRI KUNJEE LAL: Wil the 
Minister of HUMAN RESOURCE DEVEL
OPMENT be pleased to state:

(a) the number of proposals regarding 
promotion of sports received from the Gov
ernment of R^asthan and other organisa
tions during the last one year;

(b) the number of schemes approved so 
far and the number of schemes stfl under 
consideration;

(c) whether there is any scheme for 
district Sawai Madhopur also; and

(d) H so, the details thereof?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SMGH): (a) EighL

(b) ML Deficiencies noted in al the 8 
cases have been communicated to Govern
ment of Rajasthan for rectification.

(c) No. Sir.

(d) Does not aise.

C.G.H.SJXspensary to North-West 
Delhi

4075. SHRI SOMABHAI PATEL Wil 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether the Government propose to 
open a C.G.H.S. dispensary in North-West 
Delhi near Sansad Vihar. Delhi for the bene
fit of the residents of ten newly constructed 
housing soceities there;

(b) V so, when and i  not, the reasons 
therefor;

(c) whether the Government have re
ceived any proposal from cooperative group 
housing society in this regard; and

(d ) X so, the steps being taken by the 
Government thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SDDHARTHA): (a) No, Sir.

(b) Priority is given to the opening of 
Central Government Health Scheme dis
pensaries as per target aflotmerrt based on 
the concentration of Central Government 
employees in an area. Due to financial 
constraints, it is not possible to consider the 
opening of a C.G.H.S. dispensary at Sansad 
Vfcar.

(c) Yes, Sir.

(d) In view of the position explained in
(b) above, it is not possfcie to establish the 
dispensary at Sansad Vfihar immediately
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[EngBstH

Students in Andaman and Nlcobar 
lalanda

4076. SHRI MANORANJAN
BHAKTA:

SHRI GUMAN MAL LODHA:

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) the total number of students as on 
31st October, 1991, medium-wise segre
gating Primary, Middle, High and Senior 
Secondary Schools in the Union Tenitoiy of 
Andaman and Nicobar Islands;

(b) whether any of such categories of 
schools are under-staffed; and

(c) if so, the details thereof?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (c). The information is being 
collected and w9l be laid on the Table of the 
Sabha.

Sub-Standard material for Hospital 
building

4077. SHRI JEEWAN SHARMA: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether attention of the Govern
ment has been drawn to the news-item 
*sub~standard material for hospital building” 
appearing in the Tribune* dated September 
9,1991; and

(b) if so, the facts thereof and fte steps 
proposed to be taken in this regard?

THE MMISTER OF STATE M THE 
MINISTRY OF HEALTH AND FAMLY 
WELFARE (SHRIMATI D.K. THARA DEVI

SIDDHARTHA): (a) and (b). Yes, Sir. How
ever, there is no substance In the report.

"Sanjay Gandhi National Park Bombay”

4078. SHRI RAM NAIK: WiH the Minis
ter of ENVIRONMENT AND FORESTS be 
pleased to state:

(a) the norms for declaring a park as 
National; and

(b) the reasons for not declaring the 
Sanjay Gandhi National Park at Borivli, near 
Bombay as National Park?

THE MMISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR
ESTS (SHRI KAMAL NATH): (a) Under the 
Wildlife (Protection) Act, 1972, the State 
Governments are empowered to declare an 
area, by reason of its ecological, faunal, 
floral, geomorphological, or zoological asso
ciation or importance, as national park for 
the purpose of protecting, propagating or 
developing wildlife therein or its environ
ment.

(b) The Government of Maharashtra, 
through their notification dated the 4th Feb
ruary, 1983 issued under section 35 of the 
Wildlife (Protection) Act, 1972, have de
clared their intention to constitute the Sanjay 
Gandhi National Park, Borivli, in the Bombay 
Suburban and Thane Districts. The Final 
Notification under the above section of the 
Act, which can be issued by the State Gov
ernment only after the rights existing in the 
area constituting the National Rark have 
been inquired into and extinguished has not 
yet been issued.

Quality Control by Drug Companies

4079. SHRI ARJUN CHARAN SETHH.: 
Wil the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:
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(a) the names of th« finished medicines 
for which manufacturing loan licence was 
granted to a number of companies;

(b) whether each of these units possess 
un-utSsed capacity of formulations;

(c) whether small scale units do not 
possess the required quality control and 
testing facilities;

(d) whether any such cases have come 
to the notice of the Government; and if so, 
the action taken thereon;

(e) whether the Government and State 
Drug Authorities made any inspection of 
these units before granting the loan licences; 
and

(f) if so, the details thereof during each 
of the last three years?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) Under the provisions of 
the Drugs & Cosmetics Act, 1940, and Rules 
thereunder, the State Drugs ControNers are 
the licensing authorities who give permis
sion for the manufacture of finished formula
tions to the loan licensees. There are about
8,000 loan licensees in the country.

(b) The ban feence is granted by the 
licensing authority after inter-aKa taking into 
consideration the unutilised capacity of the 
principal manufacture to manufacture for
mulations.

(c) and (d). Under the provisions of the 
Drugs & Cosmetics, Rules 1945, every 
manufacturing firm V required to have its own 
testing laboratory to test raw-materials and 
finished products manufactured by it. The 
State Licensing Authority is also required to 
satisfy IseK by inspecting the premises be
fore the Scenoe is granted or renewed.

The State Drugs Inspectors check the 
quality of drugs manufactured in their Stales 
by drawing random samples.

Whenever a drug is found to be 
sub-standard on test, action like suspen
sion/cancellation of licence and /or prose- 
cutation is launched by the State Drugs 
Controller as per the provisions of the Drugs 
& Cosmetics A d

(e) and (f). Licences to manufacture 
drugs are granted by the ficens authority 
after carrying out inspection of the premises 
and only after satisfying that the conditions 
of licence ate fulfilled by the applicant

Timings of Mahataxmi Express

4081. SHRI PRAKASH V. PAUL: Will 
the Minister of RAILWAYS be pleased to 
state:

(a) whether the Government have re
viewed the arrival and departure timings of 
Mahalaxmi Express from Bombay to Mi raj 
and vice-versa to ensure convenience of 
passengers; and

(b) if so, the details thereof?

THE MMISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) and (b). The existing timings 
of Mahalaxmi Express are considered con
venient to the present usars.

Induction of Population Education

4082. SHRI B. DEVARAJAN: WK the 
Minister of HUMAN RESOURCE DEVEL
OPMENT be pleased to state:

(a) whether the Government propose to 
include the topic of Fam8y Planning in the 
syllabus of School Education, Adult Educa»  
tion and Vocational eduction;



99 Written Answors DECEMBER 17.1991 Written Answers 100

(b) if so. the details thereof; and

(c) V not. the reasons therefor?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SMGH): (a) to (c). The smal Family norm 
has been included as one of the too-cs of 
Population Education integrated 
syllabi and the materials in -s« AdJt 
Education Programmes. In additor. train
ing materials under the Adult Education 
Programme indudesmessages on respon- 
sble parent-hood, right age of marriage, 
populalion growth and environment, popula
tion and development Heattt related 
courses ham been provided in the Voca
tional Stream at the Higher Secondary stage.

Contraceptive Pill

4083. SHRI PARASRAM BHARDWAJ: 
Wil the Mmister cl HEALTH AM) FAMILY 
WELFARE be pleased to state:

(a) whether a law-does contraceptive 
pil for use by women conforming to interna
tional standards has recently been launched 
under the Contraceptive Social Marketing 
Programme;

(b) 9 so. the detais thereof including the 
side effects. V any; and

(c) the steps talesn or proposed to be 
taken for its popularisation in rural areas?

THE MMISTER OF STATE M THE 
MMISTERY OF HEALTH AND FAMLY 
WELFARE (SHRIMATi D.K. THARA DEVI 
SDDHARTHA): (a) and (b). Low dose con
traceptive pfefor women, containing0.30mg 
of dt-norgestrel and 0.03 mg of Bthinyl 
oestradbl per tablet, have been introduced 
in the contraceptive Social Mark sting Pro
gramme under National Family Welfare 
Programme. These pBs are avaiabie under 
brand names Mala-O. ECROZ & PEARL

WhBoMala D is sold throughout the country 
by selected pharmaceutical Marketing com
panies at a consumer price of Rs. 21- per 
cyde, other brands are sold by selected 
Voluntary Organisations in some Slates at 
prices fixed by the concerned Voluntary 
Organisations.

Some of the common side effects are 
nausea, vomitting, giddiness breast tender
ness. back pain, headache, intramenstruaJ 
spotting and breakthrough bleeding. Some 
of these symptoms wil disappear with the 
continued use of the pills.

(c) In addition to advertising Mala-D in 
Mass Media through out the country, the 
associated marketing companies and Vol
untary Organisations are encouraged to 
increase the sales in the country including 
the rural areas.

Besides, low dose oral contraceptive 
pffisare also available under free distribution 
scheme underthe brand name Maia-N which 
are distributed through governmental ma
chinery i.e. Family Welfare Centres/ 
Sub-entres/Workers and some 
non-govemmental/Voluntary Organisations 
in the urban a» well as rural areas.

Augmentation of Lumdlng-Badarpur 
Section

4084. SHRI UDDHAB BARMAN: WH 
the Minister of RAILWAYS be pleased to 
stale:

(a) whether the Diiaku area on the 
Lumding-Badarpur section is going down
ward (sinking);

(b) V so, the steps being taken in this 
regard;

(c) whether there is any plan to 
strengthen the entire raiway tracks from 
Lumcfing to Badarpur and Sichar; and
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(d) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) There is no sinking of Dihaku 
Station. Train operation is normal.

(b) Does not arise.

(c) and (d). The tracks are maintained to 
have requisite strength for the loads on the 
line; as such there is no plan for strengthen
ing the section.

Damage to Lines in Andhra Pradesh

4085. SHRI R. SURENDER REDDY: 
WiH the Minister of RAILWAYS be pleased to 
state:

(a) whether due to the natural calami
ties in Andhra Pradesh a number of railway 
tracks have been affected and property of 
railways damaged;

(b) if so, the total length of railway lines 
damaged and the total loss suffered by the 
railways; and

(c) the efforts being made to restores 
these tracks early?

THE MMISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
UKARJUN): (a) Yes, Sir.

(b) Railway line at different locations, 
aggregating to 500 in length, was damaged. 
Loss due to damage to Railway assets has 
been estimated as Rs. 2.50 crores approxi
mately.

(c) The damaged Railway track has 
been restored.

[Translation]

News Caption “Dakshln Africa Ki Team 
Bina Visa Ke Aayee Thee”

4086. SHRI BARELAL JATAV: Will the 
Minister of HUMAN RESOURCE DEVEL
OPMENT be pleased to state:

(a) whether attention of the Govern
ment has been drawn to the news-item 
captioned, “Dakshin Africa Ki Team Bina 
Visa Ke Aayee Thee'appearing intheDainik 
Jagaran dated November 18,1991; and

(b) if so, the facts in this regard ad the 
reaction of the Government thereto?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) Yes, Sir.

(b) Government had granted a group 
landing permit for a period of 15 days to the 
members of the South African CricketTeam, 
media men and other delegates to facilitate 
their entry in view of the paucity of time.

[English]

Performance of Adivasl Boys of Ranchi 
In Hockey Tournaments

4087. SHRI PIUS TIRKEY:
SHRI GOVINDA CHANDRA 

MUNDA:

Will the Ministerof HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether the Government propose to 
open/establish a coaching institute/centre 
for Hockey in Ranchi in view of excellent 
performance by the Adivasi Boys of the area 
in National Junior Hockey Tournaments 
during the last five years.

(b) if so, when it is proposed to be
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started to encourage tribal sports talent; 
and

(c) if not, the reasons therefor?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) The Sports Authority of India 
have already established a Centre for talent 
spotting and nurturing in Hockey at Ranchi 
under the Special Area Games Scheme of 
SAI m 198788.

(b) and (c). Under the Special Area 
Games Scheme of SAI, the SAI has selected 
24tribal boys and 18 tribal girls of the Chhota 
Nagpur belt and have been providing them 
educationaltaicational training, diet, coach
ing and Sports Science back-up, etc.

MINISTRY OF RAILWAYS (SHRI MAL- 
L1KARJUN): (a) to (c). The information is 
being collected and w i be laid on the Table 
oftheSabha.

Theft Cases in Archaeological Muse
ums

4089. SHRI DAU DAYAL JOSHI: Will 
the Minister of HUMAN RESOURCE DE
VELOPMENT be pleased to state:

(a) the names of places where archaeo
logical museums are situated and categori
sation thereof;

(b) the number of cases of thefts in 
these museums during each of the last two 
years; and

[Translation]

Recruitment of Clerk Grades

4088. SHRI DHARAMPAL SINGH 
MALIK: WiH the Minister of RAILWAYS be 
pleased to state:

(a) the Board-wise details of the differ
ent clerk grade examinations conducted by 
the Railway Recruitment Boards during the 
year 1990 and 1991 till date;

(b) whether the results of those exami
nations are published in the newspapers; 
and

(c) the action taken by the Government 
thereof

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) The Archaeological Site Muse
ums under Archaeological Survey of India 
which form an Integral part of centrally pro
tected sites and monuments are listed as 
Statement below.

(b) and (c). Two cases of theft have 
been reported during the last two years at 
the site museums of Nagarjunakonda and 
Sanchi.

(c) if so, the dates and names of the 
newspapers in which the results of the ex
aminations were published?

THE MINISTER OF STATE IN THE

Eight objects stolen from Nagarju
nakonda have been recovered. Onecopper 
bel from Sanchi Museum was reported 
missing. The matter has been referred to the 
Investigating Agencies.

STATEMENT

List of Archaeological Museum
1. Indian War Memorial Museum

2. Red Fort Museum

Red fort 

-d o -

DeJhi
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3. Purana Qila Museum New Delhi New Delhi

4. Samath Museum Samath U.P.

5. Taj Mahal Museum Agra U.P.

6. Ro'ar Museum Ropar Punjab

7. Kalibangan Museum Kalibangan Rajasthan

8. Sanchi Museum Sanchi M.P.

9. Khajuraho Museum Khajuraho M.P.

10. Gwalior Museum Gwalior M.P.

11. Chanderi Museum Chanderi M.P.

12. Nalanda Museum Nalanda Bihar

13. Vaishali Museum Vaishali Bihar

14. Bodhgaya Museum Bodhgaya Bihar

15. Ratnagiri Museum Ratnagiri Orissa

16. Konark Museum Konark -d o -

17. Fort. St. George Museum Madras Tamil Nadu

18. Amaravati Museum Amaravati A.P.

19. Nagarjunakonda Museum Nagarjuna Konda A.P.

20. Chandragiri Museum Chandragiri A.P.

21. Kondapur Museum Kondapur A.P.

22. Mattancherry Place Museum Cochin Kerala

23. Hampi Museum Hampi Karnataka

24. Bijapur Museum Bijapur -d o -

25. Aihole Museum Aihole -d o -

26. Badami Museum Badami -d o -
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27. Hpu Sultan Museum Srirengapatna -d o -

28. HeBbid Museum' HeGbid -d o -

29. Veka Goa Museum Goa Goa

30. Lothai Muaseum Lothai Gujarat

31. Hazarduari Place Museum 
Bengal

Murshidabad West

Setting up of Central Universities

4090. SHRI BHEEM SINGH PATEL: 
SHRI SUSHIL CHANDRA 

VERMA:
SHRI GOVINDA CHANDRA 

MUNDA:
SHRI PIUS TIRKEY:

WiH the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether the Government propose to 
set up new central Universities during
1992-93;

(b) if so, the details thereof along with 
the places where these Universities are Ikely 
to be set up. State-wise; and

(c) i  not, the reasons therefor?

THE MMISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b). Legislation has been 
enacted to estabfeh Central Universities at 
Sichar in Assam and at Lumami in Nagaland. 
I  has also been agreed, in principle, to 
estabfeh a Central Unweisity at Tezpur in 
Assam.

(c) Does not arise.

[EngBsh]

Lottery Scheme by Air India

4091. SHRISHRAVAN KUMAR PATEL* 
Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state:

(a) whether the Air India has floated a 
lottery scheme named 'Mahakjcky Raja 
Scheme’ recently;

(b) if so. the details of the scheme and 
the regulations framed to conduct it;

(c) the total collections of fund accrued 
to the Air India by virtue of this scheme; and

(d) the reaction of the Government about 
its usefulness?

THE MMISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO SCIN- 
DIA) (a) to (d). Yes, Sir. Passengers travel
ling on Air India and on tickets purchased in 
India during the period from 20th September 
to 30th November, 1991 were covered under 
the scheme. Winners were entitled to free 
tickets tocertain destinations on the Air India 
network. The scheme was launched during 
Air India’s lean period with an objective to 
enhance the visfcifity of Air India amongst 
the passengers. This objective was 
achieved.
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Mneral Water

4092. PROF. ASHOK ANANDRAO 
DESHMUKH: Wil the Mmisler of HEALTH 
AMJFAMLYWELFAREbepleasedtostate:

(a) whether the process of making 
mineral water by the siver ionisation proc
ess has been banned internationally due to 
its 31 effects on health;

(b) X so, the names of the companies 
manufacturing mineral water by silver ioni
zation process;

(c) whether there is any proposal to ban 
this process; and

(d) if so, the steps proposed to be taken 
in this regard?

THE MMISTER SOF STATE IN THE 
MINISTRY OF HEALTH AND FAMLY 
WELFARE (SHRIMATI DJC THARA DEVI 
SIDDHARTHA). (a) to (d). After considering 
aH the relevant toxicoiogicaJ factors, World 
Heath Organisation has prescribed permis- 
sble Emit of 0.06 mg/1 of slver ion in drinking 
water. The Bureau of Indian Standards 
Code in this behalf conforms to the permis- 
sfcte limit prescribed fay the World Heafth 
Organisation.

Heflcopter Service to North-Eastern 
Region

4093. SHRI LAETA UMBREY: Withe 
MmisterofCfVL AVIATION AND TOURISM 
be pleased to state;

(a) whether the Government propose to 
introduce the helicopter services to the NBy 
places in the North eastern region.

(b) V not, the reasons therefor; and

(c) when this service is Hwiy to be 
intioduced?

THE MINISTER OF CIIVIL AVIATION 
ANDTOURISM (SHRI MADHAVRAO SCIN- 
DiA): (a) to (c). There is at present no spedfic 
project proposal to commence helicopter 
services for the North-Eastern Region. The 
possfoiRy of starting such services would 
depend upon firming up of technoeconomic 
viability.

Percentage of Commission to Vendors 
in Railways

4094. SHRI SURYA NARAYAN SINGH: 
WiH the Wfinisterof RAILWAYS be pleased to 
state:

(a) whether there is any proposal to 
mcreasethe percentage of commissiongiven 
to commission vendors of railway catering;

(b) if so, the details thereof; and

(c) 9 not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
UKARJUN): (a) No, Sir.

(b) Does not arise.

(c) The commission payable to vendors 
is linked with the selling price of various 
items as wel as the quantum of sale. The 
commission of vendors automatically goes 
up with the increase in the selling price of 
items and the quantum of sales. The selling 
prices are periodically reviewed.

[Translation]

TM n from Bhopal to Bombay

4095. SHRI MAHENDRA KUMAR 
SWGH THAKUR: Wil the Mmister of RAIL
WAYS be pleased to state:

(a)whethc the Government propose to
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introduce a new train from Bhopal to Bom- 
bay in view of density of passengers traffic 
than; and

(bj f  so. whan and ff not. the reasons 
therefor?

THE MINISTER OF STATE IN THE 
MIN*,TRY OF RAILWAYS (SHRI MAL- 
LIKAtrUUN): (a) No. Sir.

(b) Due to operational and resource 
constraints.

Train from Pathankot to Bombay

4096. SHRI MAHENDRA KUMAR 
SINGH THAKUR: WiH the Mmister of RAIL
WAYS be pleased to state:

(a) Whether there is any proposal to 
start a new train from Pathankot to Bombay 
via Burhartpur, and

(b) V so, when and if not, the reasons 
therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) No, Sir.

(b) Operational and resource con
straints.

[EngBsti\

Operation Black Bovd

4097. SHRI V. KRISHNA RAO: Withe 
Minister of HUMAN RESOURCE DEVEL
OPMENT be pleased to state:

(a) whether the ‘Operation Biack Board’ 
has provided basic amenities to al primary 
schools in rural areas of the country as per 
schedule;

(b) if so, the details thereof; and

(c) the time by which the target is Nkoty 
to be achieved?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) No, Sir.

(b) Initially the target of the scheme was 
to cover 20% blocks during 1987-88,30% in
1988-89 and remaining 50% during 1989- 
90. However, due to constraint on resources 
phasing had to be lengthened. So far the 
scheme could be implemented in 69% blocks 
in the country comprising 64% primary 
schools.

(c) The remaining blocks would be 
covered during Vlllth Plan.

Fixation of Pay

4098. SHRI VILAS MUTTEMWAR: WHI 
the Minister of HUMAN RESOURCE DE
VELOPMENT be pleased to state:

(a) whether some anomalies has arisen 
after the fixation of pay of Vice-Principals of 
Government Schools, Directorate of Educa
tion (District North) Delhi Administration in 
the scale of 2000-3500as a result of recom
mendations of Fourth Pay Commission; and

(b) the steps taken by the Government 
to remove the anomaly and also of the af
fected/retired employees.

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) Yes, Sir.

(b) Delhi Administration are processing 
the cases of the affected employees includ
ing those who have retired in consultation 
with their Finance Department.

Passenger Facilities at Kayamkulam 
Station

4099. SHRI T J . ANJALOSE: W* the 
Minister of HUMAN RESOURCE DEVEL
OPMENT be pleased to state:



113 MMenAnmmn AGRAHAYANA 26,1913 (SAKA) Written Answers 114

(a) whether there is any proposal to 
provide nsoassary passengerfadlities along 
with shaded platforms at Kayamkulam sta
tion in Kerala;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) Yes, Sir.

(b) Passenger Amenities commensu
rate with traffic handled at Kayankulam sta
tion are being provided as part of Kayanku'am 
- Quflon doubling work, now in progress.

(c) Does not arise.

Medical Facilities In A & N 
Wanda

4100. SHRI GUMAN MAL LODHA: Wil 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether the Andaman and Nicobar 
Islands have any full fledged general hospi
tal with ail modem medical facilities and 
specialists in various brandies of medidne 
and surgery;

(b) if so, whether for want of specialists 
in several fields, many patients are either 
referred to Madras or Calcutta hospitals; and

(c) if so, the details of fields where 
specialists are not available there and the 
steps proposed to be taken in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) to (c). Information is 
being collected and wHI be laid on the Table 
of the House.

NBambur - Feroke Line

4101. SHRI E. AHAMED: WH the Min
ister of RAILWAYS be pleased to state:

(a) whether the Government have de
cided to conduct prefiminary survey to con
struct Nilambur-Feroke railway line via 
Manjeri; and

(b) X so, when the survey is likely to be 
started?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) Yes, Sir.

(b) This has already been started. 

[Translation^

Unemployed Blind Scholars

4102. SHRI BHOGENDRA JHA: Wil 
the Minister of HUMAN RESOURCE DE
VELOPMENT be pleased to state:

(a) whether a number of blind students 
having M. Phil and Ph.D. degree are unem
ployed;

(b) whether the Government propose to 
reserve some posts exclusively for these 
highly educated blinds;

(c) X so. the details thereof; and

(d) the details of the other steps taken 
by the Government to assist such persons?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) Information is being collected 
and will be laid on the Table of the House.

(b) to (d). At present reservation of 1% 
is available to the visually handicapped 
persons in respect of direct recruitment to
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identified posts in Groups C ft D. However, 
according to the information furnished by the 
Department of Personnel & Training, a pro
posal is under their consideration to intro
duce reservation for physically handicapped 
persons, which would cover visualy handi
capped also, the Groups A & B posts under 
the Central Government

[EngSstil

Bridges at Ifloregram and BaHalpur (ER)

4103. SHRI ZAINAL ABEDIN: Wil the 
Minister of RAILWAYS be pleased to state:

(a) whether the construction of the road 
over-bridges at Moregram and Ballalpw on 
National Highway No. 34 have been com- 
pleiad;

(b) if so, when these are Hcely to be 
commissioned;

(c) i  the bridges are yet to be completed 
whether any tkne bound programme for their 
completion has been drawn up;

(d) if so, the details thereof; and

(e) if not. the reasons therefor?

THE MINISTER OF STATE 01 THE 
MINISTRY OF RALWYS (SHRI MAL- 
LBCARJUN): (a) Not yet. Sir.

(b)The commissioning of these overbr
idges will depend on the completion of the 
bridge approaches by the State Govern
ment

(c) and (d). Construction of 'Bridge' 
proper over the tracks has already been 
completed by the Railway for both the road- 
ovatfaridges. The bridge approachesareHtely 
to be completed by the State Government as 
under

Moregram • 31*3.1992

BaM pur - 30.6.1992

(e) Does not arise, 

fcnptammttlon d  decisions of CM

4104. DR SUOHIR RAY: W9 the Mm
ister of RALWAYS be pleased to state:

(a) the zone-wise number of cases of 
employees decided by the Central Adminis
trative Tribunal (Principal Branch) during the 
last three years;

(b) the zone-wise number of cases, out 
of those, have not been implemented so far;

(c) the reasons for delay in implementa
tion of these decisions; and

(d) the time by which these are pro
posed to be implemented?

THE MMISTER OF STATE M THE 
MINISTRY OF RALWYS (SHRI MAL- 
UKARJUN): (a) to (d). The information is 
being oolected and wfl be laid on the Table 
of the Sabha.

"Assistance to Kerala lor forast Cover"
i

4105. SHRI KODKKUNNL SURESH* 
Wil the Minister of ENVIRONMENT AND ! 
FORESTS be pleased to state:

(a) whether the Government of Kerala 
has requested to the Union Government fcx 
grant to increase the forest cover in the 
State;

(b) if so, the details thereof; and

(c) the action taken thereon?

THE MMISTER OF STATE OF THE* 
MINISTRY OF ENVIRONMENT AND FOR-
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ESTS (SHRI KAMAL NATH): (a) to (c). No sistance is provided to the State Govem-
such proposal has been received from the ment upto 1991-92 under various schemes
Stale Government. However, Central as- is as folows:-

Name of tiie Schemes 

Fuehwood & Fodder Scheme Project 

Minor Forest Produce 

Seed Development Scheme 

Decentralised peoples nursery

(Rs. in Lakhs) 

50.00 

0.20 

16.35 

99.38

[Translation] 0) Shutting down of 2 coal-

Varadarajan Committee Report
based plants (10MW Cap 
each) of UP State Elec

4106. SHRI BHAGWAN SHANKAR
tricity Board located in the 
Agra Zone;

RAWAT: Will the Ministerof ENVIRONMENT 
AND FORESTS be pleased to state: 00 Dieselisation of coal-

(a) whether the Government have ac
based locomotives in the 
railway marshalling yard

cepted the recommendations of the Varada at Agra;
rajan Committee;

(ii) No new pollution-causing
(b) if so, the action taken by the Govern industries to be located

ment for implementing these recommenda on North-East of Taj
tions; and Mahal;

(c) if no action has been taken so far. the Ov) Existing small-scale in
reasons therefor? dustries, particularly foun

THE MINISTER OF STATE OF THE

dries should be relocated 
in South-East of Agra 
beyond the Taj Mahal;

MINISTRY OF ENVIRONMENT AND FOR
ESTS (SHRI KAMAL NATH): (a) and (b). 
The Ministry of Petroleum & Chemicals vide (v) No new large industries
its Memorandum dated 16th July, 1974, such as fertilisers and
constituted an expert committee chaired by petrochemicals to be set
Shri S. Varadarajan for advising the Govern up in the neighbourhood
ment and the Indian Oil Corporation on the of the refinery. Location
Environmental impact of the proposed of any new industry in Agra
Mathura Refinery on theTaj Mahal and other region should be so cho
historical monuments in Agra. The commit sen to exdude any in
tee recommended the following: crease in environmental
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poflution in the area of the 
monuments.

(vi) The position level in the 
Agra Region be monitored 
by an appropriate author
ity, on a continuous basis. 
Studies should be con
ducted periodically to 
determine whether any 
deteriorations has oc
curred in the monuments 
and if so, measures 
should be taken to arrest 
the same. The committee 
recommended the Ar
chaeological Survey of 
India to make such stud
ies;

(vii) Use of coal in the power
plant of the Mathura Re
finery should be deferred 
til suitable technology is 
available for reducing 
emissionsfram the same;

(vii) A minimum of 3 ambient
air monitoring stations 
should be set up between 
the refinery and Agra.

Al these recommendations have 
been implemented.

(c) Does not arise.

[fingfgA]

UM bu ExprtM

4107. SHRI R. DHANUSKODI 
AHfTHAN: WM the MMstor of HEALTH 
ANDFAMtYWELFAREbepteasedtostate:

(a) whether the experimental hospital 
on. rafl caled IffeNne Express’ has been

found successful in extending medical (acui
ties to the remote areas in different parts of 
the country; 

<b)iso. whether the Government pro
pose to start such hospital in trains on per
manent basis in each State; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a) Lifeline Express has 
visited two remote areas of Bihar and treated 
3789 patients so far.

(b) At present there is no such proposal.

(c) Does not arise.

[Translation]

Increase In Air India Rights

41 j 8. SHRI SURESHANAND SWAMI: 
WiN the Minister of CIVIL AVIAfTON & 
TOURISM be pleased to state:

(a) whether the Government propose to 
increase the number of Air India flights on 
international routes, to encourage more 
tourists from abroad; and

(b) if so, the details thereof?

THE MINISTER OF CIVIL AVIAITON 
AND TOURISM (SHRI MADHAVRAOSCM- 
DIA): (a) and (b). In order to promote tour
ism, the number of flights of Air India have 
recently (with effect from 27.10.1991) been 
increased from 7 per week to 10 per week on 
the India-Singapore route and from 4 per 
week to 6 per week on India-Japan route.
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[EngBstH

Research Projects by Scholars of 
Andhra University

4109. SHRI G.M.C. BALAYOGI: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether a large number of research 
projects submitted to UGC by various schol
ars of Andhra University during 1990 and 
1991 are lying undecided;

(b) if so, details thereof alongwith date 
of this submission subject-wise;

(c) the reasons for the delay in sanction
ing the projects; and

(d) the time by which these are likely to 
be sanctioned?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (d). The information is being 
collected and will be laid on the Table of the 
House.

[Translatbri\

Reserved Posts

4110. SHRI HARIKEWALPRASAD: 
SHRI SOMJIBHAIDAMOR:

Will the Minister of RAILWAYS be 
pleased to state:

(a) the zone-wise number of reserved 
posts in various categories lying vacant in 
the Indian Railways;

(b) the reasons for not filling up those 
vacancies; and

(c) the time by which these vacancies 
are likely to be filled up?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWYS (SHRI MAL- 
LIKARJUN): (a) to (c). No reserved posts are 
kept vacant. In fact, in case of non-availabil
ity of SC/ST candidates, the reserve vacan
cies are filled up by general candidates after 
de-reservation and carrying forward the 
reserved points except in recruitment cate
gories where de-reservation has been 
banned with effect from 1.4.1989. However, 
the backlog in reserve quota for Scheduled 
Castes and Scheduled Tribes on Zonal 
Railways as on 30.4.1991 was as under:-
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Shortfall in recruitment as well as pro
motional categories are mainly due to non
availability of eligible/suitable SC/ST candi
dates particularly for Technical categories. 
Further, in certain promotional categories, it 
is not possible to makegood the shortfall due 
to court injunctions restraining Railway 
Administrations from making reservation for 
the SCs/STs in promotion in such cadres 
where the representation of the SCs/ STs 
has reached to the extent of 15% for SCs and 
71/2% for STs of the cadre strength.

Every effort is made to fill up the quota 
of vacancies reserved for SCs and STs by 
allowing various concessions and relaxa
tions, within the constrair <s oi court orders.

[English]

Metal Detectors at Airports

4111. SHRI M. KRISHNASWAMY: Will 
the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state:

(a) whether all the airports have been 
provided v.ith metal detectors;

(b) whether the Government propose to 
instal bomb or explosive detector in all the 
airports to improve the security arrange
ments there; and

(c) if not, the reasons therefor?

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO 
SCINDIA): (a) 131 doorframe metal detec
tors have been provided at 74 important 
airports. 460 Hand-held Metal Detectors 
have been supplied to all the 114 airports.

(b) Explosives vapour detectors have 
already been installed at the following 
sensitive airports:-

(1) Bombay, (2) Delhi, (3) Madras, (4)

Calcutta, (5) Trivandrum, (6) Trichy, (7) 
Chandigarh, (8) Goa, (9) Hyderabad, (10) 
Amritsar, (11) Varanasi, (12) Jammu and 
Kashmir, (13) Jaipur.

It is proposed to instal another 25 Explo
sive Vapour Detectors during the Eighth 
Five Year Plan period.

(c) Does not arise.

[Translation]

Appointment of Typists in Indian 
Airlines

4112. SHRI RAM NAGINA MISHRA: 
SHRI MORESWAR SAVE:

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state:

(a) whether a panel was formed for the 
appointment of typists in 1989 by the Indian 
Airlines, Northern Region;

(b) if so, the total number of candidates 
appointed therefrom so far and the time by 
which the remaining candidates are likely 
to be appointed;

(c) whether any candidates from SC/ST 
category are still required to be appointed 
out of the remaining candidates; and

(d) if so, the reasons therefor?

THE MINISTER OF CIVIL AVIAITON 
AND TOURISM (SHRI MADHAVRAOSCIN- 
DIA): (a) Two panels - one for English Typ
ists and the other for bilingual Typists - were 
formed by Indian Airlines, Northern Region 
in 1989.

(b) to (d). The number of candidates 
appointed from each panel is as follows:-
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Typist (Engish) 6 -

Typist (BKngual) 2 2

General SC S T

Thom are a tow candidates from the 
category of Scheduled Castes in the panels. 
At present there is no vacancy in the post of 
Typists. K any vacancy arises during the 
vafcftyoMhese panel, appointments wM be 
offered to empanelled cancidates from the 
Scheduled Castes.

[EngtstH

LaMpur-Slngaul Una In Madhya 
Pradesh

4111 KUMARI UMABHART1: WH the 
Mmister of RAILWAYS be pleased to state:

(a) whether survey tor the construction 
of Lafitpur-SingrauS railway line in Madhya 
Pradesh has been completed; and

(b) if so, the details thereof and the 
action taken thereon so far and when the 
construction work is Hcely to commence?

THE MNISTER OF STATE IN THE 
MftUSTHY OF RAILWYS (SHRI MAL- 
UKARJUN): (a) No, Sir.

(b) Does not arise.

[Translation]

Stoppage of flajrlhsnl Capraea at Surat

4114. SHRI MAMKRAO HODLYA 
GAVIT: WM the linistar of RALWAYS be

(a) whether there is any proposal tor the . 
‘ ‘"TP T* of Rajdhanl Express running be
tween Delhi and Bombay at Surat;

(b) if so, the time bywhich this stoppage 
is Nkely to be provided; and

(c) I  not the reasons therefor?

THE MMISTER OF STATE M THE 
MINISTRY OF RAILWYS (SHRI MAL- 
UKARJUN): (a) No. Sir.

(b) Does not arise.

(c) Operatkmaly notfeasUe.

[EngSsty

Airstrip at Karwar, Karnataka

4115. SHRI GURUDAS KAMAT: Wil 
the Minister of CIVL AVIATION AND 
TOURISM be pleased to state:

(a) whether there is any proposal to 
construct an airstrip at Karwar in Karna
taka; and

(b) if so, when the project is Hcely to be 
completed?

THE MMISTER OF CIVL AVIATION 
AND TOURISM (SHRI MADHAVRAO 
SCINDIA): (a) No, Sir.

(b) Does not arise.

T.V. Programme ‘Air Around Us’

4116. SHRI BHUPMDER SINGH 
~HOOOA: WH the MMster of HUMAN 

RESOURCE DEVELOPEMNT be pleased 
to state:
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(a) whether a programme entitled ‘AR 
AROUND US* (HAWAHAMARE CHARON 
AUR) produced by the Cultural Instituted 
Educational Technology won a special 
award in Japan;

(b) if so, the name of the Award as also 
the value thereof in Indian currency;

(c) the ful names of the producers as 
also the artists participated in the pro
gramme;

(d) whether it is a fact that these artists 
are not aware of this Award nor given any 
share of prize money;

(e) if sq, the action taken/jproposedto be 
taken to respect these artists; and

(f) V not, the reasons therefor?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SMGH): (a) Yes, Sir. The programme was 
produced by the Central Institute of Educa
tional Technology of the National Council of 
Educational Research and Training, New 
DehL

(b) The award ttted "Special Award • 
International Educational Programme 
Content* was of the value of Rs. 6425/- in 
Indian currency.

(c) The names of the producer and the 
artists who were involved in the production 
of the programme are given below:

Producer Mbs Asha Devi

Artists : Pawan KausMk

YamanKausNk

PumimaRawa!

MaMKaushfc

Peopofc

Kajal Ghosh (Musiccomposer)

Besides, 17 other people were also involved 
in the production of this programme.

(d) The C E T  has informed aM the artists 
about the award and their share of prize 
money. Out of 24 persons mentioned in part
(c) of the reply, the prize money has been 
paid to 20 persons by the CIET. The remain
ing 4 artists have been informed by C E T to 
colect their prize money.

(e) and (f). Does not arise.

Population covered by Navodaya 
Vktyalaya

4117. SHRI SYED SHAHABUDDIN: Will 
the Minister of HUMAN RESOURCE DE
VELOPMENT be pleased to refer to the 
reply given on November26,1991 to Unstar
red Question No. 699 and state:

(a) the percentage of districts and popu
lation of the States covered by the existing 
Navodaya Vidyalayas, Stale-wise;

(b) whether in the case of small districts 
the juristfiction of Navodaya Vidyalaya is 
extended to cover more than one district; 
and

(c) the average actual proportion of 
Scheduled Castes/Scheduled Tribes and 
girls students in the Navodaya Vidyalaya 
System during the current year for the coun
try as a whole?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SMGH): (a) The percentage of districts 
covered so far by the existing Navodaya 
Vidyalayas State wise is given in Statement 
below. As regards percentage of coverage
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of population, no such statistics are main- (c) As on 30.11.1991, the percentage of
tained. Scheduled Castes, Scheduled Tribes and

(b) No, Sir. Girls is 20%, 11 %  and 28% respectively.

STATEMENT

STATE - WISE - COVERAGE

SL No. StateAJ. T. Dhtricts Covered Percentage

1. Goa 02 02 100

2. Jammu & Kashmir 14 14 100

3. Andaman & Nicobar Islands 02 02 100

4. Chandigarh 01 01 100

5. Dadra & Nagar Haveii 01 01 100

6. Daman & Diu 02 02 100

7. Lakshadweep 01 01 100

* 8. Pondicherry 04 04 100

9. Orissa 13 12 92

10. Andhra Pradesh 23 21 91

11. Karnataka 20 18 90

12. Manipur 08 07 88

13. Meghalaya 05 04 80

14. Kerala 14 11 78

15. Haryana 12 09 75

16. Rajasthan 27 20 74

17. Himachal Pradesh 12 08 67

18. Mizoram 03 02 67

19. Maharashtra 30 20 67
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SI. No. StateAJ.T. Districts Covered Percentage

20. Punjab 12 . 08 67

21. Delhi 03 . 02 67

22. Madhya Pradesh 45 30 67

23. Bihar 39 26 67

24. Uttar Pradesh 62 36 58

25. Tripura 04 02 50

26. Gujarat 19 09 47

27 Arunachal Pradesh 11 05 45

28. Nagaland 07 02 29

29. Sikkim 04 01 25

TOTAL 400* 280 70%

Chattopadhyaya Committee on Pay 
Scales on Library Staff

4118. SHRI AYUB KHAN: Will the Min
ister of HUMAN RESOURCE DEVELOP
MENT be pleased to state:

(a) whether Chattopadhaya Committee 
;was set up to examine the pay-scales of 
Library Staff in various Ministries/Depart
ments;

(b) H so. whether the committee have 
submitted its report;

(c) 9 so. the details thereof;

(d) whether the Government have re
ceived representations from various Library 
Staff Associations regarding anomalies in

the Committee’s report; and

(e) if so, the steps taken/proposed to be 
taken by the Government to remove these 
anomalies?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b). Yes. Sir.

(c) The report was submitted in March,
1989. It was examined in detail and certain 
decisions were arrived at. These decisions 
have since been circulated for implementa
tions in respect of all library staff under the 
purview of the Central Government

(d) Yes, Sir.

(e) The question of anomolies, if any,
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can be taken up only alter the Govt, deci
sions as referred to under (c) above have 
been given effect to.

Financial Assistance to King George 
Hospital, Guntur

4119. SHRI M.V.V.S. MURTHY: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether there is any proposal to 
provide financial assistance forthe moderni
sation of King George Hospital, Guntur in 
Andhra Pradesh;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a) No proposal has been 
received by the Government

(b) and (c). Do not arise.

Functioning of C.G.H.S. Dispensaries in 
Rented Houses

4120. SHRI PAWAN KUMAR BANSAL: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to refer to the reply 
given on November 26,1991 to Unstarred 
Question No. 739 and state:

•

(a) the details of building in which the 
recommendations of the CPWD have been 
accepted and the landlords have been al
lowed the revised rent and the buildings in 
which the recommendations of the CPWD 
have not been accepted and the reasons 
therefor,

(b) whether the landlords are being 
competed to accept double the rent after 5 
years instead of allowing them the rent as

sessed by CPWD as per the guidelines 
issued by the Government; and

(c) if so, the steps proposed to be taken 
to remedy the situation?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a) The details of buildings 
in respect of which recommendations of 
CPWD have been accepted and revised rent 
allowed and the details of the buildings in 
respect of which recommendations of CPWD 
have not been accepted are given in the 
Statement.

(b) and (c). Generally the assessment 
made by CPWD, if reasonable, is accepted 
bytheGovemment. However, incases where 
such assessment of revised rent increased 
by more than 100% over a span of 5 years, 
the matter is further examined in consulta
tion with the Ministry of Urban Development 
Pending such re-examination the rent has 
been provisionally revised and limited to an 
increase of 100% over a period of five years.

STATEMENT

(a) (i) The details of the build
ings in respect of which 
the recommendations 
have been accepted and 
revised rent allowed to 
the landlords are given as 
under:-

1. Patel Nagar-I

2. Karol Bagh

3. Inderpuri

4. JanafcpurM

5. Palam Colony



137 Written Answers AGRAHAYANA 26,1913 (SAKA) Written Answers 138

6. Janakpuri-N

7. Ashok V3iar '

(ii) The details of the build
ings in respect of which 
the recommendations 
have not been accepted 
are given as under:-

1. Patel Nagar-ll

2. Subzi Mandi (Sbakti Nagar)

3. Tri Nagar

4. Rajouri Garden

5. Guigaon

6. Vivek Vihar

[Translation!

Afforestation Scheme in IHmachal 
Pradesh

4121. PROF. PREM DHUMAL: WiH the 
Minister of ENVIRONMENT AND FORESTS 
be pleased to state:

(a) whether the Union Government have 
approved the scheme of "Van Lagao-Roji 
Kamao* (Plant trees and earn bread) pro
posed by the Government of Himachal 
Pradesh;

(b) if so, the financial and other faciRies 
proposed to be provided by the Union Gov
ernment to the State Government under the 
scheme; and

(c) if not, the reasons for not granting 
approval to the scheme?

THE MMISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR
ESTS (SHRI KAMAL NATH): (a) No, Sir.

(b) The State Government has not 
sought any financial assistance for the 
Scheme.

(c) No final view in the matter has yet 
been taken.

DLW Varanasi

4122. SHRI MRUTYUNJAYA NAYAK: 
WiH the Minister of RAILWAYS be pleasedto 
state:

(a) whether the Government of Uttar 
Pradesh has threatened to attach the Diesel 
Locomotive Works, Varanasi and if so, the 
reasons therefor; and

(b) the steps being taken by the Govern
ment in this regard?

THE MMISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) No. Sir.

(b) Does not arise.

[EngBsm

Profit by Air India

4123. SHRI VUAY NAVAL PATIL Will 
the Minister of CIVIL AVIATION ANDTOUR- 
1SM be pleased to state:

(a) the impact of Gulf war on the busi
ness of the A h' India;

(b) the details of expenrfture made by 
the Air India in rescue operation of Indian 
from Kuwait; and

(c) the steps being taken to boost the 
prof itability of the Air India?

THE MMISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAOSCM- 
DIA): (a) The business of Air India was
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affected owing to suspension of flights to 
Kuwait and some other destinations for a 
shorter period and increased in operational 
costs on account of fuel and insurance rates.

(b) Air India had operated charter flights 
• for Gulf evacuation and had raised a bill for

Rs. 180 acres.

(c) Ahr India has met the impact of Gulf 
war through improvement in the yield and 
tight control over expenses and recorded a 
net profit of Rs. 81.23 crores in the year 
1990-91.

[Translation]

Production of Iodised Salt

4124. SHRI SIMON MARAND: Will the 
Minister of HEALTH AND FAMILY WEL
FARE be pleased to state:

(a) whether most of the areas in Bihar 
and Uttar Pradesh are affected by goitre 
because of the use of the uniodised salt;

(b) if so, the present output and demand 
of iodised salt in the country;

(c) the names of the units which supply 
iodised salt to Bihar and Uttar Pradesh;

(d) whether the Government have given 
approval to some industries for the produc
tion of iodised salt in Bihar and Uttar Pradesh 
and if so, the details thereof; and

(e) the measures taken to ascertain the 
supply of iodised salt to Bihar and Uttar 
Pradesh?

THE MINISTEROF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a) Yes, Sir. As per survey 
conducted by Central Goitre Survey Team 
most of the areas in Bihar & Uttar Pradesh

are affected by Goitre, in order to control the
problems of goitre both the Suiee of Bfar 
and Uttar Pradesh have banned the sale of 
salt other than iodised eak for edfcie pur. 
poses, in their respective stales.

(b) The current annual demand of io
dised salt in areas where sale of non-iodised 
salt for edible purposes has been banned, is 
estimated as 25.27 lakhs M.T. As against 
this actua' production of iodised salt during 
the year 1990-91 was 25.06 lakh M.T.

(c) Iodised salt is being supplied to Bihar 
and Uttar Pradesh from Rajasthan. Jam 
Nagar. Madras, Kharaghoda zones through 
Salt Commissioner, Government of India,
Jaipur.

(d) and (e). Information is being col
lected from the concerned authorities.

[English]

Activities of Mafia Gangs in Trains

4125. SHRI SOMJ1BHAIDAMOR: Will 
the Minister of RAILWAYS be pleased to 
state:

(a) whether gangs are operating as 
hawkers in the mail/express trains between 
Guwahati and New Jalpaiguri in conniv
ance with railway officials;

(b) whether there are incidence of in
conveniences to the passengers in the 
reserved compartments thereby;

(c) whether there are complaints from 
the passengers in this regard; and

(d) if so, the steps being taken by the 
Government to curb these unauthorised 
activities in trains and action proposed to be 
taken against the officials found guilty?

THE MINISTER OF STATE IN THE
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MINISTRY OF RAILWYS (SHRI MAL- 
UKARJUN): (a) to (c). No. Sir. However, 
some unauthorised hawkers traveling in 
trains have been detected.

(d) Surprise checks are conducted from 
time to time jointly by Commercial and 
Railway Protection Forca/Govt. Railway 
Police personnel to apprehend unauthor
ised hawkers/vendors travelling in trains. 
The persons so apprehended are dealt with 
in accordance with law.

Quality Education to Economically 
Backward Students

4126. SHRI HARISH NARAYAN 
PRABHU ZANTYE: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be 
pleased to state:

(a) whether the Government propose to 
provide quality education to the economi
cally backward students to improve their 
lots; and

(b) if so, the details thereof?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b). The National Policy on 
Education, 1986 (NPE) envisages a na
tional system of education, whereby upto a 
given level all students irrespective of caste, 
creed, location or sex would have access to 
education of a comparable quality. Follow
ing NPE, the Government launched a 
number of schemes Hke the Operation 
Blackboard, restructuring and reorganisa
tion of teacher education, programme for 
improving science education, computer lit
eracy in schools, and educational technol
ogy.

As envisaged by NPE, Navodaya 
Vidyalayas are being set up to provide 
quality education to children with special

talent or aptitude, iargeJy from a rural back
ground.

ADS Manan bt Bombay

4127. SHRIMATI BASAVA RAJES- 
WARI:

SHRI R. SURENDER REDDY:

WiH the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) whether attention of the Govern
ment has been drawn to the news-item 
captioned ‘AIDS may strike Bombay in three 
years* appearing in the 'Indian Express’ dated 
September 23,1991; and

(b) if so, the facts thereof and the reac
tion of Government thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a) The Government has 
seen the news item.

(b) According to the latest report receive 
from Maharashtra Government, out of atotai 
no. of 1,06,910 persons screened upto 
1,11,91, 3232 have been tested for HIV 
sero-positive. The total no. of AIDS cases 
reported from Maharashtra as 53. Out of the 
1,06,910 samples tested, 44,744samples 
belonged to be hetro-sexnal promisctious 
persons. In this group, 1341 samples were 
found to be seropositive and this consti
tuted nearly 5%of the samples screened of 
the group.

As preventive measures against AIDS, 
the Govt, have established:-

(i) Surveillance centres for 
screening blood of high 
risk groups.
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(ii) 43 Zonal blood tests
centres.

(ii) One ADS uni at Grant
Medical CoSege and JJ 
Hospital Bombay of which 
Rs. 12.00 lakhs given by 
the Government to Ma
harashtra The Govern- 
merit onrxfia, m elabo
ration with the Stats Gov- 
emment has also identi
fied Information, Educa
tion and Communication 
activities among persons 
practicing high risk behav
iors and for which neces
sary Central Assistance 
has also been released to 
the State.

Under the Medium Term 
Plan, the Activity Plan of 
the Maharashtra State 
has already been ap
proved by Government 
and funds for implement
ing the activities have al
ready been released to 
State Government. For 
Strengthening the pro
gramme management at 
the State level, the State 
Government has already 
agreed to estabksh a 
separate ADS Control 
Cel to implement and 
monitor the programme 
activities.

Women Congress Meet for a HeaRhy

4128. SHRI NAWAL KISHORE RAI: 
Wil the Minister of ENVIRONMENT AND 
FORESTS be pleased to state:

(a) whether attention of the Govern

ment has been drawn to the newsftem 
tnvironment meet Earnest ponderings 
amidst hijHts* appearing in Sunday Ob
server dated November 17-23,1991; and

(b) if so, the facts thereof and the fotow- 
up action takenby the Government thereon?

THE MMISTER OF STATE OF THE 
MINISTRY OF ENVWONMENT AND FOR 
ES7S (SHRI KAMAL NATH): (a) and (b). 
The World Women's Congrees for a Healthy 
Planet was organized at Mumi, Florida (USA) 
from 8-12 November 1991 by the Women’s 
Environment and Development Organisa
tion (WEDO), a non government agency 
based in the United States of America. 
Government of Imfia haws not received any 
report or recommendation from this confer
ence. Hence, question of folow impaction by 
the Government does not arise.

Occupancy Rate in ITDC Hotels

4129. SHRI M.V. CHANDRASEKHARA 
MURTHY: Will the Minister of CIVL AVIAI- 
TON AMD TOURISM be pleased to state:

(a) whether some of the India Tourism 
Development Corporation hotels have not 
improved their performance and also haws 
not achieved the target rate of occupancy in 
each of them despite joint business arrange
ments with some foreign firms;

(b) whether Hotel Ashok, New Deffii & 
Bangalore are equally not coming up in their 
performances while huge foreign exchange 
has been incurred by the above arrange
ments; and

(c) i  so, the facts and detais thereof?

THE MMISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAOSCM- 
DIA): (a) to (c). Tourism industry in the coun
try has received a set back owing to distur
bances in some parts of the country, the GuV
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occupancy and financial performance of TOC 
hotels, induding the Ashok Hotels at New 
DeM and Bangalore.

Schemes of National Wests Land 
DawBfopmant Boon!

4130. SHRI SHANKERSINH 
VAGHELA:

DR A.K. PATEL
SHRI MORESHWAR SAVE:

WiR the Minister of ENVIRONMENT 
AND FORESTS be pleased to state:

(a) the various schemes formulated for 
the Wastelands development in different 
regions by the National Wasteland Develop
ment Board;

(b) the extent of success achieved by 
the Board in its schemes;

4. Margin Money Assistance Scheme.

5. Raising of tfinor Forest Produce 
including Mednnal Plants Scheme.

6- Seed Development Scheme.

7. Aerial Seeding Scheme.

8. Grants-in-aid Scheme (for Volun
tary Agencies).

(b) The total target and achievement for 
afforestation/tree planting underthe20-Point 
Programme fot al the States put together 
during the Seventh Five Year Plan is as 
given betow:-

Taiget Achievement

8.6 mlion hectares 8.8 million
hectares

(c) whether the Board made grants to 
States; and

(d) I  so.the amount of such grants. 
State-wise and actual utilization thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR
ESTS (SHRI KAMAL NATH): (a) The follow
ing Central/CentraBy Sponsored Schemes 
are being implemented by the National 
Wastelands Development Board:-

1. Integrated Wastelands Development 
Projects Scheme.

2. Fuelwood/Fodder Projects Scheme.

As regards the Plan schemes fo the 
Board, these are mostly in the nature of new 
initiatives needed tofiH the missing gaps and 
to make quaftative changes in the on-going 
programmes of afforestation, tree planting 
and wastelands development Most of these 
schemes were started during the later part of 
the Seventh Five Yew Plan and it is too soon 
to assess their success at this stage.

(c) and (d). The Statewise aBocation 
and utilisation of funds for afforestation/tree 
planting activities under the 20-Point Pro
gramme, including the funds provided by the 
Board, during the Seventh Five Year Plan, is 
given in the Statement below.
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achievements made; and
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[Tmnslabori

Integrated W w W w d Dawlopment 
Project

4131. SHRI ARJUN SMGH YAOAV: 
Wil the Mmister of ENVIRONMENT AND 
FORESTS be pleased to state:

(a) the number of districts in Uttar 
Pradesh, which have been identified under 
the integrated Wasteland Development 
Project;

(b) the target fixed under this project 
during each of the last three years and the

(c) the names of the districts likely to be 
identified under the said project during next 
year?

THE MMISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR
ESTS (SHRI KAMAL NATH): (a) and (b). 
Projects under the Scheme for Integrated 
Wastelands Development Projects have 
been sanctioned for Nainital, Tehri Garhwal, 
Uttarkashi, Dehradun, Almora, Jalaun and 
Jhansi districts of Uttar Pradesh in 1989*90, 
1990-91. The targets and achievements of
1989-90 are given beiow.-

Year Targets Achievements
(Area in hectares) (Area m hectares)

1989-90 2246 1630

1990-91 2449 2332

For the year 1991-92the target is3375 
hectares.

(c) During next year (1992-93) the proj
ects already sanctioned in the above-men- 
tioneddistricts are proposed to be expanded. 
Projects are also under preparation in Balia 
and Mainpuri districts.

[EngSsty

Spread of APS In Karnataka

4132. SHRIMATI CHANDPA 
PRABHAURS: 

SHRIMATI BASAWARAJES- 
WAFM:

W » the MMstar of HEALTH AND 
FAM&.Y WELFARE be pleased to state:

(a) whether ADS is spreading steadly 
in Karnataka;

(b) the number of persons screened till 
September 1991 for AIDS and the number 
out of them found infected with HIV positive;

(c) the number of deaths occurred be
tween January to September 1991 from AIDS 
in Karnataka; and

(d) the action taken or proposed to be 
taken to prevent spreading of AIDS in Karna
taka?

THE MMISTEROF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a) and (b). As per the infor
mation available to total number of 49,320 
samples of the persons of high risk behav
iour have been screened out of which 135 
found seropositive, out of which 63 were 
confirmed as infected by Western Blot test

(c) No death has been reported from 
Karnataka State.
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(d) Under the National AIDS Control 
Programme, Govt.of India has already es
tablished 4 Surveillance Centres at:-

1.

2.
Bangalore Medical Col
lege, Bangalore.

Kasturba Medical 
lege, Manipal.

Col-

WtarU Bank Raport on Mfomwi in India

4133. SHW RABI RAY: WM the Minister 
of HEALTH AND FAJWLY WELFARE be 
pleased to state:

(a) whether attention of the Govern
ment has been drawn to the news-Kem 
captioned ‘Indian Women need help, says 
study” appearing in the Statesman dated 
November 22,1991;

156

3. Bowring & L.C. Hospital, 
Bangalore.

4. National Institute of Men
tal Health & Neuro Sur
gery, Bangalore (Yet to 
function) to screen all high 
risk behaviour groups. 
The Govt, has already 
established 4 zonal blood 
testing centres namely: 1.
H.S.I.S. Hospital, Banga
lore, 2. K.C. General 
Hospital, Bangalore, 3. 
K.M. Institute of Oncol
ogy, Bangalore, 4. K.M.C. 
Hospital, Hubli, to screen 
donated blood. The above 
Surveillance Centers 
have also been identified 
as Zonal Blood Testing 
Centres for testing all 
blood samples received 
from Blood Banks. The 
Govt, of India has also 
identified AIDS Unit at 
B.MC., Bangalore and 
already released a sum of 
Rs. 10 lakhs to the State 
Govt during .the year 
1989-90. The Govt of 
India, in association with 
the State Govt have in
tensified I.E.C. to specific 
groups.

(b) if so, the reaction of the Government 
thereto; and

(c) the steps taken by the Government 
to improve the condition of the Indian 
Women?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (c). The information is being 
collected and will be laid on the Table of the 
House.

National Commission for Children 
Welfare

4134. SHRI MUKUL BALKRISHNA: 
SHRI RAJVEER SINGH:

Will the Minister of HUMAN RESOURCE 
DEVELOPENT be pleased to state:

(a) whether a high level committee has 
recommended that a National Commission 
for children welfare be set up to monitor the 
growth of the children and save them from all 
round exploitation;

(b) if so, the reaction of the Government 
thereon;

(c) whether the same committee has 
recommended the abolition of chid labour in 
a phased manner; and

(d) if so, the details of any action plan
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the Government have prepared in this re
gard?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SWGH): (a) No, Sir.

(b) Does not arise.

(c) Does not arise.

(d) Does not arise.

Schemes for Development of 
Children

4135. SHRI RAM TAHAL CH- 
OUDHARY: WiR the Minister of HEALTH 
AND FAMILY WELFARE be pleased to state:

(a) the names of the schemes of the 
Government for the development of chil
dren;

(b) the targets fixed for the development

of chidren and the extent of these targets 
achieved stale-wise; and

(c) the amount allocated for these 
schemes and the expenditure incurred 
thereon, State-wise?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) The names of the major schemes 
of the Government for the development of 
children are:-

(1) Integrated Child Development Serv
ices Scheme (2) Wheat Based Nutrition 
Programme (3) Creches, Day Care Centres 
(4) Balwadi Nutrition Programme (5) Wel
fare of Children in Need of Care and Protec
tion (6) Universal Immunization Programme.

(b) and (c). Statement I & VI showing 
State-wise targets, achievements, amount 
allocated for these achives and the expendi
ture incurred thereon during 1990-91 are 
given below.
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Confarancaof State MMsters of Sports

4136. SHRI DHARMANNA MON- 
DAYYA SADUL:

SHRIMATI VASUNDHARA 
RAJE:

SHRI MUKUL BALKRISHNA 
WASNIK:

SHIR HANNAN MOLLAH: 2.

Wil the Minister of HUMAN RE
SOURCES DEVELOPMENT be pleased to
state:

(a) whether the fourth national confer
ence of State Ministers of youth affairs and
sports was held at New Delhi recently; 3.

(b) if so. the detaSs of the recommenda
tions made in the conference; and

(c) the action taken/proposed to be taken
by the Government on each recommenda
tions? 4.

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (c). The fourth National 
Conference of State Ministers of Youth Af
fairs and Sports was held at New Delhi in 
18th November, 1991. The recommenda
tions arrived at are given in the Statement 
attached. Necessary steps are being taken 
to implement these recommendations to the 
extent possible, in consultation with the State 
•Governments.

STATEMENT 5.

Listof Recommendations of the 4th 
Conference of Ministers of Youth Affairs 

and Sports Held on 18th November. 1991 
at New Deiu

Youth Affairs
6.

1. For batter coordination of
the activities of the Nehru

Yuva Kendras, an ar
rangement for State level 
coordination should be 
made taking into consid
eration the autonomous 
character of the NYK 
Sangathan.

The District level Organ
ising Committee of NYK 
programmes should be 
broad-based by providing 
specific representation to 
the fields of sports, cul
ture and folk aits.

At least one Nehru Yuva 
Kendra should be opened 
in every District, and in 
Blocks also where the 
districts are large in size 
and population.

To strengthen the Na
tional Service Scheme 
(NSS) Programmes, 
funds should be released 
directly to the CoAeges. 
State Governments will 
immediately look into the 
position of unutilised funds 
with them and make pro
posals to the Central 
Government for advising 
a mechanism for (fired 
release of funds.

The NSS Schemes 
should be strengthened 
and expanded to all the 
Cofleges and Universities 
to benefit the youth.

For the purpose of train
ing programmes in rural 
areas to promote self- 
employment of youth. 
State Governments wil
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taka up aritft banks and 4.
mrnnam wbwubdw nw
question of prompt (►
lease of soft bans to youtti
■nr snmng VNf own n r
terpnse and sel*einploy~
mart programmes.

5.
r. A State level Montoring/

Coordination Commttee
ivfl to eetribBshed by
w n y  State Oownwwrt
to ooonfinate tha adM- 6.
tiea of various Agencies
woiking for promotion of
Weiareofyouth. This may
be caled the Youtfi Da-
velopment Counci nlh
representation of <1 con- 7.
oervted.

spans

1. States may consider set
ting upofaSports Author- 
ly  to haveasmgle Agency 
for promotion of Sports at 
State lavaL

2. Request lor enhancement
of Coi ii ill assistance to 8.
onlyJhoM project* where
 *- -  e>, — aorafVw nai reamer* or 
assistance has been 
u n itd of wH to oonsid- 
and on a case to case
*-------- ---------- - -*----i L  ,,« l . .o w i. prowiooo runner 
nvastmsntispropossdon 
essential playing fatitties 
only.

3. Under tha Schama of 9.
grantsto rural schools, the 
raqufcad provision of Rs.
ISjOOQf- by the grantee 
Institution for main
tenance of Ms fadtty may 10.
be reduced.

The quantum of assis-
moB inr mjjwiQ syrmncr 
tracks and artBdal sur- 
faces should to inoeasacf 
considering Ito devalu' 
alian of rupee.

Mora and more SPDA 
centres should ba made 
operational in various 
States.

Increased Central assis- 
tance should ba mada  ̂
avaiable tor conducting 
sports tournaments at the 
State level.

■**------ ■----- «------- n n r r w r ir ln  rlrunos snomo oe pravtoao 
to rural achools for ana- 
rang mom vi pBruapoB 
in sports tournaments 
which may to organised 
by Nehru Yuva Kandias. 
The j rfwnk  achievina 
second and third posiions 
in District Laval Touma- 
mants should also to  
gwen stoonbvee.

Tha Stala Governments 
should launch thair own 
trajnnj prograntmss aft 
Stale levels to take care 
of wH tha naada of coach
ing and traMng of Junior 
sports parsons and tha 
assistance of SAI should 
continua to to  aniabta 
for tftem.

Tha Sports Polcy should 
ha reviewed to famous 
gap totvpsan tha urban 
and rural sports.

Adventure sports fealce- 
staling, Ice-hockey ate.
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should be recognised and 
encouraged. Winter 
Sports should not only ba 
a tourism subject but th* 
Sports Department 
should d w  ftCTj nitt  
sMng as a quarts.

11. Every primary school 
teacher ahould gat aports 
and physical education 
reorientation.

12. Every Stale ahould adopt
1 or 2 sports <Ksc|pRnss 
for giving thrust to tfiat 
Sport (a) in the Stale.

13. Land should ba rasarvad 
lor pleygrounda.

14. The Central Deportment 
of Youth Affairs and 
Sports and SAI should 
concentration promotion 
of sports by creabon of 
sports mfraetructure. 
Other matters may be left 
to tfw State Sports Asso
ciations and National 
Sports Federations.

15. The National Sports Fed* 
orations shouldiaieetfieir 
ownraaouroeetoreldieir 
adMties.

[rnm M Dnj

Mare FaeHoeow Luofcnoar Peiawl 
IM m

4137.SHRICHMMAYANANDSWAM:
WVtheyMatsrofRALWAYSbaplsasedto
state:

(a) whether the Government ppopoaato 
provide mow air candHonad and sleeper

coachee in the Lucknow bound trains of 
North-Eastern Raiway;

(b) I  so. the detais in this laganf; and

<c) I  not, the reasons therefor?

THE U N S fE R  OF STATE M THE 
M M STHT OF RALWYS (SHRI MAL- 
UKARJUN): (a)to (c). Providing rteepor and 
A.C. Ooachee is a continuous process de- 
psmKng upon the avaistAyof such coachee 
from Production Unis.

DouMa Rail Lina batwaan piiaphamau 
a n d ta p g

4138. SHRI RAM PUNJAN PATEL Wfll 
die MWatar of RALWAYS be ptoaaad to 
stalai

(a) whether twra is any proposal to 
doubtothereiway fine between Phaphemau

P**5f*Q; **d

(b) I  so, tha time fay which this proposal 
is Btely to be approved and implemented?

THE MMtSTER OF STATE M THE 
IMHSTRY OF RALWAYS (SHRI MAL- 
UKARJUN): (a) No, Sir.

(b) Does not arise.

(S « M j

Hoapftals In CoaWafaas of Andhra 
ftadeelt

4139. SHRI RAMA KRISHNA KON- 
ATHAIAW thettinistsr of HEALTH AND 
FAMLY WELFARE be pleased to state:

(a) whether there is any proposal to set 
up hoapftate in tie  aoatfal arses of Andhra 
Pmiaah to tiM t vkiaB of M iun) calami- 
«ee;
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(b) if 90. the details thereof; and

(c) the time by which these are feety to 
be set up?

THE MMISTEROF STATE IN THE 
MINISTRY OF HEALTH AND FAMLY 
WELFARE (SHRIMATI D.K. THARADEV1 
SDDHARTHA): (a) to (c). Yes. Sir. Govern
ment of Andhra Pradesh have informed that 
they have proposal for estabBshment of 10 
hose Hospitals as a long terms strategy for 
disaster î pef in Andhra Pradesh.

A iig id  inpiju h rth t  In Km driyi 
Vkfyslay Sangathan

4140. PROF. RASA SINGH RAWAT: 
SHRI RAJENDRA AG- 

NttOTRI:
SHRI RABI RAY:
SHRI RAMASHRAY PRASAD 

SMGH:
SHRI MUHIRAM SAIGA:

DR. LAXMMARAYAN PAN- 
DEYA:

SHRI SAHTHOSH KUMAR 
GANGWAR:

Wil the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) whether the attention of Hie Govern
ment has been drawn to the nowapapor 
report appearing in the *Rashtriya Sahara’ 
afNMwmfaer14.15and17.1991 regarding 
aleged irregularities in the Kendriya 
Vidyalaya Sangathan;

(b) iso. the facts and the detals thereof;

(c) the reaction of the Government 
thereto; and

4d)thestepstafcenfrropoeedtobetafcan 
by the Government in the matter.

THE MINISTER OF HUMAN RE-' 
SOURCE DEVELOPMENT (SHRI ARJUN 
SMGH): (a) to (d). The matter raporte in the 
•Rashtriya Sahara* between 14th to 17th 
November, 1991 relate to admissions wider 
special dispensation at the cost of higher 
priority chftdren, and various routine admin
istrative matters.

As regard admissions under special 
dispensation, these are given over and 
above and admissfcie class coifing and. 
therefore, do not affect the efigMe category1 
of children.

Admissions on spociol dispennation 
were discontinued in the year 1967-88. The 
position was reviewed by the then Chairman 
in July 1988 and it was decided that admis
sions by Special dispensation should be 
possMe in the larger social considerations, 
k was decided that the requests relating to 
Government servants and public sector 
employees as wel as of peoples* represen
tatives would be given due consideration 
whlo casos requiring compassion wHI re
ceive sympathetic consideration.

The special dispensation admissions 
wsre again stopped during April-December
1990. Again in December 1990. the then 
Chairman, Kendriya Vidyalaya Sangathan, 
reviewed the provision to exercise discre
tionary powers, observing that due weight- 
age hasto be given tothe recommendations 
of the Hon'bie Members of Pariament who 
are supposed to make these in pubfic inter
est

k has now been decided that the special 
dispensation would continuetobe exercised 
in deserving cate* by the Commissioner 
wth the prior approval of tfie Chairman. 
However the entire Issue Is being reviewed 
onoe again before the commencement of 
the next academic seesion.

THa aMmmt itfiffn tti iM  Id miitiofl
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administrative matters. The Government is 
always willing to discuss matters with Ken
driya Vidyalaya Sangathan employees’ 
Associations with a view to looking into their 
genuine grievances so that appropriate so
lutions could be arrived at. The Chairman of 
the Kendriya Vidyalaya Sangathan has re
cently held meetings with different associa
tions representing Kendriya Vidyalaya San
gathan employees.

Train between Dlndlgul and 
Bangalore

4141. DR. V. RAJESHWARAN: Will the 
Minister of RAILWAYS be pleased to state:

(a) whether there is any proposal to 
introduce a train between Dindigul and 
Bangalore to cater to the needs of passen
gers there;

(b) if so, when; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWYS (SHRI MAL- 
LIKARJUN): (a) No. Sir.

(b) Does not arise.

(c) Due to lack of commercial justifica-
tb a

[Translation)

Airbus service from Delhi to 
Udaipur

4142. SHRI BERULAL MEENA: Will the 
Minister of CIVIL AVIAITON AND TOURISM 
be pleased to state:

(a) whether there is any proposal to 
start Airbus service from Delhi to Jaipur and 
Udaipur to improve the tourism problems; 
and

(b) if so, when and if not, the reasons 
therefor?

THE MINISTER OF CIVIL AVIATION 
ANDTOURISM (SHRI MADHAVRAO SCIN- 
DIA): (a) No, Sir.

(b) Jaipur and Udaipur airports are not 
equipped for Airbus aircraft operations. The 
capacity presently provided over Dettii-Jaipur 
and Delhi-Udaipur sectors is sufficient to 
cater to the tourist demand over these sec
tors.

[English]

Thiruvanathapuram as International 
Airport

4143. SHRI K.P. UNNIKRISHNAN: 
SHIR KODIKKUNNIL 

SURESH:

Will the Minister of CIVIL AVIAITON 
AND TOURISM be pleased to state the 
allocation made in 1991-92 for the develop
ment of the Thiruvanathapuram airport as an 
International Airport?

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO SCIN- 
DIA): Rs. 7.93 crores have been allocated 
during 1991-92 for the development of 
Thiruvananthapuram airport as an Interna
tional Airport.

Airport In Kanyakumari

4144. SHRI N. DENNIS: Will the Minis
ter of CIVIL AVIAITON AND TOURISM be 
pleased to state:

(a) whether there is any proposal to 
open an airport in Kanyakumari in Tamil 
Nadu; and

(b) if so, the details thereof?
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THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO SCIN- 
DIA): (a) No. Sir.

(b) Does not arise.

[Translator^

Aid to Ayurveda CoBt gw/lteiplt ili

4145. SHRI RAM LAKHAN SINGH 
YADAV:

SHRI HARIKEWAL PRASAD:

WiH tha Minister of HEALTH AND 
FAMILY WELFARE ba piaasad to state:

(a) tha numbar of Aymvadic Madical 
Colages and hospitate functioning at pres
ent, State-wise;

(b) the financial grant provided to Ayur-

vwSc Modksal cofegts and hosptab during 
each of the laat Area years, State-wise;

(c) whether tha Government of Uttar 
Pradeeh has requested for opening of anew 
and expansion of the etostonghoapials and 
Ayurvedic coleges in the State; end

(d) if so, 0m  detais thereof and the 
action taken by the Union Government 
thereon?

THE MMISTER OF STATE M  THE 
MINISTRY OF HEALTH AND FAMLY 
WELFARE (SHRIMATI D.K. THARADEVI 
SDDHARTHA): (a) As par statement I at* 
tached.

(b) As per statement H attached

(c) No Sir.

(d) Question does not arise
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Conversion of Jabalpur-Gondia- 
Chandntpur Line

4146. SHRI PRAFUL PATEL: Wil the 
Mmister of RAILWAYS be pleased to state:

(a) whether the survey for conversion of 
Jabafour-Gondia-Chandrapur line into broad 
gauge has been completed; and

(b) if so, the outcome thereof and the 
action proposed to be taken thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
UKARJUN): (a) Survey has not yet been 
completed.

(b) Further action would depend on 
results of survey and availability of resources 
in the coming years.

FofluUon In Delhi by Small Scale Units

4147. SHRI ANAND RATNA
MAURYA:

SHRI RAJVEER SINGH:

Wil the Mmister of ENVIRONMENT 
AND FORESTS be pleased to state:

(a) the number of smal scale units in 
Dehi registered and unregistered units 
operating in non-conforming areas granted 
permission under the Pollution Control Act;

(b) the number of units, out of them, 
which have instafled pollution control equip
ments during the last three years; and

(c) whether there is any proposal to 
exempt smal scale industries from the pro
visions of Water Pofcition Control Act?

THE MMISTER OF STATE IN THE

MINISTRY OF ENVKONMENT AND FOR
ESTS (SHRI KAMAL NATH): (a) and (b). 
Nearly, 25,000 small-scale industrial units 
have sought registration with the Depart
ment of Industries. Delhi Administration. 
Consent have been granted to620industrial 
units in non-conforming areas of Detii. About 
200 units have installed pollution control 
equipment during the last three years.

(c) No. Sir.

Medical Facilities to Rural A ra n

4148. SHRI K. PRADHANI:
SHRI ARJUN CHARAN SETHI: 
SHRI BHEEM SINGH PATEL: 
KUMARIVIMLA VERMA:

Wil the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) the targets fixed under the Seventh 
Five Year Plan to extend medical facilities to 
the rural poor and specially to the Scheduled 
Castes and Scheduled Tribes in Orissa and 
Madhya Pradesh;

(b) the extent to which the targets have 
been achieved so far; and

(c) the steps taken or proposed to be 
taken to extend medical facilities to achieve 
the targets?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMM.Y 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a) Health is a State subject 
under the Constitution of India. Medical fa
cilities are made available to the rural poor 
and spedaly to the Scheduled Castes and 
Scheduled Tribes under the Tribal Sub-Plan 
and Special Component Plan for Scheduled 
Castes through various rural health infra
structure viz. Primary Health Centres, 
Community Health Centres, Sub-Centres, 
training of Dais d a



(b) During th* Seventh Plan, fotowing the State of Madhya Pradesh and Orissa: 
targets and achievements wen reported by
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SL Name of the Institution Madhya Pradesh Bihar
No. T  A % T A %

1 2 3 4 5 6 7 8

1. Primary Health Centre 801 501 62.5 528 440 83.0

2. Community Health 
Centre 91 114 125.0 74 25 34.0

3. Sub Centre 4666 5295 113.0 1800 1299 72.0

(c) Eighth Five Year Plan proposals are 
yet to be finalised.

Note: T  -  Target

A -  Achievement

% «  Percentage achievement over 
target

[Tnnsfatiwi

Introduction of New Subjects

1449. SHRI DEVENDRA PRASAD 
YADAV:

‘SHRI RAM TAHAL CH- 
OUDHARY:

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) No. Sir.

(b) Does not arise.

(c) Commerce is already a separate 
stream at the Higher Secondary stage under 
which the students opting for the stream 
have to appear in three elective Commerce 
subjects in the Board examinations at the 
end of Class XIL Commerce is also one of 
the Vocational Course for the Vocational 
Stream at the Higher Secondary stage. As 
regards space education, it is considered 
that the school stage is not the appropriate 
level for its introduction as a separate sub
ject

Withe MMsterof HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether the Government propose to 
introduce new subjects lice commercial 
education, space education for the school 
students with effect from the current educa
tional year under the National Education 
Polcy;

(b) V so, Ihe details thereof, and

(c) V not, the masons therefor?

[Engtsh\

Implementation of Rural Health 
jchomoi

4150. SHRI RAM TAHAL CH- 
OUDHARY:

SHRI SRIKANTA JENA:
SHRI HARIKEWAL PRASAD: 
SHRI RAM LAKHAN SINGH 

YADAV:
SHRI MAHENDRA BAITHA: 

WHI the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:



(a) «w  (Mate at tha hesih schemes
tmftaimnted In RoKw, Ranchi, Bhojpur, 
and Patna, E a t and West Champaran <Bs- 
Wcls of a tm  and Btifia and Deoria dtetricts 
at Uttar Pradesh and Cuttack, in Orissa 
including those meant for Schaduled Castes 
and Schaduiad Tribes against th* taigats 
during each of the last throe years;

215

(b) the detais of total amount inducing

t h e  m n b te r  o f  s ta t c  m  t h e
MMtSTOY OF HEALTH AND FNMLY 
WELFARE (SHRHAAT) D.K. THARADEV1 
SDDHAHTHA):(a)«Ki(b>.HealhisaSUto 
subject under the Constitution of India. 
Hoafsvar* tfie Central Government Is assist
ing tha Stole Governments fay gMng grants 
for the oentiaNy sponsored schemes for-------- ----« --* -■ —a SS-I--kfdhld*orooicsnon n o  control 01 Manna, rvaia* 
Azar. Fiaria, Bfindness, T.B. and leprosy.

DECEMBER 17,1991 m tiflA * * * *  216

the assistance spent theraon during the 
above period; and

(c) the amount proposed to be alotted in 
the Eighth Five Year Plan and the targets 
fixed thereof, scheme-wise?

etc.

During the last three years the folowing 
amounts were alocaied for the control and 
eradication of tfte above disease under the 
Centraly sponsored programmes.

(Rs. in lakhs)

Bihar Orissa U.P.

1. Tribal Sub-Plan (TSP)

1968-89 67.82 92.41 32.73

1969-90 72.81 91.28 3626

1990-91 110.64 130.36 38.18

2. Special Component 
Plan for SCs(SCP)

1988-89 78.18 56.99 273.60

1989-90 81.19 52.90 24122

1990-91 126.80 70.33

3. Total including TSP 
andSCP

1988-89 756.39 516.47 189221

1988-90 786.92 520.13 159322

1990-91* looaso 61224 1517.83
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(c) Eighth Fkm Yew 
haw* raft y«k been tnalsed.

[Translation)

Tempta/Monuments Maintained by 
Archaeology survey of India

4151. SHRI GAYA PRASAD KORI: 
SHRI D.D. KHANORIA:

Withe Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) the number of temptes/monuments 
being maintained by the Archaeology Sur
vey of India in the country, State-wise and 
Union Territory-wise;

<b)the steps taken/proposed tobe taken 
by the Government for their proper upkeep 
and maintenance; and

(c) the dfltaBs of amount spent in this 
regard in 1990-91?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) The Archaeological Survey of 
India is maintaining3559centrally protected 
monuments including temples in the coun
try. The details State-wise the Union Terri
tory-wise are given in the Statement below.

(b) With a view to preserving the cen
trally protected monuments for posterity, 
besides maintenance, conservation meas- 
ures are taken up on their actual needs and 
priority.

(c) The expenditure incurred on the 
maintenance and conservation of the cen
trally protected monuments during 1990-9*1 
in Rs. 700.78 lakhs.

STATEMENT

State/Union Territory wise list of Protected monuments/sites

States Number of Monuments/Sites

Andhra Pradesh 134

Assam 49

Arunachai Pradesh 5

Bitar 77

Goa 25

Gujarat 199

Haiyana 87

Himachal Pradesh 35

Jammu and Kashmir 63

Kerala 28
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States Number of Monuments/Sites

Karnataka 505

Madhya Pradesh 324

Maharashtra 284

Manipur 1

Meghalaya 8

Mizoram Nil

Nagaland 4

Orissa 68

Punjab ' 224

Rajasthan 151

Sfckim 3

Tamil Nadu 403

Tripura 5

Uttar Pradesh 782

•West Bengal 112

inion Territories ••

Andaman & Nicobar Island Nil.

Chandigarh Nl

Dadra & NaQar Haveli Nl

Daman & Diu 9

Delhi 166

Lakshadweep Nl

Pondicherry 8

Total 3559
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Scholarship to Indian Students

4152. SHRI fiALRAJ PASSI: WW the 
Mnister of HUMAN RESOURCE DEVEL
OPMENT be pleased to stafe the number of 
Indian students who have been granted 
scholarships by foreign countries, during
1991-92 country-wise and subject-wise?

THE MINISTER OF HUMAN RE

SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): The number of Indian students 
granted scholarships by foreign countries 
during 1991-92, subject-wise, under 
schemes administered by Government in 
the Ministry of Human resource Develop
ment, Ministry of Health and Family Welfare 
and Ministry of Welfare is given in the at
tached statement
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[EngSsm

Conversion of Nadiad-Bhadran Una 
(Gujarat)

4153. DR. K.D. JESWANI: Will the 
Minister of RAILWAYS be pleased to state;

(a) whether there is any plan for the 
conversion of Nadiad-Bhadran in Kaira dis
trict of Gujarat narrow gauge line into broad 
guage;

(b) if so. the details thereof and when 
the work is Bceiy to be started; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LKARJUN): (a) No. Sir.

(b) Does not arise.

(c) Constraint of resources.

[ Translation̂

Coaches trained by National institute of 
Sports

4154. SHRI RAM SHARAN YADAV: 
SHRI DEVENDRA PRASAD

YADAV:

W « the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) the number of persons trained as 
coaches so far by the National Institute of 
Sports;

(b) whether the Government have any 
proposal to provide better remuneration and 
other fadHdes to these coaches; and

(c) if so, the details thereof?

THE MMISIEROFhuMAN RESOURCE 
DEVELOPfc£NT(SHRMRJUNSNGH):(a)Alatalaf 
9.950 coaches, have been trained by the 
National Institute of Sports, Patiala, and the 
academic branches in the regional centres 
at Bangalore, Calcutta and Gandhinagar 
of the Sports Authority of India

(b) and (c). Different pay scales were 
existing when the NSNIS, Patiala was merged 
in the Sports Authority of India in May, 1987. 
since then, the pay scales have been ration
alised and the Governing Body of Sports 
Authority of India have now approved the 
following pay scales:-

i) Rs. 1640-2900/-

H) Rs. 2200-4000/-

ui) Rs. 3000-4500/-

iv) Rs. 3700-5000/-

The coaches are presently working in 
the above pay scales.

Level Crossing at Jheegdi on Indore- 
Khandwa Section.

4155. SHRI RAMESHWAR PATIDAR: 
Will the Minister of RAILWAYS pleased to 
state:

(a) whether there is demand for provid
ing of a manned railway level crossing near 
village Jheegdi located between Balwada 
(Mukhtyara) and Badwaha stations on In- 
dore-Khandwa railway line; and

(b) if so, the action proposed to be taken 
thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) and (b) New level crossings 
on the existing lines are provided by the 
Railways only if sponsored by the Stale
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Government/Local Authority, duly consent
ing to bear the initial as well as recurring 
expenditure as par rules. No, such proposal 
has been received by the Railway in respect 
of the said level crossing.

Maternal and Child Health Service 
Programme In Bihar

4156. SHRI SURAJ MANDAL: Will the 
Minister of HEALTH AND FAMILY WEL
FARE be pleased to stale:

(a) the total amount spent on maternal 
and health chid service programme in 
Godda, Dumake, Deoghar, Bhagaipur and 
Khungar districts of Bihar during each of the 
last three years; and

(b) the targets fixed and the achieve- 
' meats made thereof during the same pe
riod?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a) and (b). The total amount 
spent on Maternal and Child Health Services 
Programme in Godda, Dumka, Deogarh, 
Bhagaipur and Munger districts of Bihar 
during each of the last three years and the 
targets and achievements under the pro
gramme for the same period as reported by 
Government of Bihar are given in Statement 
I & II below.
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[EngSstH

Amendment to DeM School Education 
Act

4157. SHRI SURENDRAPAL PATHAK: 
Wi* the MMster of HUMAN RESOURCE 
DEVELOPMENT be pleased, to state:

(a) whether the Government propose to 
amend the DeM School Education Act, 1973 
to provide pension and retirement facilities 
to those teachers and employees of the 
Government Aided Schools who were re
tired from February 1971 to December 31, 
1973;

(b) if so, the details thereof; and

(c) the time by which this proposed 
amendments are Bkety to be introduced in 
Parliament?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SMGH): (a) No, Sir.

(b) and (c) Do not arise.

Impact of Agino Koto on Human Body

4158. SHRI MORESHWAR SAVE: Will 
the Minister of HEALTH AND FAME.Y 
WELFARE be pleased to state:

(a) whether Agino Moto, MSG (monso- 
dum of lucomate), a flavour booster, is a 
harmful substance;

(b) i  so, whether the Government have 
received any representations for banning 
the use of MSG;

fc) iso , the action taken thereon; and

(d) if not. the reasons therefor?

THE MMISTER OF STATE IN THE

MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SDDHARTHA): (a) the Joint Expert Com- 
mftteeon Food Addiives(JECFA), and expert 
body constituted by Food & Agriculture 
Organisation/World Health Organisation has 
opined that the use of this chemical at the 
level necessary to achieve the desired tech
nological etfect and from their acceptable 
background in food do not represent a ha
zard to heatth.

(b) to (d) Do not arise.

Hlvor water pollution In West Bengal

4159. DR ASIM BALA: WiA the Minister 
of ENVIRONMENT AND FOREST be 
pleased to state:

(a) whether the Jalangi, Chumi and 
Ichamati river waters in West Bengal have 
been polluted as a result of the effluents 
released by the Sugar Factories lor the ad
joining areas; aid

(b) i  so, the steps taken by the Govern
ment to check this water pollution there?

THE MMISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR
EST (SHRI KAMAL NATH): (a) and (b). As 
per available information, al the four sugar 
mils in West Bengal have been dosed for 
some years. However, the poflution in the 
Chumi River is reportedly caused due to 
discharge of effluents from sugar mils in 
Bangladesh. Appropriate action has been 
initiated on this.

[ Translation)

implementation of Plus 2 Education

4160. SHRI LAUT ORAON: Wil the 
MMster of HUMAN RESOURCE DEVEL
OPMENT be pleased to state:
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(a) whether the Government earmarked 
th« target of implementing plus 2 education 
system in 500 schools of Bihar during the 
Seventh Five Yaar Plan under the National 
Education policy;

(b)if so. the progress made so far in this 
regard; and

(e) the lima by which the said targat is 
fikely to be achieved?

THE MMISTER OF STATE HUMAN 
RESOURCE DEVELOPMENT (SHRI 
ARJUN SINGH): (a) to (c). The information is 
being collected from th« Government of Bihar 
and wW be laid on the Table of the House.

[EngBsfi\

Night Landing Facilities at Imphal 
Airport

4161. SHRI YAIMA SINGH YUMNAM: 
Wil the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state:

(a) whether the Government have any 
proposal of providing night landing facilities 
at imphal airport; and

(b) if so. when it is likely to be imple
mented?

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO S&N- 
DIA): (a) The National Airports Authority has 
plan to provide the following additional night 
landing facilities:

(1) High Intensity Runway Light
ing System.

(2) Taxiway Lighting System.

(3) Simple Approach Lighting 
System at 22 end.

W
Category I Approach Lighting 
System at 04 end.

(5) Apron Flood Lighting System.

(6) Solar Powered Obstruction 
lighting System.

(b) These works are Ukely to be com
pleted by 31st December, 1982 subject to 
availability of land for approach lighting & 
equipment.

Air Pollution

4162. DR. (SHRIMATI) PADMA: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(al whether bronchial pneumonia are 
caused due to atmospheric invasion and if 
so, details thereof; and

(b) the remedial steps taken to contain
it?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a) Predpation, fog, tem
perature inversion are common meteoro
logical phenomenon. Particles of various 
sizes including bacteria and gases and aero
sols get carried down to the surface during 
inversion. In cities where air pollution is 
common, presence of oxide* f nitrogen and 
oxides of sulfur may lead to bronchial irrita
tion. Inversion inhibits mixing and so pollu
tion accumulate*. The accumulation of pol
lutants, which irritates and infective organ- 
izms during inversion can result in increased 
acute respiratory ailments.

(b) The government of I. has set up 
centres to monitor atmosphe pollution in 
different partsof the country, o ep to prevent
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and control pollution are undertaken by both 
the central and state Governments. Studies 
on atmospheric pollution and its impact on 
health in Ahmedabad and Bangalore have 
been undertaken by the Indian Council of 
Medical Research through National Institute 
of Occupational Health.

New Treatment method for Heart 
Patients

4163. DR. C. SILVERA: WiH the Minis
ter of HEALTH AND FAMILY WELFARE be 
pleased to state:

(a) whether a new method to treat pa
tients had been found; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEV! 
SIDDHARTHA): (a) and (b). Advances are 
continuously taking place to treat patients in 
improved ways and in the process new 
methods are evolved So far as cardiovascu
lar surgery is concerned, balloon angioplasty

is one of the new methods to treat patients 
with blocked coronary arteries leading to 
disorders Rw angina and myocardial infari- 
tion. This method has a very high success 
rate. This facKty is now available in a num
ber of hospitals in the country.

[7ntf*slatibfl]

Reservation Quota In Train* at Basti In 
UJ».

4164. SHRI RAMPAL SINGH: W I the 
Minister of RAH.WAYS be pleased to state:

(a) the reservation quota in each train at 
Basti in Uttar Pradesh at present and during 
the last yew;

(b) whether the Government propose to 
increase this quota?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
UKARJUN): (a) The reservation quotas 
available at Basti at present and during last 
year are as under



253 Written Answers AGRAHAYANA 26,1913 (SAK4) Written Answm  254

s
s

i

S 3o

CM jw
o  .$  
^  -

*D <oc w 
^  -5  o

s s.53o

<o

<o

to

CO

CM

O  CM

CM

CO CO

I I I

CM I CM
I CM

CM

I I I CM I I CM

CM ^  O  
CO ▼-

CM -ST 10 
•»
s I 1 5 !

E<
%
x

I I I I I I I -

Q .
XUl

0
CO

Q . .2
1 I
o  «

3 
GL

1 1<5 S
to *
CM 4
O  r -
CO 'r -

CM

Q .
XHI

2
I I£ I
I S
* s
CO CD8 Oin *-

co

o .
XUl

s
coinin
CM

CO
DOa>
Q .
XUl

«  a.
E

<55
CO
CD

a.xUl
3<0
fc-
Cg
CD

in
CMin

CLxul
c3

CD■

3 .c

ino
CM
•n

0
CO

Q -xUl
CD ^

5 O
a. 5
x  o
*  3
§ i
«  «CD i=

Q .c

2
£oc
ISo  o  in

(O r- No  o  o
CM O  O
in  in  in



255 Orai Answers DECEMBER 17,1991 u s fM s iv in

i
I

-8

I

§

!
<5

i

is^  o

3 3
o

8

42 3
-5o

CS| wc5 ^

i

*
5>

<o

co

CM

oo o  cm-2 ▼— (0 
?

N  CM (D ^  00 CM <D

I I I  I I I I I I I I I

I I I  I

I I

I I

8
Q.X
UJ
E 2s &
^  UJ
j z  JE

* t  
<  O
0  CM

1  s

CM CO

CM I CM CM CM

t :
S.3
CO

i
E

•»0)
s
a 8

<8• £ 1 .
fB

I •
jC

£
C

*
O
c

1
•j

<s
i

1
-J

s f2
O I
o

O I
CM

CM J5 8 Of

I I I

JB <8
00 CM g l O  CM | CM x f O

CM i -  v -

I I I I I I I I

I -  I

CL

iS
■§

3 1

m«
2Q.x
UJ

1
¥
E

S- t  3  ••2 ? t 8
S 5

3a

Q.

* 5X ■«2 3
CM *-

O  CM lO  Q> to  If)

g Of 8 8 8 S 8

CD Oft O  * -T- 1- W W SI



257 Written Answers AGRAHAYANA 26,1913 (SAKA) Written Answers 258

(b) The reservation quotas at Basti were 
reduced in some trains dueto poor utilisation 
and, therefore, there is no proposal to in
crease the same for the present

Bridge over Level Crossings

4165. SHRIMATI MAHENDRA
KUMARI:

SHRI RAM NARAIN BERWA:

Wil the Minister of RAILWAYS be 
pleased to state:

(a) whether there is any longterm pro
gramme to construct over-bridges at level 
crossings in order to avoid frequent rail 
accidents especially in Alwar (Jaipur) and 
other big cities in Rajasthan;

(b) the number of such level crossings 
on extremely busy railway lines on which 
over bridges have been constructed during 
the last three years; and

(c) the time by which over bridges wfll be 
constructed at the remaining level cross
ings?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
UKARJUN): (a) Yes. Sir.

(b) 30 on all the Zonal Ralways.

(c) This would depend on sponsoring 
firm proposals for the works by the con
cerned Stale Governments, availability of 
funds etc.

[Eng§sh\

BaclrlHcaUon of Bhegalpur-Mughalse- 
ral Line

4166. SHRI RAMASHRAY PRASAD 
SMGH: W I the Minister of RAILWAYS be 
pleased to state:

(a) whether there is any proposal for the 
electrification of railway line from Bhagaipur 
to Mughal Sarai Via patna;

(b) whether any fund has been allotted 
for this project, if so, the details thereof; and

(c) when the proposal is Hkely to be 
implemented?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) to (c). Electrification of Kiut- 
Mughalsarai section is an approved work as 
apart of electrification of Sitarampur-Mughal- 
sarai section via Patna, which has been 
deferred and its execution wiH depend upon 
availabSty of resources and relative priori
ties for electrification of other high densu/ 
routes, there is no proposal to electrify Kiul- 
Bhagalpur Section.

Wagons for Slngarenl Collieries.

4167. SHRI SOBHANAHREESWARA 
RAO VADDE: WiH the Minister of RAIL
WAYS be pleased to state:

(a) whether the Govemm -n have re
ceived requests from the Vijaya /? a Ther
mal Power Station to provide wxons for 
transportation of coal from Singare u collier
ies;

(b) if so. the number of wago> s de
manded for that purpose and the numb ■> of 
wagons actually being provided; and

(c) the steps being taken to provide 
adequate number of wagons for this pur
pose?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
UKARJUN): (a) to (c). The Standing Linkage 
Committee under the Mmistry of Coal has 
given a linkage of 186 Boxed pr day to 
Vijayawada Thermal Power Station for the
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period October-December, 1991 consisting 
of 118 Boxes from Singareni and 68 Boxes 
from Tatchar Coalfield. The actual supply 
has bean 188 Baxes a day during October, 
November and December upto 10.12.1991. 
The coal offered in Singareni CoaBolda is 
being loaded by the Raiways in ful.

Quktoflntt for A m M iiittii AppttcaHon

4168. SHRI RAJENDRA KUMAR 
SHARMArWMtheMmisterof HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) whether an expert committee has 
been constituted to formulate standards and 
guidefines to ensure safely of patients when 
put under anesthesia; and

(b) if so. the detafls of the committee?

THE IUUNISTER OF STATE IN THE 
MMIS1RY OF HEALTH AND FAMLY 
WELFARE (SHRMATI O.K. THARADEV1 
SDDHARTHA): (a) No. Sir.

(b) Does not arise.

[Tansfalnflj 

Line between Farrufchabad and Gota

4169. DR G .L KANAUJIA: W1 the 
Mmister of RALWAYS be pleased to state:

(a) whether any survey was conducted 
tor layjngaraiwaylne between Farrukhatoad 
and Goia via Shahjahanpur,

(b) if so, the details thereof; and

(c) the time by which the construction 
work is Bcety to be started thereon?

THE MMSTER OF STATE M THE 
MMtSTOY OF RAILWAYS (SHRI MAL- 
UKARJUN): (a) Yes. Sir.

(b) and (c). The survey was conducted 
in 1977. the cost of the 153.32 km fine was 
then assessed at Rs. 24.57 acres wih a 
negative rate of return. As the work was 
unremuneratwe and Raiways are facing a 
resource crunch, I  has not been found pos- 
sMe to take up the work.

lEngbty

Rocruitmtnt for V icw t Posts

4170. SHRI PRITHVIRAJ D. 
CHAVAN:

PROF. SUSANTA
CHAKRABORTY:

Wil the Mmister of RAI.WAYS be 
pleased to state:

(a) whether ft is a fact that there are 
large number of vacancies in the various 
department of Raftways for long time;

(b) the reasons for not fifing those va
cancies within reasonable period;

(c) the scheme proposed to improve the 
working of the Railway Recruitment Boards 
for quick recruitment;

(d) whether the workers are being ren
dered surplus due to computerisation of rad
way sectors; md

(e) if so, the details thereof and the 
steps taken to absorb them in other sectors?

THE MMISTER OF STATE M THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
UKARJUN): (a) and (b). Vacancies arise 
due to various reasons i t  staff demining 
service, resignation, death etc. The occur
rence of vacancies and fiKng up isacontinu- 
ous process and henos at any given point of 
time, there wM always be few vacancies to 
be fled up.
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(c) The recruitment work is being com
puterised gradually to speed up the process 
of recruitment, hi addition, the system of 
placement of indent and method of conduct
ing interview have also been rationalised.

(d) and (e). The staff rendered surplus,
I  any, due to computerisation, are being 
redeployed on other productive jobs and no 
body is being retrenched.

Foot Over Bridges at Madras Central 
Station

4171. SHRIANBARASU ERA: Will the 
Minister of RAILWAYS be pleased to state:

(a) whether there is any proposal to 
construct a foot over bridge connecting all 
the 13 platforms at Madras Central Station;

(b) if so, the details thereof; and

(c) the action being taken in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LHCARJUN): (a) to (c). A proposal for provid
ing a foot over bridge connecting platform 
Nos. 1 to 12 at Madras Central Railway 
Station was sanctioned at a cost of Rs. 27.8 
lakh approximate as a part of the following 
two works:

i) Madras Central - Waiting hafl and 
other amenities.

I) Madras Central - Yard remodelling.

As the latest estimated cost of these 
works is substantial̂  higher than the origi- 
naly anticipated cost, some works including 
that of foot over bridge, which can be taken 
up independently, have been deferred.

Minister of HUMAN RESOURCE DEVEL
OPMENT be pleased to state:

(a) whether Jawahar Lai Nehru Stadium 
does not have proper cricket ground condi
tion;

(b) if so, the reasons for organising 
cricket matches there; and

(c) the steps taken by the Government 
to construction a good cricket stadium in 
Delhi?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) The Jawaharlal Nehru Stadium 
was constructed at the time of 1982 Asiad 
specifically for the opening and closing cere
monies, and for conduct of athletics and 
football events. It was not meant for cricket

(b) In the past 9 years, matches have 
been organised only on 6 occasions with a 
view to raise funds for charitable purposes.

(c) No proposal is pending for construc
tion of any cricket stadium in Delhi. The 
existing Feroz Shah Kotia Cricket Stadium in 
Delhi is a very good cricket stadium.

[Translation]

AGN Passengers Train from Hathras 
Quite

4173. DR. LAL BAHADUR RAWAL: Will 
the Minister of RAILWAYS be pleased to 
state:

(a) whether the Government have any 
proposal to start AGN passenger train from 
Hathras Quila; and

(b) if so, the details thereof?

Cricket Stadium In Delhi THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI MAL-

4172. SHRtMATl GWUA DEVI: win the LIKARJUN): (a) No. Sir.
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(b) Does not arise.

[English]

Wagons for SMdm

4\74. SHR1MATI D.K. BHANDARI.WiB 
the Minister of RAILWAYS be pleased to
state:

(a) whether some requests have been 
received from the Government of Skkim tor 
allotment of wagons to ensure regular move
ment of iodised salt from Chirai in Gujarat to 
the state; and

(b) if so, the details thereof and the 
action proposed to betaken thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) Government of Siddm had 
recently asked Salt Commissioner and the 
Railways to postpone the programme of 
movement from November to December, 
1991 due to heavy stock of iodised salt

(b) Does not arise.

[Translation]

Operation of Vayudoot services

4175. SHRI KASHIRAM RANA: WiU the 
Minister of CIVIL AVIATION AND TOURISM 
be pleased to state:

(a) the details of the Vayudoot services 
in operation at present;

(b) the expenditure incurred on each 
service during the last three years;

(c) whether the air services operating 
between Bombay-Oeihi via Surat has been 
restored; and

(d) if not, the reasons therefor?

THE MWISTER O F C M L AVIATION 
AND TOURISM (SHRI MADHA VRAOSCW- 
OIAV.(a) Vayudoot presort optrtttogto
45 stations shown in Statement beta*.

(b) Information is being collected.

(c) No, Sir.

(d) For commercial and operational 
reasons, Vayudoot service on the route 
Bombay-Surat-Udaipur-Delhi has been dis
continued.

STATEMENT

1. Delhi

2. Dehradun

3. Kanpur

4. Lucknow

5. Ludhiana

6. Chandigarh

7. Jodhpur

8. Jaisalmer

9. Kulu

10. Shimla

11. Gaggal

12. Agartala

13. Kalashahar

14. Aizawl

15. Calcutta

16. Cooch-Behar
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17. iRNIW 41. Keshod

10. Uhbari 42. Rajkot

19. Sichar 43. Ahmedabad

20. Dtorugarh 44. Baroda

21. Jamshedpur 45. Goa

22. Shillong Rail Bridges Across Rivers

23. Zero 4176. SHRI VHASRAO NAGNATHRAO 
GUNDEWAR:WM the Mnisteraf RAILWAYS

24. Guwahati be pleased to state:

25. Hydsffoad (a) the names of the rivers over which 
railway bridges are proposed to be con

26. Rajamundty structed in the country;

27. Tmjpati (b) whether any such bridges are pro
posed to be constructed in Maharashtra

28. Vijayawada also;

29. Bangalore (c) if so, the details thereof;

30. Belgaum (d) the estimated expenditure to be 
incurred thereon; and

31. Coimbatore
(e) the time by which these bridges are

32. Madras likely to be constructed?

33. Cochin THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-

34. Agatti L0CARJUN): (a) As a part of new lines, 
gauge conversions and doubling projects,

35. Pondichery railway bridges on major rivers are proposed 
to be constructed over Brahmaputra, Gan- 
dak, Mahi, Chambai, Narmada and Godav

36. Bombay ari. New bridges on major rivers Ganga and 
Godavari (Andhra Pradesh) are being built

37. Pune on replacement account

38. Kolhapur (b) to (d). Godavari bridge (Maharash
tra) is being re-girdered as a part of gauge

39. Kandla conversion work of Manmad-Paibhani-Pari 
Vaijnath. The cost of this regirdering work is

40. Porbandar estimated at Rs. 1.3 crores approximately.
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(e)Comptationofthis bridge work along 
wih gauge conversion prefect is expected 
during the 8th Ptan period.

lEngSsli

Fatuah to Gaya and fbfcir to Gaya Ral
Una

4177. SHRI VUAY KUMAR YADAV: 
WH the Mmister of RALWAYS be pleased to
state:

(a) whether the Union Government 
propose to start prafmmary work for the 
construction of broad gauge fine from Fat- 
uahtoGaya via Islampur and from Rajgirto 
Gaya in Eastern Railways; and

(b) M so. the details thereof?

MMISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LKARJUN): (a) No, Sir.

(b) Does not arise.

Ral Projects in Waal Bengal

4178. SHRI HANNAN MOLLAH: W » 
the MMster of RAILWAYS be pleased to
state:

(a) tfie proposals for construction of 
new raiway fines, extension of existing Snes, 
other new ral protects received from the 
Government of West Bengal and various 
other sources;

(b) the name* of projects accepted, and 
under consideration;

(c) the proposed time schedule for 
completion of those projects;

(d) whstfiartfis Government have any 
proposals to wiad upanyraftray fries in the 
State on the ground of non-viabiity; and

(e) if so. the detaBs thereof?

THE MMISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
UKARJUN): (a) N8, Sir

(b) and (c) Do not arise.

(d) No, Sir.

(e) Does not arise.

[Translation]

Setting up of Hospitals

4179. SHRI GOVINDA CHANDRA
MUNDA:

SHRI VUAY NAVAL PATIL:

Wil the Ministar of HEALTH AND 
FAMILY WELFARE be pleased to state the 
number of hospitals proposed to be set up in 
the Eighth Five Year Plan, State-wise and 
Unbn-Territory-wise?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMLY 
WELFARE (SHRIMATI D.K. THARADEVI 
SDDHARIHA): Eighth Five Year Plan pro
posals have not yet been finalised.

[Engfc/i]

Station of Katakhal In Assam

4180. SHRI DWARKA NATH DAS: WS 
the Minister of RAILWAYS be pleased to 
state:

(a) whether the Government are aware 
of the diapidated conditions of most of the 
stations in Katakhal Bhakati Branch Hna in 
Barak VaHey of Assam; and

(b) M so. the stops proposed to be taken 
to improve the condition of these stations 
alongwith construction of platforms thereof?
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THE MtflSTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
UKARJUN): (a) Condition of the station in 
Katakhai-Bhairati Section is not diapidated.

(b) Does not arise.

Suggestion/Complaint Box at Airports

4181. SHRI K. H. MUNIYAPPA:
SHRI C.P. MUDALAGIRI- 

YAPPA:

WiH the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state:

(a) whether the Government propose to 
install suggestion/complaint box in the book
ing offices at ail the airports in the country; 
and

(b) if so, the steps taken by the Govern
ment in this regard?

THE MINISTER OF CIVIL AVIATION 
ANDTOURISM (SHRI MADHAVRAOSCIN- 
DIA):(a)~nd(b).Suggestiortioomplaintbaxes 
have already been instaled at most of the 
airports and the booking offices for receiving 
suggestions/compiaints from the passen
gers.

Unutilised Airports in Tamil Nadu

4182. SHRI P.P. KALIAPERUMAL:W1 
the Minister of CiVILAVlATlON AND TOUR
ISM be pleased to state:

(a) whether some airports in the South 
Aicot District of Tamil Nadu are not in use;

(b) V so, the reasons therefor and the 
extent of land involved in each such airport;

(c) whether there is any proposal to 
develop these airports for pubic purposes; 
and

(d) if not, the reasons therefor?

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAOSCW- 
DIA): (a) and (b). South Arcot District has two 
airfields, one at Neyvefi and the other at 
Ulundpet The airfield at Uhmdpet is an In
dian Air Force abandoned airfield.

The runway at Neyveli has a dimension 
of 3000 ft. x 100 ft while Ulundpet has two 
runways one measuring6000ft x 150 ft and 
the other 4800 ft x 150 ft

(c) and (d). There is no plan as of now to 
develop these airfields owing to constraint of 
funds and limited commercial potential.

Bridges In Ekrni Town (A.P)

4183. SHRI BOLLA BULLI RAMAIAH: 
WiV the Minister of RAILWAYS be pleased to 
state:

(a) whether there is any proposal to 
construct railway over-bridge in Eluru Town 
(Andhra Pradesh); and

(b) if so, the estimated cost and when 
the work is Btely to be started?

THE MWISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) Yes, Sir; the proposal for the 
work has been recommended by the State 
government

(b) The cost of the work w9l be esti
mated only after tfte scheme is approved by 
the Ministry of Surface Transport. The work 
will be taken up for execution, alter ft is 
sanctioned both by the Railways and the 
Ministry of Surface Transport



271 Written Answers DECEMBER 17.1991 Written Answers 272

[Tfansbln^

Implementation of Family Welfare 
Programmes In Oriasa

4184. SHRI SRKANTA JENA: Will the 
Ministar of HEALTH AND FAMILY WEL
FARE be pleased to state:

(a) the number of family welfare pro
grammes being implemented with foreign 
assistance in Orissa, district-wise;

(b) the details of the work undertaken 
under these programmes;

(c) whether the work is progressing in a 
planned way; and

(d) if not. the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a) An Area Development 
Project for He?W» T;mHy Welfare Serv-
ices is being implemented i n Orissa at a cost 
of Rs. 65.66 crores since 1989-90 with the 
assistance of Overseas Development 
Agency (U.K.). The districts covered under 
the project are Dhenkanal, Keonjhar, 
Mayuibhanj, Sambalpur and Sundergarh.

Besides this, two projects have been 
sanctioned to Voluntary Organisations in 
Orissa with the assistance o. ' *'*»'* Sfete 
Agency for International D " -tt 
(USAK>). Detais about th^s; '̂Ojects are 
given In Statement below.

(b) to (d). Inspile of iratuu ‘*!~v in the 
operationalisation of the proier* 10 non 
fiCng up of the posts and other administra
tive (fifficufeies, the Area Deveiu,. •T'ant Prot
ect activities have now gathered momentum 
and considerable progress has been 
achieved. Construction of 30 buildings is in 
progress wh8e that of 4 units (3 sub-centre

buidings and one Lady Health Visitor quar
ter) has been completed. Besides, sanctions 
for construction of 152 buidings have been 
issued and sites for as many as 98 unis 
taken up. 1132 medical and para-medical 
personnel have been trained. Th* project 
activities areexpectedtobecompleted within 
the scheduled period of 5 years.

As regards the projects under imple
mentation through the Voluntary Organisa
tions with USAID assistance, assessment of 
work done has not been carried out as yet

STATEMENT

Under PVDH-II Scheme, which is as
sisted by USAID, 2 Projects have been 
sanctioned in Orissa State to Private Volun
tary Organisations (PVO), Viz. (1) Indian 
Institute of Youth and Development, Ka- 
finga, Phubani, (i) Jyotirmayee Mahia 
Samiti, Cuttack (Orissa). The details are as 
under.-

(1) Indian Institute of Youth and 
Development has been sanc
tioned a PVOH Project entitled
* Integrated Family Welfare 
project” on 20.3.91 upto the 
period ending30-9-95at atotal 
project cost of Rs. 41.47.284/ 
-;out of which Govt grant share 
would be Rs. 30.80.956/- and 
PVO’s contribution is Rs. 
10,66,328/-. the target area 
consists covering 66 vMages 
of TTkabafi block (Phubani 
District).

(2) Jyotirmayee Mahia Samiti, 
Cuttack has been sanctioned 
aPVOH project entitled “Health 
for Rural Poor Chidren" on 19- 
3-91 upto 30-9-95 at a total 
project cost of Rs. 55,27,130/ 
-’ out of which Government 
grant share comes to Rs.
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41,18,560/-. The target area is 
15 Gram Panchayats of Ken- 
drapara Block (Cuttack Dis
trict) having 118 vSlages.

a t m  uomiopmvn rrojM i m uttar 
Pradesh

4185. SHRI RAM BADAN: Will the 
Minister of HEALTH AND FAMILY WEL
FARE be pleased to stale:

(a) whether the Union Government are 
assisting for implementation of the second 
stage of area development project in Uttar 
Pradesh;

(b) i  so, the assistance received from 
Britain in this regard;

(c) the details of the beneficiary dis
tricts; and

(d) the details of the achievements made 
so far?

THE MNISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SDDHARTHA): (a) Yes. An Area Develop
ment Project, India Population Project-VI, is 
being implemented in Uttar Pradesh wfth 
assistance from the World Bank with effect 
from 6.4.1990.

(b) No assistance is being received from 
Britain in this regard.

(c) The Project is being implemented 
throughout the State.

(d) The Project envisages strengthen
ing of infrastructure tor training under Heath 
and Famly Welfare, organising in-service 
training inputs for dVferent categories of 
medical and para-medical personnel and 
augmenting and strengthening the health 
defivery infrastructure including sub centres.

ft is hoped that with these quantitative and 
qualitative improvements, the State would 
be able to achieve the twin goal of Health for 
All and Net Reproduction Rate of one.

The Project has made satisfactory prog
ress and construction of 225 Sub Centres 
has already been completed. 143 Sub Cen
ters are under construction and sftes for the 
remaining 382 Sub Centres, 15 Divisional 
Training Centres, 58 DistrictTraining Centres 
have been finalised. A total of about 3500 
medical and para-medical personnel have 
so far been trained under this Project.

Assistance to Rajasthan

4186. SHRI GIRDHARI LAL BHAR- 
GAVA: Will the Minister of HUMAN RE
SOURCE DEVELOPMENT be pleased to 
state:

(a) whether the Government have re
ceived any proposal from the Government of 
Rajasthan to sanction more central assis
tance for increasing the number of informal 
education centres for girls in the State to 
improve upon the low Kteracy rate among 
them; and

(b) if so, the action taken by the Govern
ment in this regard?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) Government have received the 
annual project proposal for Non-formal 
Education from the Department of Educa
tion, Government of Rajasthan for the year 
1991-92. In this, in addition to the existing 
centres, assistance is also sought for 300 
more girts centres. The proposal for opening 
these300newgirls centres has been sent by 
the State Directorate of Education to the 
Department of Education, Government of 
Rajasthan and is pending consideration 
there.
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<b) The State Government hm  not W  whether any suveyfttudy has been
oomnwnicaMthelrfinddecnionraganSng urful*iat^bythet>rrionQoinanui.̂ j orany
opening those new owrtres vihotA which StatoQownwnwfa on the wnptoywynt of
thepmposa/forfmandalassistancetDthem w o m ^ the unteguwedeectoi* in recent
could not be considered by the Mmistry. past ; and

f f ------g -« - ilo^wsn}

Duty Hours of RaDmy Staff

4187. PROF. SUSANTA 
CHAKRABORTY: Wil the Mmister of RAI_- 
WAYS be pleased to stale:

(a) the actual duty hours for running 
staff in the Raflways;

(b) whether the International Labour 
Organisation convention No. 1 of 1919 
(Washington Convention) is fbNowed for 
raiwaymen, by the Government; and

(c) whether longer duty hours for rai- 
way running staff is a contributory factor for 
railway accidents?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
UKARJUN): (a) Maximum rostered duty 
hours for running staff on Railways who are 
dassffied as ’Continuous’are 104 hours in a 
fortnight against the statutory maximum fiml 
of 54 hours a week on an average in a two- 
weeldy period of 14 days as prescribed in the 
RahnqraAct, 1989. However,they maybe 
required to work beyond the rostered hours 
in unavoidable operational exigencies or of 
accidents, floods, emergencies, etc. and for 
which overtime aBowance is paid.

(b) Yes. Sir.

(c) No, Sir.

ui^Miynivni or vvovnon in M uvyum a 
Oectori

418& SHRI R  SRDHARAN: W1 the 
MWMer of HUMAN RESOURCE DEVEL
OPMENT be pleased to sUte:

(b) 'rf so. the detais thereof?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b). The information isbeing 
collected and wil be laid on the Table of the 
House.

Modernisation of Udmalpet Stations

4189. SHRI B. RAJARAVI VARMA:W1 
the Mmister of RAILWAYS be pleased to 
stale:

(a) whether there is any proposal to 
provide a face fift to Udumalpet station in 
Tami Nadu;

(b) whether it is also proposed to mod
ernise the station; and

(c) if so, when proposal is likely to be 
implemented?

THE MMISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
UKARJIIN): (a) and (b). No. Sir.

(c) Does not arise.

Vayudoot Ssrvftcss to Mywofu

4190. SHRI OSCAR FERNANDES: Wi8 
the Mmister of CIVi. AVIATION AND TOUR
ISM be pleased to state:

(a) whether the airstrips at Mysore, Hubii 
and BeHaiy have been closed down recently 
and the Vayudoot services suspended to 
Mysore city; and

(b) tf so, the reasons therefore and the
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stops talwn to HMjpen the airstrips and re- 
intiodoction al the Vayudoot services for 
these places?

THE MMISTER OF CIVIL AVIATION 
MtDTOUftHSM (SHRIUADHAVRAO SCM- 
DIA): (a) and (b). The air strips aft Mysore, 
Hub! and Ballaiy have not been ctosad 
down. For commercial and operational rea
sons, Vayudoot has discontinued its fights 
to these places. There is no proposal to 
resume these ffights, for the present

Medical Facilities to Parliament staff 
and other VIPs in Parliament Houaa 

Annexe

4191. SHRI PHOOL CHANO VERMA: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether the medical fadties avail
able in Parliament House Annexe is meant 
for the Members of Parliament only;

(b) ff so. the reasons for providing such 
facilities to the journalists there;

(c) whether the Government propose to 
extend these fadities to theParfiament Staff 
who are not able to avai medical facilities of 
the dispensaries due to exigencies oi Parlia
mentary work and other VIPs such as senbr 
Government officials. Metropolitan Members 
and Members of Delhi Municipal Corpora
tion then; and

(d) 8 not. the reason therefor?

THE MMISTER OF STATE M THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SDOHARTHA): (a) and (b). The medical 
examination centre at Parliament House 
Annexe was Mtialy set up to provide medi
cal faculties to sitting members cf bath the 
House of Partiament Subsequently, the 
medical tadtty was amended to Ex. Mem

ber of ParfiameoLThe madfeal fadfty has 
been extended to the accredited joumafists 
covering proceedings of Lok Safaha and 
R^ya Sabha at the speciic request of the 
Association of Accredted Journalists. The 
raaaom for prondwtg such tacfifes to the 
joumafisls are that these journalists, by vir
tue of their long hoursof work, do not get time 
to go to their area dispensaries for taking 
necessary treatment.

(c) and (d). There is no such proposal 
wider consideration of the Govt other CGHS 
beneficiaries who attend Parliament work 
are provided facilities in the dispensary dose 
to their place of residence.

Indo-CARE Agreement

4192.SHRMAT1SUSEELAGOPALAN: 
Wifl the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state the 
detaisafthe Indo-CARE agreementof March 
1950 between the Government of India and 
the American Agency CARE Inc. with modi
fications. supplements or other agreements 
in respect of its activities?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SMGH): The purpose of Indo-CARE Agree
ment is to fadftate and maximise gits of 
food and other commodities from individuals 
and organisations outside India to the bene
ficiaries in India.

Every year CARE submfts to Govern
ment of India action Ptan caled List of Pro
visions containing the detais of quantum of 
food assistance, number of beneficiaries 
and .he administrative costs the State Gov
ernment are required to pay to CARE. As 
approved by the Government, CARE shal 
beprovkSng 2^2 lakh. MTofcommoditiesto 
87 lakh ICPS beneficiaries and 14.64 lakhs 
beneficiaries, under school feeding pro
gramme during 1991-92. In addition, CARE
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also provides assistance to some non-food 
programme.

Late Running of Purl Express

419a DR. KART1KESWAR PATRA: Will 
the Minister of RAILWAYS be pleased to 
stale:

(a) whether late running of Puri Express 
has become a regular feature; and

(b) i  so, the steps takertyroposed to be 
taken to maintain the punctuality of the train?

THE MMISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
UKARJUN): (a) During November, 1991, 
train reached right time at Puri on 11 days 
and at New Detii on 8 days.

(b) Intensive chasing to eliminate de
tentions within the control of Railways.

CNnical Trials of Ayuruedic Drugs

4194. D a  RAVI MALLU: Will the Minis
ter of HEALTH AND FAMH.Y WELFARE be 
pleased to state:

(a) whether there is any practice of 
conducting ctinical trials before new Ayurve
dic Drug is introduced in the market;

(b) if so, the detals of the procedure;
and

(c) i  not, the reasons therefore and 
where the Government proposeto introduce 
such a methodoiody?

THE MMISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMAT1 D.K. THARADEV! 
SDDHARTHA): (a) to (c). No. Sir. Cfinical 
trials are not considered necessary and are

not provided in the Drugs and Cosmetics Act 
because the safety and efficacy of Ayurvedic 
medicines are time tested and documented 
in authentic ayurvedic books which are 
specified in the 1st Schedule of the Drugs 
and Cosmetics Act, 1940. Accordingly, the 
clinical triads of Ayurvedic drugs are not a 
statutory requirement under the Drugs and 
Cosmetics Act.

However, although there are no "new" 
drugs in Ayurveda as are available in mod
em systems of medicine, there are some 
patent and proprietory drugs which are pre
pared from various combinations of drugs 
mentioned in authentic Ayurvedic books. 
There is a proposal to subject these drugs for 
clinical trials and suitable instructions have 
been issued to the State Drugs Licensing 
authorities in November 1990.

[Translatioril

Bhavnagar-Surendra Nagar Broad 
Gauge Line

4195. DR MAHAVIRSINH HARIS tNHJI 
GOHIL: Will the Minister of RAILWAYS be 
pleased to state:

(a) whether the Government have re
ceived any representation regarding linking 
of Bhavnagar and Sur ndra Nagar through 
broad gauge line; and

(b) if so. the reaction of the Government 
thereon?

THE MMISTER OF STATE IN THE 
INtSTRY OF RAILWAYS (SHRI MAL- 

UKARJUN): (a) Yes, Sir.

(b) Due to constraint or resources, it is 
not proposed to take up this project at pres
ent
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[English]

Import of Mad leal Equipment by G.B. 
Pant Hospital, Delhi

4196. SHRI RAM VILAS PASWAN: 
SHRI PAWAN KUMAR

BANSAL:
SHRI PHOOLCHAND VERMA: * 
SHRI MORESHWAR SAVE: 
SHRI B.L. SHARMA PREM: 
SHRI JEEWAN SHARMA:

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) whether attention of the Govern
ment has been drawn to the news-Kem 
captioned “ G.B. Pant Hospital - Equipment 
worth crores lying unused* appearing in the 
Indian Express dated October 1,1991;

(b) if so, the facts thereof and whether 
any probe has been conducted in that re
gard; and

(c) if so, the details of the finding of the 
probe and the action taken thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a) Yes. Sir.

(b) and (c). Hospital authorities have 
stated that the news report is factually incor
rect, as six out of the seven machines noted 
in the news report are in Use..

Performance by Captive Animals in 
Circus

4197. SHRI UDAYSINGRAO 
GAIKWAD: Will the Minister of ENVIRON
MENT AND FORESTS be pleased to state:

(a) whether prformance by captive ani
mals by the circus companies has been

banned;

(b) whether representations have been 
received for lifting the ban; and

(c) if so, the action taken thereon?

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR
ESTS (SHRI KAM 4LNATH): (a)to (c). Under 
the provisions of Section 22 of the Preven
tion of Cruelty to Animals Act, 1960, Govern
ment of India banned on 2nd March, 1991. 
training of exhibition of Bears, Monkeys, 
Tigers, Panthers and Dogs. A writ petition 
has been filed by the Indian Circus Federa
tion in Delhi High Court. The implementation 
of the notification has been stayed by Delhi 
High Court.

[Translation]

Railway Lina from Khalllabad to 
Balrampur

4198. SHRI ASHT BHUJA PRASAD 
SHUKLA: Will the Minister of RAILWAYS be 
pleased to state:

(a) whether there is any proposal to 
construct a railway line from Khalilabad to 
Balrampur;

(b) whether any survey has been con
ducted in this regard;

(c) if so, the action taken so far on the 
survey report;

(d) whether any provision has been 
made in the current budget for its construc
tion; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) No, Sir.
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(b) Yes, Sir.

(c) Th« survey revealed inadequate 
proepects hence the work could not be 
considered for being taken up.

(d) and (e) Do not arise.

[English

Tobacco in Dantamanjan

4199. SHRI LOKANATH CH- 
OUDHURY: Will the Minister of HEALTH 
ANDFAMILYWELFARE be pleased to state:

(a) whether Dabur*s Lai Dantmanjan 
contains tobacco;

(b) if so, whether the manufacturers are 
marketing the product without any statutory 
warnings; and

(c) if so, the details of actions taken/ 
proposed by the Government against the 
Company?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a) Yes, Sir.

(b) and (c). Drugs and Cosmetics Act 
and its rules as applicable on drugs have no 
such mandatory provision.

Projection for Anti Leprosy Drug

4200. SHRI MANJAY LAL: Will the 
Minister of HEALTH AND FAMILY WEL
FARE be pleased to state:

(a) the demand projections made by his 
Ministry for the Anti-Leprosy Drug, Ctofazin- 
ine Capsules (I.P. 50 MG) for 1990-91;

(b) the shortfall in the supply, if any
district-wise; and 1

(c) the reasons therefor and the steps 
proposed to be taken in this regard?

THE MMISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a) 400 lakhs capsules.

(b) and (c). Anti leprosy drugs are sup
plied free of cost to the States. District-wise 
information is not avail able. Due to some 
court cases there was delay in procurement ~ 
of capsules Clofazinine through DGS&D in 
1990-91. During 1991-92 D.GS&D has not 
been able to finalise the tenders till the end 
of November. 1991 againdue to court cases.

The court case has since been vacated. 
DGS&D has placed order for 50% supply of 
Clofazinine to one firm and is in the process 
of finalising fresh tenders for the remaining 
supply.

[ Translation]

Railway Land In Eastern Railway

4201. DR. MAHADEEPAK SINGH 
SHAKYA: Will the Minister of RAILWAYS be 
pleased to state:

(a) the total area of land in possession of 
the Eastern Railway and the total area of 
land given on lease or on licences out of #;

(b) whether some area of land is dis
puted also; and

(c) if so. the action taken with regard 
thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) About 41269 hectare and 
2978 hectare, respectively.
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(b) Yes, Sir.

(c) A piece of land at New Afipore is 
under dispute with the Government of West 
Bengal and the case is being contested in 
the High Court at Calcutta

[EngSsHl

Financial aid to Homoeopathic Medical 
CollSQM

4202. SHRI ROSHAN LAL: Wil the 
Minister of HEALTH AND FAMILY WEL
FARE be pleased to state:

(a) whether the Government provides 
any financial aid or grant to the recognised 
Homoeopathic Medical Colleges,-

(b) if so, the number and names of 
Homoeopathic Medical Colleges being given 
such financial aid or grant; and

(c) the criteria for giving such financial 
aid grant to the institutions?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a)to (c). L Yes, Sir. The 
Government of India provides financial as
sistance for improving and strengthening of 
the Existing undergraduate Coleges of In
dian Systems of Medicines and Homoeopa
thy under an approved Central Scheme. The 
assistance is intended lor the following pur
poses:

i) Equipments for laborato
ries, hospitals and teach
ing faculties;

S) Hospital buidings, Col
lege buikings and Hostel 
building

Si) Touching staff for differ
ent departments.

The following Homoeopathic Medical 
Coleges are given financial assistance:

1. Jaissorya Potti Sreer- 
amulu Govt. Homoeo
pathic Medical Colege, 
Ramnathpur, Hyderabad 
- 500 036 (A.P.)

2. Dr. Abhin Chandra, GovL 
Homoeopathic Medical 
College and Hospital, 
Khar Vala Nagar, Bhu
baneswar - 751 001.

3. Calcutta Homoeopathic 
Medical Colege & Hospi
tal, Calcutta

Acopy of the Criteria for giving financial 
assistance is given in Statement-1

II. In addition to above, grant-in-aid in 
the form of both recurring and non-recurring 
assistance is also provided as Central assis
tance under the Scheme relating to Upgra- 
datbn of Departments in Homoeopathy 
Colege for Post-Graduate Training and 
Research. The number and names of as
sisted Colleges are as under

1. Dr. Abhin Chandra Ho
moeopathic Medical Col
lege & Hospital Uni II, 
Bhubaneswar, Orissa.

2. Govt. Homoeopathic 
Medical College, Thirova- 
nanthapuram.Kefaia.695 
023.

A copy of the Criteria for giving financial 
assistance is given in Statement-tL
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STATEMENT-1

Criteria for Assistance under the 
Scheme for undergraduate Colleges for 
Indian Systems of Medicine and Homoe

opathy.

1. Colleges should be in 
extstenance for the last 
five years on the date of 
making application forthe 
grant-in-aid and conduct
ing the courses leading to 
the award of a Degree/ 
Diploma recognised by 
the Central Council of 
Indian Medicine/Central 
Council of Homoeopathy.

2. They should also give an 
undertaking that they wifl 
adopt the standards rec
ommended by the Cen
tral Council of Indian 
Med icane/Centrai Council 
of Homoeopathy.

3. The Cofeges should have 
sufficient qualified staff 
who know the use of 
equipment and w l be able 
to train the students about 
the use of such equipment 
as w9l be kept in the labo
ratory.

4. They should possess a 
property equipped Ubrary 
lor reference of students.

5. They should be having 
adequate space for hous
ing the equipment pur
chased under this 
scheme.

6. The appBnations should 
be routed through the

State Govt, concerned 
and the State Govt, must 
have recommended their 
cases for grant-in-aid 
under this scheme.

STATEMENT-!

Criteria for Financial Assistance under the 
Scheme relating to upgradatbn of Depart
ments in Homoeopathy Coteges for Post

Graduating and Research

1. The Homoeopathic col
leges affiated to a recog
nised University of the 
State/U.T. are eligible.

2. The academic control of 
the upgraded depart
ments and awarding of 
degree win be vested in 
theFacultyof Homoeopa
thy and the University 
respectively.

3. The syllabus for the 
course will be prepared 
by the Faculty in confor
mity with the Central 
Council of Homoeopathy 
Regulations and ap
proved by the University.

4. The Central Government 
will review annually the 
progress ol woik done on 
the basis of which further 
necessary Central assis
tance wiR be released.

The Department should 
be of Al India Character 
and 75% seats should be 
kept reserved for students 
from outsides, if forthcom
ing.
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6. Prevalent pay scales in 
the State concerned, will 
be admissible to the pro
posed staff.

7. Filing of teaching posts 
wil be by regular modes 
of recruitment, namely, 
competitive selection by 
advertisements.

8. Appficatkm for financial 
assistance should be 
routed through State/ 
GovLAJT concerned, with 
specific recommendation.

[Translation^

Express Train from Ayodhya

4203. SHRI LAXMINARAIN MAN! TRI- 
PATHI: WiB the Minister of RAILWAYS be 
pleased to state:

(a) whether there is any scheme to 
introduce express tram from Ayodhya to 
Pun, Kanyakumari, Rameshwaram and other 
religious places of South India Ike Tirupati;

(b) if so, when; and

(c) V not, the reasons therefor?

THE MMISTER OF STATE IN THE 
MINISTRY OF RAILWYS (SHRI MAL- 
UKARJUN): (a) No. Sir.

(b) Does not arise.

(c) Operational and resource constraints. 

[Engtsfy

Sanskrit Vfdyapeeths
4204. SHRI K.MURALEEDHARAN:WiU 

the Minister of HUMAN RESOURCE DE
VELOPMENT be pleased to state:

(a) the number of Adarsh Sanskrit 
Vidyapeeths in existence in the country, 
State-wise;

(b) whether the Government propose to 
open new Sanskrit Vidyapeeths in the near 
future; and

(c) 9 so, the details thereof?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) Statewise Adarsh Sanskrit 
Vidyapeeths (Maha-vidyalayas/Sodh San- 
sthans) are as under :-

1. Bihar - 4

2. Haryana - 2

3. Himachal Pradesh - 1

4. Kerala - 1

5. Maharashtra - 2

6. Tamil Nadu 3

7. Uttar Pradesh - 3

(b) and (c). Some proposals have been 
received from Sanskrit Organisations for 
conversion as Adarsh Sanskrit Maha- 
Vidyalayas/Sodh Sansthans, but no final 
decision has yet been taken.

Private Hospitals/Nursing Homes in the
Country

4205. SHRI Y.S. RAJ A SE KHAR
REDDY: WiB the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) the number of private hospitals/nurs
ing homes set up during each of the last 
three years;

(b) the minimum i nfrastructu ral facilities
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required for sotting up of private hospitals/ 
nursing homes; and

(c) the steps taken to ensure that the 
rates are adhered to in this regard?

THE MMISTER OF STATE M THE 
MINISTRY OF HEALTH AND FAMLY 
WELFARE (SHRMATT DJC THARA DEVI 
SDDHAKTHA): (a) The number of private 
and voluntary organisation hospitals as on 
1.1.1989.1.1.1990& 1.1.1991 inthecountiy 
are as unden-

Year No. of hospitals

1.1.1969 6341

1.1.1990 6469

1.1.1991 ODOO
•

(b) Adequate provisions exist in N ursing 
Homes Ads in respect of minimum infras
tructural facfllies required for setting of pri
vate hospitals/nursing homes. However. 
Nursing Homes Act etc. vary from State to 
State.

(c) There is no law to regulate the fees 
charged by private hospitals/nursing homes.

Downgrading of Pundunagaram Station

4206. SHRI V.S. VLiAYARAGHAVAN: 
WMtheMMster of RALWAYS be pleased to 
stale:

(a) whether there is any proposal to 
downgrade the Pudunagaram rai way sta
tion in Kerala by Madurai Divisional Author-

(b) V so, the reasons therefor,

(c) whether any protests have been 
reported against this move; and

(d) V so, steps taken/proposed by the 
Government in this regard?

THE MMISTER OF STATE IN THE 
MINISTRY OF RALWYS (SHRI MAL- 
UKARJUN): (a) No, Sir.

(b) Does not arise.

(c) One representation was received 
that this station should not be converted.

(d) At present there is no proposal to 
convert Pudunagaram block station into a 
flag station.

[TfansfatKM]

Demand of Workers at Moradabad
unrmon

4207. DR.S.P.YADV:
SHRI SANTOSH KUMAR 

GANGWAR:
SHRI HARIKEWAL PRASAD:

Wil the Minister of RAILWAYS be 
pleased to state:

(a) whether the divisional headquarter, 
Moradabad have received complaints re
garding theft, fake recruitments and corrup
tion etc.;

(b) if so. the details thereof; and

(c) the action being taken in this regard?

THE MMISTER OF STATE M THE 
MMISTRY OF RALWYS (SHRI MAL- 
UKARJUN): (a) to (c). Some casual labour 
were offered appointments in the year 1988. 
Subsequently. It came to fight that qufce a 
few of these casual labour had been ap
pointed on the basis of forged certificates. 
Appropriate disripinary action is being taken 
against those involved.
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[EngSsh]

Tourism Development In Vijayawada

4208. PROF. UMMAREDDY VE- 
NKATESWARLU: Will the Minister of CIVIL 
AVIAITON AND TOURISM be pleased to 
state:

(a) whether foundation stone for devel
oping Bhavani Island near Vijayawada as 
tourism development centre was laid down 
in 1988;

(b) if so, the financial assistance pro
vided by the Union Government for this 
centre; and

(c) the progress made so far?

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAOSCIN- 
DIA): (a) According to the information re
ceived from the State Government of Andhra 
Pradesh, foundation stone for a sports and 
recreational complex at Bhavani Islands was 
laid in November 1986 by the then Chief 
Minister of Andhra Pradesh.

(b) No financial assistance has been 
provided by the Central Department of Tour
ism for this project.

(c) This is a State sector project and 
therefore the progress is not monitored by 
the Central Department of Tourism.

Financial Assistance to Medical Col
leges In Kerala

4209. SHRI RAMESH CHENNfTHALA: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) the amount of financial assistance 
given to Kerala for the development of 
Medical CoNeges m 1990;

(b) whether there is any proposal for 
enhancement of this allocation in future; and

(c) if so, the details thereof?

THE MINISTEROF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) to (c). There is no scheme 
with the Govt, of India for financial assis
tance to any State for development of medi
cal colleges. Therefore, no financial assis
tance was given to Kerala for the purpose in 
1990.

Kuttipuram-Guruvayoor and Shoranur- 
Mangalore Line

4210. PROF. (SMT.) SAVITHRILAKA- 
SHMANAN: Will the Minister of RAILWAYS 
be pleased to state:

(a) whether the projects to construct 
Kuttipuram-Guruvayoor and Shoranur- 
Mangatore railway lines in Kerala have been 
approved;

(b) the progress made so far in this 
regard; and

(c) the details regarding further steps to 
be taken for early completion of these proj
ects?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWYS (SHRI MAL- 
LIKARJUN): (a) to (c). The position in re
spect of the two lines is as under:

(i) K U TTIP U R A M -G U 
RUVAYOOR

Survey was carried out 
for Trichur-Guruvayoor- 
Kuttipuram new BG rail 
line and out of it construc
tion of Trichur-Gu- 
ruvayoor was approved in
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1987-88. Work on Gu- 
ruvayoor-Kuttipuram has 
not been taken up due to 
constraint resources.

(ii) SHORANUR-MANGA- 
LORE

Shoranur and Mangalore 
are already connected by 
a direct BG line.

Risk Allowance Committee

' 4211. SHRI SHIV SHARAN VERMA: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state the recom
mendations made by the Risk Alto wanes 
Committee and the steps proposed to be 
taken thereon?

THE MINISTEROF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): Risk Allowance Committee 
identified relatively hazardous area of work 
in the various departments of hospitals, in
cluding Infectious Diseases Hospftal, lorgrant 
of Risk Allowance.

Orders for grant of Risk Allowance to 
the eligible employees has already been 
issued by Department of Personnel and

Training vide Office Memorandum No. 21012/ 
4/88-Estt. (Allowance) dated 19/22.8.1988.

Increase in Indian Airlines Fleet Capac
ity

4212. SHRIMATI VASUNDHARA 
RAJE: Will the Minister of CIVIL AVIAITON 
AND TOURISM be pleased to state:

(a) whether the Indian Airlines has in
creased its fleet capacity;

(b) if so,the extent thereof in different 
routes;

(c) whether any new links have been 
established in some routes; and

(d) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO SCIN • 
DIA): (a) and (b). While Indian Airlines has 
not made any addition to its fleet in 1991 it 
has increased its capacity by increased utili
sation of A-320aircraft. The details are given 
in Statement-1.

(c) and (d). Some new links have been 
established and a few services restored as 
per details in Statement-ll.
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[Translation]

Letters from Members of Parliament

4213. SHRI VISHWANATH SHASTRI: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) the number of letters from the 
Members erf Parliament received by his 
Ministry from July, 1991 to October, 1991;

(b) the number, out of them, acknowl
edged and the number, out of them not 
acknowledged; and

(c) the reasons for not acknowledging 
the letters of the Members of Parliament so 
far?

THE MINISTER. OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (c). According to information 
available from the Departments of Women & 
ChBd Development and Youth Affairs & 
Sports and 16 Divisions/Units of the Depart
ment of Education, 430 letters were received. 
Out of them 403were acknowledged and the 
remaining were under process for acknow
ledgement or final reply.

The Information for Department of Cul
ture and the remaining Divisions/Units of the 
Department of Education is being collected 
and will be laid on the Table of the House.

Names of the States U/Ts

1

[English]

Zoological Gardens

4214. SHRI G. MADEGOWDA: Will the 
Minister of ENVIRONMENT AND FORESTS 
be pleased to state:

(a) the number of zoological gardens in 
the country. State-wise;

(b) whether there is any proposal to 
dose down some of them; and

(c) if so, the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR
ESTS (SHRI KAMAL NATH): (a) The num
ber of Zoological Gardens/Parks in the coun
try, State-wise is given in the Statement 
below.

(b) and (c). In the Wild Life (Protection) 
Act, 1972 (as amended in 1991) a provision 
has been made for constituting a Central 
Zoo Authority. Aiongwith several other func
tions, the authority is required to spedfy the 
minimum standards for up-keep of animals 
in the Zoos. Such Zoos which do not fulfil 
these standards can be derecognised. No 
Zoo that has been derecognised can oper
ate, 6 months after such derecognition.

The provisions of the Act in this regard 
have so far not been promulgated.

Number of Zoos

2

STATES

1. ANDAMAN & NICOBAR ISLANDS

2. ANDHRA PRADESH

01

03
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Nantes of the States U/Ts Number of Zoos

1 2

3. ARUNACHAL PRADESH 03

4. ASSAM 01

5. BIHAR 05

6. GOA 01

7. GUJARAT 08

8. HARYANA 05

9. HIMACHAL PRADESH 04

10. JAMMU & KASHMIR 02

11. KARNATAKA 19

12. KERALA 03

13. MADHYA PRADESH 05

14. MANIPUR 10

15. MEGHALAYA 01

16. MIZORAM 02

17. NAGALAND 01

18. ORISSA 02

19. PUNJAB 05

20. RAJASTHAN 06

21. SIKKIM 01

22. TAMIL NADU 08

23. TRIPURA 01
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Names of the States U/Ts Number of Zoos

1 2

24. U T T A R  P R A D ES H 03

25. W E S T  B E N G A L 03

26. UN IO N  TE R R ITO R IE S

27. C H A N D IG A R H -

28. D AD AR  AN D  N A G A R  HAVELI 01

29. DAM AN & DIU -

30. D ELHI 01

31. LA K S H A D W EEP -

32. P O N D IC H E R R Y 01

T O T A L 107

[Translation]

Conversion of Muzaffarpur-Narka- 
tiaganj Line

4215. SHRI M AH EN D R A B AITH A: Will 
the Minister of R AILW AYS be pleased to 
state:

(a) whether there is any proposal for the 
conversion of metre-gauge line between 
Muzaffarpur and Narkatiaganj into board- 
gauge; and

(b) if so, the details thereof and the 
steps taken so far in this regard?

T H E  M IN ISTE R  O F  S T A T E  IN T H E  
M IN IS TR Y  O F  RAILW YS (SHRI M AL- 

* LIK AR JU N ):-(a ) and (b). A  proposal for the 
conversion of Muzaffarpur-Sagauli-Narka-

tiaganj-Bagaha-Chhitauni-Kaptanganj and 
parallel B G  from Kaptanganj & Gorakhpur 
and conversion from Sagauli to Raxaul has 
been sent to the Planning Commission for 
their consideration. Further action will be 
taken on receipt of their approval and availa
bility of resources in the coming years.

[English]

C.G.H.S. Facilities in Vikaspuri, Delhi

4216. SHRI HARI K IS H O R E SIN G H : 
Will the Minister of H E A L TH  A N D  FAM ILY 
W E L F A R E  be pleased to state:

(a) whether there are separate C G H S  
facilities available for the residents of 
Vikaspuri, New Delhi;

(b) if so( the details thereof; and
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(c) 1 not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a) No. Sir.

(b) and (c). Central Government em
ployees residing in Blocks (A to F) of Vkaspuri 
are covered by GGHS dispensary at 
Janakpuri- A Block and those residing in the 
Blocks G, H and J to M are covered by CGHS 
dispensary at Janakpuri-B Block.

[Translation)

Navodaya VkJyalaya in Delhi

4217. SHRI B.L SHARMA PREM: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) the number of Navodaya Vidyalayas 
in Delhi at present;

(b) the reasons for less number of 
Navodaya Vidyalayas in trans-Yamuna area 
as compared to rest of Delhi; and

(c) the steps taken by the Government 
to open more such Vidyalayas in trans- 
Yamuna area during 1991-92;

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (c). The scheme of Navodaya 
Vidyalayas envisages establishment of one 
Navodaya Vidyalaya in each district For this 
purpose. Delhi is being treated as 3 districts 
on the basis of blocks. Navodaya Vidyalayas 
have been opened in 2 districtsA>tocks i.e. 
Kanghawala and Najafgarh.

The opening of Navodaya Vidyalayas 
has to be done in a phased manner based on 
the offer of the State Govemmert/U.T. 
Administration which has to provide 'hirty 
acres of land, free of cost, sufficient buildings

and other infrastructure for running the 
Vidyalayas initially for a period of 2-3 years, 
and availability of financial resources.

Tourism Development in Himachal 
Pradesh

4218. SHIR K.D. SULTANPURI: Will 
the Minister of CIVILAVIAITON AND TOUR
ISM be pleased to state:

(a) whether the Government of Hima
chal Pradesh has sough*, approval of the 
Unbn Government to start certain tourism 
schemes in the state;

(b) ft so, the details of the tourism 
schemes approved; and

(c) the financial assistance provided by 
the Union Government?

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MAD HAVRAO SC IN
DIA): (a) The development and promotion of 
tourism is primarily the responsbility of the 
State Government However, the Central 
Department of Tourism extends some finan
cial assistance to the State Governments on 
the basis of specific proposals received from 
them and depend upon their merits, interse 
priorities an availability of funds. During 1991 - 
92, the Government of Himachal Pradesh 
have sought Central Financial assistance for 
tourism projects.

(b) The Government of Himachal 
Pradesh have submitted seven schemes for 
sanction of Central financial assistance. Out 
of these six schemes have already been 
approved. These include wayside amenities 
at Swarghat, Una, Tourist Complex at Kan- 
gra, Skiiers Hor*el at Narkanda, Promotion 
of Fairs and Festivels and upgradation of 
selected properties in Himachal Pradesh.

(c) During the current financial year an 
amount of Rs. 99.78 lakhs has already been
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sanction*/ as SSStStttM  to  tt*
Government of Himachal Pradesh.

Electrification ofJhansf-Kanpur Line

4219. SHRISURYA NARAYAN YADAV: 
Will the Minister of RAILWAYS be pleased to 
state:

(a ) whether Jhansi-Kanpur railway line 
is being electrified;

(b) if so, when this work is likely to be 
completed; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWYS (SHRI MAL- 
LIKARJUN): (a) No. Sir.

(b) Does not arise.

(c) The present traffic density on Jhansi- 
Kanpur Section is considered too low to 
justify electrification of the section.

[English]

Central Universities in the Country

4220. SHIR NARAIN SINGH 
CHAUDHRI: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state:

(a) the number and details of the Central 
Universities in the country;

(b) whether the Government propose to 
set up a Central University in Haryana;

(c) if so, the details thereof alongwith the 
place selected for the purpose; and

(d) the time by which the University is 
ikely tote art qpf*

t*  m m m  o r  h u h a n  *
SOURCE DEVELOPMENT (SHRI a rjUN 
SINGH): (a) Al present, there me ten Centra! 
Universities in the country as indicated be
tow:*

0 ) Aligarh Muslim University

(2) Banaras Hindu University

(?) University of Delhi

(4) University of Hyderabad

(5) Jawaharlal Nehru University

(6) North Eastern Hill University

(7) Pondicherry University

(8) Visva Bharati

0 ) Jamia Millia Islamia

10)
sity

Indira Gandhi National Open Umver-

Legislation has been enacted to estab
lish Central Universities at Silchar in Assam 
and at Lumami in Nagaland. It has also been 
agreed, in principle, to establish a Central 
University at Tezpur in Assam.

(b) No. Sir.

(c) and (d). Do not arise.

Replacement of Logo of Air India

4221. SHRI SANAT KUMAR MANDAL: 
Witt the Minister of CIVIL AVIAITON AND 
TOURISM be pleased to state:

(a) the total amount spent by the Air- 
India on its international advertising cam
paign during the last three years;

(b) the amount spent on the replace
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men! of 8m  "Sun* with the "Centaur* logo 
project and on the reversion of the Airline to 
its earlier red and white livery; and

(c) the total amount incurred on the 
painting of ‘Sun* logo and chaning the colour 
of aircraft, stationery, uniform and the inte
riors of the aircraft?

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO SCIN- 
DIA): (a) The amount spent by Air India on 
international advertising campaign during 
the last three years is as under:-

Year Rs. in crores

1990-91 1.8

1989-90 5.3

1988-89 4.7

(b) No amount has been spent so far.

(c) The information is being collected 
and would be placed on the Table of the 
House.

Development of Dimapur Airport

4222. DR. JAYANTA RONGPI: Will the 
Minister of CIVIL AVIAITON AND TOURISM 
be pleased to state the details of the schemes 
undertaken to develop and improve the 
condition of the Dimapur airport?

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAOSCIN- 
DIA):

The following works have been com
pleted to develop and improve Dimapur air
port:

(1) Strengthening & exten
sion of the existing run
way

(2) Construction of a newtaxi- 
track and apron.

(3) Construction of a car park.

(4) Development of 500 ft. 
wide basic strip.

(5) Extension of runway from 
5850 ft. to 7500 ft., and

The following two works are under 
implementation:

(6) Construction of com
pound wall.

(7) Installation of ground light
ing facilities.

Poaching of Wild Animals

4223. SHRI GOPI NATH GAJAPATHl: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state:

(a) whether the Government are aware 
that poaching of wild animals is still going on 
in some forests;

(b) if so, the steps proposed to be taken 
to stop the growing menace of poaching:

(c) whether new schemes are proposed 
to be devised to assist the forest officials to 
fight against the poachers; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR
ESTS (SHRI KAMAL NATH): (a) Instances 
of poaching of wild animals are reported 
from different parts of the country.

(b) to (d). Steps taken to curb poaching 
are as follows:-
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0 Hunting of al th« wild 
animals except for pro
tection of fife and property 
and for the purposes of 
research, education and 
management of popula
tion, has been banned 
under the provisions of 
Wild Life (Protection) A d  
The Wid Lie (Protection) 
Act has been amended 
suitably to enhance the 
peoaties and punishment 
for various offences relat
ing to poaching and 3 le
gal trade.

i) international and internal 
trade in products from rare 
and endangered spedes 
of wildlife has been 
banned. Regional offices 
for Wildlife Preservation 
are involved with regula
tion and control of trade in 
widHe products.

ii) Anti-poaching infrastruc
ture in the states has been 
strengthened. Govern
ment of India provides 
assistance to State Gov
ernments for strengthen
ing the anti-poaching in
frastructure under the 
Centrally sponsored 
Scheme "Control of 
Poaching and Illegal 
Trade in Wiidfife’.

iv) Co-operation of Border 
Security Force, Indo-TV 
betan Border Pofice and 
Army has been sought for 
conservation of widHfe in 
bolder areas.

v) A system of cash rewards

has been introduced to 
get intelligence about 
poachers.

vi) World Wide Fund for 
Nature (India) has recently 
started a wfldBfe trade 
monitoring Unitle. TRAF
FIC INDIA. This w » help 
in minimising iBegal traf
ficking in wfcttfe products.

Tigers and Panthers Sanctuaries

4224. SHRI SUSHIL CHANDRA 
VARMA: Wllthe Mnisterof ENVIRONMENT 
AND FORESTS be pleased to state:

(a) the number of National Parks and 
Sanctuaries for the protection of tigers and 
panthers in the country;

(b) whether the number of tigers and 
panthers has increased during the last three 
years in each National Park/Sancturaries; 
and

(c) the f utu. e schemes contemplated for 
protection of tigers and panthers by the 
Government?

THE MMISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR
ESTS (SHRI KAMAL NATH): (a) and (b). 
The information is being collected from the 
State Governments and wil be laid on th 
Table of the House.

(c) The Centraly sponsored Schemes: 
‘Project Tiger'and‘Assistance for the devel
opment of National Parks and Sanctuaries 
being continued for the preservation and 
protection of wi.JBfe reserves where tigers 
and panthers are found. The new Centraly 
Sponsored Scheme ‘Ecodevelopment 
around National Parks and Sanctuaries, 
including Tiger Reserves’which is proposed 
to be launched during the current financial
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year, will also help in better management of 
these wildlife reserves and their buffer areas 
through measures which are expected to 
ameliorate the living conditions of the local 
villagers, reduce biotic interference and 
consequently reduce depredation by wild 
animals in human habitats. Research in the 
ecology and veterinary aspects of tigers and 
panthers is also being conducted.

[Translation]

Social Forestry Scheme for 
Rajasthan

'  4225. SHRI K U N JE E  LAL: Will the 
Minister of E N V IR O N M E N T AN D  F O R E S TS  
be pleased to state:

(a) whether the targets fixed under the 
Social Forestry Scheme in Rajasthan have 
been achieved during the Seventh Five Year 
Plan;

(b) if not, the reasons therefor;

(c) the names of districts in which this 
scheme had been implemented during the 
Plan period;

(d) the details of assistance provided to 
Rajasthan for the work; and -

(e)the targets fixed for the Eighth Plan?

T H E  M IN ISTER  O F  S T A T E  O F  T H E  
M IN ISTR Y  O F  EN V IR O N M E N T AN D  F O R 
E S T S  (SH R I KAM AL N A TH ): (a) and (b). In 
the Seventh Plan period (1985-90), the tar
get and achievement of afforestation/tree 
planting activities, including social forestry, 
in Rajasthan under the 20-Point Programme 
are as given below:-

Target Achievement

(Area in hectares)

266000 284945

(c) The afforestation/tree planting ac
tivities under the 20-Point Programme were 
carried out during the Seventh Plan period in 
all the districts of Rajasthan.

(d) The allocation and utilisation of funds 
for afforestation/tree planting activities in 
respect of Rajasthan during the Seventh 
Five Year Plan are as given below:-

Allocation Utilisation

Rs. 119.25 crores Rs, 147.33 crores

(e) The afforestation/tree planting ac
tivities are proposed to be substantially 
expanded during the Eighth Five Year Plan, 
which is under finalisation.

[English]

Forest Land in Karnataka

4226. SHRI S B .  SIDNAL: Will the Min
ister of E N V IR O N M EN T AN D  F O R E S TS  be 
pleased to state:

(a) the area of reserved and unreserved 
forests in Karnataka;

(b) the area of forests illegally defor
ested during the past two years and the 
extent upto which the forest land has de
clined;

(c) the steps proposed to be taken to 
check deforestation and the measures taken 
for afforestation in the State; and

(d) the details of amount provided by the
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Union Government for the development of 
forests in the State?

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR
ESTS (SHRI KAMAL NATH): (a) According 
to the 'India’s Forest 1987* the area under 
forests as per legal classification in Karna
taka is as follows:

(Area in Jq. Km)

Reserve Forest: 28611
Protected Forests: 3931
Others 6103

Total 38645

(d) Details of amount provided and util
ised by the Karnataka State Government for 
afforestation purposes under 20 Point Pro
gramme are as under:-

Year Utilisation
(Rs. in takhs)

1988-89 2710.50
1989-90 3938.32
1990-91 3809.13

(b) and (c). Information is being col
lected from the State Government and will 
be laid on the table of the House.

Navigation Aids at North Eastern States 
Airports

4227. SHRI S.B. SIDNAL: Will the Min
ister of CIVIL AVIAITON AND TOURISM be 
pleased to state:

(a) whether the Navigation aids have 
been installed at the airports in the North 
Eastern States so far;

(b) if so, the details thereof; and

(c) if not, when these are likely to be 
installed at the airports?

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO SCIN- 
DIA): (a) to (c). The following navigational 
facilities have been provided at the airports 
in the North Eastern Region:

1. Agarthala NDB, VOR, ILS with Glide Path DME.

2. Guwahati NDB, DVOR-DME, ILS with Outer Marker, Middle 
Marker, Outer Locator, Middle Locator.

3. Imphal NDB, VOR-DME, ILS with Outer Marker and middle 
Markr-.

4. Dbrugarh/Mohanbari NDB, ILS with Glide Path DME, VOR.

5. Aizwal : }

6. Barapani }

7. Dimapur )

8. Daporijo }

9. Kailashahar }
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}

}

} '

VOR

10. Kamalpur

11. Lilabari

12. Tezu

13. Silchar/Khumbigram 

LEGENDS

NDG

VOR

ILS

DME

DVOR

Non-Directional Beacon

Very High Frequency Omni Range.

Istrument Landing System

Distance Measuring Equipemnt

Doppler Very High Frequency Omni Range.

Family Welfare Facilities in Karnataka

4228. SHRI S.B. SIDNAL: Will the Min
ister of HEALTH AND FAMILY WELFARE 
be pleased to state:

(a) the number of Primary Health 
Centres, Health and Family Welfare Train
ing Centres, Community Health Centres and 
sub-centres functioning in Karnataka;

(b) whether these are sufficient to cater 
to the needs of the people; and

(b) and (c). According to the accepted 
population norms one sub-centre for 5000 
population in plain area and 3000 population 
in hilly and tribal areas, one Primary Health 
Centre for 30,000 population in plain area 
and 20,000 population in hilly and trfoal 
areas, and, one Community Health Centre 
for every 80,000* 1,20,000 population were 
to be sufficient to cater to the needs of ihe 
oeople. No revised norm has been fixed for 
Health & Family Welfare Training Centres 
and these should be sufficient to meet the 
needs of the people.

(c) if not, the steps taken by the Govern
ment in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a) According to the infor
mation availablel 133 primary health centres,
3 Health and Family Welfare Training Centres 
(2 are funded from Government of India and 
one from State Government), 146 Commu
nity Health Centres, 7793 sub-centres are 
functioning in Karnataka as on 31.3.1991.

Atarget of 50 new primary health centres 
and 10 new community health centres has 
been fixed for the State during the current 
financial year.

Kollegal Reserve Forest, Mysore

4229. SHRI S.B. SIDNAL: Will the Min
ister of ENVIRONMENT AND FORESTS be 
pleased to state:

(a) whether the attention of the Govern
ment has been drawn to news-item cap
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tioned Tuskers in Trouble* appearing in the 
Indian Express dated October 13,1991;

(b) the reasons for the elephants death 
and the large scale deforestation of Kollegal 
Reserve Forest in Mysore;

(c) whether any responsibility has been 
fixed in this regard;

(d) if so, the details thereof; and

(e) the action taken or proposed to be 
taken by the Union Government against 
those found responsible?

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR
ESTS (SHRI KAMAL NATH): (a) Yes. Sir.

(b) to (e). The information is being col
lected and will be laid on the Table of the 
House.

Modernisation of Airports by Private 
Companies

4230. SHRI C.P. MUDALAGIRIYAPPA: 
WiR the Minister of CIVIL AVIAITON AND 
TOURISM be pleased to state:

(a) whether the Government propose to 
allow private companies to construct and 
modernise Airports for better management;

(b) if so. the details thereof; and

(c) tf not, the reasons therefor?

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO SCIN- 
DIA): (a) No, Sir.

(b) Does not arise.

(c) The development and construction

of airports anc1 provision of Air Traffic Con
trol, Navigational Aids and communication 
services are a highly capital intensive activi
ties* with a relatively low rate of return be
cause of low frequency of aircraft move
ments at most of the airports in India. In such 
cases it is unlikely that private investors and 
organisers would like to undertake such 
projects. Even when the National Airports 
Authority and International Airports Author
ity of India have the wherewithal to construct 
and modernise airports; financial constraints 
limit their achievements. Coordination activ
ity amongst customs, immigration, security, 
health and other Govt, agencies, is achieved 
better under the control of the Government.

Stipend for Students of Andaman and 
Nicobar Islands

4231. SHRI MANORANJAN BHAKTA: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) the last revision made of shcoiarship/ 
stipend rate of the students o< Andaman and 
Nicobar Islands with the rates so revised for 
different category of students studying in 
different institutions in the mainland and the 
islands;

(b) whether Government propose to 
enhance the rate of scholarship/stipend, and

(c) if not, the reasons therefor?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) A statement is given below.

(b) No, Sir.

(c) No proposal has been received from 
the Andaman & Nicobar Administration.
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The Rates of Lumpsum 
Grant

(i) For students of the Island
* staying in hostels whether 

in the mainland or in Port 
Blair there will be full re
imbursement of hostel 
expenses on the baas of 
bills presented by the 
hostel authorities. The full 
hostel expenses include

boarding and Vodg'mg 
expenses only.

(ii) In respect of students 
pursuing their studies in 
mainland institutions and 
staying outside the hos
tels by their own arrange
ments, the rates of schol
arship per month and the 
annual lumpsum grant will 
be as under:-

S.No. Name of the course Rate of Rate of lumpsum
scholarship grant

Pre-degree course, 
post-matric certificate courses, 
post-matric diploma courses 
degree courses in Arts, Science 
Commerce, B.Ed„ LLB, eta

300 250

2. Post-graduate course in Arts, 
Science, Commerce, Law. etc.

350 300

3. M.B.B.S., BDS, Engineering 350 600
Degree, MBA, BBSC., B.Sc. 
Agriculture, etc.

Postgraduate course in Medicine. 
Engineering, Veterinary Science, 
Agriculture, etc. and research 
studies like Ph. D.

500 1800 (for the 
entire course for 
postgraduate 
courses only 
andnot for 
research 
studies)

Workshop on Dentistry

4232. SHRI GEORGE FERNANDES: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleared to state:

(a) whether the Dental Council of India 
held a workshop on’public health dentistry* 
in Delhi in 1991;

(b) the number of participants end the 
criteria adopted for selection;

(c) the recommendations made in the 
workshop; and

(d) the details of the total expenditure on 
this workshop and how it was financed?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a) The Dental Council of 
India have intimated that a workshop 
on*Exploring new frontiers in Public Health
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Dentistry-planning forfuture’ was conducted 
from 7th - 10th September, 1991 at New 
Defoi.

(b) A total of 64 participants including 54 
members of the Council participated in the 
workshop, In addition to the members of the 
Council, Deans/Principals, Directors/Heads 
of dental institutions, Presidents/Secretar
ies of the dental associaitons were invited.

(c) The workshop has made various 
recommendations for rendering dental health 
services to the economically weaker sec- 
tions and rural population besides the urban 
population.

(d) As per the practice, the Council has 
incurred the expenditure on T.A./D.A. of 
members of the Council and other contin
gent expenditure in respect of this meeting. 
No separate details of expenditure for con
ducting the workshop are available as the 
workshop was one of the items of agenda for 
the meeting. Expenditure on T.A. /D.A. of 
participants other than the members of the 
Council were met by themselves.

Adventure Tourism

4233. SHRf GEORGE FERNANDES: 
Will the Minister of CIVIL AVIAITON AND 
TOURISM be pleased to state:

(a) whether India is going in for advern 
tourism in a big way;

(b) if so, the steps taken in this regard?

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO SCIN- 
DIA): (a) and (b). The Department of Tour
ism considers that adventure tourism has 
tremendous potential as India has all requi- 
site natural resources for adventure sports 
activities. An Institute of Skiing and Moun
taineering has been established for training 
in winter sports and snow related sport ac

tivities and the National Institute of Water- 
sports has recently been set up for training 
people in various water sport activities. The 
Government also extends financial assis
tance to the States and Union Territories for 
purchase of equipment etc. on the basis of 
specific proposals framed by them.

Railway Crossings in Bihar

4234. SHRI GEORGE FERNANDES. 
Will the Minister of RAILWAYS be pleased to 
state:

(a) the number of unmanned railway 
crossings in Bihar; and

(b) the steps proposed to be taken to 
convert these crossings into manned ones?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) There were 1767 ‘C* class 
unmanned level crossings in Bihar as on 
31.03.1991.

(b) The Railways undertake manning of 
the unmanned level crossings only after a 
firm proposal for the same is sponsored by 
the State Government/Local Authority, duly 
consenting to share/bear the cost thereof, as 
per rules. However, the Railways on their 
own also have been undertaking manning of 
such of the unmanned level crossings, where 
warranted on account of traffic density or 
visibility consideration.

Green Delhi

4235. SHRI GEORGE FERNANDES: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state:

(a) whether the campaign to make Delhi 
mGreenm is propressing satisfactorily;

(b) if not, the reasons therefor; and
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(c) the steps taken to achieve the target 
set in this regard?

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR* 
ESTS (SHRI KAMAL NATH): (a) ‘Green 
Delhi* Campaign was launched in 1990-91 
and during the year various agencies in- 
v Ived in the campaign planted 41.34 lakh 
seedings, against a target of 50.75 lakhs.

(b) The shrotfall in ahievement of the 
target in 1990-91 was mainly on account of 
inadequate rains and the fact that it took 
some time to mobilise action by the con
cerned agencies.

(c) Progress of implementation is being 
monitored regularly through periodical re
views, field inspections, etc. Besides, all 
concerned government and non-government 
agencies are being activated to achieve the 
targets and get better results in the future.

Stoppage of Trains at Bhadrak (Orissa)

4236. SHRI ARJUN CHARAN SETHI: 
Will the Minister of RAILWAYS be pleased to 
state:

(a) whether the trains running from 
Guwahati to Cochin, Trivandrum and Ban
galore etc. do not halt at Bhadrak;

(b) if so, whether there is any proposal 
to provide a halt of these trains there; and

(c) if so, when and if not, the reasons 
therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWYS (SHRI MAL- 
LIKARJUN): (a) Yes, Sir.

(b) No, Sir.

(c) Due to lack of commercial justifica-
tioa

Women Literacy Rate

4237. SHIR SANAT KUMAR MANDAL: 
Will the Minister of HUMAN RESOURCES 
DEVELOPMENT be pleased to state:

(a) whether according .o the latest re
port of the World Bank, the women literacy 
rate is the lowest in India;

(b) if so, the reasons therefor and the 
reaction of the Government thereto; and

(c) the steps taken/proposed to be taken 
oy the Government to improve their tot?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b). According to the figures 
published by UNESCO, the literacy rate for 
women in India is not the lowest in the world. 
There are a number of other countries whose 
female literacy rate is much tower.

(c) Keeping in view the policy for re
moval of disparity in access to educational 
opportunity suffered by women, women’s 
education throughout the country with em
phasis on women in rural and tribal areas. 
Some of these are as under:

(i) Mahila Samakhya: The 
baste thrust of this pro
gramme is to create a 
mechanism whereby 
women are given an op
portunity to plan and 
monitor their own educa
tion and reach out to a 
new body of knowledge. 
It aims at involving women 
in the process of educa
tional planning at the vil
lage level and providing 
educational inputs like 
non-formal education 
centres, training of village 
school teachers and pro-
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duction of educational 
materials. This project has 
been launched in 10 dis
tricts, 3 each of Gujarat 
and Karnataka and 4 oi 
Uttar Pradesh.

(ii) School Education: In the
school education, meas
ures taken for promoting 
education of the girls in
clude recruitment erf more 
women teachers for pri
mary schools, incentive 
schemes lice distribution 
of free textbooks and uni
forms, free education to 
girls upto Class VIII in all 
government, and aided 
schools and schools 
managed by local self 
governing bodies and 
upto dass X in most of the 
States/Union Territories.

(Ill) Non-Forma! Education:
Ninety percent assistance 
is released by the Central 
Government for running 
of Non-forma) Education 
Centres for girls in the 10 
educationally backward 
states, the remaining 10% 
being met by the State 
Government concerned.

(iv) Adult Education: Specific
steps taken to enlarge 
coverage of women in 
adult education pro
gramme include:

appointment of large 
number of women adult 
education functionaries 
such as volunteers. In
structors and Preraks both 
in the centre based pro

grammes as well as in the
total literacy campaigns.

involvement of a large 
number of voluntary agen
cies especially those 
working for women;

more attention by Shramik 
Vidyapeeths to women 
workers;

spedal orientation and 
training of women Instruc
tors as effective agents 
for promoting women’s 
equality;

provision of opportunities 
for retention of literacy 
skills and application of 
this learning for improv
ing their living conditions;

production of films on 
female literacy and em
powerment, and their tele
cast through Doordarshan 
for both motivational as 
well as instructional pur
poses.

Functioning of C.G.H.S. Dispen
saries

4238. SHRI KARIA MUNOA: Will the 
Minister of HEALTH AND FAMILY WEL
FARE be pleased to state:

(a) whether any review of the function
ing of C.G.H.S. dispensariesw of modern 
system of medicine and Indian systems of 
medicine and homoeopathy is under consid
eration of the Government;

(b) if so, the details thereof; and

(c) the steps proposed to be taken to
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provide more benefits to the C.G.H.S. bene
ficiaries in future?

THE MINISTEROF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) No, Sir.

(b) and (c). The question does not arise.

■ Setting up of Dispensaries of Indian 
Systems of Medicine

4239. SHRI KARIA MUNDA: Will the 
Minister of HEALTH AND FAMILY WEL
FARE be pleased to state:

(a) the details of the C.G.H.S. Dispen
saries of Modern System of Medicine opened 
in Delhi and outside Delhi from April 1987 to 
till date, location-wise:

(b) whether there is any proposal to 
open C.G.H.S. hospitals/dispensaries of 
Indian Systems of Medicine in Delhi;

(c) if so, the details thereof including the 
locations thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) Following are the CGHS 
allopathic dispensaries set up in Delhi and 
outside Delhi since 1987:

Delhi 4

Jaipur 1

Nagpur 1

Allahabad 1

Hyderabad 3

Lucknow 1

Bangalore 1

Bombay 1

Bhubaneshwar 1 *

('Exclusively for the AG's office em
ployees)

(b) to (d). Subject to availability of funds 
it is proposed to establish 9 Homeopathic 
units, 8 Ayurvedic units and 1 Unani unit in 
Delhi.

Mlraj • Bangalore Line

4240. SHRI PRAKASH V. PATIL: Will 
the Minister of RAILWAYS be pleased to 
state:

(a) whether there is any proposal to 
expedite the survey for laying of broadgauge 
line between Mirai and Bangalore and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) Yes. Sir.

(b) The railway has been asked to update 
the survey carried out in 1988. Considera
tion of proposal will depend on the results of 
the survey and availability of resources in the 
coming years.

Training Institute in Assam

4241. SHRI UDDHAB BARMAN: Will 
the Minister of RAILWAYS be pleased to 
state:

(a) whether there is any plan to set up a 
Railway Training Institute in Assam;

(b) if so, the present status of the plan;
and
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THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- (b) «  to, when ft is IkeJy to be con-
UKARJUN): (a) Yes, Sir. structed; and
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(b )  and (c). The proposal for setting up 
a centralised training institute in Assam has 
been approved in principle. The details are 
being worked out for inclusion of this item in 
the annual works programme of N.F. Rail
way.

Purchase of Micro-light Aircraft

4242. PROF. RAM KAPSE: Will the 
Minister of CIVIL AVIAITON AND TOURISM 
be pleased to state:

(a) whether the Government propose to 
purchase a Micro-light aircraft assembled by 
a Bombay based firm;

(b) if so, the details thereof;

(c) the number of such aircraft proposed 
to be purchased and the estimated amount 
involved therein;

(d) whether these aircraft wilt be put in 
Bombay - Ahmedabad and Bombay-Pune 
routes; and

(e) if not, the reasons therefor?

THE MINISTER OF CIVIL AVIAITON 
AND TOURISM (SHRI MADHAVRAO SCIN- 
DIA): (a) There is no such proposal at pres
ent

(b) to (e). Do not arise.

Airport at Rams, Maharashtra

4243. SHRI RAM KAPSE: W i the 
Minister of CIVIL AVIATION AND TOURISM 
be pleased to state:

(c) i  not, the reasons therefor?

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO SCIN 
DIA); (a) and (b). The proposal to construct 
another airport at Bombay is at a preliminary 
stage. The agency appointed to select a 
suitable location for the second airport in 
Bombay, has recommended Mandva-Re- 
was, south of Uran hills, as the best site. This 
site is, however, yet to be cleared by the 
Ministry of Environment and Forests and 
other related agencies.

(c) Does not arise.

Additional Flights between Bombay- 
Barodaetc.

4244. KUMARI DIPIKA CHIKHL1A: Will 
the Minister of CIVIL AVIATION AND TOUR
ISM be pleased to state:

(a) whether the Government have any 
proposal to introduce an additional flight on 
Bombay-Baroda-Bombay and Baroda-Delhi 
routes and back;

(b) if so. the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF CIVIL AVIAfTTION 
AND TOURISM (SHRI MADHAVRAO SCIN- 
DIA): (a) No, Sir.

(b) Does not arise.

(c) Indian Airfines is already operating 
daily A-320 service between Bombay and 
Baxoda. It has plans to replace the existing
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daily B-737 service on fha route Dalhl- 
Ahmedabad-Baroda-DeW by adally A-320 
service In the mat future. Thia, ft is fell, is 
adequate to meal the existing traffic de
mand.

Newsltem: “Close shave for 4 pfanea in 
IM dAir

4245. SHRI JEEWAN SHARMA: Will 
the Minister of CIVIL AVIATION AND TOUR
ISM be pleased to state:

(a) whether the attention of the Govern
ment has been drawn to the newsltem "Close 
shave ior 4 planes in mid air” appearing in 
the 'Indian Express* dated the September 
21, 1991;

(b) if so, the facts thereof;

(c) whether any investigation has been 
made into the whole episode and if so, the 
details thereof and the action taken thereon;

(d) the number of such incidents in the 
past and findings of the investigations/in
quiries made in those cases; and

(e) the details of the safety measures 
taken in this regard?

T H E  M IN ISTER  O F  CIVIL A VIA TIO N  
AN D  TO U R IS M  (SHRI M ADH AVR AO  SC IN - 
DIA): (a) Yes, Sir.

(b) Details are given in Statement-1.

(c) The incidents are under investiga
tion.

(d) During the proceeding four years 
from 1988 to 1991 (till date), there have been 
a total of 20 emergency landing incidents: 
Details are given in Statement-ll.

(e) MeasMres like implementation of 
recommendations arising out of accidents

and incidents, monitoring flight crew ptofh 
ciencyandlayirv down flight crew standards 
and punitive actior, against erring pilots and 
engineers are taken to ensure safety of civil 
aviation.

STATEMENT - II

Details of mid-air emergency incidents are 
as follows:

(1) Indian Airlines Airbus A-320 air
craft V T -E P J  operating IAC-879 
(Delhi-Guwahati) of 17.9.91 flight 
due to Nl mode fault appeared on 
left engine. Th e  incident is under 
investigation.

(2) Indian Airlines Airbus A-300 air
craft V T -E F W  operating scheduled 
flight IAC-401 (Delhi-Calcutta) on

•17.9.1991 made an emergency 
landing at Palam due to radio 
communication failure after take
off. The incident is under investiga
tion.

(3) Vayudoot Dornier 228 aircraft 
operating PF-103 (Delhi-Dehradun) 
made an emergency landing at 
Palam on 17.9.1991 due to oil 
temperature shot up to maximum 
during flight on the left engine. The 
incident is under investigation.

(4) Aviation Research Centre aircraft 
A R C  B-707 V T-E W H  had under
carriage problem during flight and 
was holding in the air. The pilot 
suspected hydraulic problem. Fire 
services were alerted. However, 
the aircraft made safe landing at 
Palam.

Every emergency landing is investigated 
by the operators to which D G C A  representa
tive is associated. The investigation deter-
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mines the cause of the emergency landing hydraulic system fluid leak
and based on the findings and recommen noticed during cruise.
dations of each such investigation, remedied
measures are taken to prevent reoccurrence 2) B-737 aircraft VT-EFL
of similar snags which have led tothe aircraft operating scheduled flight
making emergency landing. IC-201 of 6.7.90 made 

emergency landing at
Brief DetaSs of Emergency Landings: . Guwahati due to No. 1 

engine shut down in flight
Indian Airlines: dueto engine o9 tempera

ture reaching red band
a) 1991 (TiB date): with flicker.

1) Indian airfines Airbus A- 3) B-737 aircraft VT-EDR
320aircraft VT-EPJ oper made emergency landing
ating IAC-879 (Delhi- at Palam. Delhi on 22.9.90
Guwahati) of 17.9.91 due to hydraulic system
made emergency landing 'A* failure during flight.
at Palam after 20 minutes During rectification work.
of dead ffight due to Nl flap hydraulic motor and
mode fault appeared on bothengine driven pumps
left engine. During rectifi were replaced along with
cation action P2/T2 har relevant filters.
ness was replaced. Full
authority Digital Electronic c) 1989:
Engine Control (FADEC)
1 -Aand 1-B were checked 1) B-737 aircraft VT-ECQ
and found satisfactory. operating scheduled flight 

IC-413 of 31.1.89 made
2) Indian Airfines Airbus A- an emergency landing at

300 aircraft VT-EFW Kathmandu due to APU
operating scheduled flight fire warning light came ON
IAC-401 (DeHti-Calcutta) during cruise.
on 17.9.91 made an
emergency landing at 2) Airbus A-300 aircraft VT-
Dehi due to radio com EDX operating scheduled
munication failure after flight IC-539/439of 7.3.89
take-off. made an emergency land

ing at Delhi due to green
b) 1990: hydraulic low level warn

ing came on Master Warn
1) Airbus A-300 VT-EDY ing system.

opomtwg ictwdiiled flight
IC-168 of 29.3.90 made 3) B-737 aircraft VT-EFK
an emergency landing at operating scheduled flight
Trivandrum due to No.1 IC-141 of 10.3.89 made
engine Nl indicator an emergency landing at
parked off and oreen Bombay due to dual bleed
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fight remained .ON after 
take-off when bleeds were 
selected.

4) B-737 aircraft VT-EGM 
operating scheduled flight 
IC-461 of 17.6.89 made 
an emergency landing at 
Palam due to No. 2 en
gine flamed out after air
borne.

5) B-737 aircraft VT-EHE 
operating scheduled flight 
10410 of 20.6.89 made 
an emergency landing at 
Palam due to pressurisa- 
tion failure at Ffight Level 
240.

d) 1988:

1) B-737 aircraft VT-EGF 
operating scheduled flight 
IC-433 of 1.7.88 made an 
emergency landing due to 
hydraulic system 'A* fail
ure during climb.

2) Airbus A-300 aircraft VT- 
EHC operating scheduled 
flight 10439 of 25.9.88 
made an emergency land
ing at Hyderabad due to 
du«J engine flame out just 
before descent at Hydera
bad.

India:

a) 1991 (Till date)
m

b) 1990:

1) Airbus A-310 aircraft VT- 
EJH operating flight Al-

838 of 1.6.90 made an 
emergency landing at 
Bombay due to green 
hydraulicsystem overheat 
fight came ON during 
cruise.

c) 1989:

1) Airbus A-300 aircraft VT- 
EHN operating flight Al- 
916 of 12.10.89 made an 
emergency landing at 
Bombay due to depletion 
of green hydraulic quan
tity during cruise.

d) 1988:

1) B-747 aircraft VT-EBE
operating flight AM 28 of
2.9.88 made an emer
gency landing at Delhi due 
to hydraulic quantity 
dropped on No.1 system.

Vayudoot:

a) 1991 (Till date):

1) Vayudoot Dornier 228
aircraft operating PF-103 
(Delhi-Dehradun) made 
an emergency landing at 
Palam on 17.9.91 due to
oil temperature shot up to 
maximum during flight on 
the left engine.

b) 1990:

1) HS-748 aircraft VT-DSR
made an emergency land
ing at Hyderabad on
18.7.89 due to total com
munication failure.
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2) HS-748 aircraft VT-DSP
made an emergency land-
ing at Madras on 29.8.89
due to No. 2 engine fire
warning came ON.

c) 1989:

1) HS-748 aircraft VT-DSR
made an emergency land-
ing at Hyderabad on
18.7.89 due to total com-
munication failure.

2) HS-748 aircraft VT-DSP
made an emergency land-
ing at Madras on 29.8.89
due to No.2 engine fire
warning came ON.

d) 1988:

1) HS-748 aircraft VT-DSO
made an emergency land-
ing at Hyderabad on
6.10.88 due to landing
gear selector value not
going down.

Posts of Deputy and Assistant Com-
missioners

4246. SHRI SYED SHAHABUDDIN: Will
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state:

.(a) the total number of posts of Deputy
and Assistant Commissioners in Kendriya
Vidyalayas as on April 1, 1991;

(b) the number of posts lying vacant on
that date; and

(c) the steps taken for filling up the
vacancies?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN

. SINGH): (a) There were five sanctioned post

of Deputy Commissioners and 18 sanctioned
post of Assistant Commissioners in Ken-
driya Vidyalaya Sangathan as on 1.4.1991.

(b) Three posts of Deputy Commission-
ers, and seven posts of Assistant Commis-
sioner were lying vacant.

(c) Action has already been initiated to
fill these posts.

Director in National School of Drama

4247. SHRI P.M. SAYEED:
SHRI TEJSHINGHRAO

BHONSLE:

Will the Ministerof HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government is aware
that National School of Drama is without a
full time Director since last two and half
years;

(b) if so, the reasons therefor; and

(c) the action taken by the Government
so far?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH): (a) to (c). The Government of India
has approved the appointment of Ms. Kirti
Jain as a full-time Director of the National
School of Drama with effect from 8.11.1991 .

[ Translation]

Proposal to open IITs in Orissa

4248. SHRI MRUTYUNJAYA NAYAK:
Will the Minister of HUM~NRESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government propose to
open an liT in Kalahandi and PhulbanL in
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Orissa with a view to remove the education 
and scientific backwardness;

(b) whether the Government have con- 
ducted any survey in this regard;

(c) if so. the details thereof and the 
expenditure likely to be incurred thereon; 
and

(d) if not. the reasons therefor?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b). No. Sir.

(c) Does not arise.

(d) Except for the Indian Institute of 
Technology (III) in Assam, it is not proposed 
to set up any other IIT elsewhere in the 
country at presenL

[English]

Reply to Letter from Members of 
Parliament

4249. SHRI RAM KAPSE: Will the 
Minister of HUMAN DEVELOPMENT be 
pleased to state:

(a) whether the Government are aware 
that the Kendriya VidyalayaSangathan, does 
not acknowledge and reply to letters from 
Member of Parliament; and

(b) if so. the steps taken or proposed to 
be taken by the government for the immedi
ate replying of letters from Members of Par
liament?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b). Information is being 
collected and will be laid on the Table of the
CaKha

Leasing out Bangaram Island of La
kshadweep

4250. SHRI P.M. SAYEED: Will the 
Minister of CIVIL AVIATION AND TOURSIM 
be pleased to state:

(a) whether the International Tourism 
resort located in Bangaram Island of La- 
ksheadweep has been leased out to a hotel 
group;

(b) if so. the details thereof and the main 
terms and conditions of the lease entered 
into in this regard;

(c) the period of ̂ ease and the date of its 
termination/renewal;

(d) the benefits accrued to the La
kshadweep administration so far on this 
account; and

(e) if not. the remedial steps proposed to 
be taken in the matter?

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADH AVRAO SCIN- 
DIA): (a) Yes. Sir.

(b) The following are the main terms and 
conditions of the lease deed executed be
tween ttye hotel group called M/s. Casino 
and 'Sports* which is the nodal agency in 
Lakshadweep for promotion of tourism:-

(i) M/s. Casino has to pay a roy
alty at the rate of Rs. 1.20.000/ 
payable in advance in quar
terly instalments.

(ii) M/s Casino has also to pay 
rent calculated at the rate of 
16.67 per cent of the gross 
turn over payable in quarterly 
instalments subject to a mini
mum of Rs. 7.50,000/- per 
annum.
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(iii) M/s. Casino has to ensure that 

its employees and resort 
guests and visitors comply with 
the environmental guidelines 
prescribed from time to time.

(iv) M/s. Casino has to provide 30 
per cent of employment to the 
local people in the employ* 
ment avenues available in 
resort and at any time the 
employment of the local people 
shall not be less than 28 per
sons.

(v) In case M/s. Casino opt to 
continue the lease arrange
ment afer the expiry of the 
period of the existing lease 
deed they may apply for the 
renewal of lease suggesting 
their terms and conditions at 
least 6 months before the 
expiry of the existing lease.

(c) The period of tease is for 5 years 
from the first day of Septemebr 1988 to 31st 
day of August, 1993.

. (d) Leasing of Bangaram Tourist Resort 
has resulted in Valuable foreign exchange 
eranings, direct employment to 28 locals, 
indirect employment to those who are en
gaged in the supply of materials and operat
ing boats from Agatti and economic develop
ment of people of Agatti to some extent.

(e) Does not arise.

Ecology Destruction fat Lakshadweep

4251. SHRI P.M. SAYEED: Will the 
Minister of ENVIRONMENT AND FORESTS 
be pleased to state:

(a) whether it is a fact that certain items 
of ecological importance flke Corals etc. are 
being taken out of the lagoons of Bangaram 
bland of Lakshadweep by tourists;

(b) whether rembving 6f items of eco
logical importance is banned in La
kshadweep; and

(c) if so, the action taken or proposed to 
be taken for this systemetic destruction of 
natural beauty and look of natural sea wealth?

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR
ESTS (SHRI KAMAL NATH): (a) No in
stance of complaint about removal of corals 
etc. or of other items of ecological impor
tance by touriss at Bangaram Island has 
been reported.

(b) Removal of items such as corals by 
tourists and other which would damge the 
marine eco-system, has been totally banned 
in the Lakshadweep.

(c) The gazette notification issued by 
the Ministry to conserve coastal areas of the 
country, interalia bans the use of corals and 
sand from the beaches for construction and 
other purposes. The dredging and under
water blasting in and around the coral forma
tions will also not be permitted. All develop
ment along the coastal stretch will have to be 
in accordance with the stipulations of the 
said notification.

The Lakshadweep Administration has 
acquird boats for environmental protection 
and environmental wardens have been 
appointed, who patrol the lagoons whan 
tourists are around to ensure that they do not 
remove corals and other objects from the 
beaches and iogoons which may ultimately 
have a detrimental effect on the marine 
ecosystem.

Functioning of R.P. Centre for Ophthal
mic Sciences, New Delhi

4252. SHRI MADAN LAL KHURANA: 
WIH the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:
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(a) whether attention of the Govern- 

ment has been drawn to the news-item 
captioned "Patients turned back as machines 
rot” appearing in the "Hundustan times”, 
dated Aprii 4,1991; and

(b) if so. the facts thereof and the action 
proposed to be taken by the Government in 
the matter?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) and (b). Yes, sir. It has 
been reported by the All India Institute of 
Medicai Sciences, New Delhi, that some of 
the machines, viz., ERG&VER, Argon and 
Krypton Laser, Ultra Sound and specular 
Microscope had gone out of order. However, 
these machines have since either been 
replaced by new ones or got repaired by the 
Institute. Every effort is made to maintain the 
services in a satisfactory manner.

[Translation]

Irregularities In Medical Store Depot

4253. SHRI SANTOSH KUMAR GANG- 
WAR: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) whether attention of Government 
has been drawn to the news-item “Kuch 
Dava Companyan Pee Rahti Hai Khas 
Meharbani* appearing in the 'Jansatta*, dated 
October 25,1991;

(b) if so, the facts thereof; and

(c) the steps taken or proposed to be 
taken by the Government in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) Yes, sir.

(b) and (c). the points in the news item 
were found to be incorrect and a rejoinder/ 
denial has been sent to the Chief Editor of 
Jansatta on 13.11.1991.

Selection of Pilots in Air India

4254. SHRI VILAS MUTTEMWAR: Will 
the Minister of CIVIL AVIATION AND TOUR
ISM be pleased to state:

(a) whether attention of the Govern
ment has been drawn to the newshem "Air 
India: Pilot Chayan Mein Pakshapat” ap
pearing in "Navbharat Times" dated Sep
tember 11,1991;

(b) if so, the facts thereof and reaction of 
the government thereto?

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO SCIN- 
DIA): (a) Yes, Sir.

(b) Applications for recruitment of trainee 
pibts/com-pilots in Air India are invited 
through advertisement on all India basis. 
Vayudoot and IGRUA are also requested to 
forward applications of these desirous to join 
Air India. The candidates are required to 
appear for a written test. On successful 
completion of the written test, Candidates 
are interviewed by a panel and selection is 
made purely on merit

[English]

Boards of Management of Indian 
Airlines/Air India

4255. SHRI SANAT KUMAR MANDAL: 
Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state:

(a) whether the Government have any 
proposal to reconstitute the Boards of 
Management of the Indian Airlines and the 
Air India;
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(b) 3 so, when it is i8(e)y to be imple

mented;

(c) whether some Members of Parlia
ment will be given representation in these 
Boards; and

(d) if not, the reasons therefor?

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAOSCIN- 
DIA): (a) and (b). The Boards of Directors of 
Indian Airlines and Air India were constituted 
for a period of three years w.e.f. 30.7.1990.

(c) and (d). As per Government policy. 
Members of Parliament are genraily not 
appointed on the Boards of Directors of 
PSUs.

Deaths and Suicides in Mental Hospi
tals

4256. SHRI MADAN LAL KHURANA: 
Wi» the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether attention of the Govern
ment has been drawn to the news-item 
captioned ‘Shunned by their kin, neglected 
by the Government' appearing in the 'Indian 
Express', dated October 26,1991;

(b) if so, the facts thereof and the reac
tion of Government thereto;

(c) the number of deaths and suicides 
cases oocured during 1991 in the mental 
Hospital of Delhi and how do these compare 
with the previous three years;

(d) the number of patients in the hospftal 
tiH date and since when they are there; and

(e) how does the condition of hospital 
compare with the other mental hospitals in 
the country, hospital wise?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) Yes, Sir.

(b) to (e). the information is being col
lected and will be laid on the Table of the 
House.

World Bank Assistance for Health 
Services In Karnataka

4257. SHRIMATI BASAVARAJES- 
WARI:

SHRIMAT CHANDRA 
PRABHA URS:

5SHRIG. MADEGOWDA:

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) whether the Government of Karna
taka has submitted any proposal to the Un
ion Government seeking aid from the World 
Bank for improving District and Taluk hospi
tals in the State;

(b) if so, the names and the number of 
hospitals likely to be benefited by it; and

(c) the time by which the World Bank aid 
is likely to be received in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) and (b). A project report 
for improvement of secondary level Hospi
tals in Karnataka at an estimated cost of Rs. 
172.00 crores was received by the Govt, in 
October, 1991, for posing for World Bank 
assistance. The project envisages providing 
13475 additional beds in the existing Hospi
tals at district level and Sub-divisional level 
Hospitals and Institutions. A statement indi
cating the names of Hospitals at District/akik 
level proposed for the World Bank assis
tance is given below.
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(c) The Government have obtained the 
proposals from the State Govt with a view to 
posing for World Bank assistance. At this 
stage, it is not possfole to indicate the time 
frame b** which the project will be sanc
tioned.

Names of Hospitals at District/Taluk levels 
proposed for Worfd Bank assistance in 

Karnataka

The following institutions are indent!- 
fied for providing additional beds and im
provements.

!. District Level Hospitals:

1. District Hospital, Chick- 
magalur
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3. District Hospital, Kolar
4. District Hospital, Chitradurga

5. District Hospital, Bidar

6. District Hospital, Bijapur

7. District Hospital, Karwar

8. District Hospital, Madikeri

9. District Hospital, Shimoga

10. District Hospital, Tumkur

11. District Hospital, Mandya

2. District Hospital, Hassan •

II. The following secondary level institutions at the taluk/sub-divisional levels 
are identified for providing additional beds and improvements.

1. Bangalore District

2. Tumkur District

3. Chitradurga District

a) Doddaballapur

a) Tiptur

b) Pavagada

a) Molakalmur

b) Hosadurga

4. Shimoga District

5. Kolar District

6. Mandya District

a) Sorab

b) Honali

a) Chickballapur

b) Chintamani

c) Godibanda

a) Nagamangala
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b) MalavaM

7. Mysore District a) Kolegal

b) Chamarajanagar

8. Kddagu District a) Virajpet

b) Somawarpet

9. * Dakshina Kannada a ) Uduipi

b) Karicala

10. Hassan District a) Hoienarasipur

b) araskere

11. Chickmagalur District a) Tarikere

b) Mudigere

12. Belgaum District a) Gokak

b) 'Saundatti

13. North Karnataka a) Sirsi

b) Bhalkal

14. Dharwad District a) Gadag

b*) Haven

15. Bijapur District a) Jamakhandi

b) Bagafcot

c) Talikote-Addl. Centre

16. Bidar District a) Baki

b) Humnabad

17. Gufcarga District a) Chincholi - Addl. Centre

b) Shapur- Addl. Centre
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18. Raichur District

19. BeHary

Desal Commission on Ayurvedic 
Medicines

4258. SHRIMATI GEETA MUKHER- 
JEE: Wil the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) whether Justice Desai Commission 
in 1981 had recommended legislative meas
ures against Ayurvedic medicines with high 
alcohol content; and

(b) if so, the details therof and the action 
taken thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) and (b). Information is 
being coBected and wiU be laid on the table 
of the Sabha.

Literacy Amongst SC/ST Children

4259 KUMARIVIMLA VERMA:
SHRI PARASRAM BHARD- 

WAJ:

WiSthe Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

C) Yadgir-AddL Centre

d) Aland -AddLCentro

a) Deodurga

b> Ungasugur

c) Kushtag-Addl.Centre

a) Kottur

b) Hagaribommanahalli

c) Harapanahalti - Addl. Centre

(a) whether the Government have made 
any survey regarding the percentage o' liter
acy amongst Scheduled Castes and Sched
uled Tribes boys and girls in different States;

(b) if so, the details thereof. State-wise;
and

(c) the steps, the Government have 
taken for the upliftment of Scheduled Castes 
and Scheduled Tribes in this regard?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) The Decennial Census collects 
detailed information on literacy rates.

(b) A statement giving state-wise liter
acy rates of -scheduled castes and sched
uled tribes males/famales as per 1981 cen
sus is given below.

(c) Some of the steps taken for the 
educational development of scheduled 
castes and scheduled tribes by the Central 
and State Governments are:

_ Opening of Schools. Non-Formal 
Education Centres, Adult Educa
tion Cenres in areas of concentra-
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tion Of scheduled castes and sched
uled tribes.

Provision of incentives like free- 
ships, scholarships, free uniforms, 
mid-day meals etc.

Central assistance to States for 
construction of hostels and Ashram

schools for SC/ST students.

Reservation of seats in educational 
institution^

Remedial and special coaching to 
improve the merit of SC/ST stu
dents and to enable them to com
pete in competitive examinations.
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v.

4260. SHRI RAM TAHAL CH- 
OUDHARY:

SHRI DHARMABHIKSHAM: 
SHRI KODIKKUNNIL 

SURESH:

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN  ̂
SINGH): (a) A statement showing district- 
wise position of targets and achievements in 
terms of operationalizatidh of ICDS projects 
in Andhra Pradesh, Bihar and Kerala is given 
below.

(a) the targets fixed and achievements 
made in regard to the implementation of 
Integrated Child Development Schemes in 
Andhra Pradesh, Bihar and Kerala, district- 
wise;

(b) if not, the reasons therefor;

(c) whether the World Bank is assisting 
the Integrated Child Development Scheme 
projects in the country; and

(b) Does not airse.

(c) Yes, Sir.

(d) The World bank assisted ICDS proj
ect is in operation in Andhra Pradesh and 
Orissa. The approved outlay forthe project is 
Rs. 303.22 crores for a period of 6 years from 
1990-91 to 1995-96. the project covers 110 
blocks in Andhra Pradesh and 191 in 
Orissa.

STATEMENT

Name of the District Year of Operationalisation 
1990-91

STATE: ANDHRA PRADESH

Anathapur

Target

Achievement

Chitoor

Target

Achievement 

East Godavari 

Target 

Achievement
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Name of the District Year of Operationalisation
1990-91

Hyderabad

Target 2

Achievement 2

Karimnagar

Target 1

Achievement 1

Khammam

Target 1

Achievement 1

Kurnool

Target 1

Achievement 1

Mehboobnagar

Target 2

Achievement 2

Nizamabad

Target 1

Achievement 1

Prakasam

Target 1

Achievement 1

K.V. Rangareddy



383 Written Answers DECEMBER 17,1991 Written Answers 384

Name of the District Year of Operationalisation 
1990-91

Target 1

Achievement 1

STATE: BIHAR

Darbhanga

Target 1

Achievement 1

Dhanbad

Target 3

Achievement 3

Gumia

Target 1

Achievement 1

Katihar

Target 1

Achievement 1

Lohardaga

Target 1

Achievement 1

Monghyr

Target t

Achievement 1

Nawadah
________ - — -
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Name of the District Year of Operationalisation
1990-91

Target 1

Achievement 1

Palamau

Target 4

Achievement 4

Patna

Target 1

Achievement 1

Purnea

Target 2

Achievement 2

Ranchi

Target 2

Achievement 2

Rohtas

Target 1

Achievement 1

Sahibganj

Target 1

Achievement 1

Singhbhum

Target 4
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Name of the District Year of OperatbnaBsation 
1990-91

Achievement 4

Santhai Paiganas

Target 2

Achievement 2

STATE: KERALA

idukki

Target 1

Achievement 1

Palghat

Target 1

Achievement 1

Quiion

Target 1

Achievement 1

Trichur

Target 1

Achievement 1

Pattanmthitta

Target t

Achievement 1
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Breach at Bird Sanctuary In 

Tamil Nadu

4261. SHRI GURUDAS KAMAT: Will 
the Minister of ENVIRONMENT AND FOR
ESTS be pleased to state:

(a) whether a breach has developed at 
Tamil Nadu bird sancturay;

(b) if so, the reasons therefor;

(c) whether any damage has been 
caused to the sancturary; and

(d) if so, thedetaiis thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR
ESTS (SHRI KAMAL NATH): (a) and (b). It 
has been reported by the Chief Wildlife 
Warden, Tamil Nadu, that due to the cyclone 
that swept through Tamil Nadu during the 
first week of november, 1991, a breach had 
developed in the bund in the Vedanthangal 
Bird Sancturary in the Chengaipattu district, 
Tamil Naou.

(c) and (d). The breach is reported to 
have been closed immediately preventiang 
any damage to the Sanctuary.

[Translation]

Construction of Railway Platforms in 
U.P.

4262. SHRI RAJVEER SINGH:
SHRI BALRAJ PASSI:

Will the Minister of RAILWAYS be 
pleased to state:

(a) whethr the Government propose to

construct platforms at the railway stations in 
Aonala, Bareilly and Nainital;

(b) if so, the time by which these are 
likely to be constructed; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) to (c). Railway stations in 
Aonla and Bareilly already have platforms 
which are adequate for the present volume 
of traffic. Nainital is served by Kathgodam 
railway station which also has adequate 
number of platforms to handle the existing 
volume of passenger traffic.

Construction of Sheds at Railway 
Stations

4263. SHRI RAJVEER SINGH 
SHRI BALRAJ PASSI

Will the Minister of RAILWAYS be 
pleased to state:

(a) the names of railway stations se
lected for construction of sheds during 1991;

(b) the number of sheds constructed so 
far aiongwith the number and names of 
stations where sheds are yet to be con
structed;

(c) the amount spent thereon so far;
and

(d) the estimated amount to be spent on 
the sheds yet to be constructed?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN); (a) to (d). A statement is at
tached.
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STATEMENT

S.No. Station
(a) and (b). Construction/Extension of --------------------

sheds on platforms at the following stations 1 2
are in various stages of progress. --------------------

S.No. Station 20. Seaidah

1 2 21. Tollyganj

1. Nagpur 22. Taldi

2. Vithalwadi 23. Sainthia

3. Ambemath 24. Mankundu

4. Badlapur 25. Katwa

5. Asangaon 26. Tarapit Road

6. Igetpuri 27. Ghuskara

7. Nandura 28. Sheoraphuli

8. Khandwa 29. Rajchandrapur

9. Jhansi 30. Baffy

ia £hrtrakut-Dhain-Karvi 31. Panagarh

11. Banapura 32. Chhipadohar

12. ttarsi 33. Parwadih

13. Morena 34. Chandrapura

14. Ghoradongri 35. Khalari

15. Bhandak 36. Nagarantari

16. Bhitoni 37. Nadwan

17. Jaitwar 38. Bela

18. Isarware 39. Aihmolgoia

19. Dudhani 40. Neora
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S.No. Station S.No. Station

1 2 1 2

41. Karisat 62. Khekra

42. Warsalganj 63. Boas

43. Banhi 64. Pariawan Kalakankar Road

44. Jhajha 65. Rajkor

45. Budar 66. Antu

46. Patna 67. Partapgarh

47. Sahiba 68. Sriganganagar

48. Sonnagar 69. Panipat

49. Dehri-on-shone 70. Hajipur

50. Ismilpur 71. Siichar

51. Gaya 72. Bhojo

52. Jammu Tawi 73. Borhat

53. Bhiwani 74. Sapekhati

54. Mukerian 75. Longpothia

55. Firozpur Cantt. 76. Safari

56. Firozpur 77. Lumding

57. Jallalabad 78. Karimganj

58. Akbarpur 79. Guwahati

59. Khaga 80. Harmuii

60. Nareia 81. Kokrajhar

61. Muzafiar Nagar 82. Falakata
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S.No. Station S.Na Station

1 2 1 2

83. Kishanganj 104. Tirupati

84. Barsoi 105. Vanivihar

85. Korukkupet 106. Lingaraj

86. Perambur 107. Temple Road

87. Tondiaipet 108. Talcher Thermal Plant

88. Cannanore 109. Puri

89. Mangalore 110. Adra

90. Pattambi 111. Chirimiri

91. Payyanur 112. Pendra Road

92. Trichur 113. Kargi Road

93. Trivandrum Central 114. Dhamtari

94. Trivandrum Pattah 115. Joychandipahar

95. Bangalore City 116. Bero

96. Bangalore East 117. Muri

97. Krishnarajapuram 118. Madhukunda

98. Kabakaputtur 119. Bishrampur

99. Ttruchchirappalli 120. Dhanmandal

100. Pudukkottai 121. Anuppur

101. Ramanathapuram 122. Boiser

102. Tuticorin 123. Surat

103. Vijayawada 124. Andheri
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S.No. Station S.No. Station

1 2  1 2

125. Nalla Sopara 9. Belapur

126. Virar 10. Uruli

127. Dahisar 11. Kopargaon

128. Goregaon 12. Chandrapur

129. Mira Road 13. Sealdah

130. Barejadi 14. Bariapur

131. Ankleshwar 15. Kahalgaon

132. Bharatpur 16. Ghoga

133. Agra Fort 17. Abhaipur

134. UdipurCity 18. Sahibganj

135. Ajmer 19. Pirpainti

Work of construction/extension of sheds 
at the following Railway Stations have been

20. Kolyani

approved during 1991-92:* 21. Gopalnagar

1. Titwala 22. Bidyadharpur

2. Nask Road 23. Majdia

3. Balharshah 24. Gurdasnagar

4. Parasia 25. BaHy

5. Butibori 26. Rishra

6. Ahmednagar 27. Rampurhat

7. Kurdwadi 28. Parbazar

8. Ajni 29. Bonpas
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S.No. Station

1 2

30. Khanna

31. Devjpur

32. Sermapur

33. Janai

34. Gobra

35. Bolpur

36. Baiikal

37. Bazarshaw

38. Bahirkhanda

39. Chowrigachha

40. Dhankum

41. Lakshipur

42. Nano

43. Behuia

44. Kulai

45. Barachak

46. Chota Ambona

47. Ukhra

48. Chainpur

49. Patratu

50. Gumani

S.No. Station

1

51.

52.

53.

54.

55.

56.

57.

58.

59.

60. 

61. 

62.

63.

64.

65.

66.

67.

68.

69.

70.

71.

Ray

Moralgram

Khalari

Renukoot

Chopan

Billi

Parasnath

Tori

Koderma

Phusra

Dildamagar

Gamur

Bakhiarpur

Barh

Kiul

Taregna

Jahanabad

Diidarnagar

Kastha

Kundra

Jakhim
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S.No. Station S.No. Station

1 2 1 2

72. Gaya 93. Pattabhiram

73. Guraru 94. Tambaram Santoriam

74. Pakur 95. Rajmlaijn.

75. Akbarnagar 96. Badager

76. Bhagalpur 97. Cannanore

77. Kahaigaon 98. Kuttipuram

78. Ghog& 99. Quiiandi

79. Pirainti 100. Always

80. Bariarpur 101. Chalakudi

81. Ekchari 102. Chengannur

82. Sahibganj 103. Emakulam Town

83. Ludhiana 104. Kottayam

84. Amritsar 105. Tiruvalla

85. Jalandhar Cantt. 106. Raipur

86. Rura 107. Vidkhaptnam

87. Arokonam 108. Purulia

88. Hindu College 109. Raigarh

89. Kattivakkam 110. Champa Jn.

90. Minjur 111. Kumbari

91. Nandiyambakkam 112. Bhilai

92. Military Siding Pattabhiram 113. Bhupdeopur
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S.No. Station

1 2

114. Baiangir

115. War

116. Baigaon

117. Navsari

118. Boisar

119. Surat

120. Grant Road

121. Mehalaxmi

122. MatungaRoad

123. Goregaon

124. Malad

125. Borivali

126. Mira Road

127. Naiiasopara

128. Vasai Road

129. Udhna Ja

130. Chalthan

131. Bardoi

132. Ahmedabad

133. Ahmedabad•

134. Antah.

S.No. Station

1 2

135. Ujatvav

136. Savarkundla

(c) and (d). Out of the total estimated
oost construction/extension of sheds referred 
to in parts (a) and (b) of the reply, amounting 
to Rs. 2048.99 lakh a sum of Rs. 367.22 lakh 
has already been spent upto 31.3.1991 and 
a sum of Rs. 471.14 lakh has been allocated 
for the year 1991-92. Rs. 1210.63 lakh is to 
be spent on this work in the coming years.

[English]

Supply of Methyl Alcohol

4264. SHRI V. SREENIVASAPRASAD: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether the attention of the Govern
ment has been drawn to the news-item 
captioned "U.P. government renews methyl 
alcohol supply* appearing in the Statesman 
dated November 23,1991; and

(b) if so. the facts thereof and the steps 
proposed to be taken in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) Yes. Sir.

(b) As per the information received from 
the Government of Uttar Pradesh. Methyl 
Alcohol b an industrial raw Material. R has 
been declared poision in Uttar Pradesh under 
the Uttar Pradesh Poison Act. the sale of 
Methyl alcohol is regulated through licence 
issued by the District Magistrates and the
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seller is required to seel methyl Alcohol only 
to the known and indent ified purchasers and 
also to keep records of such sale.

[Translation]

Direct Train between Dshradun and 
Allahabad

4265. SHRI CHINMAYANAND SWAMI: 
Will the Minister of RAILWAYS be pleased to
state:

(a) whether the Government haw any 
scheme to introduce a direct train between 
Dehradun and Allahabad;

(b) if so, the time by which tt is likely to 
be introduced; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) to (c). 4113/4114 Link Ex
press running in conjunction with 4163/4164 
Sangam Express provides a direct service 
between Dehradun and aHahabad. Introduc
tion of a new train between Dehradun and 
Allahabad is presently not teas tote due to 
operational and resource constraints.

[EngBsHl

Birth Rata

4266. SHRI P.M. SAYEED: WiH the 
Minister of HEALTH AND FAMILY WEL
FARE be pleased to state:

(a) whether a new pilot project has been 
drawn up to bring down the birth rate;

(b) if so, the details thereof;

(c) the mode of financing this project;
and

(d) the time by which the action plan is 
Bkely to be finalised and the work started 
thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) to (d). For the involve
ment of the community under Family Wel
fare Programme, a new pilot project called, 
"Link Women Scheme* is proposed to be 
introduced in 445 districts of the country 
having the crude birth rate of 39 per thou
sand population or above during the current 
year. The remaining districts in that category 
are proposed to be covered during 19§2 and 
1993. The World Health Organisation (WHO) 
have indicated their willingness to provide 
Rs. 26 lakhs for this pilot scheme during the 
current year. Some other external funding 
agencies enduding WHO are also being 
approached for providing assistance tor the 
scheme in future, the basic concept is that 
the link women volunteer would provide the 
linkage between female health worker and 
the viRage community in the matter of provi
sion of family planning and maternal and 
child health care (MCH) services imparting 
basic education in these matters, building 
inter-personal communication, linkage for 
attitudinal changes and supplying MCH drugs 
and contraceptives.

To revamp the National Family Welfare 
Programme, a draft Action Plan has been 
prepared in consultation with pretaries 
incharge of Family Welfare of States/UTs. A 
main feature of this Action Plan is to prepare 
differential strategies for reduction in birth 
rate in 90 low performing districts in the 
country having crude birth rate of 39 per 
thousand and above. The draft Action Plan 
would be finalised in further consutation with 
the State Government. UTs Administration 
and concerned departments of Government 
of India for implementation and it is expected 
that the implementation of the Action Plan
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accelerate fertity decfine. “***“

knplenwntatlon of Rural Haalth 
Scheme* In Garhwal Region

4267. SHRI BHUWAN CHANDRA 
KHANDURI: Wil the Minister of HEALTH 
AND FAMILY WELFARE be pleased to state:

(a) the details of the rural health pro
grammes and schemes being implemented 
in Garhwal region of Uttar Pradesh, district- 
wise;

(b) the targets fixed and achievements 
made under these programmes/Schemes 
during 1989-90 and 1990-91; and

(c) the amount proposed to be allocated 
for these programmes in the near future?

THE MNISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SDDHARTHA): (a) to (c). The information is

S TA TE M E N T
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State wise number of Sanatoriums, T.B. Hospitals; T.B. beds

S.No. Name of the State 
Union Territory

Sanatoriums T.B. Hospitals Total beds

1 2 3 A 5

1. Andhra Pradesh 3 6 2559

2. Arunachal Pradesh _ 1 182

3. Assam — 4 864

4. Bitar 4 6 1969

S. Goa 1 1 260

6. Gujarat 5 13 3563

[TransJatiorf

TB. Sanatoria

4268. SHRI BHUWAN CHANDRA 
KHANDURI: Wil the Minister of HEALTH 
ANDFAMILY WELFARE be pleased to state:

(a) the total number of T.B. sanitaria in 
the country; and

(b) the detaRs of their capacity and loca
tion, State-Wise?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) and (b). As per the infor
mation received from the State/U..T. Gov
ernments there are 47 sanatoria in the coun
try. Details on number of Sanatoria/Hospi
tals and their capacity is given in the State
ment below:
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y.No. Name of the State 
Union Territory

Sanatoriums T.B. Hospitals Total beds

1 2 3 4 5

7. Haryana — . 1 410

8. Himachal Pradesh 2 — 743

9. Jammu & Kashmir —
4 655

10. Karnataka 2 9 3545

11. Kerala 3 1 2323

12. Madhya Pradesh 2 6 1985

13. Maharashtra 7 7 8207

14. Manipur
—

1 145

15. Meghalaya 3 254

16. Mizoram - 1 95

17. Nagaiand - 2 100

18. Orissa —
7 901

19. Punjab 1 11 921

20. Rajasthan
—

6 2018

21. Sikkim -
1 100

22. Tamil Nadu 8 4 3630

23. Tripura — -
60

24. Uttar Pradesh 4 20 3437

25. West Bengal 4 19 6131

26. A& N Islands —
3 67

27. Chandigarh
- -

10



411 Written Answers DECEMBER 17f 1991 Written Answers 412

S.Afo. Name of the State 
Union Territory

Sanatoriums T.B. Hospitals Total beds

1 2 3 4 5

28. D & N Haveli

29. Daman & Diu — _ —

30. Delhi — 2 1697

31. Lakshadweep - -

32. Pondicherry 1 1 178

47 139 47009

[Engfish]

Cholera Deaths in Delhi

4269. SHRI MADAN LAL KHURANA: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) the number of cholera deaths in 
Delhi stnce January 1990, till date, months- 
wise;

(b) whether there has been an increase 
in the number of cholera deaths over the last 
three years;

(c) if so, the reasons therefor:

(d) the colonies which were worst af
fected; and

(e) the remedial steps taken by the 
Government In this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI

SIDDHARTHA): (a) Since January 1990 til! 
date there were only two reported cholera 
deaths in Delhi both of which occured in 
August 1990.

(b) No, Sir.

(c) and (d). Does not arise.

(e) preventive stepa taken are:-

1) Supply of safe drinking water.

2) Regular garbage removal.

3) Desilting of drains.

4) Distribution of chlorine tablets

5) Distribution of Oral Dehydration 
Solution (DRS) packets.

6) Hawker's Nuisance control

7) Sulabh Sauchalaya.

8) Health Education.
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9) Community participation.

10). Regular monitoring of Cholera 
Cases.

M ira Gandhi Rmhtrlya Uran Academy

4270. SHRI MADAN LAL KHURANA: 
WiH the Minister of CIVH. AVIATION AND 
TOURISM be pleased to state:

(a) the composition of the Indira Gandhi 
Rashtriya Uran Academy and the mode of 
recruitment of office staff and officers, therein;

(b) the number of officers re-emplyod/ 
reti ad and the number out of them, on 
deputation and completed the deputation 
period;

Sanctioned Strenoth

Group A 39

Group B 21

Group C 88

Group D 136

(c) whether large number of subordi
nate staff have left t/ieir jobs;

(d) if so, the reasons therefor, and

(e)the details of employees suspended/ 
retrenched/terminated and the reaons there
for?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKAFUUN): (a) Indira Gandhi Rashtriya Uran 
Akademi (IGRUA) is a Society registered 
under the Societies Registration Act, 1860. 
The Governing Council is the supreme body 
of the organisation. The director of Akademi 
is the Chief Executive. The present strength 
of the staff at IGRUA is given below: -

Actua! Strength

23

16

74

132

The Officers and staff are selected through 
direct recruitment or by promotion in acor- 
dance with the policy of the Soceity.

(b) At present there is no officer on 
deputation from any organisation.

(c) and (d). 19 officials left their job for 
better prospects.

(e) Services of 6 officals were termi
nated due to violation of Conduct rules or 
Poor performance. One official is at present 

' under suspension.

[ Translation)

Renovation of Railway over Bridges

4271. KUMARI DIPIKA CHIKHUA: Will 
the Minister of RAILWAYS be pleased to 
state:

(a) the number of railway over-bridges 
which are morethan 150 years old, Statewise;

(b) the number of such overbridges 
which require to be reconstructed or reno
vated. State-wise;

(c) whether any high leve* committee 
has been constituted tbrthis purpose; and
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(d) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) None. Sir.

(b) None, Sir.

(c) No. Sir.

(d) Does not arise.

[EngSsh]

m ---- » -» -------w orn m n n g i w w k

4273. SHRI DHARMANNA MON- 
DAYYA: Will the Minister of HUMAN RE
SOURCE DEVELOPMENT be pleased to 
state:

(a) whether the Government propose to 
celebrate the World Heritage by displaying 
various objects found during excavation 
works at Ajanta;

(b) if so, the details thereof?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SMGH): (a) and (b). The world Heritage 
Week is being celebrated at Ajanta annually. 
As no excavation can be undertaken inside 
the rock-cut caves, the question of display of 
excavated mateial druing the World Heri
tage Weak celebration or otherwise does 
nor arise.

Elections to the Central Council of 
Homoeopathy

4274. SHRIMATI GEETA MUKHER
JEE: Wil the Minister of HEALTH AND 
FAMILY WELFARE be pleased to stale:

(a) whether a large number of persons 
who contested the last election tothe Central 
Council of Homoeopathy and who voted in

the elections had not renewed their registra
tion fees upto date;

(b) if so, the details thereof; and

(c) the total number of voters and how 
many of them renewed their registration fees 
on the day of elections?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
fatuDH/- RTHA): (a) to (c). The information is 
being collected and wifl be laid on the Tab e 
of the House.

Special Syllabi for Schools In Northern 
Region

4275. SHRIMATI GEETA MUKHER
JEE: Wifl tie Minister of HUMAN RE
SOURCE DEVELOPMENT be pleased to 
state:

(a) whether attention of the government 
has been drawn to a newsltem regarding 
new touch to the school syllabi in a few 
States appearing in the 'Telegraph’ of No
vember 17,1991; and

(b) if so, the facts thereof and the reac
tion of the Government thereto?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) Yes, Sir.

(b). The concerned State Governments 
have been addressed to ascertain the fac
tual position in this regard.

Parents Teachers AsaodaMon In 
Kendrtya Vldyalayaa

4276. D a  SUDHIR RAY: Win the Min
ister of HUMAN RESOURCE DEVELOP 
MENT be pleased to state:
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(a) whether it is a fact that parents 

teachers associations hava bean function
ing in soma Kendriya Vidyaiayas;

(b) if so, the details thereof;

(c) whether norms/rules have been 
prescribed to regulate their workings; and

(d) if not, the reason therefor?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) Yes, Sir.

(b)to(d). Kendriya VidyaJay a Sangathan 
has not prescribed any standard const ritu- 
tion in regard to the ParentTeacher Associa
tion, nor are any details maintained about 
this at kendriya Vidyalaya Sangathan (Head
quarter). Such matters are left to the con
cerned Kendriya Vidyaiayas and Parent 
Teacher Associations.

[ Translation]

Publication of Books

4277. DR LAXMINARAYAN PANDEY:

WiH the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether the National Institute for 
Educational Administration and Planning 
undertakes publication of boks in various 
languages;

(b) if so, the languages in which book 
were published during each of the last two 
years; and

(c) the amount spent on the publication 
of books of each language?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) Yes. Sir.

(b) Publication were in Oriya, Bengali, 
Assamese, Urdu, Telugu, Hindi and EngHsh.

(c) The expenditure incurred on publi
cations during last two years is as follows:

Year Hindi EngSsh Other languages

1989-90 Rs. 35,419.95 Rs. 1,04,770.05 Rs. 22,016.32

1990-91 Rs. 75,447.06 Rs. 3,06,080.80

[EngBsh\ (c) if not, the reason therefor?

Airport at Rourkeia

4278. KUMARI FRIDA TOPNO: Withe 
Minister of CIVIL AVIATION AND TOURISM 
be pleased to stale:

(a) whether the govemmet propose to 
construct an airport with wide air-strip at 
Rourkeia for linking Rourkeia to New Dettii 
with Boeing Service;

(b) If so, the details thereof ; and

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO SCIN- 
DIA): No. Sir.

(b) and (c). The upgradation of an air
port depends upon the traffic potential and 
damandfromlhe scheduled aMnes. As there 
is no demand from the Indian Airlines to 
ooperate to Rourkeia, the National Airports 
Authority has no plan to upgrade this airport 
which belongs to Steel authority of India 
Ud.



418 W rUanAnsm n  DECEM BER17.1991 Mltton Anmmg 43^

Ektenstfan of Amrttm^-Ttta andPaina- 
Malta Express

4279. KUMARI FRtDA TOPNO: Withe 
Minister of RALWAYS ba pleased to state:

(a) whether there is any proposal to 
extend the Amritsar-Tata and Patna-Hatia 
Express upto ftoutkela;

(b) if so, the time by which the proposal 
is Ikely to be implemented; and

(c) if not the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LKARJUN): (a) No. Sir.

(b) Does not arise.

(c) Due to operational constraints and 
lack of commercial justification.

Construction of Over-Bridge at Baaantl 
Colony and Kufcda Gate Bonda Munda

4280. KUMARI FRIDA TOPNO: Withe 
Minister of RALWAYS be pleased to state:

(a) whether the Government have any 
proposal to construct an over-bridge at 
Basanti Colony. Rourkela and at Kukda Gate 
Bonda Munda; and

(b) V so, when the proposal is Ukely to be 
implemented?

THE MMISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
UKARJUN): (a) The State Government initi
ated sometime ago proposal only for road- 
ovetbridge at Basanti colony, Rourkela about 
did not pursue the matter further.

(b ) The works can be considered for 
inclusion in Raiways Programme only after 
firm proposals therefor are sponsored by the

S&aQovammant duty contenting
cost as par rules. 

ARoftmenft of Land to Adhraats In 
Sundargarh, Orlaaa

4281. KUMARI FARIDA TOPNO: Will 
the Minister of ENVIRONMENT AND FOR
ESTS be pleased to state:

(a> whether there is any proposal to allot 
forest land to Adivasis in Sundargarh district 
of Orissa; and

(b) if so. the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVKONMENTAND FOR
ESTS (SHRI KAMAL NATH): (a) No. Sir.

(b) Does not arise.

RaH Lines In Andhra Pradesh

4282. SHRI DHARMABHIKSHAM: Will 
the Minister of RALWAYS be pleased to 
state:

(a) the existing number of railway tines, 
broad-gauge as wel as metre-gauge. in 
South Central Ralway touching Andhra 
Pradesh;

(b) whether there is any proposal to 
construct a railways line from Kothagudem 
coal mines to Jadcherta and to connect 
.laggaiahpet Peta Station to VadapaM on 
Nadkudt-Bfcinagar fine; and

(c) V so, the details thereof?

THE MMISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL
UKARJ UN): (a) The number of broad-guage 
and metre-guage fines of South Centra) 
Ralway touching Andhra Pradesh is as 
under.-
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0G - 6 Sms, MG • 5 lines

(b) No. Sir.

(c) Does not arise.

Rail Una between Peddapalll and 
Hyderabad

4283. SHRI DHARMABHIKSHAM: Will 
the Minister of RAILWAYS be pleased to 
state:

(a) whether any survey has been con
ducted to construct a railway lirp between 
Peddapalli and Hyderabad via Karimnagar 
to reduce the distance between New Delhi 
and Hyderabad; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) and (b). No, Sir. However, 
survey for Peddapali-Karimnagar-Akanapet- 
Sangareddy-Patancheru and Sangareddy- 
Sadasivept Road was carried out in 1680- 
981. The cost of 301 km length of New BG 
line was then assessed at Rs. 95.67 crores 
with a rate of return of 3.07%.

Karnataka Express

4284. SHRI C.P. MUDALAGIRI-
YAPPA:

SHRI K.H. MUNIYAPPA:

Will the Minister of RAILWAYS be 
pleased to state:

(a) whether there is only one first dass 
begie in the Karnataka Express running 
between Bangalore and New Delni;

(b) if so, whether the Government pro
pose to add one more first class bogie and to 
increase the number of second dass bogies 
*n the train,

(c) whether there is also a demand for 
reduction of halts and duration of existing 
halts of the train;

(d) if so, the steps proposed to be taken 
in this regard; and

(e) if not, the reaosn therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) Yes, Sir.

(b) and (c). No, Sir.

(d) Does not arise.

(e) The train is already running with 
maximum permissible load.

Vacancies In ANMS

4285. SHRI ANADICHARAN DAS: Will 
the Minister of HEALTH AND FAMILY 
WELFAE be pleased to state:

<a' whether the reservation of posts, 
department-wise have been made in all 
categories in the All India Institute of Medical 
Sciences upto 1990-91;

Co) if so, the number of senior residents 
doctors appointed in the reserved catego
ries in the Otorlinolaryagology department;

(c) the reasons for backlog; and

(d) the steps proposed to be taken to 
make upthe shortfall of the prescribed quota?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) No, Sir. It has been 
reported by the All India Institute of Medical 
Sciences, New Delhi that reservation is being 
made by the Institute category-wise as per 
Government instructions.
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(b)to(d). Do not arise in view of reply to

(a) above.

Ban on Certain Drugs In Maharashtra

4286. SHRI GURUDAS KAMAT: WiH 
the Minister of HEALTH AND FAMILY 
WELFARE be fi|eased to state:

(a) whether Government of Maharash
tra has banned several drugs;

(b) if so,the reaosn thereof; and

(c) the names of the drugs banned there?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) to (c). The Central 
Government atone has the powers to pro- 
hfoit manufacture of a drug and cosmetic in 
the public interest, when-ever a drug is found 
to be harmful or irrational. The State Govts, 
do not have the powers to ban any drug.

The Drugs Inspectors o* Maharashtra 
State, from time to time, draw samples of 
drugs of various manufacturers for test and 
analysis. Whenever any sample is reported 
to be not of standard quality, a list of such 
products alongwith the names of the manu
facturers is published in the Newspapers by 
the Commisssioner, Food and Drugs Ad
ministration, Bombay to'alert the consum
ers. doctors, chemists and druggists eta to 
stop further use of the drugs which have 
been reported to be not of standard quality.

[Translation

Jawa hartal Nehru University

4287. SHRI RAM VILAS PASWAN:
PROF. K.V. THOMAS:

Wi* the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether the attention of the Gover- 
nement has been drawn to the news item 
captioned, J.N.U. mein chhatra-police sang- 
harsh. Paanch Chhatra Ghayal appearing in 
Jansatta dated November 17,1991;

(b) if so, the facts thereof;

(c) whether the Government have con
ducted any inquiry in the matter;

(d) if so, the outcome therof; and

fe) if not, the reason therefor?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (e). The attention of Govern 
ment has been drawn to the news-item 
captioned ‘JNU mein Chhattra-poiice sang- 
harsh, Paanch Chhatra GhayaT appearing 
in Navbharat Tunes dated November 17, 
1991. According to the information fumishea 
by Jawaharlal nehru University, the far*® cf 
the case are as follows:

(i) JNU received a complaint on
15.11.91 from Shri SaHan, a 
safai karamchari in the Brah
maputra Hostel of the Univ- 
eristy, alleging that on
14.11.91 Shri V.C. Joshi, 
Mess Manager had used of 
fensive language against hirr 
and refused to serve him fooc 
as he was an untouchable. 
The residents of the hostel 
got agitated and demanded 
immediate removal of Shri 
Joshi from the post of Mess 
Manager.

Oi) A show-cause notice was 
issued by the Univeristy of 
Shri Joshi asking him toshow- 
cause by 10.30 AM. on
16.11.91 why disdpHnary 
action should nto be taken
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against him for his alleged 
misbehaviour with the safai 
karmchari. As no reply was 
received tom Shri Joshi, the 
Univeristy considered the 
matter and terminated his 
services w.e.f. 16.11.91. 
MeahwhHe on a written com
plaint from Shri Sallan, Delhi 
Police registered a case 
under Section 7 of the protec
tion of Civil Rights Act and 
arrested Shri Joshi, the Mess 
Manager.

(iii) However, the students of the 
University also demanded the 
immediate removal of Dr. V.B. 
Talwar, Mess Warden of 
Brahmaputra Hostel alleging 
that he had not acted promptly 
on Shri Saltan’s Complaint 
against Shri Joshi and had 
also humiliated the aggrieved 
employee. In support of their 
demands, a group of students 
gheaoed Prof. Rameshwar 
Singh. Dean of Students on 
15.11.91.

(iv) C • 6.11.91 the Vice-Chan
cellor constitueed a three- 
Member Committee consist
ing of Prof. Yogendra Singh, 
Prof. R.P. Anand and Dr. R.K. 
Kale to expeditiously inquire 
into the complaints made 
against Dr. Talwar by the 
students.

(v) As efforts to persuade the 
students to Bft their gherao 
did not succeed and the 
health of the Dean of Studetns 
was deteriorating due to 
gherao for more than twenty 
four hours, It was decided to 
rescue him from the stressful

conditions. According to the 
information furnished by Delhi 
Police, the students became 
violent during th rescue op
erations, assaulted the po
lice personnel on duty and 
stoned their vehicles, six 
police vehicles were exten
sively damaged and ten po
licemen sustained injuries. 
Some policemen were also 
forcibly detained in the hostel 
by the agitating studetns. 
They were released after a 
few hours on the intervention 
of senior police official. The 
police has registered three 
separate cases under IPC in 
regard to these incidents. The 
University has also issued 
show-cause notices to 23 
students for their involvment 
in the gherao of the Dean of 
Students and related inci
dents.

[Englsih]

Documents Regarding Independence
Struggle and Jawaharlal Nehru

4288. SHRI MOHAN SINGH: Will the 
Minister of HUMAN RESOURCE DEVEL
OPMENT be pleased to state:

(a) whether the Jawahar Lai Nehru 
Memorial Museum and Library has been set 
up to collect documents and evidence re
garding independence struggle and the role 
of Jawahar Lai Nehru;

(b) whether the letters exchanged be
tween Jawahar Lai Nehru and Lady 
Mountbatten which have been mentioned in 
the biography of Lady Mountbatten have 
been acquired by Jawahar Lai Nehru Memo
rial Museum and Library and are avalabie 
there;
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(c) whether alt other documents regaid- TWE MNISTER OF Human re.

fag Ja&ahar La!Nehru arepresefvodin this SOURCE DEVELOPMENT (SHRI arjuh
Ubrary; and

(d) if not, the reasons therefor?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) Yes, Sir. This is one of its 
objectives.

(b) More than one hundred letters ex
changed between Lady Mourrtbatten and 
Jawaharlal Nehru, which were acquired by 
the Museum & Lforary in 1990 are available 
in the Manuscript Division. In deference to 
the wishes of the donor these are not open t 
consultation, therefore it can not be said 
whether these are identical to the letters 
mentioned in the said biography.

(c) The Museum & Library seeks to 
collect and preserve all documents relating 
to Jawaharalal Nehru and other distinguished 
figures of Modem India.

(d) Does not arise.

Sodal Welfare Advisory Board, Orrtsa

4289. DR. KARTIKESWAR PATRA: Witt 
the Minister of HUMAN RESOURCE DE
VELOPMENT be pleased to state:

(a) whether the Government are aware 
that the State Social WeVare Advisory Board 
in Orissa had been superseded;

(b) if 30, the reason thereof;

(c) whether the Central Social Welfare 
Board is implementing the Schemes without 
the recommendations of the State Social 
Welfare Advisory Board; and

SNGH): (a) Yea, St.

(b) The Government of Orissa had 
superseded the Orissa State Social Welfare 
Advisoiy Board with effect from 23rd April, 
1990 without approval of the Central Social 
Welfare Board and without giving any rea
sons. Upon this older being set aside by the 
Hon’ble High Court of Orissa, the State 
Government handed over the charge to the 
unseated Chairman but on 26th December, 
1990 suspended the State Board on ground 
of serious irregularities, mismanagement and 
misutiHsatin of public funds.

(c) The State Government has appointed 
Director Social Welfare, Government of 
Orrisa as Administrator of the Board and the 
Schemes are approved by the Central So
cial Welfare Board on the basis of his recom
mendations.

(d) Chairman, Central Social Welfare 
Board has brought this matter to the atten
tion of the State Government and requested 
them to re-appoint Smt. Sabitn Chaudhry as 
Chairperson so that she can complete her 
term which expires on 8.6.1992.

Advertisement of Infant Foods

4290. DR. RAVI MALLU: Will the Minis- 
terof HUMAN RESOURCE DfcVELOPfcCNT 
be pleased to state:

(a) whethr the Government have banned 
advertisements of infant Foods in the media; 
and

(b) if so, the the action taken by the 
Government aginst those who violated it 
during the last one year;

(d)ttiestepstakenforoposedtobetaken THE MINISTER OF HUMAN RE-
to revive the State Board and make it opera- SOURCE DEVELOPMENT (SHRI ARJUN
tionai? SINGH): (a) No. sir.
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(b) Does not arise.

Sele of Banned Drugs

4291. OR. G .L KANAUJIA: W i the 
Minister of HEALTH AND FAMILY WEL
FARE be pleased to state:

(a) whether many multinational drug 
manufacturing companies in India are sell
ing such drugs in the market which are 
banned in U.S.A. and in some other Euro
pean countries;

(b) if so, the details thereof; and

(c) the reasons for not banning these 
drugs in India?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) .to (c). As per informa
tion available, the drugs, namely, ‘Phen- 
formin' (an antMiabetic drug) and ‘Analgin’ 
(an analgesic-antipyretic) reported to be 
prohbited for sale it the United States con
tinue to be marketed in many Eruopean 
countreis as well as developing countries 
including India. The popular brands of these 
drugs are marketed by M/s. U.s. Vftamktand 
M/s. Cad ilia; M/s. Hoechst and M/s. Indian 
Drugs and Pharmaceuticals Lid. respectively.

The Government have permitted con
tinued marketing of the above drugs in con
sultation with medical experts and expert 
bodies Ike ICMR on the ground of overall 
favourable benefit-risk ratio.

Recognition to Post Graduate diploma 
In Hindi Journalism

4291-A SHRI RAJENDRA AG
NIHOTRI:.

SHRI HARIKEWAL PRASAD: 
SHRI PAWAN KUMAR 

BANSAL:

SHRI PHOOL CHAND 
VERMA:

SHRI B.L SHARMA 'PREM’:

Withe Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether the Union Government have 
not recognised the Post-graduate Diploma 
in Hindi Journalism introduced in the year 
1987-88by the Indian Mass Communication 
Institute. DeHii;

(b) if so. the reaosn therefor; and

(c) whether the Government propose to 
take a decision in this regard ad the earliest?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (c). The matter is under active 
consideration of the Government of India

MR. SPEAKER: Mr. Nagina Mishra.

(Interruptions)

MR SPEAKER: I will hear you one after 
another.

SHRI MANORAJAN BHAKTA (An
daman & Nicobar): Sir, the Academy of 
Motion Pictures of New York has announced 
a special Oscar Award for Shri Satyajit Ray. 
I think no section in this House would oppose 
the idea of praising Mr. Satyajit Ray. From 
your side, you can kindly say a few words of 
praise as he has brought honour to this 
country. I request the House, through you, 
to congratulate him.

SHRIMATI MAL1N1 BHATTACHARYA 
(Jadavpur): Sir, the announcement of the 
Academy of Motion Pictures of New York
that a special Oscar Award has been a warded
to Mr. Satyajit Ray is a matter of pride and 
honour for all of us. So far, only six film
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personalities ham been awarded this spe
cial Oscar Award and among them are Akira 
Kurosawa, the noted Japanese director and 
Sophia Loren, the noted, film actress. This 
honour which is being given to a person Uke 
Mr. Satyap Ray is an honour for all of us and 
we want you to extend our felicitations in this 
House to the film maker so that our views are 
communicated.

MR SPEAKER: Wed, we are indeed 
very happy that a special Oscar Award has 
been given to Mr. Satyajit Ray and the entire 
House wRI join me in conveying our con
gratulations or felicitations to him.

(Interruptions)'

[Translation}

MR. SPEAKER: It is not going on rec
ord. I wiH call the Members, one after an
other.

SHRI RAM NAGINA MISHRA (Pa- 
drauna) Mr. Speaker, Sir, through you I 
would Uke to submit to the Government that 
crores of people in Uttar Pradesh depend on 
sugarcane production for their Hvefihood. 
Keeping in mind the interests of sugarcane 
growers, the State Government announced 
a procurement price of Rs. 45/- per quintal. 
The Government owned sugar mUs and 
those wider the sugar corporation have 
agreed to the Nke and are paying the farm
ers accordingly. However, the sugar mils fat 
the pr^ate sector have refused to pay the 
same price and we thus underpaying the 
farmers. It is also said that they have get a 
stay order from the Court. If the demands of 
the farmers are not met, the present situation 
w*ltake aaerious turn andthefarmerswi be 
forced to launch a massive agitation against 
)L I  the farmers do not get the price an
nounced by the Uttar Pradesh Government, 
they stand to tooe crores of rupees. Under

the circumstances, I request the Govern
ment to intervene in the matter and see to it 
that the farmers get the remunerative price 
of Rs. 45/- per quintal that has been fixed by 
the State Government.

[EngtsHi

SHRI INDRAJIT GUPTA (Midnapore): 
Sir, with your kind permission, I just want to 
draw the attention of the House to a very 
serious matter. I am glad that the Home 
Minister is here.

Yesterday, in Chandigarh I was leading 
adeputation of some selected persons, about 
150 altogether, to the Governor to present a 
memorandum to him. We were stopped by 
the police at a distance of about 2 Km from 
the gate of Raj Bhavan. They refused to 
aNow us to proceed further. There was a  

barrier erected across the road. We made ft 
dear that we had no other intention but to 
hand overapapertothe Governor regarding 
which he has already been given previous 
notice. In spite of that they refused to allow 
us to proceed and the demonstrators were I 
think reasonably annoyed about it So, they 
tried to push their way past the barrier. I 
myself was present on the spot. Luckily, 
because I have an injured leg, as you know, 
I managed to avoid fattng down on the 
ground somehow. Otherwise, I might have 
been a victim of that lathi chape which 
ensured subsequently.

A number of people including women 
injured. This indudes Mrs. Vimla Dang, wife 
of Shri Satpal Dang who was given tha 
Padmashri by this Government They were 
beaten up on the road. Similarly, other 
women and men were injured.

As far as I am concerned, I think I am 
moving K as a breach of privlege because, I 
as an M.P. am surely entitled to go to Raj

• Not wootd
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Bhavan to present a memorandum to the 
Governor, of which he has been intimated 
earlier.

[Translation]

SHRI SHARAD YADAV (Madhehpura): 
Mr. Speaker, so, this is a veiy serious matter.

[EngBsti]

SHRI INDRAJIT GUPTA: I am now 
surprised to hear that no intimation has been 
received by your Secretariat of the fact that 
we were afl arrested. After that, we were all 
put into two trucks and taken to the police 
station. We were kept there for a couple of 
hours andthen released. Probably, they had 
taken the plea tha» they did not arrest any
body because there was nothing on record.

Anyway, Sir, I am proposing, with your 
permission, to move— I came back only this 
morning so I had no time to draft a proper 
motion— a motion of privilege under Rule 
222, at least against the S.P. and the Home 
Secretary of Punjabfor what they have done. 
And, I request the Home Minister, because 
there is the President’s Rule in Punjab, to 
look into this matter and to see that such kind 
of overreaction by the police does not take 
place. They are atoays over-eacting.

We have seen what they had done in 
Delhi during the Chinese Premier’s vis#. 
They are doing it al the time. Thera was a 
huge mobilisation of policemen, armed 
people, for a few farmers and kisarts who 
had come there to give this paper to the 
Government I see no reason why they 
behaved in this barbarous fashion. I hope 
you will permit me to move this motion. I will 
prepare a motion. I cannot do it immedi
ately. I have to give It in writing. It is up to the 
bon. Speaker to accept k. But, I think it is a 
serious matter and It should be taken up.

THE MINISTER OF HOME AFFAIRS

(SHRI S.B. CHAVAN): I have received the 
information. During the course of the day, I 
will make a statement on this.

[Translation]

SHRI RABI RAY (Kendrapada): Mr. 
Speaker, Sir, yesterday, Mr. Chavan had 
given an assurance that he would make a 
statement in the House, with regard to the 
incident involving Tfcetan girts. Day before 
yesterday also, I had contacted him on 
telephone in this regard. Through you, I 
would Ike to know from the hon. Minister 
whether those Policeman..(Interruptions)

SHRI S.B. CHAVAN: I will be making a 
statement on ft also today, by 4.00 or 4.30 in 
the evening.

SHRI LAL K. ADVANI (Gandhinagar): 
Mr. Speaker. Sir, I am in complete agree
ment with the question raised by Shri Inder 
Jit and I would Ike you to personally look into 
the issue. The law and order situation there 
is altogether a different issue, but if such a 
treatment is meted out to an hon. Member of 
this House, then certainly the Speaker of the 
House should take stock of it.

[English]

MR. SPEAKER: I would Ike to be en
lightened as to how it constitutes a privilege.

[Translation]

SHRI LAL K. ADVANI: With your kind 
permission, I would Ike to raise the issue of 
Meghalaya You may remember that two 
weeks ago, two Resolutions, one moved by 
the hon. Ministerof Home Affairs seekingthe 
approval of the House for imposition of Presi
dent's Rule in Meghalaya and another moved 
by Shrimati Geeta Mukherjee and myse* 
requesting the President to restore popular 
Government in the State, were taken up for 
consideration. When the Government in
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formed the House that it was expecting the 
Governor'sreport. the House consented and 
decided to take up the matter for discussion, 
later on. In the to lowing week, that is, last 
week, perhaps on December 10, the matter 
was taken up for discussion. That day, the 
Prime Mnister had prolonged dtecussions 
with his Cabinet coleagues and Members of 
Parliament and he hhnseV invited everyone 
and acquainted them of the dtfficulties that 
would arise and the constitutional deadlock 
that may arise, in case the Resolution is not 
passed that day. Upon this, the opposition 
benches agreed to ensure the smooth pas
sage of the Government sponsored Resolu
tion, to prevent any Constitutional deadlock, 
but made it dear at the same time that they 
do not support the Resolution, in principle. 
While withdrawing my Resolution, I too 
emphasised that we expect the Government 
to Wt President’s Rule and pave the way for 
the estabishment of popular Government at 
the eaifiest The Government gave an as
surance to the effect that this would be done 
by 16th and today it is 17th. Under the 
circumstances, I was left with no option, but 
to raise the matter in the House. As per the 
information available with mp, the Governor 
has already sent in his report in which it is 
mentioned that the M.U.P.P. enjoys majority 
support in the State Assembly. I do not know 
why no action has been taken on the basis of 
the Governor’s report and why the Governor 
has been summoned to the capitaL

I thought that the Government would act 
according tothe consensus arrived at, in this 
august House, but the Government has gone 
back on its word. My grievance is that action 
in this regard should have been taken by 
yesterday itsef. If due to some unavoidable 
circumstances the Government could not 
take any action, then considering the fact 
that the Prime Minster himself had given an 
assurance in this regard to leaders of al 
poitical parties, the Government should have 
taken the opposition into confidence and

informed them erf the reasons for the delay in 
taking action by 16th as promised.

I am not even aware whether the Gov
ernor has sent any report or not. My informa
tion is not based on authoritative sources, 
but perhaps the Governor has been sum
moned, because the report has been found 
unfavourable. I would like the Government 
to present all the information at its disposal, 
before the House, so that the hon. Members 
cm arrive at a decision.

SHRI S.B. CHAVAN: Mr. Speaker, Sir, 
the Government received the Governor's 
report only yesterday afternoon. First of all, 
the Cabinet will discuss it and the House 
shall be informed of its decision thereafter.

[EngBsh]

SHRI SOMNATH CHATTERJEE 
(Boipur): Sir, a Resolution was passed here 
regarding the restoration of popular rule in 
Meghalaya and on the basis of that an assur
ance was given. Does it depend on as to 
when the Report will come and whether it wil 
be convenient to the Governmental the 
Centre or not? If you are not in a position to 
get a favourable Report from the Governor1 
do not know what you are going to dc 
Probably, that is your problem. The question 
is of fundamental importance and th«t is 
whether a popular rule can be avoided by 
any sort of machinations, any sort of tricks 
Even the Supreme Court orders are no! 
being given effect to. They are not being 
takep note of.

You wifi not permit any personal criti
cism. I am not personally criticising anybody 
whoever may be there. The question is that 
the Offioe of the Governor cannot be mtsuti' 
ised for this purpose. The trouble is that they 
are fotowing the past precedents when the 
Sarkaria Commission had condemned them 
That was the standard, you had laid dow» 
earlier. That is why this is happening. They
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always expect a better return,after they give 
up their Officefrom the Government in Delhi 
This is the difficulty.

We are not very sure when the Cabinet 
is going to get time to consider this. Even 
about the case regarding dismissal of Rail
way employees, the Cabinet has no time to 
consider this for the last three months. I do 
not know when are they going to get time to 
consider this. Sir, ft has to be done. The 
popular rule must be restored on the basis of 
the present position there.

The other matter which is raised by Shri 
Indrajit Gupta is very important R the 
Members of Parliament are unable to go and 
approach the Head of the Government in a 
particular State or in a particular territory, 
then, what is the function of the Members of 
Parliament? Sir, one may say, you are doing 
something outside and therefor, this is not a 
privilege issue.

This isour job. We have been sent here 
for the purpose of espousing the causes of 
the people. And this is a State where there 
is no popular rule. We know a serious 
situation is prevailing.

Now, a very respected, senior leader of 
this country, a Member of Parliament is 
going there, and he is restricted from dis
charging his functions as a Member of Par
liament. Therefore, I say this is a matter 
which should immediately be sent to the 
Committee of Privileges They have also no 
work; let them have some work.

[Translation!

SHRI RAM VILAS P ASWAN (Rosera) 
Mr. Speaker, Sir, I was also present in the 
meet* ing of opposition leaders, convened 
by the hon. Prime Mmister and if the hon. 
Minister of Home Affairs remembers, he had 
given an assurance that action would be 
taken within one week. Le„ by 16th. The

Prime Minister had stated that popular rule 
would be restored by 16th. Through you, I 
would fike to say only two things. It is already 
17th today and the Governor has been 
summoned now. This coidd have been done 
earlier as well. For your kind information, I 
would Bke to add here that I received a 
telephone call from Shri Lungdoh. On 14th, 
he proved his majority by parading 31 legis
lators extending support to him, before the 
State Governor, at the Raj Bhavan. Re
sponding to the Prime Minister’s appeal to 
one and all to prevent a Constitutional dead
lock, Shri Advani did not press for his Reso
lution and the entire opposition backed the 
Government sponsored Resolution. The 
Government received the report on 14th or 
15th. We know that the Government is not 
serious at it ft just want to complete the 
formalities. The youth of Meghalaya are 
very much agitated over this issue.

We discuss terrorism in this House. I 
charge the Government yith detiberate 
encouragement to terrorist activities. This is 
evident from the fact that it doesn't allow the 
formation of a popular/Govemment, even 
where there is a scope for it Therefore, I 
would Ska to tell you that the Government 
should restore popular rule in the State, if the 
people of the State feel that the Government 
in power is a failure, then they themselves 
would demand for elections. The Govern
ment would be solely responsible for any 
repercussions, K it evades the present op
portunity and creates obstructions in the 
path of restoration of popular rule, by trying 
to influence the Governor’s decision. There
fore, through you, I would Bee to tell the hon. 
Minister of Home Affairs not to become a 
part of this conspiracy and allow the forma
tion of a popular Government in the State.

[English]

SHRI S B. CHAVAN: I would fee to 
contradict the hon. Member that we are 
trying to bring influence on the Governor.
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Nothing of the type is going to happen. 
(Interruptions)

SHRI RAM VILAS PASWAN: Why did 
you not tafc before the 16th?l can go through 
the proceedings of the House dated 10th 
December where the Minister of State in the 
Ministry of Home Affairs, Mr. M.M. Jacob, 
had told that before the 16th this will be done. 
Through you I want to know this. Is it not a 
fact that Mr. M.M. Jacob has said that this wil 
be done? It reads as follows:

‘SHRI M.M. JACOB: I said, we-the 
Leader of the Opposition as wel as other 
leaders at the parties met tn the morning, a> 
of us expressed certain viewpoints. We 
expressed our anxiety and said we want a 
popular Government within a week.

SHRI SRIKANTA JENA(Cuttach): By 
16th?

THE MINISTER OF STATE IN THE 
MMISTRY OFPARLIAMENTARY AFFAIRS 
AND MMISTER OF STATE M THE MINIS
TRY OF HOME AFFAttS (SHRI M.M. 
JACOB): By 16th. That is what I said*

What were you doing before 16th? 

lTransisbori\

SHRI S.B. CHAVAN: We received the 
report only on 16th.

lEngW l

SHRI BASU DEB ACHARlA(Bankura): 
yyTion thoro wni a Hi i f— whv wasWWI v M N P V  W  W V V W V  W P w l f l  W  f f  f f W W W 9

this not done? (htemptbns).

SHRI PETER G. MARBANIANG (Shil
long): I am also for a popular Government in 
Meghalaya. In the House of 54 MLAs, we 
are two groups. Al parties dalm for leader- 
ship. ThereMUPPhas25MLAswtathem 
became fwe of their MLAs have been dis

qualified by the hon. Speaker of the Megha
laya Assembly. Now the NUPF has 29 MLAs 
and in It there is the Congress Party with 23 
MLAs.

Therefore, when the Home Minister 
takes the Report of the Government into 
consideration, this fact should be taken into 
account; and the largest single party of the 
UNPF should be allowed to form a Govern
ment in Meghalaya.

SHRIMATI SUSEELA GOPALAN 
(CNrayinkil): Sir I am thankful to you for 
allowing me to place the facts before this 
House about the physical and verbal attack 
to which three Members of Parliament in
cluding me were subjected to ...{Interrup
tions) Please listen to me first (Interrup
tions)

We went to Trivandrum on 7th Decem
ber in order to attend the MPs* meeting 
which was caled by the Chief Minister The 
meeting was on 8th December. We went in 
the plane and then at 2.45 p.m. we landed in 
Trivandrum and straightway went to our of
fice. We had to attend the meeting on the 
next day. When we went to our offee, 300 
police people were there and they were 
actualy aiming their postal at the A.K.G. 
Centre. Four of them...(Interruptions)

SHRI A  CHARLES (Trivandrum): She 
is misleadfag the House Sir.... (Intemjfjdonj)

SHRIMATI SUSEELA GOPALAN: You 
please hear me patiently. I wft tell you.

SHRI P.C. THOMAS (Muvattupuzha): 
The Party Office people were throwing stones 
at the people there. Should the Party Office 
be misused In such a manner. (Interrup
tions)

SHRI BASU DEB ACHAR1A: Are you 
justifying the polce action? (Interruption*)
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SHRi SOMNATH CHATTERJEE: Are 
our friend* on that side supporting the police 
beating up the Members of Parliament?

SOME HON. MEMBNERS: No. no, no.

SHRI SOMNATH CHATTERJEE: Then 
keep quiet (Interruptions)

SHRI INDRAJfT GUPTA: Let us hear 
her statement Let her speak. Afterwards, 
they can contradict.

SHRIMATI GEETA MUKHERJEE 
(Panskura): She is not a Member belonging 
to a particular group. She is also a respected 
woman Member of this august

* House..(Jrtferrupfibns)

SHRIMATI SUSEELA GOP ALAN: Let 
me speak please. Be calm.

MR. SPEAKER: Please be brief.

SHRIMATI SUSEELA GOP ALAN: How 
can I be brief when they are a sking so many 
questions? (Interruptions)

SHRI BASUD DEB ACHARIA: Mem
bers of Rajya Sabha are at least unanimous 
on this issue. Just see the behaviour of the 
Congress Members in this House! (Mem p- 
tkxts)

MR. SPEAKER: Mr. Acharia, You are 
obstructing your own Member.

SHRIMATI SUSEELA GOPALAN: Sir, 
you toid me that i would be given a change 
to apeak here and then you would taken a 
decision.

MR. SPEAKER: Yes. But please be 
beRsf.

SH R M ATt SUSEELA GOP ALAN: lean
a—a -M -------t| . ,  , . I-------------- a lia  f itM  DMV pfQUM M  lM y  M w p

MR. SPEAKER: They are quite now.

SHRIMATI SUSEELA GOPALAN: We 
saw a big group of police along with Shri 
Rajesh Thawar, the acting City Police 
Commissioner. They were aiming their rifles 
towards the AKG Centre. We introduced 
ourselves as Members of Parliament. Then 
we told them that whatever be the reason, 
we would help them in solving the problem. 
As Members of Parliament we will have to go 
through very tense areas to case the situ
ation and I am the Member representing that 
district, I told them that we had come to solve 
the problem, that whatever be the problem, 
we wiH be able to solve. That is what we said. 
Then, they were using very filthy language 
against us, abusing us like anything. We did 
not react to it. We said that is is they duty of 
the MPs to ease the situation, and that we 
will help them to solve the problem. Then 
they began pelting stones and one police
man's stone, it struck my stomach. Then, 
Mr. Baby, Rajya Sabah Member asked them, 
"What are you doing?’. He said‘It is not our 
stone, it is their stone* It was only the Police 
who were pelting stones. And then he picked 
up the stone and put it in his mouth. That has 
come in the papers. (Interruptions)

SHRI BASU DEB ACHARIA: Why are 
you defending Police action?

MR SPEAKER: Shrimati Suseela 
Gopaian, you have to be brief.

SHRIMATI SUSEELA GOPALAN: What 
can I do, if they go on interrupting?

They put a stone in his month. Even 
then any other citizen in the country would 
have felt it —  Mr. Baby did not lose his 
patience and restrained himself. We said 
that we were trying to ease the situation. 
Surprisingly, the Police Commissioner and 
other senior officers came there but when 
they were using this flthy language against 
us, they did not stop them. And they were
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saying that we were creating trouble. That is 
why, I say that we were prevented from 
doing our duty as Members of Parliament. 
We told them that we will help them to solve 
the problem. Instead of listening to us they 
were actually attacking us and abusing us. 
We wHI be forced to go to same other areas 
like this. So, it is the duty of this august 
House to see that our privilege to interfere in 
such matters is protected and this matter 
should be sent to the Privileges Committee 
so that it can be properly investigated. Even 
now no action is taken. The Hon. Speaker 
had assured that action would be taken. 
(Interruptions)

SHRI RAMESH CHENNITHALA (Kot- 
tayam): A Judicial enquiry has already been 
ordered.

MR. SPEAKER: May I request you not 
to intervene? You have to keep quiet when 
the hon. Member is speaking.

SHRIMATISUSEELA GOP ALAN • «5wen 
the Sp~£' er has said, judicial enquiry is 
separate from the attack on the Members of 
Parliament of this House and separate ac
tion has to betaken. So far no action is taken 
by the Police officers. In the other House the 
matter has been referred to the Privileges 
Committee. I want this august House and 
the Hon. Speaker to decide and do justice to 
me by referring it to the Privileges Commit
tee. (Interruptions)

SHRI NIRMAL KANTI CHATTERJEE: 
Let the' Home Minister react about this report 
(Interruptions)

SHRI S.B. CHAWAN: Last week, this 
very issue was raised in this House and I had 
informed the hon. Home that a judicial en
quiry has been ordered by the Chief Minister 
of Kerala So, the entire thing is going to be 
inquired into by a judicial commission. Ulti
mately it is for the Chair to take whatever 
decision it deems fit. (Interruptions)

MR. SPEAKER: Now, this matter was 
raised on 9.12.1991. We have asked for the * 
factual information and the factual informa
tion is not yet received. We have sent the 
reminder on 16.12.1991. I shaH be waiting 
for some time to get the factual information.
If the factual information is not received them 
I will see what else can be done.

(iInterruptions)

MR. SPEAKER: We wHI see. after we 
receive the factual information. I should get 
it within one or two days.

SHRI PALAK.M. MATHEW (kiuki): Sir, I 
would like to bring to the notice of this House, 
through you, a very heinous and violent 
attack on me at about 2.30 P.M. on 
14.12.1991 atKottayam,Kerala. Itisamost 
reprehensible act of political vendatta com
mitted by a group of Kerala Congress (J) 
workers under the leadership of its State 
President, Shri PJ. Joseph, ex-Minister, 
who unsuccessfully contested against me in 
the recent Lok Sabha Elections. This splin
ter group belongs to the LDF.

I was going back to my house after 
attending the funeral of the Vice-President 
of Kottayam DCC (I) of which I happen to be 
the President A jatha led by Shri PJ. 
Joseph was coming from the opposite direc
tion. My car was forcibly stopped by them. 
Then they started abusing me in the most 
filthy language. They asked: ‘would you 
dare to appose Joseph? We will finish you’. 
They then began heavily beating my car with 
sticks and rods. Heavy brickbats were thrown 
on the back glass of the car continuously. 
They were aimedat me. Thousands of glass 
pieces and a stone fell all over my body. My 
life was threatened. AH the time I was sitting 
in my car, motionless and mute. This assault 
continued unabated. After about half— an—  
hourthe police came and saved the situation 
which would have ended up in a terrible 
casualty.
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Thisghastfy atrocity was an unprovoked 
Iwirid eruption of evi which, if unheeded, 
would leave to laavs Us legacy in the wreck
age of al democraticnorms and ideals be
hind iL What happened was a monstrous 
progeny of a monstrous design. Such vio
lence would undermine the basis of afl civi
lized He and would produce moral frustra
tion in our pofity. .

This is a most undemocratic, criminal, 
brutal and pofiticaBy id— motivated assault 
perpetrated most heinously and in utterly 
unprovoked circumstances against a Mem
ber of this House. This should not go un
questioned. If such dastardly crimes can be 
commidedwith impunfty, democracy will be 
reduced to a mere farce, and the hon. 
Members' functioning wtt become impos- 
stole. This was done by a spinier group 
belonging to the LDF.

I request the House, through you, to 
take the necessary remedial and preventive 
measures in this regard.

12.35 lire.

' (MR. DEPUTY-SPEAKER in the Chak]

*SHRI C.K.KUPPUSWAMY (Coimba
tore); Our Union Home Minister Shri S.B. 
Chavan is reported to have stated that Hindi 
alone can unite the country when he was 
addressing a meeting of the All India Bank 
Officers’ Association. I condemn this state
ment attributed to the Minister. Instead of 
strengthening the unity and integrity of this 
country this will only strengthen the hands of 
divisive forces. We have been following for 
the past twenty five years the assurance 
given by PandS Jawahaiiai Nehru that Eng
lish would remain a Knk language as long as 
non— hindi spewing people want it ft is 
disheartening to note the Union Home Min
ster himseR disregards it and depart from

this a vowed policy. He has also said that 
Japan and China have developed only with 
their respective national languages. We 
should not forget that we have fourteen 
national languages. It is also the duty of the 
Union Government to help and develop the 
regional languages. Hence I request through 
you that the Home Mmisters should desist 
from making such statements. (Interruptions)

If you insist on Hindi, instead of unity 
there wiR be only disunity and secessionists 
wiH gain upper hand. (Interruptions)

Translation of the speech Originally 
delivered in Tam!.

SHRI K.V. THANGKABALU: Sir, the 
imposition of Hindi is a menace in the coun
try and thereby our people are affected. 
Please take note of it

ft should not be carried on further and 
further Nke this.

SHRI M.R. KADAMBUR JANARTHA- 
NAN: We also support it, Sir.

SHRI JASWANT SINGH (Chjttorgarh): 
Mr.Deputy Speaker, Sir, on the 10th of 
December, in reply to a question reached to 
the hon. Ministry of State for Environment, a 
specific question was asked about the for
mulation of new environment poNcy, in reply 
about the formulation of new environment, 
policy, the hon. Minister of State for Environ
ment informed the House that State Govern
ments, among other agencies, experts, etc., 
were being consulted in the formulation of 
this policy. I made certain enquiries and to 
my knowledge. State Governments have not 
been consulted. Thereafter I made a spe
cific enquiry from the Government erfRajast
han as to whether there had been any con
sultation between the Ministry of Environ
ment and the Government of Rajasthan in

‘Translation of the speech originaBy delivered in Tamil.



447 Written Answers DECEMBER 17.1991 Written Answers 448
the formulation of now environment policy. I 
have received advice from the Government 
of Rajasthan that no such consultation has 
taken place in respect of formulation of this 
new environment policy. I did not raise this 
matter as serious enough to warrantabreach 
of privilege. The hon. Speaker was good 
enough to suggest that this be raised in this 
form and that the Chair would direct the 
Government and the hon. Minister of State 
to verify and to state correctly what is the 
correct position. Did the Government of 
India consult any of the State Governments 
and if it did, which State Governments, in 
what form and when? Also, did the Ministry 
of Environment consult the Government of 
Rajasthan in the formulation of new environ
ment policy and if it did, when and in what 
form? I had also requested the hon. Speaker 
that this information must be made available 
to us during the current session itself so as to 
enables to proceed further. That is all the 
submission that I have to make. Perhaps 

' *pu-will direct the Minister to respond to it.

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR
ESTS (SMRI KAMAL NATH): Sir. the hon. 
Member/nad written to the Speaker. A copy 
of his-neMr *as forwarded to me by the 
Spoaxter’̂  office and 1 have replied to it The 
hon. Member has also sought in that letter, 
as far as I remember, permission from the 
Speaker to raise it in the House. I do not 
know whetherthe has got that consent of the 
speaker...(Interruptions).

SHRI JASWANT SINGH: Otherwise I 
would not have been able to raise it.

SHRI KAMAL NATH: I am saying I do 
not know. I am not saying you have not.

SHRI JASWANT SMGH: It is a fait 
accompli that the Speaker has given the 
consent

SHRI KAMAL NATH: I have replied to

the hon. Speaker giving the facts and IwM 
request the hon. Member to have a look at 
my reply which I have given to the Speaker’s 
office and then perhaps respond to iL

SHRI SAIFUDDIN CHOUDHURY 
(Katwa): Sir, I want to refer to a most horrify
ing incident that took place in 1988atUjjan 
Maidan in Tripura. The alegation was that 
the jawans of the Assam Rifles gang raped 
tribal women. Many times in tfiis House and 
outside, this issue has been raised and all 
the time the State Government of Tripura 
denied it vehemently and imputed motives 
on those people who made those allega
tions. The women organisations have filed a 
case in the Supreme Court. The Supreme 
Court had appointed a Commission— the 
Deb Commission. The findings of the Deb 
Commission have come out now. It has 
dearly been stated here, and I quote:

•Some jawans of Assam Riafles 
had gang-raped at least Radhlta, 
Banapati, Sonakali, Subhalaxmi 
and raped Paivati, Laximiti and a 
jawan of Assam Rifles had mo
lested Panchaiaxmi in Ujan Maidan 
during May 31-June 2,1988”.

This report also says:

“The State of Tripura and the army 
officers are trying to hush up the 
affore said crime and the poSce 
investigation has proceeded in that 
direction”.

The issue of gang-rape of tribal women 
had been raised. It has been denied and 
refuted by the Government They actually 
tried to hush up the case. I want to 
know-under thesedrcumstancoo what right 
the Government of Tripura have got to con
tinue any more in office. This criminal Gov
ernment must go forthwith. There must be 
early action to see that a Government with 
moral conscience-a dvfeedGwemment-is
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installed in Tripura. (Interruptions) This is a 
very serious matter which is not to be laughed 
abort. It is ready a very serious matter. All 
the time we have been raising this issue in 
this House.

If this is the way in which our Police and 
paramiftary forces behave-and that too wfth 
our womenfok-we cannot, in the near fu
ture, claim to be a dvifized country unless we 
take very strong action in this matter. This 
Government in Tripura should be dismissed 
forthwith and elections should be held imme
diately in Tripura. (Interruptions)

MR. DEPUTY SPEAKER: Shri Rabi 
Ray.

(Interruptions)

SHRI NIRMAL KANTICHATTERJEE: 
It is a total failure of the administrative ma
chinery (Interruptions)

SHRI MANORANJAN BHAKTA: I want 
to speak on the same issue. (Interruptions)

MR. DEPUTY SPEAKERL: Let Shri Rabi 
Ray speak.

(Interruptions)

SHRISAFUDDIN CHOUDHURY: This 
is no^an aflegation. This is finding of the 
Commission. How can the Government in 
Tripura be allowed to continue in power? 
(Interruptions).

SHRI BASU DEB ACHARIA: This is the 
finding of the Commission.

(Interruptions)

SHRI MANORANJAN BHAKTA: 
Whether it is in Tripura or in West Bengal, 
anywhere If such Incidents take place they 
should be condemned. The atrocities on 
tribal women should be stopped. There

have been instances of rape in West Bengal 
also...(lntemjptions)

MR. DEPUTY SPEAKER: I have al
lowed Shri Rabi Ray. He is on his legs. Let 
him speak. Please resume your seats.

(Interruptions)

SHRI HANNAN MOLLAH (Uluberia): It 
is a very serious matter. (Interruptions)

SHRI DIGVUAYA SINGH (Rajgarh): It 
is an allegation against the jawans.l have 
nothing to say about that. But it is woring to 
make allegations against the State Govern
ment of Tripura. It is incorrect. Let the 
Supreme Court direct the Government to 
institute criminal proceedings against these 
persons. Let them go to court. 
(InterruptionsyMry should you make politi
cal allegation against us? (Interruptions) The 
rape was not committed under the direction 
of the Chief Minister. Let the Members not 
poNticaUse the issue. (Interruptions)

SHRIMATI GEETA MUKHERJEE: ft is 
more than two years now. What was this 
Government doing all the time? (Interrup
tions)

MR. DEPUTY SPEAKER: I have called 
Shri Rabi Ray.

(Interruptions)

MR. DEPUTY SPEAKER: Hon. Mem
bers, kindly listen to Shri Rabi Ray.

(Interruptions)

SHRI DIGVUAYA SINGH: Let us not 
pofiticaKse a sensitive issue (Interruptions).

MR. DEPUTY SPEAKER: If so many 
Members speak simultaneously, it wont 
serve any purpose and it wil not go on 
record.



(Intemptions)

[Transtatiori\

SHRI RABI RAY: Mr. Deputy Speaker, 
Sir, I would Hu to request the Congress 
Members that perhaps they are unable to 
understand the importance of the matter 
raised by Shri Saifuddin Choudhury. Through 
you, I would ice to inform the whole House 
that the Tripura Government has not Consti
tuted the Deb Commission. In fact the Su
preme Court of India, has constituted it. The 
terms of reference of the Commtesion was to 
investigate the facts about the rape incident 
with Adivasi women. Sir, I would Uke to tel 
the Congress men again that the Commis
sion was set up by the orders of the Su
preme Court and Shri Saffuddin Choudhury 
has cometoknow about the findings, i would 
like to state one thing about k.

[Engisty
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Sir, Through you I would ■ »  to submft 
that I  was a black day when the women of 
Scheduled Tribes were raped and they were 
insuted Sir, I would Ike to request you to 
direct the Central Govemmenttoinvesligate 
the matter and find out the reaBy about the 
incident of rape with Scheduled Tribes 
Women. K is the responsiiaty of the Central 
Government. Its next reaponsMBy is to 
look into the complaints made against the 
army authorities. It is a serious matter, so I 
would Hw that Central Government should 
investigate this matter.

[EngSsh\

SHRI SOMNATH CHATTERJEE : Mr. 
Deputy Speaker, Sir, I am glad that the 
hon.Members on the Congress Bench have 
saidthatthey have no objection to the tabling 
of the Commission's report or taking action 
onthaL 1 wfll read only four lines from the 
Commission’s report, (totemjptiond)
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'Justice Deb has submitted his report to 
the court, it is a damning indictment of the 
Tripura Government and the army authori
ties’.

[ Translation]

This is the first case when any commis
sion has been constituted by the orders of 
the Supreme Court Secondly, Kris report 
also deals with the conduct of State Govern
ment and army authorities. The subject 
matter is the Adivasi women. I want to draw 
your attention towards the prevaling resent
ment among the people. The Government 
has not kept its promise to form a popular 
Government in Meghalaya by 16th. I am 
sorry that Shri Chavan did not keep his 
promise which he made on the floor of the 
House. Sir. I do not think that there is 
anything objectionable V Shri Saiuddin 
Choudhury places the Judicial commission 
findmgs regarding Tripura.

SHRI DIGVUAYA SINGH: From jvhat 
paper is he quoting? As per the rules, there 
are well laid down procedures to lay the 
papers on theTable of the House. He cannot 
read it out of context (Intenyptiontf

SHRI K.V. THANGKABALU: Sir. so 
many rape Incidents have taken place in 
West Bengal and so far no action has been 
taken. If the Tripura Government is to be 
dismissed on this ground, then the West 
Bengal Government aho should be dis
missed on this ground (kHeovpSon^

SHRI SOMNATH CHATTBUEE: Sir, I 
am not rearing out of context

The report says:

'The State of Tripura and the Army 
officers are trying to hush up the 
aforesaid crimes and tha pofice 
wvsw^aiKinnaBpyDoscogowiBiai
titan  r * ln  n  *arecnon.
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This is the finding of the Commission. I 

want to know the reaction of the Government 
to this report. Let the Home Minister react to 
this. What Shri Saifuddin Choudhury said 
was based on the Commission’s finding and 
as Rabi Rayji has correctly said, it is not the 
question of allegation. When such com
plaints and charges were made, the Su
preme Court itself appointed a Commission 
because the Tripura Government was not 
holding any enquiry and the Supreme Court 
directed the Tripura Government to allow 
this Commission to function. This Commis
sion has said that the Tripura Government 
and ihe Army officers were trying to hush up 
the enquiry. This is the complicity of the 
State Government, (interruptions)

SHRI K.V. THANGKABALU: Sir, in the 
police stations of West Bengal, with the help 
of CPI(M)volunteers, these barbaric acts are 
happening and nobody is preventing them. 
(Interruptions)

SHRI NIRMAL KANTI CHATTERJEE: 
Sir,the BJP and Congress (I) have united on 
economic and political matters. Today, that 
has been made clear by their not uttering a 
word about the Tripura incident. (Interrup
tions)

[Translation]

SHRI GUMAN MAL LODHA (Pali): Mr. 
Deputy Speaker Sir, I want to draw your 
attention towards a serious matter. On 27th 
November Shri Paras Dutt, General Secre
tary of Bhartiya Janata Party was assaulted 
in West Bengal. Shri Manoranjan Dutt, 
president of Midnapur district was also with 
him. The names of C.P.M. Workers who 
assaulted them are in the report and I am 
telling you... (interruptions) Their names are 
: Kalipada Singh, Mihir Hansada, Viren Kila, 
Niranjan Singh, Sanyasi Ghosi, Anil Payra, 
KagaliOjha... (Interruptions) Tapanpatra and 
his brother Mantru were killed on 28th at 
Vorai gram in Mohanpur while they were

making a stage-Killers, names are: Rarr\ani 
Jana, Manoranjan Chanda and Ravindra 
Das. Avinash Das was again assaulted on 
the same day and the assualter was Shyam- 
padaAcharya. (Interruptions) Avinash Babu 
was bleeding perfusely and Dr. Sanska was 
also seriously injured. Amulya Jana, Mantu 
Panda, Prabhatkar, KrishnapadaGiri, Binay 
Mishra. Kedar Senapati, Ram Krishna 
Paricha and Haripada Giri were the assaul
ters... (Interruptions) Hon. Home Minister 
should make a statement on this issue and 
should dismiss the antidemocratic Govern
ment. (Interruptions) Do they wish that no 
political party may function there? (Interrup
tions) We approached the Home Secretary 
and the State Government and urged that an 
enquiry should be made in the matter... 
(Interruptions) Fatal attack is being made on 
our party workers and we are asked to inves
tigate it in Uttar Pradesh. (Interruptions) 
They have created a jungle rule there. Other 
party workers are not heard. They do not 
albw other parties to work there. (Interrup
tions) I request that both these incidents 
should be investigated. The West Bengal 
Government has proved a complete fail
ure... (Interruptions) Freedom of speech has 
been provided to all by the Constitution. It 
should be defended (Interruptions)

SHRI RAM VILAS PASWAN: Mr. Dep
uty Speaker, Sir, Shri Saifuddin sahib has 
raised a very serious matter. Tribals of the 
whole country are drifting away from the 
mainstream. It has been discussed again 
and again. An hon. Member has stated 
about the report of a Commission. I think 
there should be no objection either to the 
Ruling Party or to the opposition if findings of 
the Commission may be laid on the Table of 
the House. Hon. Home Minister should 
make a statement about it. I am of the 
opinion that you must Jake positive steps to 
curb such incidents taking place anywherq. 
Otherwise the condition in which the tribals 
are living and the incidents of atrocities tak
ing place everywhere, if ignored by the House,
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will have alarming consequences. Owing to 
it they are demanding formation of separate 
state and alienating themselves from the 
national mainstream. They are the victims of 
rape and discrimination. The House should 
have an unanimous attitude towards it and 
this matter should be discussed in this au
gust House.

(Interruptions)

SHRI RAM SARN YADAV (Khagaria): 
Mr. Deputy Speaker, Sir, owing to the ero
sion in Kosi river in the Khagaria district of 
Bihar... {interruptions)

[English)

SHRI DIGVUAYA SINGH: Sir, you have 
promised me. I want to rise the same issue. 
It is an important matter. Serious allegations 
have been levelled against the Government.
(Interruptions)

MR. DEPUTY SPEAKER: We are re
ducing the zero hour to a point which carries 
no meaning. We have to raise issues which 
are of very great importance in order to bring 
matters to the notice of the Government. 
Now what is going on here? We start the 
matter to be discussed threadbare. Is there 
any procedure? There is no procedure. 
Zero hour is very sensitive hour. Matters of 
very great importance which you cannot 
raise prior to 12 o'clock should be raised 
during zero hour. You come to this House 
between 11.00 hrs and 12.00 hrs. Within 
these 60 minutes, if any extraordinary mat
ters come to your notice, only such matters 
should be raised on the floor of the House. 
But what is going on here? Routine regular 
matters which even come underthe jurisdic
tion of the States are raised here with the 
result that many Members do not get the 
chance and very important matters also lost 
sight of. This is number one.

Number two is, some two or three

Members speak and they expect that Gov
ernment should look into the whole matter 
and that some effective action should be 
taken at the hands of the Government. This 
is normally what you expect. If two or three 
Members speak, how do you expect the 
Reporters to take down the matter and the 
matters to got to the notice of the Govern
ment? Therefore let us have some restric
tion. Every day all the 500 Members cannot 
have the chance.

Thirdly, some hon. Members want to 
raise very important matters. But they are 
having a feeble and low voice and they 
cannot be heard. Those who have been 
bestowed with lung-power only get the 
chance. I would request you to just observe 
in the Lobby what our friends are speaking. 
We should also take cognizance of that. So, 
let us be just.

SHRI DIGVUAYA SINGH: Please allow 
us from this side also to speak. They said 
something about Tripura. Will you allow me 
to say something on that? I want only one 
minute.

MR. DEPUTY-SPEAKER: The hon. 
Member is on his legs. Let him complete.

(Interruptions)

[Translation]

SHRI RAM SARAN YADAV: Mr. Dep
uty Speaker, Sir, the villages Amni, Saudpur, 
Chandhali, Paura, Basua, Idmadi, etc. which 
come underthe Khagariadistrict of Bihar are 
being severely affected by a devastating 
erosion. This has rendered thousands of 
people homeless and thousands acres of 
land is gradually turning barren.

As such, through you I request the 
Government to take requisite measures to 
contain this erosion and provide relief to the 
affected people, (iInterruptions)
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SHRI DIGVKJAYA SINGH; Mr. Deputy 

Speaker Sir, the matter raised by Shri Saifud
din Choudhury regarding molestation of 
Adivasi women is very important and we 
unanimously condemn such behavior being 
meted out to Adivasi women. However, we 
have strong objection against the views 
expressed by Shri Chaudhury against the 
Tripura Government If the Supreme Court 
has issued any directive, the Tripura Gov
ernment wou J  abide by it.... (Interruptions) 
As per my information the Supreme Court 
prepared a paper a few days a back ex
pressing certain views. The Tripura Govern
ment should take stringent action against 
the culprits as per directives of the Supreme 
Court. However, we object to giving such 
incidents a political coiour.

(Interruptions)

[English]

SHRI BASU DEB ACHARIA: Why has 
the Report not been placed on the Table of 
the House?

[Translation]

SHRI BHUWAN CHANDRA KHAN- 
DURI (Garhwal): Mr. Deputy Speaker, Sir, 
the facilities and the benefits of T. V. services 
which should have been available to the 
Pauri Garhwal region of Uttar Pradesh and 
the border district of Chamoli could not be 
made available till date. The total area of 
these two districts is approximately 15,000 
square kilometres and since it is a hilly 
region it is difficult to travel from one place to 
theother. The total population of this area is 
around fifteen lakhs but it is still deprived of 
Doordarshan facility. There are three 
transmtters in all in these two places. They 
are not capable to extend facilities to the 
people.

I want to inform the Government and the 
Ministry of Information and Broadcasting 
that the borders of Chamoli district touch 
Tibet. This is an important border State and 
as such people should be given Doordarshan 
facilities. I would urge the Minister of Infor

mation & Broadcasting to send a survey 
team to know the needs of the people re
garding transmitter facility and make neces
sary arrangements for telecasting the Door
darshan programmes in these places.... 
(Interruptions)

[English]

SHRIMATI MALINI BHATTACHAR- 
AYA: Sir, it seems that somehow the poor 
people of Tripura have been suffering from 
the disease of invisibility. Only a few days 
back, in this House, we raised the matter of 
starvation deaths in Tripura. The hon. Min
ister, no less than Shri. Arjun Singh, made a 
statement saying that the matter would be 
referred to the Cabinet and he would come 
backtous. But so far nothing has happened 
and the condition is continuing unabated. 
Now, we find that this Ujjan Maidan 
gang-rape case report has come. I wrote a 
letter to the Welfare Minister on this as soon 
as the Report of the Supreme Court's Com
mission came out. Do you know what reply I 
got from the Welfare Minster? The Welfare 
Minster not only had not read my letter; he 
was neither acquainted with the report of the 
Commission nor was h acquainted with the 
incident. He said: “I will probe into this matter 
of alleged rape of a tribal women at Ujan 
Maidan.” This is the state of disinformation 
and non-information that is prevailing about 
Tripura. And we want the Home Ministry to 
take serious account of this and we want the 
Commission’s report not only to be placed 
on the Table of the House but a copy also 
should be sent to the Ministers to read the 
same. (Interruptions)

SHRI G.M.C. BALAYOGI (Amalapu- 
ram): Mr. Deputy Speaker, Sir, the people 
belonging to SC/ST and other waker sec
tions are worried about their future in Indian 
industry in view of Government’s new indus
trial policy which envisages privatisation of 
Indian industry. There is no constitutional 
guarantee to provide employment opportu
nities to SC/ST and other weaker sections in 
private industrial units.

Therefore, I urge upon the hon. the



459 Papers Laid DECEMBER 17,1991 Papers Laid 460

Prime Minister and hon. the Welfare Minister 
to make certain modifications in the new 
industrial policy to guarantee employment 
opportunities to these people. Otherwise, 
there will be lot of discontentment among 
these communities which may result in 
avoidable unrest.

SHRI RAM NAIK (Bombay): Mr. Dep
uty Speaker, Sir, through you, I would ike to 
invite the attention of the Minister of Finance 
to an important issue. There has been a levy 
of expenditure tax at the rate of 15 per cent 
on restaurants which are air-conditioned. 
But in a unique way of administraratnn of 
this tax is being done in which the grocery 
shops which sell biscuits and chocolates or 
which sell tooty-fruity, they are being told 
that they are selling food items and because 
of that they com under the purview of 
Income-tax that is Expenditure tax.

I demand that the Government should 
make a categorical statement and see that 
only restaurants are charged the expendi
ture tax and not the grocery shops. Every 
grocery shop is selling biscuits and choco
lates and tooty—fruity. These shops should 
not be harassed by the Income-tax Depart
ment I wish to have a clarification from the 
Minister of Finance on this matter.

MR. DPUTY SPEAKER: We will take 
up now pers to be laid on the Table of the 
House.

{Interruptions)

13.08 hrs.

PAPERS LAID ON THE TABLE 

[EngBstH

Leaders of Opposttlon in Parliament 
(Allowances, Medical and Other Facul
ties) Second Amendment Rules 1991 

etc.

THE MMISTER OF STATE IN THE 
MWISTRY OFGIVILAVIATION AND TOUR

ISM (SHRI M.O.H. FARROK): On behalf of 
Shri Ghulam Nabi Azad: Sir, I beg to lay on 
the Table—

(1)A copy of the Leaders of Opposition in
Parliament (Allowance, Medical 
and Other Facilities) Second 
Amendment Rules. 1991 (Hindi and 
English versions) Published in 
Notification No. G.S.R. 656 (E) in 
Gazette of India dated the 31st 
October, 1991 under sub-section 
(3) of section 10 of the Salary and 
Allowance of Leaders of Opposi
tion in Parliament Act, 1977 
alongwith a corrigendum thereto 
published in Notification No. G.S.R. 
719 (E) in Gazette of India dated 
the 5th December, 1991.

(2) A statement (Hindi) and English 
versions) showing reasons for de
lay in laying the papers mentioned 
at (1) above. [Placed in Library, 
See No. LT— 1002/91]

Notification under Public Liability 
Insurance Act, 1991 and Annual Report 
of and Review on the Working of Central 
Pollution Control lor 1990— 91 etc.

THE MINISTER OF STATE IN FHE 
MlNISTERY OF HALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVi 
SIDDHARTHA): On behalf of Shri Kamal 
Nath:

Sir, I beg to lay on the Table-------

(i) A copy of the Public Liability Insur
ance (Amendment) Rules, 1991 
(Hindi and English versions) pub- 
fished in Notification No. G.S.R. 
596 (E) in Gazette of India dated 
the 20th September, 1991 under 
sub— section (3) of section 23 of 
the Public Liability Insurance Act,
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1991. (Placed in Library, See No.
LT— 1003/91]

(2) (i) A copy of the Annual
Report (Hindi and Engish 
versions) of the Central 
Polution Control Board, 
tor the year 1990-91 
under sub-section (1) of 
secdon(1) section 39 of 
the Water (prevention and 
Control Pollution) Act, 
1974.

(ii) A copy of the Review
(Hindi and English ver
sions) by the Government 
on the working of th Cen
tral Pollution Control 
Board forthyear1990-91.

(in) A copy of th Annual Ac
counts (Hindi and EngEsh 
versions) of the Central 
Pollution Control Board for 
the year1990-91 together 
with Audit Report thereon 
under sub-section (6) of 
section 40 of th Water 
(Prevention and Control 
Pollution). Act, 1974. 
[Placed in library, SeeNo. 
LT— 1004/91]

(3) (i) A copy of the Annual
Report (Hindi and Engish 
versions)of the Centre for 
Environment Education, 
Hyderabad, for the year
1990-91 a long with 
Audited Accounts.

(ii) - A copy of the Review 
(Hindi and Engish ver
sions) by the Government 
on the working of the 
Centre for Environment 
Education, Hyderabad, for

the year1990-91.[Placed 
in Library, See.<No. LT—  
1005/91]

(4) (i) A copy of the Annual
Report (Hindi and English 
versions) of the C.P.R. 
Environmental Education 
Centre, Madras, for the 
year 1990-91 along with 
Audited Accounts.

(ii) A copy of the Review
(Hindi and English ver
sions) by the Government 
on the working of the 
C.P.R. Environmental 
Education, Centre, Ma
dras, for the year
1990-91. [Placed in 
Library See. No. LT—  
1006/91]

Review on and Annual Report of Pawan
Hans Limited New Delhi lor 1987-88 

etc.

THE MINISTER OF STATE IN THE 
MINISTRYOFCIVIL AVIATION AND TOUR
ISM (SHRI M.O.H. FAROOK): Sir, I beg to 
lay on the Table —

(1) A copy each of the following pep
pers (Hindi and English versions) 
under sub-section (1) of section 
619A of the Companies Act, 1956:

(i) Review by the Govern
ment on the working of th 
pawan Hans Limited, New 
Delhi, for the year 
1987-88;

(ii) Annual Report of the 
Pawan Hans Limited, New 
Delhi, for the year 
1987-88 along with 
Audfted Accounts and
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communes of the Comp- 
troler and Auditor Gen
eral thereon.

(2) A statement (Hindi and English ver
sions) showing reasons for delay in 
laying the papers mentioned at (1) 
stove. [Placed in Ubraiy, See No. 
LT-1007/91]

(3 ) A copy each of the foBowing papers (5) (i)
(Hindi and English versions) under 
sub-rule (5) of rural 3 of the Air 
Corporations Rules, 1954:

(i) Summary of Budget Esti
mates for Revenue and 
Expenditure for the year
1991-92 of Air India.

(ii) Summary of Hie Actuals
for the year 1989-90, (ii)
Budget Estimates and 
Revised Estimates forthe 
year1990-91 and Budget 
Estimates for the year
1991-92 of Air India.
[Placed in Library, See 
No. LT— J008/91]

(4) (i) a copy of the Annual
Report (Hindi and English 
versions) of the Air India, (iii)

• Bombay, for the year 
1990-91 under
sub-section (2) of section 
37 of th Air Corporations 
Act, 1953.

(iii) A copy of the Review
(Hindi and EngKsh ver
sions) by the Government 
on the working of the Air 
India, Bombay, lor the (hr)
year 1990-91.

(ii) A copy of the Annual
. Accounts (Hindi and

English version )̂ of the 
Air India, Bombay, for th 
year 1990-91 together 
with Audit Report thereon 
under sub-section (4) of 
section 15ofth AirCorpo- 
rations Act, 1953 [Placed 
in Library See No. LT— ' 
1009/91]

A copy of the Annual 
Report (Hindi and English 
versions) of the Institute 
of Hotel Management, 
Catering and Nutrition, 
Chandigarh, for the year 
1990-91 alongwith Au
dited Accounts. [Placed 
in Library, See No. LT—  
1010/91]

A copy of the Annual 
Report (Hindi and English 
versions) of the Institute 
of Hotel Management and 
Catering Technology, 
Thiruvananthapuram, for 
the year • 1990-91 
alongwith Audited Ac
count. [Placed tin library 
See. No. LT— 1011/91]

A copy of the Annual 
Report (Hindi and English 
versions) of the National 
Council for Hotel Manage
ment and Catering Tech
nology, New Delhi, forthe 
year 1990-91 alongwith 
Audited Accounts. 
[Placed in Library, See 
No. LT— 1012/91]

A copy of the Annual 
Report (Hindi ahd EngKsh 
versions) of the Institute 
of Hotel Management, 
Catering Technology and
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Appfied Nutrition, Bhopal, 
for the year 1990-91 
alongwith Audited Ac
counts. [Placed, in Ubraiy, fix)
See No. LT— 1013/91J

(v) A copy of the Annual
Report (Hindi and English 
versions) of the Institute 
of Hotel Management,
Catering Technology and 
Appfied Nutrition, Jaipur, 
for the year 1990-91

■ alongwith Audited Ac 
count. [Placed in Library, (x)
See No. LT— 1014/91]

(vi) A copy of the Annual
Report (Hindi and English 
versions) of the Institute 
of Hotel Management,
Catering Technology and 
Applied Nutrition, Bhu
baneswar, for the year 
1990-91 alongwith Au
dited Accounts. [Placed (xi)
in Library, See No. LT—
1015/91]

(vii) A copy of the Annual
Report (Hindi and English 
versions) of the Institute 
of Hotel Management,
Catering Technology and 
Applied Nutrition, Hydera
bad, for the year 1990-91 
alongwith Audited Ac- (xii)
counts. [Placed, in library,
See. No. LT— 1016/91]

(viii) A copy of the Annual
Report (Hindi and English 
versions) of the Institute 
of Hotel Management 
Catering and Nutrition 
Lucknow, for the year 
1990-91 alongwith Au
dited Accounts. [Placed (xii)

in Libraiy, See No. LT—  
1017/91

A copy of the Annual 
Report (Hindi and English 
versions) of the Institute 
of Hotel Management, 
Catering Technology, and 
applied Nutrition, Banga
lore, for the year 1990-91 
alongwith Audited Ac
counts. [Placed in Ubrary, 
See. No. Lt— 1018/91]

A copy of the Annual 
Report (Hindi and English 
versons) of the Institute 
of Hotel Management, 
Catering Technology and 
Applied Nutrition, Goa, for 
the year 1990-91 
alongwith Audited Ac
counts. [Placed in Library, 
See No. LT— 1019/91]

A copy of the Annual 
Report (Hindi and English 
versions) of the Institute 
of Hotel Management, 
Catering Technology and 
Applied Nutrition, Madras, 
for the year 1990-91 
alongwith Audited Ac
counts. [Placed in Library, 
See. No.LT— 1020/91]

A copy of the Annual 
Report (Hindi and English 
versions) of the Institute 
of Hotel Management, 
Catering Technology and 
Applied Nutrition, Bom
bay, for the year 1990-91 
alongwith Audited Ac
counts. [Placed in Ubrary, 
See No. LT— 1021/91]

A copy of the Annual
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Report (Hindi and English 
versions) of the institute 
of Hotel Management,
Catering and Nutrition,
New Delhi, for the year 
1990-91 aiongwith Au
dited Account [Placed in 
Ubrary, See No. LT—
1022/91]

xiv) A copy of the Annuai
Report (Hindi and English 
versions) of the Food Craft 
Institute, Faridabad, for 
the year 1990-91 
aiongwith Audited Ac- 
counts. [Placed in Library,
See No. LT— 1023/91]

(xv) A copy of the Annual (7)
Report (Hindi and English
versions) of the Food Craft 
Institute, Udaipur, for the 
year 1990-91 aiongwith 
Audited Accounts.
[Placed in Ubrary, See No.
LT— 1024/01]

0
(xvi) A copy of the Annual

Report (Hindi and English 
versions) of the Food Craft 
Institute, Gwalior, for the 
year 1990-91 aiongwith 
Audited Accounts.
[Placed in Library, See.
No. LT— 1025/91]

(xvii) A copy of the Annuai
Report (Hindi and English 
versions) of the Food Craft 
Institute, Visakhapatnam, 
for the year 1990-91 
aiongwith Audited Ac- (ii)
counts. [Placed in Library,
See No. LT— 1026/91]

(6) A copy of the Review
(Hindi and English ver

sbns)by the Government 
on the working of the In
stitutes of Hotel Manage
ment Catering Technol
ogy and Applied Nutrition 
at New Delhi, Bombay, 
Madras, Goa Bangalore, 
Lucknow, Hyderabad, 
Bhubaneswar, Jaipur, 
Bhopal, Thiruvanan- 
thapuram and Chandi
garh and Food craft Insti
tutes at Visakhapatnam, 
Gwalior, Udaipur, Fri- 
dabad for the year 
1990-91. [Placed in Li
brary, See No. LT— 1027/ 
91]

A copy each of thefollow- 
ing Notifications (Hindi 
and English versions) 
under sub-section (4) of 
section 37 of the Interna
tional Airports Authority 
Act, 1971:

The International Airports 
Authority of India Employ
ees (Conduct, Discipline 
and Appeal) Amendment 
Regulations, 1991 pub
lished in Notification 
No.PERS/SC/13/73-Vol. 
Ill in Gazette of India dated 
the 2nd July, 1991 to
gether with an explana
tory note thereon and a 
corrigendum thereto pub
lished in Gazette of India 
dated the 29th July, 1991.

The International Airports 
Authority of India (Employ
ees ContributoryN Provi
dent Fund and Family 
pensiion Fund) Amend
ment Regulations, 1990
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pubfistwd in Notification 
no PERS/1114/
75-Vol.VI/359 in Gazette 
oflmfiadated the 9th July, (ii)
1991 together with an 

'explanatory not thereon.
[Placed in Library, See No 
LT— 1028/91]

Review on and Annual Report of Indian 
Railway Construction Company Lim

ited, New Delhi for 1990-91 ole.

THE MINISTER OF STATE IN THE (c) (i)
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): Sir. I beg to lay on th Table—

(1) A copy each ofthe follow
ing papers (Hindi and 
English versions) under 
sub-section (1) of section 
619A of the Companies (ii)
Act, 1956:

(a) (i) Review by the Govern
ment on the working of 
the Indian Railway Con
struction Company Lim
ited, New Delhi, for the 
year 1990-91

(ii) Annual Report of the In
dian Railway Construction (2) (i)
Company Limited, New 
Delhi, for the year 
1990-91 alongwith Au
dited Accounts and com
ments of the Comptroller 
and Auditor General 
thereon. [Placed in Li
brary, See No. LT— 1029/ 00
911

(b) (i) Review by the Govern
ment on the working of 
the Rail India Technical 
and Economic Services

Limited, for the year 
1990-91.

Annual Report of the Rail 
India Technical and Eco
nomic Services Limited, 
for the year 1990-91 
alongwith Audited Ac
counts and comments of 
the Comptroller and Audi
tor General thereon. 
[Placed in Library See. No. 
LT— 1030/91]

Review by the Govern
ment on the working c.' 
the Container Corporation 
of India Limited for the 
year 1990-91. [Placed in 
Library, See No. LT—  
1031/91]

Annual Report of the 
Container Corporation of 
India Limited for the year 
1990-91 alongwith Au
dited Accounts and com
ments of the Comptroller 
and Auditor General 
thereon. [Placed in Li
brary. See. No. LT— 1032/
911

A copy of th Annual Re
port (Hindi and English 
versions)of the Centre for 
Railway Information Sys
tems for theyears 1986 to
1990 alongwith Audited 
Accounts.

A copy of the Review 
(Hindi and English ver
sions) by theGovemment 
on the working of the 
Centre for Railway Infor
mation Systems for the 
years 1986-to 1990.
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[Placed in Ubrary, See 
No. LT— 1033/91]

(i) A copy of the Annual 
Report (Hindi and EngVsh 
versions) of the Indian 
Railway WeBaro Organi
sation. New DeM, for the 
years 1989-90 and 
1990-91 alongwith Au
dited Accounts.

(ii) A copy of the Review 
(Hindi and English ver- 
sions)by the Government 
on th working of the In
dian Railway Welfare 
Organisation, New Delhi, 
forthe years 1989-90and 
1990-91{Placed in Li
brary, See No. LT-1034/ 
91]

(i) A copy of the Annual 
Report (Hindi and English 
versions) of the Railways 
Sports Control Board for 
the year 1990-91.

(ii) A copy of the Review 
(Hindi and English ver
sions^ the Government 
on the working of the 
Ralway Sports Control 
Board for the year 
1990-91.

(iii) A copy of the Annual 
Accounts (Hindi and 
Engish versions) of the 
Ralway Sports Control 
Board for the year 
1990-91 together with 
Audit Report thereon. 
[Placed in Ubrary, See 
No. LT— 1036/91]

Report of th* Committee on Financial 
System

THE MINISTER OF STATE IN TOE 
MINISTER? OF FINANCE (SHRI DALBtR 
SINGH): Sir. I beg to lay on the Table a copy 
of the report (Hindi and English versions) of 
the Committee on the Financial System. 
{Placed \n Ubrary, See No. LT— A036/91]

Annual Report of and Review on the 
Working of Population Research 
Centre, Bangalore 1990— 91 etc.

THE MINISTER OF STATE IN THE 
MINISTRY O f HEALTH AND FAMILY 
WELFARE (SHRIMAT1 D.K. THARADEVI 
SIDDHARTHA): Sir. I beg to lay on the 
Table:

(1) (i) A copy of the Annual Report
(Hindiand English versions) 
of the Population Research 
Centre. Bangalore, for the 
year 1990-91 alongwith 
Audited Accounts.

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working 
of the Population Research 
Centre, Bangalore, for the 
year 1990-91. [Placed in 
Ubrary, See No. LT— 1037/ 
91]

(2) (I) A copy of the Annual Report
(Hindi and English versions) 
of the Population Research 
Centre, Vadodara, for the 
year 1990-91.

(ii) A copy of the Review (Hindi
and English versions) by the 
Government on the working 
of the Population Research 
Centre. Vadodara, for the 
year 1990-91. [Raced in
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91]

(3) (i) A copy of the Annual Report
(Hindi and English versions) 
of the Population Research 
Centre, Chandigarh, for the 
year 1990-91 aiongwith 
Audited Accounts.

(ii) A copy of the Review (Hindi
and English versions) by the 
Government on the working 
of the Population Research 
Centre, Chandigarh, for the 
year 1990-91. [Placed in 
Lbrary.See No. LT— 1039/ 
91]
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See No. LT— 1041/91]

(6) (i) Acopyofthe Annual Report
(Hindi and English versions) 
ot the Population Research 
Centre, Gandhigram.lorthe 
year 1990-91 aiongwith 
Audited Accounts.

(ii) A copy of the Annual Re
view (Hindi and English 
versions) by the Govern
ment on the working of the 
Population Research 
Centre, Gandhigram.forthe 
year 1990-91. [Placed in 
Library, See No. LT— 1042/ 
91]

(4) (i) Acopyofthe Annual Report
(Hindi and English versons) 
of the Population Research 
Centre, Dharwad, for the 
year 1990-91 aiongwith 
Audited Accounts.

(i) A copy of the Annual Report 
(Hindi and English versions) 
of the Population Research 
Centre, Lucknow, for the 
year 1990-91 aiongwith 
Audited Accounts.

(ii) A copy of the Review (Hindi
and English versions) by the 
Government on the working 
of the Population Research 
Centre Dharward, for the 
year 1990-91. Placed in 
Library,See No. LT— 1040/ 
91]

(5) (i) a copy of the Annual Report
(Hindi and English versions) 
of the Population Research 
Centre, Delhi, for the year 
1990-91 aiongwith Audited 
Accounts.

(ii) A copy of the Review (Hindi
and English versions) by the 
Government on the working 
of the Population Research 
Centra, Delhi, for the year 
1990-91. [Raced in Ltorary,

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working 
of the Population Research 
Centre Lucknow, fortheyear
1990 . [Placed in Library 
See No. LT— 1043/91]

(8) (i) A copy of the Annual Report
(Hindi and English versions) 
of the Population Research 
Centre, Patna, for the year 
1990-91 aiongwith Audited 
Accounts.

(ii) A  copy of the Review (Hindi
and English versions) by the 
Government on the working 
of the Population Research 
Centre, Patna, for the year 
1990. [Placed in Library, See 
No. LT— 1044/91]



475 E C . Action Taken DECEMBER 17.1991 PACfhporta 476
G tnt& m ant

(9) (i) Acopy of the AnnualReport
(Hindi and English versions) 
of the Population Research 
Centre Pune, for the year 
1990-91 alongwith Audited 
Accounts.

(ii) A copy of the Review (Hindi 
and Englishversions) by the 
Government on the working 
of the Population Research 
Centre, Pune, for the year
1990-91 .[Placed in Library, 
See No. L T -1045/91)

I don't know how this House functions. You 
cannot assert Sir, I am sorry. I happen to be 
the Chairman of the Pubfc Accounts Com
mittee. h is not for the first time that 1 have 
become the Chairman. I have been waiting 
for an hour. Let the Papers be laid immedi
ately after the Question Hour and let Zero 
Hour continue till 6 o'clock. I don't mind.

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH 
WAR THAKUR): We all support this.

SHRI BHOGENDFIA JHA (Madhubani): 
Don’t cut into the Zero Hour. Let the Papers 
be laid anda&arwards the Zero Hour should 
continue

13.09 hrs.

ESTIMATES COMMITTEE 

Action Taken Statement

[English]

SHRI SRIBALLAV PANIGRAHI (Deog- 
arh): I beg to lay on the Table statement 
(Hindi and English versions) showing action 
taken by Government on the recommenda
tions contained in Chapter I and final replies 
in respect of Chapter I and final replies in 
respect of Chapter V of Seventh Report of 
Estimates Committee (Ninth Lok Sabha) on 
Action taken by Government on the recom
mendations contained in the Seventy-eighth 
Report of the Committee (Eighth Lok Sabha) 
on Ministry of Labour-Emptoyees’ Provident 
Fund Organisation.

[English

MR. DEPUTY SPEAKER: Reports of 
Public Accounts Committee, Shri Atal Bihari 
Vajpayee.

(Intenvptions)
•

SHRI ATAL BIHARI VAJPAYEE 
(Lucknow): Please ailow meto put the Report 
ontheTabie. I have been watting for an hour.

SHRI ATAL BIHARI VAJPAYEE: I don't 
mind; but you allow me to lay the Report

13.101/4 hrs.

PUBLIC ACCOUNTS COMMITTEE 

Fourth and Fifth Reports

[English]

SHRI ATAL BIHARI VAJPEYEE 
(Lucknow): I beg to present the following 
reports (Hindi and English versions) of the 
Public Accounts Committee:-

(1) Fourth Report on Doordarshari Com
mercial Service.

(2) Fifth Report on Customs Receipts-Non- 
verification of end use.

13.101/2 hrs.

coMMrrrEE on the  welfare of
SCHEDULED CASTES AND SCHED

ULED TRIBES

M l Report

[English]

SHRI K. PRADHANI (NBwrangpur): I
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Welfare of Scheduled Castes and Sched-
uted Tribes on Action Taken by Government [MR. DEPUTY SPEAKER in the Chairt
on tile recommendations contained in the
Fourth Report (Ninth Lok Sabha) on the 
Ministry of Railways (Railway Board) - Res
ervations for and employment of Scheduled 
Castes and Scheduled Tribes in Indian Rail
way Construction Company Limited.

BUSINESS ADVISORY COMMITTEE 

Tenth Report

[English]

DR. LAXMINARAYAN PANDEYA 
(Mandsaur): I beg to move:

“That this House do agree with the Tenth 
Report of the Business Advisory Committee 
presented to the House on the 16th Decem
ber, 1991.*

MR DEPUTY SPEAKER: The question
is:

“Thatthis House do agree with the Tenth 
Report of the Business Advisory Committee 
preserved to the House on the 16th Decem
ber, 1991.*

The motion was adopted

MR. DEPUTY SPEAKER: We break for 
lunch and meet once again at 2.15 p.m.

13.11 hra.

The Lok Sabha then adjourned for Lunch 
til Fifteen minutes past Fourteen of the 

Clock.

14.22 hra.

The Lok Sabha re-assembled after Lunch

[Translation]

MATTERS UNDER RULE 377

(I) Need to release ade
quate quantities of rice, 
Pulses etc to Tamil 
Nadu

*SHRI R. JEEVARATHINAM (Ar- 
akonam): Sir, in Tamil Nadu, due to recent 
heavy rains, North Arcot Ambedkar District, 
Thiruvannamalai and Samburvarayar Dis
tricts have been badly affected resulting in 
damage to the standing crops there. As a 
result of this, the prices of rice, pulses, etc., 
have gone up which had affected the poor, 
labour and middle classes.

Arrangements should be made to make 
available to Government of Tamil Nadu huge 
quantities of rice. These commodities should 
be released through fair price shops. The 
price of rice and pulses should be fixed and 
made available through private shops as this 
will give the much-needed relief and, at the 
same time, provide relief to the poor, labour 
class and middle class people from getting 
them at the fixed price.

(II) Need for early conver
sion of Jabalpur-Chan- 
drapur metre-gauge line 
Into broad gauge

[Translation]

SHRI VISHWESHWAR BHAGAT (Bal- 
aghat): Mr. Deputy Speaker, Jabalpur Chan
drapur metre gauge railway line connects 
Chandrapura, Bhandara, Mandla, Balaghat, 
Seoni, Chhindwada and Jabalpur districts. 
Presentrailway line is more than one hundred 
years old ahd its structure has totally worn 
out It will be dangerous to continue this

Translation of the matter originally raised in Tamil.



479 Matters Under Rule 377 DECEMBER 17,1991 Matters Under Rule 377 480

[Sh. Vishweshwar Bhagat]

railway line without its modernisation. Rather, 
instead of merely modernising it, the metre- 
gauge line should be converted into broad- 
gauge so that the aforesaid districts may 
develop. Forest property, copper and miner
als like manganese, dolomite etc. are found 
in abundance here. Due to the absence of 
broad-gauge railway line these minerals are 
not being utilised properly.

Therefore, my submission is that Chan- 
drapur-Jabalpur metre-gauge line should be 
converted into broad-gauge, it would con
nect North India with southern parts of India 
and reduce (he load on Nagpur-ltarsi railway 
line.

(ill) Need to set up a new 
food/frutt canning unit 
at Rajampet in Andhra 
Pradesh or enhance the 
capacity of the existing 
unit there

[English]

SHRI A. PRATAP SAI (Rajampet): Sir, 
every year Rs. 400 to Rs. 450 crores worth 
of fruits are being grown in Rajampet in 
Andhra Pradesh and are sent out of the Stat 
of various other places like Madras. Bom
bay, Bangalore, Ahmedabad. etc. for proc
essing and sale resulting in meagre return to 
the farmers. Only a small food canning unit 
of the Government of Andhra Pradesh is 
functioning at Kodur with very small capac
ity. Since there is vast scope of development 
and employment potential. I urge upon the 
Government to encourage either private 
sector to set up a canning unit here or 
enhance the capacity of the existing unit and 
ensure that the farmers in this area are 
benefited.

(Iv) Need to provide a halt of
Kovai Express at Morap- 
pur in Dhargnpurf dis
trict, Tamil Nadu

mapuri): Sr. Dharmapuri district being the 
most backward district of Tamil Nadu has no * 
proper rail facility. There are four major rail
way stations in Dharmapuri, out of which 
Morappur, Buddiraddypatti and Kadathur are 
among the most important stations. Fast 
express trains do not stop at Morappur. The 
Kovai Express from Madras to Coimbatore 
on its way possfoly touches all district head
quarters, namely, Vellore , Salem, etc. but 
the train which runs through Dharmapuri 
during the day does not stop t Morappur. 
Consequent upon the electrification of the 
Jolaipetai-Salem section, the engineers say 
that the movement of trains on this section 
has increased by 110 per cent and there is 
no time constraint whatsoever on the trains. 
Five minutes can be very easily spread for 
Kovai Express to stop at Marappur. I, there
fore, urge upon the Government of India and 
the Union Minister of Railways to take imme
diate steps to provide a halt for Kovai Ex
press at Morappur in Dharmapuri district of 
Tamil Nadu.

(v) Need to open a new 
Railway division at 
Atwnedabad, Gujarat

SHRI HARIN PATHAK (Ahmedabad): 
Sir, the Government of Gujarat have put up 
a proposal to Minister of Railways for the 
opening of new Railway Division at Ahme
dabad. The Minister has agreed in principle. 
However, new divisions have been created 
at Bhopal and Ambala but the request of , 
Ahmedabad has not been entertained so far. 
The proposal may be re-considered in view 
of the following facts:-

1. That the present arrange
ment of posting some high 
officers of Raflways at 
Ahmedabad is not enough 
to meet the present day 
requirements.

2. The passenger as wett as 
goods traffic is very heavy.

SHRI K.V THANGKABALU (Dhar-
3. At present, Ahmedabad 

area lads within jurisdic-
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tionofthrosRaiway Divi
sions, Le.. Ahmedabad, 
Rapa* and Bhavnagar. 
These divisions are fo- 
cated far away from most 
industrial and developed 
city of Ahmedabad.

4. Nearly 150 passenger 
trains originate and termi
nate at Ahmedabad Rail
way Station.

5. It also controls major 
freightterminabieatKank- 
aria, Asarva and Mars and 
trans-shipment yard at 
Valva Sabhamati, etc.

6. It is also not possble for 
officers at Vadodara at
tend day to day opera
tions.

The creation of Division at Ahmedabad 
will not only benefit the people of Ahme
dabad area but will also reduce the burden 
on Vadodara Railway Division.

I would, therefore, urge upon the Gov
ernment to re-consider the proposal for set
ting up a new Railway Division at Ahme-

(vl)

[TranshHori

Need to provide more 
facilities at Jhansi and 
LaAtpur railway stations 
of Central Railway

SHRI RAJENDRA AGNIHOTRI 
(Jhansi): Mr. Deputy Speaker. Sir, under 
Rule377, in the public interest. Iwould Ike to 
bring to the notice of the House the need to 
provide facilities of issuing railway tickets for 
the places where the trains halt.

Tickets for Gwalior and LaUtpur should 
be made available for G.T. Express. Jhelam 
Express, Tami Nadu Express and Andhra 
Pradesh Expreas at Jhansi Railway Station.

Simaarty, tickets for Jhansi, Gwalior, Agra 
and Bhopal should be made available in 
Ujjain-Dehradun Express and Jhelam Ex
press and for Urai and Lucknow in Pushpak 
Express at Lal'rtpur Station. Besides, provi
sion should be made to make a hah of 
Chhatisgarh Express at Therra Railway 
Station and Punjab Mail and Bombay B.T. at 
Tabehat railway station.

Therefore, I urged upon the Central 
Government to provide required facilities at 
the abovesaid railway stations so that the 
problems of the railway passengers can be 
solved. All these railway stations connect 
the various districts of Uttar Pradesh and 
Madhya Pradesh.

Rule 377 482

(vil) Need for early comple
tion of incomplete Irri
gation projects in 
Chhota Nagpur-Santhal 
Pargana, Bihar

[Translation]

SHRI BHUBANESHWAR PRASAD 
MEHTA (Hazaribagh): Mr. Deputy Speaker, 
Sir, irrigation facilities for just 3 per cent of the 
total land have been made available so far in 
Chhota Nagpur-Santhal Pargana in Bihar. 
AH the dams constructed in the area either 
by the Central Government or the State 
Government or Damodar Valley Corpora
tion serve the purpose of either generating 
electricity or supplying water to factories. 
Even the affected villages are not being 
provided electricity and water for irrigation. 
AM the schemes forwarded to Central Water 
Commission are kept pending for years and 
ultimately these are rejected by one way or 
the other.

Adivasis in large number live m this 
area. Lakhs of people go to other states in 
search of employment. Devkali Water Res
ervoir Project, Tilaia Upper Canal Project, 
Donaya Kala Project, Siwane Water Reser
voir Project have been pending for years.

Therefore, I would Ike to submit to the 
Central Government to approve all the pend-
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ing projects immediately so that irrigation 
facflities may be provided to that area. A 
master plan of the entire area should be 
formulated to provide irrigation facilities 
through smal and medium irrigation proj
ects..

483 Customs (Am end.) DECEMBER

14.33 hra.

CUSTOMS (AMENDMENT) BILL 

[Engfc/j]

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): Sir, I beg to move:

That the Bill further to amend the Cus
toms Act, 1962, be taken into consideration.*

The BH contains proposals to amend 
certain provisions ofthe Customs Act, 1962, 
so as to ensure that goods imported on 
payment of scarce foreign exchange are 
used as quickly as possible for the purpose 
for which they have been brought into the 
country. Too often in the past ft has been 
noticed that once goods are imported, they 
remain in the landing area for an unuly long 
period or in cases where they are ware
housed, they are not cleared at the ap
pointed time. In their 124th Report (1987- 
88), the Public Accounts Committee had 
dwelt on this situation and had recommended 
that certain basic changes in the law relating 
to warehousing are also essential not only 
for streamlining the working of the Customs 
bonded warehouses, but also in the overall 
interests of the economy. The provisions in 
the B3I seek to implement the directions of 
the Public Accounts Committee not only 
relating to warehoused goods but also goods 
imported for home consumption. In the proe
ms, apart from speedy utilisation of im
ported goods, optimum use wiH be made of 
space in docks, airports, container depots 
and warehouses.

The B i seeks to reduce the period for 
which the imported goods can be left un
cleared. Secondly, it seeks to curtail the 
period for which the imported goods can be 
deposited in warehouses, pending final clear
ance. In the third place, the Bill prescribes 
current rates of interest on duty leviable on 
imported goods whether for warehousing or 
for home consumption directly, but not paid 
within the prescribed period. It is expetied 
that these changes would result in imported 
goods entering the productive channel at the 
earliest and thereby resulting, amongst other 
benefits, in an increase in the productive 
base of the industrial units.

In brief the proposed amendments are:-

(a) After 7 days of the return 
to the importer of the clear
ance documents duly 
assessed, the importer will 
be liable to pay interest on 
the duty.

(b) The present period of 45 
days for which imported 
goods are allowed to be 
kept in the landing area 
before they become liable 
to disposal by the custo
dian, is proposed to be 
reduced to 30 days.

(c) The period of warehous
ing is being reduced from 
3 months as at present to 
30 days.

(d) Before actual warehous
ing of the goods the im
porter has to deposit 50 
per cent of the duty as
sessed, with the remain- 
big 50 per cent to be paid 
at the time of clearance 
alongwith interest Even 
where the first 50 per cent 
of the duty is concerned, 
the importer wiH have to 
pay interest if he does not 
deposit the amount wMhin

17,1991 484
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7 days of the assessment 
documents.

Consequential amendments relating to 
the provisions for refunds of Customs duties 
and quasi-judicial appellate procedures have 
also been proposed in the Bill.

I seek the wisdom of this august House 
on the proposed legislation.

MR. DEPUTY SPEAKER: Motion 
moved:

That the Bill further to amend the Cus
toms Act, 1962, betaken into consideration.”

Now, there are some amendments to 
this. Shri Agnihotri, are you moving?

[Translation]

SHRI RAJENDRA AGNIHOTRI 
(Jhansi): Mr. Deputy Speaker, Sir, I beg to 
move:

"that ,1heBilldrculated for eliciting public 
opinion thereon up to April 16,1992* (1)

SHRI GIRDHARI LAL BHARGAVA 
(Jaipur): Mr. Deputy Speaker, Sir, I beg to 
move:

"that the Bill be circulated for eliciting 
public opinion thereon upto March26,1992.”

SHRI GIRDHARI LAL BHARGAVA 
(Jaipur): Mr. Deputy Speaker, Sir, the hon. 
Minister has suggested several amendments 
in this BiU. Goods continue to be stored in the 
warehouses and nobody bothers to get its 
delivery. Wheneverthegoods are not cleared 
from the warehouses, the enhanced, rates 
of interest will be charged and the interest 
would also be charged on goods which are 
not cleared for more than seven days. I 
would refer to other things afterwards. Let 
me first refer to page No. 2.

[English]

"(2) where the importer fails to pay the

import duty under sub-section (1) within 
seven days from the date on which the, 
bill of entry is returned to him for pay
ment of duty he shall pay interest at 
such rate, not below twenty per cent and 
not exceeding thirty per cent per an
num."

[Translation]

This rate of interest is unreasonable. 
Similarly, it has been stated in the following 
paragraph:

[English]

“Rent and charges, claimable on ac
count of such goods under this Act together 
with interest on the same from the date so 
specified the rate of six percent.”

[Translation]

Here the rate of interest is six percent 
and you have proposed 20-30 percent inter
est. Similar rules should be applied every
where whether it concerns income tax. Sales 
tax or custom duty of the tax-payer fails to 
deposit the tax money in time he has to pay 
more interest. My submission is that the rate 
of interest should be the same for all the 
taxes. Rate of interest on income tax is 24 
percent and at the time when the amount is 
refunded the interest is given at the rate of 12 
to 18 percent. Similar parametre should be 
applied everywhere.

It is completely irrelevant to adopt differ
ent parametres in regard to the rules regard
ing income tax, sales tax or custom duty. I 
think that it does not have good effects. 
Several provisions have been made in sev
eral clauses. But there is a lot of discrepen- 
cies in the rate of interest being charged for 
different taxes. The Government charges 
more interest but gives less interest on re
funds. The rate of interest should be the 
same on both the sides.

I am confident that the hon. Minister 
would certainly accept the suggestions I 
have given an if he does this, he would be 
applauded all over the country.



487 Customs (Amend.) DECEMBER 17,1991 BK 488
[English]

MR DEPUTY SPEAKER: The time 
allotted for the discussion is one hour. It 
includes the Minister’s reply also.

SHRI SRIBALLAV PANIGRAHI (Deog- 
arh): Mr. Deputy Speaker, Sir, I rise to sup
port the Customs (Amendment) Bill, 1991. 
The objective of this Bill has been explained 
by the ,hon. Minister in his initial remarks 
While moving the Bill for consideration.

The intention behind this Bill is very 
good. The intention is that the warehouses 
should not be misused by the importers. 
Some restrictions have been suggested in 
this. Now, I wonder, why the Government 
have not thought about it earlier. You know, 
in our country, we do not have sufficient 
space to store the goods. There are ware
houses near the Sea Ports and the Air Ports. 
An importer is allowed to keep his goods for 
three months. The Government also hires 
private warehouses which are in the vicinity 
of the Ports. The importers are using the 
warehouses as if they are their own stores. 
So, they can keep the goods for a period of 
three months. If it exceeds the three month 
period, there is no provision for any penalty 
except interest to be paid. While taking deliv
ery of their goods, they are only required to 
pay the necessary Customs Duty.

If the importers keep their goods be
yond three months, then there is a provision 
that they have to pay interest at the rate of 18 
per cent; even that is very beneficial to them. 
Sometimes, they judge the situation market 
position and accordingly they import their 
goods and keep them in the stores thereby 
putting the other importers into difficulties. It 
gives rise to blackmaiketing; there is a scope 
for biackmarketing. This does encourage, in 
sense, sometimes, biackmarketing, keeping 
the goods, waiting for a long time for the 
market position improve; it suitsthem. There
fore. I support the Bill and suggest that the 
misuse should be prevented.

Again, I would say that this is another 
step, small step, in its limited way, which w i

also contribute in its own way, may be in a 
limited measure, to the building of our much 
desired foreign exchange reserves, because 
unless one is expelled, an importer is com
pelled, one will not import goods.

Then the foreign exchange reserve 
crunch is there; that will also be eased by this 
to some extent

This Bill relates to customs collection; 
our customs collection is not picking up as 
expected; the picture is not bright

SHRI SRIKANTA JENA (Cuttack): 
Bungling is going on.

SHRI SRIBALLAV PANIGRAHI: It was 
earfeir going on; and gradually there is some 
check on it; still there is scope for improve
ment. Everybody knows that parallel econ
omy is running by blackmaiketeers, by 
smugglers. Till about October, there was a 
shortfall of Rs. 2700 crores in customs duty 
collection. There is an appreciable increase 
in certain other areas. In the central excise 
duty collection; there is an addition of Rs. 
400 crores, more than what was expected, 
what was the target or compared with the 
level of collection during the corresponding 
period of the previous year.

The position of indirect tax, income tax, 
corporate tax is also satisfactory with the 
result that we have some excess collections; 
but, certainly, this is worrying us. KI remem
ber correctly, at the time of presentation of 
the Budget, even after this Kberalisation was 
brought in our economic policy, industrial 
policy, there was stipulation of 26 per cent 
increase in the collections. But, I am now 
afraid this wiH not materialise. The Finance 
Ministry is no doubt monitoring it; they have 
made a review- recently which revealed that 
the figure of shortage wiH touch Rs. 4000 
crores by the end of this financial yean if it w i 
be so, then the target that we are having to 
reduce our fiscal deficit to 6.5 per cent of our 
GDP will not be achieved.

I think this also is the understanding the 
Government of India has with the IMF about
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this. Therefore, no doubt, the Government is 
also addressing itseH to this problem and 
trying to find out ways and means how the 
position can be improved. I would be happy 
if the hon. Minister enlightens us on this 
aspect about this shortfall in customs collec
tion. Of course, because of restrictions on 
imports and because of the squeezing of the 
credit, the squeezing of money supply, it has 
resulted in i. sort of shortage in the cus
toms collection.

I think there was a proposal and the hon. 
Minister of State of Finance was quoted in 
some newspapers that the Government was 
thinking of setting up some settlement 
Commission where ail those pending cases 
will be heard. The people who are effected 
can directly go there and appear and get 
expeditious relief with regard to their claims. 
In such cases they will have to pay 50 per 
cent of the claim while initiating the case. I 
think that was the thinking. What has hap
pened to that proposal? On the one hand the 
traders will get relief because of the speedy 
disposal of their claim cases and on the other 
hand the Government also can increase 
their revenue collections, which will be very 
useful.

With this, I support the Bill and thank 
you for giving me an opportunity.

SHRI SYED SHAHABUDDIN (Kishan- 
ganj): Mr. Deputy-Speaker, I rise to support 
the Bill, because any legislative or executive 
action which would streamline the import 
procedure, the customs clearance and the 
flow of goods through the customs barrier is 
certainly welcome and is in the national 
interest But permit me to make a few brief 
remarks as regards the customs administra
tion.

I am sure that the hon. Minister is aware 
of the persistent public complaints regarding 
the arbitrary manner of customs clearance. 
And i would Hce to have this opportunity to 
hear from the hon. Minister whether the 
administration of the Customs Department 
kseH is under his review and whether the

Government proposes to streamline the 
administration itself.

There has been some new —  and I 
hope it is not authentic —  that the Govern
ment is seeking foreign collaboration in 
Customs administration. I would like the 
hon. Minister to take this opportunity to dear 
this situation While I am fully in support of 
Customs dassification or even nomencla
ture following international standards, I am 
sure that we can manage our affairs our
selves and at least in this field we do not 
require any foreign or technical collabora
tion.

A point has been made here about the 
interest payable on the tax dues. Here, in this 
Bill, the Minister proposes to introduce a 
variable rate of interest. Now this I cannot 
understand, i feel that there should be a 
uniform and fixed rate of interest not only 
among the various tax dues, say the income- 
tax or the Customs duty, but that h should be 
related to the highest bank rate for lending. 
Or, it can be a little higher. May be statutorily, 
we can prescribe that the rate at which the 
tax dues shall be collected shall be subject to 
an interest of say one or two per cent higher 
than the maximum bank lending rate. That 
will provide for necessary flextoility and, at 
the same time, eliminate the element of 
arbitrariness which would be there, if the 
custom authorities are given the discretion 
to vary the interest payable at will. Secondly, 
among the various dasses of tax dues, there 
should be a pattern of uniformity. Thirdly, 
when the Government ref unds the taxes, as 
proposed by my learned college, at least the 
Government should pay back what it collects 
at the same rate of interest.

I have one more point to take. While 
there should be a time limit starting from the 
point of receipt of the Bill of Entry by the 
importer—  I am fully in favour of it — the Bill 
is silent about any time-limit being prescribed 
for processing the Bill of Entry. How much 
time does the Custom Department itself 
take from the date of entry of goods into India 
to the time taken for assessment and to the 
time that the B i of Entry is finally in the
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hands of the importer? That also needs to be 
looked into if the procedure is to be 
streamline.d We would I fee to know from the 
hon. Minister whether if not by a statue, 
there is any executive instruction or any in
built mechanism that a Bill of Entry is proc
essed and the assessment is made within 
certain time frame and the importerthengets 
to know what he has to pay without any 
undue delay.

Lastly, there are regulations with regard 
to demurraged forefeiture. I think the hon. 
Minister should Ifce to make them more 
rigorous than what they are. Perhaps that 
time-limit also needs to be looked into.

With these qualifications. I support the 
Bill because I think it is a welcome step.

[Translation]

PROF. PREM DHUMAL(Hamirpur): Mr. 
Deputy Speaker, Sir, we support the aim 
behind this Bill. It has become a tradition not 
to pay custom duty after importing goods by 
the imports or not to take delivery of the 
goods in time from the warehouses. Now it 
has been proposed to raise the interest on 
customs duty and to increase the amount of 
rent also; and in this way the Government is 
making efforts for an early clearance of goods 
from the warehouses and to raise its reve
nue by taking such small steps.

I would also like to emphasize on what
ever has been said by my previous speak
ers. You have said.

[English]

That fluctuating rate of interest of twenty 
per cent to thirty per cent to be decided by the 
Court. Why not fix it?

[Translation]

We will have to fix up the percentage of 
interest whether it should be 20 per cent or 
24 per cent,' Who will decide for this 10 per

cent fluctuation; from whom they will charge 
less and from whom they will charge more? 
This discrimination is not proper. Besides 
this, as my colleagues have expressed their 
opinion as to why there is adifference in rate 
of interest on the amount to be recovered by 
the Government and on the amount to be 
refunded by the Government. The Govern
ment pays very less interest on the amount 
to be refunded by it. What is the logic behind 
it? The hon. Minister is unable to amend it, 
but I would like to suggest him that the rate 
of interest on the refund of amount of income 
tax payable to the poor classes particularly 
the employees, whose tax is deducted at 
source, should be fixed.

15.00 hrs.

The Government is unable to recover taxes 
from those who evade taxes worth crores of 
rupees. Therefore I would like to suggest 
that the similar rate of interest which is being 
charged by the Government i.e. 24 per cent 
or 20 per cent on the TDS should be fixed on 
the ref unds also. It is a common tradition that 
the importers do not take delivery of their 
imported goods in time and most of the 
goods are kept in the warehouses waiting for 
their clearance; but the importers take deliv
ery according to their own convenience. The 
Government has taken a right step in this 
regard. This tendency of the importers should 
be curbed.

Again, I would like to request the Gov
ernment that it should pay the interest at the 
same rate on the refunds as it is charging on 
the amount of recovery of taxes. With these 
words, I support this Bill.

SHRI RAJENDRA AGNIHOTRI 
(Jhansi): Mr. Deputy Speaker, Sir, this Bill 
relates to the customs duty. I would like to 
submit to the hon. Minister that the importers 
are using the warehouses as their own stores 
or godowns and the imported goods are kept 
there for a long time, because the traders do 
not consider it profitable to take delivery of 
their goods at a particular time. I support the 
steps taken by the hon. Minister in this re
gard.
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I support the present rate of interest 

also. Besides this, there should be a uni
formity in the rates of sales tax, income tax 
and the interest paid by the banks, if the 
present situation continues, it wilt create a lot 
of problems and will help in generating the 
black money and encouraging the corrup
tion.

I would request the hon. Minister to 
consider my suggestions seriously.

DR. LAXMINARAYAN PANDEYA 
(Mandsaur): Mr. Deputy Speaker, Sir, basi
cally this is not a comprehensive Bill, but it 
will definitely ave far-reaching effects. The 
hon. Minister has said about the amendment 
in some of the rates. The importers keep 
their goods in the warehouses for long and 
donl take its delivery, because the market 
rates of the imported goods are very low and 
they can not earn much profit. According to 
the existing provisions, the Government do 
not get any revenue and the importers them
selves earn the profit from the interest. 
Contrarily the Government has to make ar
rangements for the safe storing and security 
of the goods. At present without paying the 
duty the importers can not take delivery of 
the imported goods kept in warehouses. The 
goods remain in the warehouses, till they are 
exported to the foreign ports. This Bill has 
been brought for the purpose of shortening 
this period and amending the rate of duty 
charged for storing the goods. In this way, 
the Government will definitely earn some 
revenue. At the same time, I would like to 
draw your attention towards the complicated 
problems regarding customs duty.

Sometimes, the action or behaviour of 
the officials, of Customs Department is not 
proper, it should be looked into. Evasion of 
customs duty should be checked. Though 
such provisions are there to check this mal- 
practice, yet complaints regarding large-scale 
evasion of customs duty are being received 
every day and the Government is incurring 
loss of revenue. The Government should 
ensure strict implementation of various laws 
related to the custom duty and such type of 
provisions should also be made in other

related laws and Acts as may be helpful in 
checking the evasion of customs duty and 
strict action can be taken against the duty 
evaders. I would like to draw the attention of 
the hon. Ministerthat sometimes the officials 
adopt different norms in imposing the duty 
after classification of the goods and it cre
ates a lot of problem for the importers and the 
exporters. The Government should alsothink 
about removing these problems so that the 
importers and the exporters are not unduly 
harrased by the officials. It should also be 
kept in mind that the officials do not deny the 
exporters and the importers of the facilities of 
storage etc. on the pretext of customs duty. 
Besides this, the Government should not 
take any such step after bringing these 
amendments, as may enable the officials to 
take benefits of these provisions and to 
create problems for the concerned parties.

I would again like to submit that strin
gent measures should be taken to check the 
evasion of customs duty and a close watch 
should be kept on the implementing machin
ery. Although, a close watch is kept on the 
smugglers but we overlook the concerned 
officials who help these smugglers in carry
ing out their activities. As a result the smug
gling activities are going on uninterrupted. 
This situation is not good and these difficul
ties can only be removed through strict 
implementation of laws.

[English]

SHRI RAJAGOPAL NAIDU 
RAMASAMY (Periyakulam): Mr. Deputy 
Speaker, Sir, I wholeheartedly welcome the 
Customs (Amendment) Bill on behalf of 
A.I.A.D.M.K.

This measure is a belated measure and 
unscrupulous importers have long been using 
the loopholes in the customs law for causing 
loss to the exchequer. I would like to know 
from the hon. Minister as to how much loss 
the Government has so far suffered over the 
last five years on account of want of the 
present provisions. Let the hon. Minister 
inform the House so that this House could 
know how the Government had been sleep-
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ing aver this important revenue-earning 
aspect I sincerely feel that the bureaucracy 
and economists ought to have advised the 
Government to go in for such a legislation 
long back. Now caught in the vortex of a 
resource crisis, we are looking in all direc
tions for mobiltsing the revenue, and, there
fore, this Bil has been introduced.

Underthe present provisions, imported 
goods may be stored in warehouses tBf they 
are cleared by the importers or re-exported 
to foreign ports. The importers can keep the 
goods for three months and afterwards inter
est at 18 per cent is charged on delayed 
clearance. But this is being misused by the 
importers, thereby causing huge loss to the 
exchequer. The Bill rk>w seeks to curtail the 
period of warehousing, and also proposes to 
levy interest on customs duty leviable on 
warehoused goods. Interest is also proposed 
to be charged on delayed payments of duty.

These amendments w8l no doubt in
crease realisation of customs duty and 
augment the revenues on account of realisa
tion of interest But, the Finance Minister 
must know that this kind of circumventing the 
law can only be effectively checked, when, in 
addition to pecuniary penalty, deterrent 
punishment like imprisonment is also 
awarded to the defaulters. Today 
COFEPOSA and FERA are all being feared 
by the economic offenders not because they 
will be fined, but because they will have to 
land in jail thus affecting the entire further 
activity of committing economic offences. 
These laws, therefore, serve the purpose.

It is with this in view that I suggest to the 
hon. Finance Minister to incorporate a provi
sion for imprisonmentvarying from one month 
to three months in cases of delayed clear
ance of warehoused goods. It is only those 
who play with money are the errants at 
clearing the goods in time. Ordinary people 
import what they want and dear them as 
they want the goods. Therefore, a penal 
provision for imprisonment should be them 
in the law.

Sir, presently the Board has got the 
powers to grant extensions for keeping the 
goods in warehouses. Iwould tike the Board's 
powers to be restricted. The Board has got' 
powers to grant extensions now upto one 
year. But is there any scrutiny at any stage 
whether the powers on this are used by the 
Board with due caution? I, therefore, sug
gest that extensions should be given only for 
one month and no further extensions should 
be given. If the importer fails to dear the 
goods, he shall be liable to be proceeded 
against for recovery of duty, interest on duty 
and costs towards such proceedings.

I hope the hon. Finance Minster would 
consider my suggestions.

[Translation]

SHRI TARA CHANDKHANDELWAL: 
Mr. Deputy Speaker, Sir, I would like to give 
a few suggestions regarding the Bill moved 
by the hon. Minister.

Many hon. Members have pointed out 
that the rate of interest would range from 
20% to 30%. I would Hce to submit that the 
take of interest should be fixed. I would Ike 
to ask whether this has been allowed to 
encourage the officers to indulge in corrupt 
practices. This would help the officers to act 
in an arbitrary manner and encourage cor
ruption.

Secondly, a point has been raised again 
and again that there is a lot of difference in 
the rale of interest for payment of delayed 
tax and refund of tax. It is a ridiculous situ
ation. We charge interest at the rate of 20% 
to 30% for delayed payment and offer only 
6% rate of interest for refund. This is not the 
way a system should function in any demo
cratic country. It smeBs of dictatorship or 
monopoly of the Government. The hon. 
Minister should think over it

Seven days’ time has been given to 
dear the goods imported. I would Hce to 
submit that this time period is not sufficient 
Two days are generafly wasted in compiet-
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ing the initial formalities, then it has to be 
ascertained under which special category 
the goods have been imported and what 
duty rate has to be charged. Sometimes it 
becomes a question of dispute. I would Ike 
to suggest that this should be added after the 
clause providing seven days time period i.e. 
if there is no dispute between the importer 
and the custom’s Deportment. These are my 
three suggestions.

[Engteh]

PROF. SUSANTA CHAKRABORTY 
(Howrah): Mr. Deputy Speaker, Sir. I think 
you for giving me this opportunity. This 
Customs (Amendment) Bill, 1991 aims at 
amending the provisions mainly relating to 
warehousing of goods after import without 
payment of duty under the Customs Act, 
1962. The Sea Customs Act, 1878 was 
amended in 1962 in this very Parliament and 
that is now, the principal Act The objective of 
the Act was to facilitate in every possible way 
the smooth running of genuine trade while 
ensuring effective measures against smug
gling and evasion of duties.

Now, faced with a resource crunch, the 
Finance Minister is just trying hard to find out 
ways and means to collect revenues and 
here is a revenue in the form of customs duty 
where he just wants to make certain amend
ments and argument the revenue. By and 
large I am in agreement with this BHI. With 
this legislation, I think, the Finance Minister 
expects to improve collections by about Rs. 
200crores. This aims at expediting the clear
ance of imported goods from the airports or 
sea ports as well as warehouses. At present, 
the importers are allowed 45 days to dear 
the goods from the ports and three months 
from the warehouses. This legislation seeks 
to reduce this period to 15 days and one 
month respectively so that importers are 
required to dear their consignments quickly 
after paying their customs duty. This should 
help augment country's foreign exchange 
resources. The industries would now be 
forced to import only items and quantities 
needed for immediate use. With the Cus
toms Act, 1962, the practice with the dishon

est traders was that they used to keep their 
goods in their warehouses, create artftcial 
scarcity in the market and deprive the Gov
ernment of the revenues. When they agreed 
to dear the goods, some problems arose. 
There are certain evidences in the report of 
the C&AG which the Public Accounts Com
mittee examined. They delayed the process. 
The Customs officials demanded a certain 
amount of money as duty and these dishon
est traders also agreed to pay the amount 
they thought right they went to the Court 
One such case was referred in the report of 
the C & AG for the year ending 31st March, 
1987. This report of the comm ittee deals with 
the case where in a big textile manufacturer, 
the Reliance Industries Limited had earlier 
obtained a stay order from the Delhi High 
Court against the payment on the disputed 
customs duty for imported polyester and 
nylon filament yam. However, on the vaca
tion of the stay order by the High Court, the 
report says:

The illegal mode of payment of the 
differential duty of Rs. 31.28crores made 
by the party in 138 instalments paid over 
a period of two years was regularly 
accepted by the Customs Department.”

Sir, the law is there and it is very good. 
But the Government must be serious and it 
must plug other loopholes that are there. I do 
not know whether the Government is reduc
ing the import duty out of its own conviction 
or whether it has been prescribed by some 
outside agency. But what I know is that 
Government is not at all serious about plug
ging the loopholes. The Customs Depart
ment, in this very case that I referred to, 
sought clarification and directives from the 
Government after the High Courfs order. 
But that directive too was not given by the 
France Ministry. I know that the Customs 
Department is infested with dishonesty and 
that there are dishonest officials. But the 
honest officials who wanted to plug the loop
holes, sought clarification from the Govern
ment but the Government did not come 
forward to do it Howcan we say that evasion 
will be stopped? I may be allowed to refer to 
one case of Hindalco Ltd. The tax to be paid
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was Rs. 20 to 30 crores. A raid was also
made by the Director Central Revenue Intel-
ligence. Incriminating evidence was found
but no action was taken. Is this the way that
we shall deal with the case? Laws we can
make. But we have to enforce the laws. Is the
Government prepared? We all know that
there are other Sections of this very Act of
1962 dealing with, under-invoicing and over-
invoicing. In this case, what is the attitude of
the Government? Why is the Government
silent? When they feel that with the changes
in time, there is a need to make a change in
1962 Act, why does not the Government
deal with the cases of over-invoicing and
under-invoicing? l.want to know. What is the
Government going to do with illegal trade?
We all know that by means of over-invoicing
and under-invoicing, an amount of Rs. 28.1
billion dollars of capital flight is there in India
only during the last three years. There is
foreign exchange crunch. We know it. So,
why does not the Government come before
the parliament with a comprehensive amend-
ment so that all these loopholes could be
plugged?

But still I support the Bill. Stiill have said
earlier that, by and large, I am in agreement
with the Bill but I request the Government to
come forward with a comprehensive Bill at a
later date which would plug the loopholes
and help us in augmenting the revenue of
our country which is now ridden with foreign
exchange crisis.

With these words, I support the Bill.

I thank you again for giving me this
opportunity.

SHRIMATI GEETA MUKHERJEE
(Panskura): Thank you for allowing me. Now
I have nothing specifically to say against the
Bill. But I am interested to know about one
thing. News has appeared in the press that
the Government is thinking about handing
over the Oustoms affairs to a Swiss com-
pany. I hope that it is not so. But I was very

much afraid to know this. That is why, I rise
to seek a darification in this connection
whether Government has any such intention
or, if it is at all thought about, then they
should give it up. This is my point. I know that
there are difficulties in Customs. I know there
are certain things which need to be done
about Customs. But about this news, what is
the reality? I hope the hon. Minister will
clarify and inform us. .

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): Hon. Deputy-Speaker, Sir,
we are really grateful to the hon. Members
who have made valuable suggestions. They
have generally supported the provisions of
the Bill.

15.25 hrs.

[SHRIMATI MALlNI BHATTACHARAYA in
the ChaKJ

'Madam, I am particularly grateful to Shri
Girdhari Lal Bhargava, Shri Sriballav Pani-
grahi, Shri Syed Shahabuddin, Prof. Prem
Dhumal, Shri Rajendra Agnihotri, Dr. laxmi-
narayan Pandeya, SHri Rajagopal Naidu
Ramasamy, Shri Tara Chand Khandelwal,
Prof. Susanta Chakraborty and Shrimati
Geeta Mukherjee. They spoke and made a
number of the suggestions.

Iwould like to mention in this connection
that the general proposition of the Bill, as has
been pointed out by the hon. Members, is to
avoid the delays, to streamline the proce-
dures and provide reasonable time to the
importers. Hthey delay in making payments,
they have to pay current rate of interest.

In this connection, Members have de-
sired to know whether there will be delay in
the banks and what is the rate of interest-as
has been said-whether it will be 20 to 30 per
cent. It is a provision made in the Bill. To start
with, our desire is to keep the current bank
rate of 20 per cent in this connection. When-
ever rates are raised it will not be a floating
rate from 20 to 30 per cent. It will be specified
and announced in advance. But, to start



501 OMoma (Amend.) AGRAHAYANA 26,1913 (SAKA) 
with, the rate wM be only 20 per cent That is
the desira of the Government.

AN HON. MEMBER: Will you raise it to 
30 per cent?

SHRI RAMESHWAR THAKUR: We can 
raise it up to 30 per cent But it is not a floating 
rate that from one party we charge 20 per
cent, from the other party, we charge 25 per
cent and from the third party we charge 30 
per cent It is not the interest of the Govern
ment to do so. But we do not want to come to 
the hon. House if the bank rates are reduced, 
other conditions change. We can certainly 
change the rate within the frame-work of up 
to 30 per cent

DR. LAXMINARAYAN PANDEYA: Is it 
subject to the discretion ol the officers?

SHRI RAMESHWAR THAKUR: No. It 
will be considered by the Board and the 
Government and it will be announced in due 
course. It will be notified. At the moment, this 
is the intention.

So far as the idea that there should be 
equal rate for payment of delayed tax and 
refund of tax is concerned, I would like to 
make a submission here. Before the previ
ous Government, in the Income-tax Law it 
was made that it should be 24 per cent for 
delayed payments. This was a kind of penal 
payment. There was no discretion left be
hind. Those who delay, they have to pay. 
Those who do not delay, they have not to 
pay. In the case of refund, the experience 
showed that it was 18 per cent rate of inter
est Many people tried to see thatthey did not 
obtain and take the refund on time because 
they were getting 18 per cent from us instead 
of 11 per cent from the Bank. This was 
noticed. From our experience we found this 
and we want to recoup this to some extent 
But we do not want them to make profits out 
of the government by investing and keeping 
the money invested. Therefore, now it has 
been reduced to 12 per cent in the case of 
Income tax. There is a meaning in it because 
if there is a delay, deliberate delay, then 
penal interest km <e fee-paid. K there is a

delay on the part of the Department as far as 
the normal deposit rate is concerned, we 
have made it 12 per cent There is no dis
crimination. In fact, V we see the Customs 
and Excise side, at the moment there is no 
payment for delay, no payment of tax. The 
incident is not so always. We are briging 
forward that change also. That will have the 
penal interest provision and refund provision 
also in the Customs and Excise laws. But so
far as this part is concerned, it is mean for 
those who keep the money beyond a certain 
stipulated period.

One point I would Ike to clarify. One 
hon. Member said that the idea is that it will 
take time to dear the goods and they will 
have to pay taxes, ft is not so.

Nearly in 80 per cent of the cases, their 
documents are cleared within 72 hours. We 
will give seven days time from the date, the 
documents are returned to them. And to start 
with, we are asking them to pay 50 per cent 
Seven days after receiving the documents, if 
the payment is still due, naturally, they will 
have to pay interest. We have reduced the 
time for keeping the goods from 60 days to 
30-45 days and from three months to one 
month. This is reasonable and everybody 
has welcomed it, the reason being that we 
import goods when they are a must When 
essential goods are imported, though we 
have got foreign exchange scarcity, the for
eign exchange is being released on a very 
top priority basis for the import of goods. 
There is no justification if they are not using 
the imported goods eitherfor manufacture or 
for human consumption. Sometimes even 
medicines are brought and they are very 
essential for human consumption in the 
hospitals. If the importers still keep it in 
godowns fora long time, there is no justifica
tion in that. Therefore, we have said thatthey 
have to dear it. If they do not clear it within 
the stipulated period, they will have to pay 
interest and they cannot keep it beyond a 
certain period. This is a wholesome provi
sion, and every Member had appreciated 
and we are thankful for them.

With regard to the administration, we
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have already streamlined the administration 
of Customs and Excise sufficiently. But there 
is always room for improvement and the 
Government is always keen to ensure that 
no harassment is done to the importers or to 
the public in general. We are trying to expe- 
dfte the things. We have got a computerised 
system in almost a!! the important ports. 
Therefore, there is no delay in discharge of 
the goods. We are trying to dear the goods 
if the classification is there. Now, we are also 
trying to expedite the adjudication. Our 
concern is there should not be any delay.

As regards the power of the Board to 
give extension upto one year, I would like to 
say that it has a very limited power, not for 
any general purpose but ft is meant for the 
purpose of diplomatic goods or stores goods 
which are hundred per cent export oriented. 
There are certain goods which are of diplo
matic nature or hundred per cent export 
oriented. There, they have the right and that 
also to be used only in such matters where 
no duty is levied. In any case, on such goods 
we are not levying any duty for obvious 
reasons, diplomatic reasons and other rea
sons, where they are having they power to 
extend the period. Otherwise, in all other 
cases, there is no discretion with the Board 
or with the officers concerned to extend even 
for one day. We have not given if and but' 
provision; we have not given any power to 
either exempt from interest or to extend the 
period, they wil have to pay and within the 
stipulated period of 30 days, they can keep 
3te goods and not beyond that.

With regard to the question as to what is 
the position of our exports as weH as taxes, 
we would ice to mention in this connection 
that our exports, as we know, in earlier years 
were sightly bigger. In 1989-90, Rs. 35,410 
crores was the value of the imports; in 1990- 
91, the import was of the order of Rs. 
43,170.82. In the current year, as you are 
aware, th* last Government had virtually 
slopped from 19th of March, 1991, giving 
any foreign exchange for the imports. Re
certify when our position has improved, we

have now gradually HberaKaed to some ex 
tent the imports. Nevertheless, as the hon. 
Members apprehended - Shri PanigraN has 
mentioned - we have a shortfal. The Cus
toms upto November our target was Rs. 
15,705 crores; we have been able to ooBect 
Rs. 12,511 crores. There is a shortage of 
over Rs. 3,100 crores. We are trying to 
improve this by various legitimate means to 
ensure to improve this by various legitimate 
means to ensure to the extent possible. 
Depending on the improvement in the ports, 
this position is likely to be improved.

So far as the Excise is concerned, it is a 
tact that our target was Rs. 16,688 crores 
and our collection has been of the order of 
Rs. 16,941 crores. So we have got a surplus 
of more than Rs. 252 crores. In the case of 
direct taxes we have made very tangible 
improvement in our collection as compared 
to the last year.

We would like to assure this House that 
so far as the administration is concerned, the 
administration will be the primary responsi
bility of the Government, erf the Board. There 
is no question of handing over the admini
stration to anybody else. There seems to be 
a misgiving. Sometimes we have offers and 
we want to examine some expert advice or 
services being rendered in particular areas 
of efficiency and in technical areas, that does 
not mean in any way that we have got any 
idea of handing over any administrative part 
to anybody, whosoever it may be. There is 
no such thing in our consideration.

The last word I would lice to say is that 
this Bill has been brought forward to imple
ment faithfully the 124th Report of the Public 
Accounts Committee which was submitted 
in 1987-88 which pointed out the deficien
cies and wanted us to make improvements 
in the legal position. The Report mentioned 
certain basic changes in the law relating to 
warehousing is also essentiatty not only for 
streamlining the working of the Customs 
Warehouses, but also in the overal interest 
of the economy. As a measure of abundant 
caution, the Government should make it 
obligatory that the owners of the imported
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goods support their warehouses bond by 
furnishing adequate bank guarantee. The 
present practice of acceding to the request 
of the importers for extension of time beyond 
the allowed period in an apparently routine 
and casual manner need to be effectively 
curbed.

Therefore we have followed this and 
this Bill is in fulfilment of the recommenda
tions made by the Public Accounts Commit
tee. We assure the House that our efforts are 
fully to streamline the system, to avoid delay 
and to give all possible assistance to our 
importers to augment their imports and 
exports. This piece of legislation is going to 
help greater utilisation of the imported goods 
well in time and this will augment to some 
extent the revenue of the Government also.

PROF. SUSANTA CHAKRABORTY: I 
would like to just mention one thing. The 
Minister admitted that there has been a 
shortfall in the Customs Duty collection. So, 
the officials have been asked to gear up their 
machinery to augment the collection. That is 
also being done.

The mysterous deaths of two Customs 
personnel in the recent past have added a 
new and grim dimension to the tussle be
tween the Customs Department and the 
smuggler-militant combine in the border 
region. Surely he is aware of that.

MR, CHAIRMAN: You have had your 
chance. Please make your point only.

PROF. SUSANTA CHAKRABORTY: A 
fear psychosis has gripped the Customs 
field personnel. The indifferent treatement 
being meted out to one widow of one of these 
officials has caused some resentment among 
them, I have gathered. So, let me take this 
opportunity to request the hon. Minister to 
enquire into the causes of the resentment 
and to redress the grievance. This is my 
point.

SHR! RAMESHWAR THAKUR: 
Madam, we are gearing up the machinery in 
all respects to ensure just and fair collection

of taxes. No harassment is being done to 
anybody. But, at the same time, wherever 
there are lapses and deficiencies, certainly 
we will try to improve upon them. We are 
aware that imports are less and our customs 
collections are less. It cannot be made up 
*\ust like that. There fe no such 'intention. But, 
at the same time, certainly we want all the 
pending cases to be cleared, all the pending 
ratifications to be completed. We are trying 
to improve upon and trying to clear those 
cases by legitimate means. So, there should 
not be any apprehension in the mind of any 
hon. Member that we are trying to collect 
something which is not due to us. We are 
trying to collect the money which is due to us. 
We will not leave that money in lurch. By ail 
possible means, legally, by proper channels, 
and by the implementation of the law, rules 
and regulations, we are trying to do it and we 
will do it. (Interruptions)

SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum): Perhaps the Minister did not 
hear him properly. He has referred to a 
specific case where a custom official has 
been done to death and his wife is not getting 
the relevant support from them. That is his 
point.

SHRI RAMESHWAR THAKUR: It is not 
to my knowledge. If the hon. Member gives 
it to me personnally, I will try to ensure that 
full justice isdone.TTiat is not a general case.

SHRI SRIKANTA JENA (Cuttack): We 
can understand, if there is a shortfall in the 
official import, when import is not there. But, 
non-official imports are there. If you go to 
Connaught Place, you will find a tot of Minis
ters roaming there and purchasing a lot of 
items. (Interruptions) So, non-official goods 
are being imported. We are interested to 
know about that. Are you going to take any 
action about the non-official imports that is 
going on in this country?

SHRI RAMESHWAR THAKUR: Gov
ernment is certainly concerned about the 
Customs Rules. The official import is the 
import which comes into the Government 
account Nevertheless, it is a known fact that
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there is smuggling on the long border areas, 
that we have got in sea and road.

Government has got the enforcement 
machinery; we have tightened up the en
forcement machinery. In fact, we have sup- 
plied the figures to this House earlier, about 
the collection and seizure. The enforcement 
machinery has done other works also. It has 
been made active sufficiently an all the fronts, 
with the limitations of personnel and equip
ments. We have done a lot in those fronts. 
We are very vigilant; we are trying our best to 
ensure that smuggling is reduced. Actual 
position is that the quantum as well as the 
number of cases have gone down. But, it is 
still there and we do not deny it. But, we are 
active on this front and our people are very 
vigilant in this regard.

SHRI NIRMAL KANTI CHATTERJEE: 
What has come down - detection or actual 
smuggling? Your figures would be for detec
tion.

SHRI RAMESHWAR THAKUR: Both.

MR. CHAIRMAN: Shri Rajendra Ag- 
nihotri, are you withdrawing your amend
ment?

SHRI RAJENDRA AGNIHOTRI 
(Jhansi): I seek leave of the House to with
draw rfly Amendment No. 1.

MR. CHAIRMAN: Has the hon. Member 
leave of the House to withdraw his amend
ment?

SEVERAL HON. MEMBERS: Yes.

Amendment No. 1 was, by leave, with- 
drawn

MR. CHAIRMAN: Shri Girdhari Lai 
Bhargava, are you withdrawing your amend
ment?

[Translation]

SHRI GIRDHARI LAL BHARGAVA 
(Jaipur): I would like to know a few things 
before I withdraw my amendment. I opposed 
section 48 for reducing the time span of 
warehousing because sometimes it hap
pens that things are imported from a foreign 
country for Exhibition purpose and the im
porter has to pay a duty of about fifty per cent 
and execute a bond for double amount for 
balance fifty per ceQt. I think it would be gross 
injustice against these importers.

Secondly, the time period of two months 
for keeping goods in the warehouses is 
being reduced. It would cause lot of admin
istrative problems. Applications would be 
submittted for extension of time period and 
you would be forced to do it. If you clarify the 
situation regarding these two amendments, 
I am ready to withdraw my amendments with 
the permission of the House. It would help in 
saving the time of the House also.

SHRI RAMESHWAR THAKUR: Madam 
Chairman, the things which are imported 
from abroad are very essential commodities. 
They are essential for our industry and agri
culture. Some times essential medicines and 
life saving drugs are imported and we do not 
want that they should be kept in Government 
Warehousing Corporation for long. That is 
why the provision of forty five days time 
period and for some categories three months 
have been reduced to one month. All the 
members have generally welcomed the 
move.

On the issue of interest I would tike to 
submit that what happens at present is that 
when the documents are received in Cus
tom’s Department, they are checked and 
returned back to the importer within seventy 
two hours. It is expected from them that they 
would deposit fifty percent of the amount 
within seven days and execute a bond to pay 
the balance of fifty per cent later. I can quote 
the figures right now. I would not take much 
time of the House.
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Goods in warehouses after expvy of 
warehousing period: value of goods-Rs. 667 
crores; duly invoJved-fls. 774 crores.

Secondly, details of warehoused goods, 
where free period has expired, as on 5th 
December, 1991-there are 33 ooleclorates 
are: value of goods-Rs. 619.89 crores; and 
duly involved -Rs. 748.48 crores.

\TiansktSorii

There are 54 cases wherein goods in 
warehouses after the expiry of warehousing 
period are lying. The goods are worth Rs. 13 
crores and 42 lakhs. It would not be in 
national interest or'm the interest of industry 
V such cases are not dealt with firmly and 
interest is not charged form them for delay 
indearing goods. That is why a time period 
has been fixed. There is aproposal to charge 
20% interest

SHRI GIRDHARI LAL BHARGAVA: 
Since the hon. Minisiere has darified many 
points and has appealed that if it is not done 
, it would not be in the national interest, I 
withdraw my amendment

[Engtstf

MR CHARMAN: Is it the pleasure of 
the House that amendment No. 2, moved by 
Shri Girdhari Lai Bhargava, be withdrawn?

SEVERAL HON. MEMBERS: Yes.

The motion was, by leave, withdrawn.

MR. CHAIRMAN: The question is:

"That the Bil further to amend the 
Customs act, 1962, be taken into 
consideration.”

The motion was adapted.

MR. CHAHMAN: The House w i now 
take up dause by dause consideration of the 
B2L The question is:

"That dauses 2 to 10 stand part of the 
BilL”

The motion was adopted.

Clauses 2 to 10 were added to the 
Bill.

[Translation]

(Interruptions)

SHRI NfTlSH KUMAR (Barh): I have a 
point of order. The hon. Minister was saying 
‘Ayes’ during voting. He is a member of the 
Upper House. He should observe a little 
restraint He is indulging in bogus voting.

MR. CHAIRMAN: All the members are 
unanimous about this Bill.

(Interruptions)

[English]

MR. CHAIRMAN: The question is:

"That Clausel, the Enading Formula 
and the Long Tittle stand part of the
Bar

The motion was adopted.

Clause 1, the Enchacting Formula 
and the Long Tittle were added to the 
Bill.

SHRI RAMESHWARTHAKUR: Ibegto 
move:

"That the Bill be passed.”

MR CHAIRMAN: Motion moved:

"That the Bill be passed.”

SHRI NIRMAL KANTI CHATTERJEE: 
Madam, I have just one question to ask. I 
have heard him in full. It is a welcome phe
nomenon that he has been forced to restrid 
imports m order to have a redudion in the 
adverse balance of payments. My question
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is whether or not your collection shortfall is 
due to not only a compression or imports but 
also because of reduced rates of imports 
that have been introduced m the Budget. Do 
you have any information in this regard? Can 
you suggest to what extent collection short
fall is due to compression of imports and to 
what extent it is due to reduction of duties?

SHRI RAMESHWAR THAKUR: I am 
not able to give the exact figures now. But ft 
is a fact that it is primarily due to reduction 
and compression in imports and partly due to 
the fact that a number of items have been 
given relaxation in reduction in rates during 
the last Budget So, the cumulative effect is 
the reason for the total reduction in the 
customs duty.

MR. CHAIRMAN: The question is: 

•’That the Bill be passed."

The motion was adopted.

15.53 hrs

STATUTORY RESOLUTION RE: 
DISAPPROVAL OF THE MONOPOLES 

AND RESTRICTIVE TRADE PRACTICES 
(AMENDMENT) ORDINANCE. 1991 

AND
MONOPOLE AND RESTRICTIVE 

TRADE PRACTICES ( AMENDMENT) 
BILL

[English]

MR. CHAIRMAN: We shall now take up 
Items Nos. 14 and 15 together, namely , 
Statutory Resolution regarding disapproval 
at the Monopolies and Restrictive Trade 
Practice (Amendment) Ordinance, 1991 and 
Monopolies and Restrictive Trade Practices 
( Amendment) BML

SHRICHnTABASU(Barasat):lbegto
move:

andMRTP (Amend.) BM
"That this house disapproves of the 
Monopolies and Retfrictive Trade 
Practice

(Amendment) Ordinance, 1991 
(Ordinance No. 8 of 1991) promul
gated by the President on the 27th 
September, 1991.”

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI K. VUAYA 
BHASKARA REDDY) Sir, I beg to move:

"That the BiH further to amend the 
Monopolies and Restrictive Trade Practices 
Act,

1969 and the Companies Act, 1956, be 
taken into consideration.”

The MRTP Act 1969 was enacted in 
1969 and came into force on 1.6.1970 with 
the avowed objective of ensuring that the 
operation of the economic system does not 
result in concentration of economic power to 
the common detriment, for the control of 
monopolies and for the prohibition of mo
nopolistic and restrictive trade practices. The 
Act was amended m 1982,1984and 1985to 
bring within its scope unfair trade practices, 
and to bring the provisions of the Act in tune 
with modifications in the industrial licensing 
policies for achieving greater productivity. 
The basic philosophy as per the Act was 
never to inhtoit industrial growth. It has been 
our experience that applications of large 
industrial houses (popularly known as MRTP 
undertakings) for establishment of new 
undertakings, expansion of their activities, 
amalgamation, merger and takeover when
ever found unacceptable, were generally 
rejected on the grounds valid for purposes of 
licensing and there were very few cases 
where such as application could be rejected 
on the grounds falling under the MRTP Act. 
In the process, the projects initiated by the 
MRTPcompanies were delayed in view of 
the time consuming procedures for prior 
approval of the Central Government With 
the growing complexity of industrial sector 
and need for achieving competitive edge in 
the international market and economies of
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scale for ensuring higher productivdy , we 
found that the restrictions undar the MRTP 
Act on investment decisions of the corporate 
sector had outlived their utility. Our so called 
monopoly houses are pygmies in compari
son with the giant conglomerates in USA and 
Westen Europe having multinational opera
tions. In the changing global scenerio it was 
considered necessary to remove restrictions 
and controls and expose our industry to 
international conpetitiveness. In conformity 
with the new Industrial Policy Statement 
(1991) the main thrust has now shifted to 
curb and regulate monopolistic, restrictive 
and unfair trade practices which are prejudi
cial to public interest. The exemption avail
able to public sector companies, coopera
tive societies, etc. under Section 3 of the 
MRTP Act has since been withdrawn and 
these undertakings have been brought at 
par with the private sector in the interest of 
consumer protection.

As per the new Industrial Policy, licens
ing has how been reserved for only 18 indus
tries. The concept of prior approval for set
ting up new undertakings or for expansion of 
capacity have been given up as per the 
Ordinance. In foe with the existing approach, 
the criteria for determining dominance is 
now restricted to the market share of 25 
percent of the total goods produced, sup
plied, distributed or services rendered in the 
country. Dominance is now only relevant in 
the context of acquisition and transfer of 
shares, the result of which is either creation 
or increase of dominance.

We propose to strengthening the MRTP 
Commission by enlarging the scope of en
quiry before it It is also proposed to em
power the Commission to punish for con
tempt underthe contempt of Courts Act 1971 
and the provisions for punishment for contra
vention of the orders passed by the Commis
sion and Central Government have been 
enhanced to act as a deterrent against erring 
offenders. Certain other changes are also 
proposed to be made to avoid interpretative 
delects and avoidable litigation.

The BM seeks to replace the MRTP

Amendment) Ordinance 1991 with some 
modifications. The Bill may new be consid
ered by this august House and be passed.

16.00 hr*

MR. CHAIRMAN: There are amend
ments to this. Shri Agnihotri is absent.

Shri Bargava, are you moving? 

[Translation]

Shri Girdhari Lai Bhargava: I beg to 
move: that the Bill be circulated for eliciting 
opinion thereon by 26 March 1992:

[English]

SHRI CHITTA BASU (Barasat): Madam, 
I rise to oppose the ordinance for various 
reasons. The reasons for this are varied and 
many but before I speak at length, I want to 
give expression to, in general terms, the 
reasons for which I have moved this motion.

This ordinance, in the form of a Bill mil 
nullify the limited and a very feable attempt 
so far made by the Government in respect of 
reducing the concentration of wealth in the 
hands of a few. This is one of the reasons on 
which I rise to oppose this ordinance.

I also apprehend, Madam, that this 
ordinance, when passed into an Act,wiH also 
reduce the decisive role of the Public sector 
and bring it at per with the private sector in 
certain respects.

This Bill will also very harshly affect the 
very existence of the tiny and shall sector of 
our economy.

Lastly, it wfl also pose some threat to 
the cooperative sector of our economy.

These are in general the main grounds 
on which I want to disapprove this ordinance.

The ordnance seeks to remove the 
restrictions of the monopoly houses in rela
tion to the commencement of the new under-
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takings; expansion of the existing capacity of 
production, amalgamation or merger of units, 
take over of units, appointment of Directors 
or registration of undertakings. The removal 
of all these restrictions which were there in 
the present MRTP Act would bring a new era 
where Ja&sez Zaire will be given effect to and 
there will be a complete market economy 
which has been advised by the International 
Monetary Fund and the World Bank.

r

The point which I want to draw home is 
this iscontrary to the nationally accepted 
economic and industrial policy of our coun
try. This is opposed to the Industrial policy 
Resolution of 1956. This is opposed to the 
very basic concept of developing core sector 
of our economy.

Madam, I think the hon. House will 
consider these aspects of the threat which 
emerges from this ordinance. Madam, you 
will not be surprised, when you wiU learn that 
the total asset of the twenty big industrial 
houses reached a colossal figure of 30,000 
crores during the year 1988-89.

This means that the MRTP Act which 
has something to arrest the concentration of 
the economic power in the hands of a few, 
has not proved very satisfactory. In spite of 
that unsatisfactory performance of the Act, 
there was some restriction on the Industrial 
houses and there was an intention of the 
Government at least on paper, that they are 
willing to arrest or reduce the concentration 
of econmic power in the hands of a few.

Madam, the concentration of economic 
power leads to concentration of political 
power. This also leads to destabilisation of 
the country. This also leads to social unrest, 
social tension.

All these ills that our country is faced 
with today, are the result of undue concen
tration of economic power in the hands of a 
few, concentration of political power in the 
hands of afew and ultimately strengthening 
of bureaucracy of our country, that is, those

multinationals who are operating in our 
country.

Therefore, the concentration of eco
nomic power has got the disastrous impact 
on our country’s interests. Whatever fittie 
attempt was made earfier in the enactment 
of the MRTP Act and also halting implemen
tation of the Act with these Amendments, 
they have been thrown into winds. I am very 
very happy when Shri Kumaramangalam 
made some remarks also on this aspect. He 
was on record that~in no way MRTP Act has 
not been operational to keep the concent ra
tion of wealth down,” I want to hear his view 
now. I do not know where has he gone.

So, it is better to understand what he 
said earfier. "In no way, the MRTP Act has 
not been operational to keep the concentra
tion of wealth down.” That is why. it is being 
amended. It is being corroborated by you 
also that whatever small attempts you have 
made to reduce the concentration of eco
nomic power in the hands of few, now, you 
are fitting them by making the road dear for 
further concentration of economic power in 
the hands of a few. Naturally, it was ex
pected that thore will be an Amendment in 
this direction.

We wanted an Amendment for adding 
more teeth to the MRTP Act so that the 
concentration can be arrested. This is what 
we want. You have come with an Amend
ment but in the reverse direction. Here you 
are going to remove al the restrictions which 
were existing in the Act itself. Therefore, it is 
counter-productive. It is regressive. It cannot 
find support from this House. Of course, 
there are people, who are supporting them, 
they may support them here also. Anyway, in 
this case, better rely on them. Do not rely on 
us.

The Bil seeks to remove the asset limit 
of Rs. 100 crores. This means, the real 
meaning of it is that if you remove the asset 
Smit.what does it mean in reality? It means 
that aft the monopoly houses are outside the 
ambit of the IO TP  Act Therefore, you say 
that you are repealing the MRTP Act as a



517 Statutory Resolution AGRAHAYANA 26,1913 (SAKA) Ordinance, 1991 518
re. Disapproval of M.R. T.P. (Amend.) 

whole, instead of doing that, you are remov
ing a part of the Act and saying that the 
Commission will be there just merely to 
enquire into the unfairtrade practices. These 
two components constitute the MRTP Act; 
and what is emerging is that you are dis
mantling one part, that is the restriction, the 
restrictive part of the Act, thê measure, the 
economic tool, the fiscal tookto prevent the 
concentration of the economic power in the 
hands of the few is being dismantled alto
gether. Of course, you are maintaining that 
part of the tool which would continue its 
activity for performance in respect of unfair 
trade practices. There is also a danger in 
that respect.

Let me come to the danger which I feel 
is lfrely to emerge forthe public sector. I want 
to read out a statement from the editorial in 
the Financial Express of September 30 last, 
it reads as follows:

'’It has taken several years for the 
Government to yield to this entirely 
legitimate demand.”

What is their demand? Their demand is 
that the public sector and the private sector 
should be treated at para; that is the demand 
which has been raised by the monopoly 
houses, industrial houses; that has been 
their clamour; that has been their practice. 
The Financial Express commends that you 
have decided to remove them or being them 
under same umbrella or at the same level, at 
par with the public sector. And therefore the 
Financial Express says that the Govern
ment has taken several years to yield to this 
entirely legislative demand that is to bring 
the public sector and the private sector at 
par. This is the danger which emanates from 
this Ordinance. It further goes on to say as 
follows:

"That announcement marks the suc
cessful end of one battle.'*

That means there is another phase of 
that. The Financial Express says, one phase 
of the battle is over; the industrial houses, 
the monopoly houses have won a battle and

and MRTP ( Amend.) Bill 
another phase they will also have to fight and 
they expect that they will win it.

If you go by the IMF, the World Bank’s 
advices, naturally, our industrial houses can 
very well say that their battle will be won by 
themselves.

Public sector and the private sector 
cannot be at par; let me make their philoso
phy dear; public sector is really public; it is 
accountable to this House. There is a Com
mittee of Parliament on Public Undertak
ings. Through that Committee, you can probe, 
you can analyse, you can enquire into every 
shortfall if there is any.

Madam, not for a moment I say that 
there is no scope for the improvement of the 
functioning of the public sector undertak
ings. But when we speak about the philoso
phy behind the public sector, it is a public 
purpose. It is accountable to the public 
through the Parliament, and private is really 
ffrivate.
*

Once Shrimati Indira Gandhi, speaking 
from the othere side said these words, that 
the private sector is private, nobody knows 
what it is, what it has up its sleeve.

SHRI MURLI DEORA( Bombay South): 
What?

SHRI CHITTA BASU: Do not get angry. 
You really remain where you care. I do not 
want to throw private sector on the Table of 
the House. You are private. Continue to be 
private.

So, Shrimati Indira Gandhi was con- 
sdous about it. And I also concede that the 
private sector is really private and the Gov
ernment has very good scope to problem 
into it. If you want, we can give a number of 
instances. If there are malpractices, if in
come-tax is not paid, if corporate tax is not 
paid and if the Government wants to know 
what is happening in the private sector, they 
can probe. But they remain private and now 
by bringing this amendment public and pri-
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vate sector are being put on par. This is a 
danger to the public sector as such.

However, there is provision in the origi
nal Act provision to inquire into the industrial 
houses. There is a provision. I agree.But 
witt\imy 22 years experience I would request 
the hon. Minister to tellthe House, to take the 
House into confidence, as to how many 
inquiries have been held so tar, and whether 
any discussion in Parliament has taken place 
cm the MRTP Commission's report. No re
port has been discussed ever. And the 
Government does not know what action has 
been taken on this report of the Commission. 
As a matter of fact, it remained private and 
there was no serious probe into the short
falls, into the defects, and the various allega
tions made against the private sector.

There is a provision, of course, in order 
to hoodwink the people. It has enhanced— 
You have decided in the Bill the penalty from 
Rs. 10,000 to Rs. 10 lakhs. Tell me what has 
been the actual purpose of this penal 
provision. How many industrialists have been 
penalised? How many have been put in jail? 
What has been the total fine imposed and 
what is the result thereof? Merely by increas
ing the penalty from Rs. 10,000 to Rs. 10 
lakhs does not make any differences far as 
the industrial houses are concerned. They 
can pay Rs. 10,000they can also pay Rs. 10 
lakhs. Because by violating the law of the 
country they earn more. If they earn Rs.10 
crores, they can manage to pay Rs. 10 lakhs 
Thereofore, this MRTP commission has been 
made ineffective by the political unwilling
ness of the Government during the last 22 
years.

SHRI MURLIDEORA: Twenty two years 
? For one year you were supporting the 
Government.

SHRI CHITTA BASU: You calculate it

And then, there is a provision and I draw 
the attention of the Hon. Minister to it Now, 
there is a provision. I drawthe attention of the

Minister to notes on Clauses, where it
says:

"Clauses 9 and 10 seek to amend 
sections 27 and 27 A respectively by provid
ing thatthe said provisions will be applicable 
to any undertaking and that, besides on a 
reference received from the Central Gov
ernment or a State Government, the Com
mission may inquire into any matter also 
upon acompiainttrom any trade association 
or consumers’ association, etc. on the basis 
of its own knowledge or information.’*

Somewhere it is on the basis of an 
individual complaint also. (Interruptions) . It 
includes the public sector, so far as these 
Clauses are concerned. Then, you may or 
those who are anti-private sector may lodge 
a complaint against Coal India. His objective 
is not to improve the functioning of the Coal 
India; his objective is mala fide; his objective 
is limited to denigrate the Coal India. Then, 
they may say your quality is bad. They may 
say such and such things. In private sector, 
this complaint may be managed by giving

* him some money, by either encouraging 
some complaint and also rewarding for some 
complaint. Will the public sector be able to do 
that? It is not possible for the public sector to 
manage this kind of nuisance by way of 
payment from its own funds. Naturally, this 
kind of frivolous complaint, this kind of 
malafidecomplaint will affect badly the public 
sector in our country and they may do this 
mischief.(Interruptions). I have mentioned 
only one case, that is, Coal India and ulti
mately it may also lead to Railways, it may 
lead to Banking, it may lead to Ports and 
Docks and ultimately all these public sectors 
can be covered under the plea of unfair trade 
practices and malign the public sector in our 
country .This is a dangerous things and this 
may lead ultimately to liquidation of the 
public sector itseK. This is a grave danger 
which I want the hon. House to take into 
account while taking to decision in this 
matter. There is a need tor the improvement 
of the public sector units. I do not disagree 
with anybody in this House. But, this amend
ment of the MRTP Act is not the correct 
methodlogy and tor that there are ways 
also.
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From our side it has been suggested 
that participation of labour in the Manage
ment democratisation of the management 
of the public sector units will give us satisfac
tory resuits u\so far as the functioning of the 
public sector is concerned. I hope the Gov
ernment shovAd have taken recourse to that 
suggestion instead of bringing this kind of 
draconian HIM which provides a muscle to the 
industrial hujses and monopoly houses.

On this occasion, I also quote FICCI 
Chairman. He says:

"That ordinance wil discipline the 
Public sector...”

That fellow is there to discipline the 
Public Sector.

SHRI K. VUAYA BHASKARA REDDY: 
I believe in it.

you are in a position to explain yourself. 
Therefore, what I say is that this is the FICCI 
one and I find a reflection of the FICCI 
opinion in this Ordinance.

SHRI MURU DEORA*. Why ndt?

SHRI CHITTA BASU: This is my objec
tion when you say let us go by the advice of 
the FICCI , let us go by the advice of the 
World Bank, let us go by the advice of the 
IMF, or whoever you want to choose. On the 
other hand, I want that the country, the 
nation, the working class and the people of 
India should choose a different path. There
fore, there might be a fundamental differ
ence and I should say what I feel and You 
should say what you feel.

16.27 hrs.

[SHRI P.M. SAYEED- in the Chair\

SHRI CHITTA BASU: He believe in this 
statement.(lntenyptions) . Let me read out 
the complete text.

SHRI MURLI DEORA: He is even be
lieving in disciplining you, forget the public 
sector.

SHRI CHrTTA BASU. Let us be on 
record of the total text.

SHRI MURLI DEORA: I believe in disci
pline.

SHRI CHITTA BASU: Oh, you believe 
in discipline and you believe in disciplining 
me!

SHRIMURLI DEORA: Everyone.

SHRI CHITTA BASU: Including you. I 
am a disciplined soldier.

Any way, do not waste my time. The Ordi
nance will discipline the public sector under
takings and bring them at parwiththe private 
sedLor..(lnterwptions) . You do not agree 
with the statement but your Bill says so. I am 
explaining my position, you explain when

Therefore, I oppose this Ordinance and 
I want that this should not be made a political 
issue, a party issue. It is in the interest of the 
nation as a whole, in the interest of maintain
ing and pursuing of the nationally accepted 
economic and industrial policy of the coun
try. The Government and the Minister should 
find it convenient or advisable to withdraw 
the Bill.

Therefore, I move this Statutory Reso
lution disapproving o* this Ordinance.

Apart from this, there are other reasons 
also but since the time is not available, I am 
not going into those.

MR. CHAIRMAN: Motions moved.

‘ That this House disapproves of the 
Monopolies and Restrictive Trade 
Practices (Amendment) Ordinance, 
1991 (Ordinance No.8 of 1991) prom
ulgated by the President on the 27th 
September, 1991."

"That the Bill further to amend the 
Monopolies and Restrictive Trade 
Practices Act, 1969 and the Compa-
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nies Act, 1956, be taken into consid
eration.”

SHRI MURLI DEORA: Sir, I rise to 
support the MRTP (Amendment) Bill moved 
by the hon. Minister.

This is the Government's commitment 
that it made in the new industrial policy. I 
read section 4 (d)..(lnterruptions).

SHRI NIRMAL KANTI CHATTERJEE: 
Even without that also, the Government was 
always committed to MRTP companies.

SHRI MURLI DEORA: Section 4 (d) of 
the New Industrial Policy says: "Asset limit of 
MRTP companies to be abolished.” This is a 
step that the Government has taken in the 
right direction.

I congratulate the Government for bring
ing forward this Bill. I do not think the Bill has 
been brought too late.

MR CHAIRMAN (SHRI. P.M. SAYEED): 
You can continue tomorrow, Mr. Deora. Now 
the hon. Minister of Home will make a state
ment

17,1991 Arrest of some tibetan
girts in New D M  on 1S.12.91
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16.28 hrs

STATEMENTS BY MINISTER

(i) Reported scuffle on 11.12.91 be
tween a journalist and a police officer 
and the arrest of some Tibetan girls In 
front of Chinese Embassy In New Delhi 

on 15.12J91.

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B.CHAVAN): There was informa
tion that the Tbetans in the Capital would 
plan to organise dfffnonstrationŝ processions 
and cause disruption to the Chinese Pre
mier’s visit between 11 December to 16th 
December, 1991. Arrangements had been 
madebyDetiiPpficeto ensure that the visit 
passed off peacefully.

2. Several demonstrations were, how
ever, held by the Tbetans, some of which 
turned violent, and the poSce had to make a 
number of preventive arrests against per
sons resisting to comply with the directions 
given by the police officers in the discharge 
of their duties. There are two specific events 
to which my attention has been drawn and 
I wish to apprise the Hon*ble Members of this 
august House about the facts.

3. The first event relates to the reported 
assault on a journalist during the course of 
Tbetan demonstrators at Majnu Ka Tda, 
North Delhi on 11th December, 1991. The 
facts ascertained from the Delhi Pofice are 
that after the teargassing of a crowd of 
violent Ti>etan demonstrators, when arrests 
were being made, the Additional Commis
sioner of Police, Northern Range, was run
ning to apprehend some Tbetans who were 
also running. He caught hold of a person 
wearing a blue jacket from the back of his 
jacket Several of the Tibetans were also 
wearing blue jackets. This person turned 
round and the police officer noticed that he 
had a handerduef over his face. This was 
probably to protect himsetf from the teargas. 
At this stage there was a scuffle. The police 
officer could not readdy identify the man 
because of the reasons given above. The 
person said his name was Shri Srivastav and 
that he was a journalist At this stage he was 
allowed to proceed by the police officer. Shri 
Srivastav has thereafter alleged that he was 
slapped on his face and hit back by some
one. The pofice have refuted this allegation.

4. The second event is the reported 
misbehaviour by the Delhi Pofice with a 
Tbetan girl who was detained with certain 
other demonstrators near the Chinese 
Embassy on 15th December, 1991. The 
facts as ascertained from the Detii Police 
are that at about 3.00 p.m. on 15.12.91, a 
group of Tbetans, comprising largely women, 
got off from a vehicle near the Indonesian 
Embassy, having come from Teen Murti 
side. They tried to rush towards the Chinese 
Embassy shouting slogans. They were de
tained at the barricade about 50 meters 
away from the Chinese Embassy. They



van was at the Chinese Embassy Gate and 
these "Hbetans were put on the vehicle. One 
girl, about 20 years’ old, suddenly jumped 
off from the van and started running away 
shouting slogans. She was over-powered 
and again put back into the vehicle. Since 
the body of the vehicle was filled with the 
Tibetans and policeman, including two lady 
Constables, this girt was put in the driver's 
cabin alongwith a Sub-Inspector of Po&ce 
and a Constable. They were thetLtaken to 
the Chankaya-puri Police Statioflfevhich is 
about 200 meters away. The Tfcetans were 
violent and were shouting slogans. When 
the van was going to enter the police station, 
the girt in front pulled at the driver’s hand on 
the steering wheel, saying "why are you 
taking us to the Poitce Station.” The driver 
lost control of the steering wheel and the van 
hit the pavement and, though it was travel
ling slowly, over-turned. As a result 11 
persons sustained minor injuries, including 
7 Tibetans girls. These 11 persons were 
taken to the Ram Manohar Lohia Hospital 
and all were discharged after first aid. The 
Tibetan boy also accompanied the 7 injured 
girls. The remianing injured 10 Hbetans girls 
were bro brought to the Chankaya puri Po
lice Station and detained under section 65 of 
the Delhi Police Act which empowers police 
to detain persons disobeying lawful orders. 
These girls were brought to the Police 
Station at 3.05 p.m and released at 4.30 
p.m. In view of the large deployment of the 
force aH over the city and the limited number 
of women police personnel available, only 2 
women police officials could be deployed in 
front of the Chinese Embassy. The Delhi 
Poitce have reported that none of the girls 
has given any written complaint that the 
police misbehaved with them.

5 .1 would also like to inform the House 
that the Supreme Court passed directions 
on December 13,1991 that al women and 
children below the age of 18years should be 
released by 10.00 p.m. of 13th December,
1991 without personal bond or surety. Sec
ondly, of the remaining detained persons, 
some of them were to be released only on

surety by 3.00 p.m. of 14th December, 1991. 
Thirdly, as regards the rest they were to be 
released on furnishing a personal bond of 
the amount of Rs. 5V000 and surety of Rs. 
2000/-. The Supreme Court further passed 
orders thatthe persons released would abide 
by law and would not commit breach of the 
peace or violate orders under section 144 of 
the code of Criminal Procedure. The Delhi 
Police have reported that all the arrested 
persons have been released in accordance 
with the dfrections of the Supreme Court

16.32/1/2 hra.

(ii) The arrest of Shri Inderfit Gupta, MP 
and other at Chandigarh on 16.12.91.

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B.CHAVAN): I wish to apprise the 
Hon*ble Members of this august House 
about the arrest of Shri Indevjit Gupta, MP 
and others on 16.12.91 in Chandigarh, for 
defying prohibitory orders.

2. Information had been received by the 
Chandigarh Police that the Communist Party 
of India would take out a procession to 
Punjab Raj Bhavan and would organise a 
dhama in front of the Raj Bhavan on 
16.12.1991. The organisers were informed 
about the resttictions under section 144 
Cr.P.C. in force in the Union Territory and 
that no procession was allowed to cross to 
the North of Madhya Marg.

3. However, a procession of about 200 
persons including about 10 ladies started 
from House No. 345, Sector 21 and reached 
at 11.45 A.M. the crossing of Sectors 7,8,18 
and 19. The processionists were stopped by 
the Police. By this time Shri Inderjit Gupta, 
MP also arrived. They were informed that 
some of them could meet the Governor of 
Punjab with whom an appointment had 
been fixed at 12.30 P.M. The processionists 
insisted on proceeding to Raj Bhavan. The 
processionists remained adament and all of 
a sudden broke the physical barricades and
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4. The procession then came to the road 
dividing Sectors 7 and 8. Here the police 
formed a human barrier and tried to stop the 
procession. They however broke through 
the police human barrier.

5. The police again formed a human 
cordon at a distance of about 15 yards away. 
At this third barricade when the procession
ists tried to go ahead, they were physically 
stopped. Here the demonstrators sat down. 
They were requested to disperse and send a 
deputation to meet the Governor of Punjab. 
The processionists insisted that they should 
all be allowed to go to the Raj Bhavan or 
should be arrested by the police.

6. At 1.20 P.M. when all attempts to 
persuade the processionists failed, Shri 
Indetjh Gupta, M.P. and others were ar
rested under Section 107/151 Cr. P.C. and 
taken to Police Station at Sector 17. The 
leaders and ladies were taken in gypsies and 
jeeps while others were taken in trucks and 
buses. They were produced before a Magis
trate in the Police Station itself, who dis
charged them at 1.45 P.M.

7. The Chandigarh Administration have 
stated that the only force used by the police 
was when the processionists were stopped 
physically by the police, who had formed 
human barriers.

SHRIMATI GEETA MUKHERJEE 
(Panskura): Sir, Indrajit Guptaji said this 
morning that Vimla Dang was seriously lathi 
charged. So, your information is really misin
formation.

SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum): There is no mention of his arrest 
in the BuHetin.

SHRI BASUDEB ACHARIA(Bankura): 
Sir, I would lice to know whether the informa
tion was given to the hon. Speaker. (Inter
ruption̂ ) . I want to know whetherthe Speaker 
was informed of the arrest of the Member of 
Parliament, Shri Indrajit Gupta.

SHRI BHOGENDRA JHA (Madhubani) 
: There is no mention of it in the BuHetin, Sir.

SHRI NIRMAL KANTI CHATTERJEE: 
Had it been mentioned, it would have come 
in the Bulletin, Part-li (Interruptions) .

MR. CHAIRMAN: When a Statement is 
made, the convention in the House is not to 
ask any clarification, like the other House, 
the upper House.

SHRI BHOGENDRA JHA: From the 
Chair, we want to know whether it is men
tioned in the Bulletin.

[Translation]

(Interruptions)

SHRI GEORGE FERNANDES 
(Muzzffarpur): Even if it is a wrong state
ment?

SHRI MADAN LAL KHURANA (South 
Delhi): Yesterday when I referred to the 
arrest of some ilbetans, the hon.Minister 
said that he is verifying the version of the 
Police. I cannot believe because he is giving 
the version of the Police in the statement. He 
should say that he has verified the state
ment

SHRI BHOGENDRA JHA: Shri Indrajit 
Gupta was arrested in Chandigarh, let us 
first discuss it

MR. CHAR MAN: First statement was 
on the arrest of some Tbetans.

SHRI MADAN LAL KHURANA: Mr. 
Chairman, Sir, My ambission is regarding 
both the matters. Yesterday when we de
manded a statement regarding arrest of some 
Tbetans the hon. Home Minister said that it 
seems that the version of the Police is not 
correct and I would make a statement after 
verifying it. I would Rke to know...

MR. CHAIRMAN: Please listen. There 
is no convention for seeking clarification on 
the statement made by the Minister.
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(Interruptions)

SHRI MADAN LAL KHURANA: Mr. 
Chairman, Sir, today he has again said that 
the statement has been given according to 
the version of Delhi Police. (Interruptions) .

MR. CHAIRMAN: All the statements 
given here are from the Home Minister.

SHRI MADAN LAL KHURANA: Mr. 
Chairman, Sir, in the light of what he said 
yesterday, I would like to say one thing 
through you....(Interruptions) .

[English]

MR. CHAIRMAN: Whatever statement 
he has made, he owns the responsibility.

(Interruptions)

[Translation]

SHRI MADAN LAL KHURANA: Sir, I 
would like to know whether the facts put 
forward in this House have been verified or 
only the version of the Police will be coming 
or after verifying the facts, the version of 
others will also come?The problem is that 
the police have committed excesses. If the 
police have committed excesses who were 
the people on the other side, who were the 
witnesses , has the other side also been 
verified. You are giving one-sided picture 
only.

Second point is also about Shri Indrajit 
Gupta. A simple question is that an M.P. is 
arrested, as he has given the whole ac
count. When the time was fixed the Gover
nor he could say that 5,6 or 7 people can 
meet, but he did not say so. They said that 
they arrested the M.P. under section 107 
and 151. Only those who. people are ar
rested under the section 107 and 151. in
dulge in riots and disturb peace. May I know 
whether an M.P. can be arrested on the 
charge of disturbing peace? The main thing 
is that whether the hon. Speaker has been 
informed about It or not? That is the main 
thing. As far as I know Mr. Speaker has not

been informed. Further the hon. Home Min
ister will tell that whether he has got the 
information or not. If such an information 
would have been received , it would have 
been mentioned in the Bulletin. It is not in the 
Bulletin. Hon. Speaker has not been sup
plied with any information as to which au
thority arrested the hon. Member. Whether 
it was Chandigarh Administration, Punjab 
Police or Punjab Administration. If no infor
mation is given after arresting an M.P., it 
become a matter of breach of privilege.

I would like to ask two points from the 
hon. Minister. One, whether they hadveri- 
fied it or not, Secondly, the House was not 
informed after the M.P. was arrested . So, 
whether it is a matter of priviiedges or not? 
These are my two questions, please 
expiain..(lnterruptions) .

[English]

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B. CHAVAN): Sir, there is only one 
point on which I would like to make a clarifi
cation. The Union Territory administration 
had sent a telegram and a wireless message 
to the speaker yesterday at 2.00 p.m., about 
the arrest.

[Translation]

SHRI GEORGE FERNANDES: Mr. 
Chairman, Sir, if the Home Minister has 
given the Statement of the police, I believe it 
is a wrong statement It was said here that he 
will be released on bail after a security of Rs. 
5000/-, It was said by the police, but the 
Supreme Court had suggested only Rs. 2 
thousand. Whatever information is given by 
the police is wrong. A bond of Rs. 5000 and 
a security of Rs. 2000 is also wrong. This 
morning, I was present in the Supreme 
Court. According to the Statement given by 
the police there security was to be charged 
from only one person and it was also said 
that the situation is so trying that nobody 
should be let free, because all the people 
have been arrested on the charge of vio
lence. Magistrate has himself written in the
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[Sh. George Fernandes] there at that time, it is a basic question which
was asked yesterday. What w i be the 

case of a person who has been released on explanation given by the Home Mnister in
paying a security of Rs. 2000. this mailer, so that in future we would go

there cautiosualy, because in future, there is 
[EngSsh\ the question of Punjab and everybody is

infavour of elections. We do not know what 
You looked very arrogant and therefore will be the attitude towards MPs during the

you must pay a security of Rs. 2,000. elections. So it is a horrible thing.

[Transfetibnj

AM the other persons were released 
without any security, personal bond or any 
conditions. There also you have been misin
formed about everything in this regard. The 
treatment that these girts received is re
corded in the affidavits lying with us. We 
possess the statementsgrven by them. None 
of them was an adult woman, instead all of 
them were school or college going giris, we 
have the affidavits containing their state
ments. How can the pofice record the state
ment of the girls regarding the misbehaviour 
with them by the pofioe. There was not a 
single policeman. Pofice is teffing a fie and 
trying to give a false statement here through 
the Home Mnister. Mr. Speaker. Sir, we 
highly object to this.

SHRI BHOGENDRA JHA: Mr. Chair
man, Sir, just now the Home Mnister said 
that a notice has been received from the 
Administration of Chandigarh, i  the notice 
has been received by the Speaker, its infor
mation should have gone to the members'll 
today’s Buletin. We do not know anything 
about it, nor does the Home MMster, but its 
notice should be* given to the House. Sec
ondly, there is the question of arrest under 
section 151 and converting it irtio a cogni
zable offence and preventing iL Indrajit Gupta 
is already an MP and he is here for the 
Seventh time, may I know which cognizable 
offence he was going to commit for which he 
has been arrested, so that all of us remain 
cautious in the sense that i  we go some
where «spedaly in a Union Territory, We w l 
go there already prepared to be arrested. V 
the time of mooting the Governor is fixed and 
X we go t e n  at that time and there is a 
demonstration ora procession we wil not go

Mr. Chairman, the situation is danger
ous lor future and the present and regarding 
the arrest made yesterday, it is not dearfrom 
the staMnent that Shri Indrajit Gupta had 
refused to meet the Governor. Please make 
it dear how can it be called a cognizable 
offence.

Now a days the problem of Tibet is there 
and the people of Tfoet are our guests. 
Whatever is its reason, we do not want to go 
into the details, but it is an internal matter of 
Tfoet arvd China, we should consider it as an 
autonomous region. But the people of Ttoet 
who have been here are our guests and it is 
our duty to extend all the possible hospitality 
to them. Ail the same, it is their duty not to 
work in such a manner which may spoil our 
relations with any other country. They should 
not come in the way of improving our rela
tions with other countries. It does not apply to 
them alone, it is equafly important for other 
oountriesasweB.it is the duty of any Indian 
who lives abroad. The people who did it or 
who were a party to such developments is in 

Any opinion a misuse of our hospitality. The 
way the Home Minister has given the state
ment that by holding the stearing by the 
driver the vehicle has been toppled and an 
accident has oocured, we should be happy 
that at least no body is killed but after the 
vehicle was overturned it hardly makes any 
difference whether there were more girls or 
more women. It is of no significance. The 
number of Women Police should have been 
more. If this information is not received, I wil 
say that our Police force is useless, they had
to keep an information as to how many 
women or gilt students are taking part in a 
procession, because the news was in the 
papers also that some people from Ttoet 
would be holding a demonstration against
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us. So demonstration, overturning of buses, 
holding the steering are not ordinary things. 
If the girl students also participated in the 
demonstration there should have been prior 
arrangement of women Reserve Pofice force. 
It is also a personal matter of the hon. Home 
Minister, even if it is concerning Delhi it wifl 
be seen later on when there wBI be Defti 
State Government So these two things may 
be made dear here. But this House should 
express its concern about it that Tbetans are 
our guests and they should not come in the 
way of improving relations with any country. 
In fact nobody should do so.

[English)

SHRI NIRMAL KANT1 CHATTERJEE 
(Dumdum): Sir, the important point that strikes 
me on this issue is that it is the dvi service 
or the police service which is guiding the 
political enthusiasts. What is doing tremen
dous damage to the pofitica! system is the 
political part of the executive is totally de
pendent on the versions suppfied by the 
pofice and the audacity is such that when a 
Member of Parliament has been arrested, 
that has been not reported. I wil take it, not 
reported to the Hon. Speaker.

Chandigarh on 16.12.91
MR. CHAIRMAN: Hon. Members, as 

we all know, in this House it is not the 
convention to further discuss any statement 
made here orseekdarffication like the Upper 
House. Therefore, I am unable to ask the 
hon. Home Minister to clarify all those points 
which you have raised here now.

(Interruptions)

MR. CHAIRMAN: I am on my legs. Let 
me complete it Please help me. After all, if 
you want to find out any darification, there 
are other methods. You can give appropriate 
notice for discussion.

All of you can meet the Speaker. You 
can find out some time for a discussion. That 
is a separate matter. As far as the existing 
rules are concerned, I am not in a position to 
give you permission to seek daifications. 
Neither, can I teH the Home Minister to give 
darifiactbns. That is the point

(Interruptions)

SHRI SOMNATH CHATTERJEE 
(Bolpur): Sir, may I seek an information 
though not a darification? (Interruption̂ ).

The truth of it is that the Bulletin did not 
report it ft cannot be a failure on the part of 
the Secretary General. So, what I am trying 
to impress upon the Government about it is, 
we have seen this today afi over the country 
it is the police version which is emerging at 
the top. The political authority of the people 
efther befieves it or extends support to it as 
has happened in the case of Tripura or in 
Kerala or elsewhere etso....(lntemjptions) 
We tried to distinguish it Dr. DebiProsadPal 
seldom fives in West Bengal Otherwise he 
wfll know it Unless the poliical authority can 
estabfish is suoermacy over the Civi Serv
ice and the Police Service etc. then not only 
externally the 1IF but intemaly also-the 
whole system would be ruined.lt is to these 
aspects that I want to draw the attention of 
the hon. Home Minister.

Thank You,

[Translation]

SHRI BHOGNEDRA JHA: Mr. Chair
man, Sir, You are right, if the Home Minister 
is not in a position to reply, you should not 
compel him. And if he is in a position to reply 
he should do so or say that he can’t reply.

SHRI S.B. CHAVAN: I have given you 
all the information that I have received from 
there.

(iInterruptions)

[EngSsty

SHRI SOMNATH CHATTERJEE: Mr. 
Home Minister, You assured the House 
yesterday that you would make a statement 
on the Palakkad incident When are you 
going to make that Statement?
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SHRI S.B. CHAV AN: As soon as I get 
the information, I will do it.

SHRI SOMNATH CHATTERJEE: 
Please send them a reminder. Sir, this is not 
a clarification. This is a sort of information. 
That is all .{Interruptions) .

MR. CHAIRMAN: Secondly, with re
gard to the arrest of hon. Shri Indrajit Gupta, 
I think the Speaker has received the tele
gram at 0 9 0* Clock today. The sender's 
name and designation was not so clear. We 
received it at 9 A.M. today. As I said, the 
sender's name or the designation was not 

“clear.

(Interruptions)

MR. CHAV3MAN: Let me tell you what
ever information is available. At 9 O’ Clock, 
this Secretariat received the telegram. The 
sender's name and the designation was not 
dear. Therefore, we have not informed the 
Members. That was the position.

SHRI NIRMAL KANT1 CHATTERJEE 
(Dum Dum): Is there not enough ground for 
dismissal of the persons concerned?

(Interruptions)

SHRI INDRAJIT GUPTA (Midnapore): 
The incident took place at 12.30 p.m. yester
day. They sent the information of my arrest 
at 9 O' Clock this mom\ng.(lnterruptions) .

MR. CHAIRMAN: In this Secretariat, 
we have received it at 9 A. M. today, the 17th 
December. 1991.

SHRI SOMNATH CHATTERJEE: What 
is the time of despatch?

MR. CHAIRMAN: About the time of 
despatch, I am not in a position to tel you. I 
think it is 1.20 p.m.

SHRI SOBHANADREESWARA RAO 
VADOE<Vfayawadaj: The hon. Home Min
ister said that he received a telegram yester
day at 2 p.m. It was not communicated to the

fore, there is a lot of lapse in this regard.

MR. CHAIRMAN: 
matter.

ft is a very serious

[Translation]
(Interruptions)

SHRI CHANDRA JEET YADAV(Azam 
garh): Mr. Chairman, perhaps it is the state
ment of the Home Minister in which he has 
said that indrajit Gupta did not join that 
incident of voiiating the law. The statement 
of the Home Minister proves that Indrajit 
Gupta arrived on that spot when the demon
strators were stopped and he moved away 
from there. Indrajit Gupta is a senior Member 
of the House and you have spoken about his 
arrest so lightly. You even do not know about 
the officer who gave this news. The Secre
tariat should issue instructions that when
ever any M.P. is arrested, ft is expected that 
the concerned officer, whoso ever he may 
be should inform that under which circum
stances that MP has been arrested. He was 
arrested in Chandigarh, the state capital. 
This may not be taken so lightly, such things 
are happening that any officer is giving a 
notice and his name and designation is not 
given out, it is sent at one or two O'Clock and 
the information is received the next day at 9 
O' dock, and but even then this is being 
taken lightly. Such things should not happen 
in future, this direction should be issued from 
the Secretariat and it should also be issued 
from the Home Ministry that if an MP is 
arrested, or if there is any officer, he should 
give reasons about the circumstances under 
which he was arrested. It is not evident from 
your statementthat Indrajit Guptarefused to 
move away from there or he violated the law 
and sat there. You say that the demonstra
tors refused to go. At least the complete 
information should be received. Indrajit Gupta 
had also raised this question yesterday.

[Engish]

SHRI E. AHAMED (Manjeri): Sir, the 
Home Minister has made a reference in the 
statement that a case under Section 107,
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Code of Criminal Procedure has already
been registered against Shri Indrajit Gupta.
As far as I know, it is normally used against
criminals, consistent violaters of law and
against such other people only, such sec-
tions are involved.

Section 107 has been invoked against a
man of Shri Indrajit Gupta's stature and
nature I should say. If the Government goes
on registering cases under Secticn 107
against the elected Members of P"r!i".i;;lent,
may I say, Sir, with all humility that it is
reprehensible and condemnable.

SHRI SAIFUDDIN CHOUDHARY
(Katwa): It si not amy that but somo technical
flaws have also taken place. Given the kind
of a situation that is there in Punjab and the
kind of role the CPI, CPI(M), BJP and some
others have played, in that context, the .
administration had failed to properly deal
with the people who are laying down the lives
in Punjab. Are they not to be reprimanded?
Are they people doing service to the country
in Punjab?

I am very sorry. The Home Minister is
here. He must take to task whoever is re-
sponsible. The Governor is not at all doing
any good service in dealing in such repre-
hensible manner with such respected people
who followers are laying down the lives. It is
not a matter of technical delay. It is a ques-
tion of outlook. They are thoroughly bank-
rupt people and they are not fit to run the
administration in this critical situation.

. MR. CHAIRMAN: As I mentioned to
you, the sender's name is not there but some
initials and numbers are there. I think it is but
proper that the Home Ministry should direct
all the concerned that whenever Members of
Parliament are taken into custody, when
they send the telegrams either it the Speaker
ortothe Central Government, they must give
their designation to also. The charges have
already been mentioned in the telegram but
we cannot make out as to who has sent it.
Therefore, it would be proper, in future, if any
Member of Parliament is taken under cus-

Now, the House shall t<~!:.J .;,; matters
under Rule 193.

(Interruptions)

[ Translation]

SHRI BHAGWAN SHANKAR RAWAT
(Agra): I would like to say one thing that
section 107 and 151 are applicable when
there is a clash of fight.

MR. CHAIRMAN: It is a case of breach
of peace. This rule is applied in case of those
who go there.

[English]

SHRI BASUDEB ACHARIA(Bankura):
Sir, the Home Minister can respnd to the
points raised here.

MR. CHAIRMAN: He has already re-
sponded.

17.00hrs

DISCUSSION UNDER RULE 193

Present economic situation in the coun-
try with reference to the steep rise in
prices of essential commodities in recent
months,deficlt financing, the foreign
exchange crisis and the conditionalities
sought to be imposed by the Interna-

tional monetary fund-CON TO.

MR. CHAIRMAN: The House shall now
take up further discussion under Rule 193 on
the economic situation in the country. Dr.
Debi Prasad Pal was on his legs; he will
continue.

DR. DEal PROSAD PAL (Calcutta North
West): Mr. Chairman, Sir, when we are dis-
cussioning the economic situation for the
year 1991 the economic scenario has
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[Dr. Oebi Prosad Pal] we are not economically so bankrupt as was
made to appear by the earlier Government.

changed from the first half of the year to the
later part of 1991.

When 1991 started, the economic scene
presented not only a dismal picture, but
there was a complete frustration in the eco-
nomic field. It is at that point of time that the
present Government had to take over the
administration in the later part of June.

We have seen that upto June 1991 the
economic situation was completely a dismal
one. The balance of payment position in the
country was in such a situation that hardly
we could pay for our two weeks requirement
of foreign balance of Rs. 2600 crores. The
price increase in the country, in the year
1989-90 was 9.1%. But in 1991 in August
and also in the earlier part of the year it
reached a peak level of 16.4%. The indus-
trial production also in the country during the
period, in the earlier part of 1991, registered
aslowgrowth of only 4%. The result was that
not only within the country there was a spiral-
ling of prices, but even in the international
monetary world the credit worthness of this
country was it its lowest ebb. Our balance of
payment position was so precarious that we
could not get any assistance from any part of
the world.

This was the economic situation when
the present Government had to come on the
scene. So the main task of the Government
is to restore a sense of economic revival not
only within the economy itseH; but in the
international world also. The fiscal policy
therefore has to take important measures
both short-term and Jong term. The short
term measures had to be taken because we
have to tide over the situation in our balance
of payment position. if the country cannot
meet its liability in international monetary
world, then how do we look before the world?
Therefore the economic revival which the
present Finance Minister had to launch upon
was to restore a sense of confidence, so that
our balance of payment position may revive
and we Can at least present to the world that

It is because of this reason that the
Government had to take an immediate
measure of reducing the exchange rate of
the rupee by devaluing the currency against
the major currencies of the world. The rupee
has eroded its value as a result of spiralling
of prices both within the country and also
outside the country. The devaluation was
made as an economic corrective in order
that our subsidies towards exports may be
reduced and the export industry can be
boosted up. If we are to mak~ the balance of
payments position better, then, we have to
reply upon our export performance in a much
better way. That is why the Government had
to take a decision of devaluing the rupee. H
devaluation is resorted to, then we can dis-
pense with the subsidies which we are to
give to the export industries, we can dis-
pense with the cash assistance programme
which we are to give to the export industries.
So, in this way, the Government will be
saving a larger amount of its fund. At the
same time, it is true that as a result of
devaluation, our imports will substantially as
less. Due to the devaluation, the cost of
imports will be much higher. It was an inevi-
table situation. we are to import our non-
essential goods and if our imports exceed
our exports, then, we cannot have a policy of
seH-reliance which was completely lost sight
of by the earlier Government during which
period, the imports were far exceeding the
exports. It is in this situation that a policy of
devaluation had to be resorted to. But the
spiralling forces of inflation might have dissi-
pated the effect of devaluation, if the Gov-
ernment had not taken certain immediate
measures. The monetary policy had to be
tightened in order that the effect of devalu-
ation is not dissipated. Hence the Govern-
ment had tightened the monetary policy by
raising the bank rate of interest and also the
refinancing rates, as a result of which the
excessive investments in uneconomic sec-
tors will be discouraged.

The Government also had to take cer-
tain trade policies as a short term measures.
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The trade policy was to liberalise the indus- year by the previous Government. It has
tries so that the industries may not suffer increased to more than As. 20,000 crores. It
from the cobwebs of bureaucratic and ex- is true thatthe Customs duty has not been so
ecutive controls. It is because of this reason much as it was expected. It is precisely
that the liberalisation the case of short term because of the monetary policy. The Cus-
policy, the Government had to consider the toms restriction was there. Imports of essen-
cause for this inflationary spiral. It was due to tial goods and other non-essential goods
excessive reliance upon the deficit Budget. were discouraged as a result of which the
The result ofthe deficit Budget isthat, it gives Customs duty, to some extent, was not as it
fillip to inflationary spiral and leaves the was expected to be.
economic system destabilised.

During the earlier Government, the
deficit Budget was 8.4 per cent of GDP and
as a result of it, it reached the high water
mark of inflation before this Government
came to power.

So, ·the immediate task of the Finance
Minister was to reduce the deficit Budget to
a reasonable limit. Hence it was announced
that the deficit Budget will be reduced from
8.4 per cent to 6.5 per cent, a reasonable
extent. This has been done by the Finance
Minister by resorting to various monetary,
fiscal and other measures.

One 01 the measures taken was the in
crease in direct taxes. The total realisation
from direct taxes by the previous Govern-
ment was only Rs. 2,400 crores whereas it
has been increased by the present Govern-
mentto more than As. 4,600crores. The cor-
porate sector's share of the direct taxes has
been increased to almost double. From As.
816crore, it has been increased to Rs. 1,600
crores. Therefore, this is one of the major
devices which the Finance Minister has taken
by increasing the direct taxes. (lnterrup··
tions) .

i am giving the figures. The individual
rate of fare was not affected. (Interruptipns)

MA. CHAIRMAN: Pleasedo notdisturb.

OR. DEBI PAOSAD PAL: But the cor-
porate sector had to bear a larger burden, at
least double the amount. The Central Excise
and the Customs duties have also been
increased from As. 20,000 crores in the last

These are the measures which have
now been taken by the present Finance
Minister both as a result of the budgetary
policy, as a result of the monetary policy and
also as a result 01the trade policy. The short-
term measures did have its immediate im-
pact upon the price level. We had that the.
experience of 16.4 per cent. It has been
reduced in the month of November to 13.3
per cent. It is true that the reduction in the
prices has not been as everybody expected
it. The common man undoubtedly is hit by
the rising prices. India is a country where a
large number of people are living below the
poverty line. Naturally, everybody is anxious
that the price level has to be slashed down-
at least to the level of one-digit. But we must
not forget that the price level does not react
Jikethe Aladin's lamp. The price level reacts
in an economy only after certain time lag.
With one stroke, the inflationary spiral which
has been built up into the economy by the
earlier Government, cannot be removed by
the magic wand of any Finance Minister. We
have got to wait.

SHAI NIAMAL KANTI CHATIERJEE:
It was forgotten in the Congress Party's
manifesto. (Interruptions)

OR. DEBI PAOSAD PAL: Well, it was
not forgotten in the manifesto, but every
manifesto has to be read alongwith the exi-
gencies of the situation. We have reduced
the level of infelation built up by tne earlier
Government. Now it has been reduced from
16.4 per cent to 13.3 per cent. We must not
forget that the Finance Minister has taken
not only the short-term measures but also
the long-term measures by the introduction
of the industrial policy. This industrial policy
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[Dr. Debi Prosad Pal] . Wanchoo Committee which was presided
over by the former Chief Justice of India had
recommended that one of the major defects
in this country for inflationary spiral and other
economic maladjustments is excessive
control and excessive licensing position. H
that has been liberalised, that will be for the
better performance of the industry.

if implemented properly and given a time-
lag, will have its impact upon the economy
within a certain period.

Now what is this industrial policy? The
industrial policy emphasises that the liberali-
sation of the industries must be there. We
have seen the experience of the public sec-
tor undertakings for long. We have seen how
the different public sector undertakings are
suffering losses worth crores of rupees every
year. Now who is to bear these losses?
Ultimately, it will impinge upon the economic
situation of the country. I am giving two or
three illustrations. Hindustan Photo Films
limited is a public sector undertaking. The
Public Accounts Committee has pointed out
the lapses in their administration by the high-
ups in this company, which is a public sector
company. The private sector is willing to
offer the slitting and confectioning of Photo-
graphic material at a price which is much
lower 80 than the prices offered by HPEU
public undertaking. Even the public sector
undertaking, Photo Flims limited is'suffering
huge losses. I am giving another example.
As regards Cycle Corporation of India, Rs 7
crores have to be paid I;>ythe persons to
whom the goods have been delivered and
the reporte is that those who are at the high-
ups are not caring even to realise that money.
This is the situation in the public sector. If the
Government has taken such a decision about
the public sector, excepting a few major key
industries like that of defence or other indus-
tries of great national importance, how can
they run economically and how are they to
run efficiently? How can one raise his voice
of protest against this policy of the Govern-
ment? The public sector is not obliterated
and it is not effaced from our economy. Our
Government is consistent with the policy
which had been introduced in 1948 by Pandit
Jawaharlal Nehru. The same policy is con-
tinuing, that is, the policy of mixed economy
and emphasis has to be given both upon the
development of the private sector and also
the public sector. So long, by controls and
licences the economy was suffering from the
clutches of bureaucratic control. Even the

The Industrial Policy which is a long
policy, which has been introduced by the
Government also tries to import foreign capital
up to the extent of 51 per cent. The equity
capital has to be paid not by a drainage of
foreign exchange reserves but by way of
foreign export of capital goods. If automatic
approval of foreign technology is given and
if foreign technology is imported into the
country to industrialise the economy. then
there cannot be any grievance from any-
body. Therefore. those who are seeing the
ghost of International Moretary Fund dicta-
tion and other things can see the correspon-
dences laid on the Table by the hon. Finance
Minister which clearly show that we have not
sacrified our economic sovereignty to any
nation or any country. We cannot do so also.
It is clear from the statement which has been
laid on the Table that our Finance Minister
has taken a pragmatic view of improving the
economic situation in the country by intro-
ducing both short term and long term meas-
ures by way of Industrial policy and also of
the Trade Policy.

We must not forget that the price situ-
ation in this country is the result of the
interaction of various forces which are oper-
ating in the economy and the harmful eff eets
of the earlier Governments' administration
cannot also be removed overnight. During
the 18 months rule by the earlier Govern-
ment, our foreign exchange reserves had
been dwindled to almost two weeks position.
The economic administration of the earlier
Government has increased the prices 16.4
per cent. Now. by one magician's wand, we
cannot reduce the prices to half of it. It will
take some time. The effect of economic
measures can be felt only over a time lag.
The result of the short term measures which
you have introduced and one important ef-
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fect which has been noticed within a very pt4)perlyattended to and if it is not done, it
short time, is that we are not in the interna- may cause us seriousconcern in the future.
tional money market bankrupt now.The situ- Everyday the prices of certain essential
ation of bankruptcy has been tided over: We consumer goods are increasing.lfthe prices
had a reserve of 2600 crores only for two of essential consumer goods continue to
weeks and we have more than 8000 crores rise,theGovernment musttake proper steps
of foreign exchange reserves now. Even the through the Public Distribution System to
International Monetary Fund expected that correct the situation. The public Distribution
Ne would have 2.1 billion dollars and by System is one of the important agencies
1992 we would have 3.1 billion dollars. But through which the Government has to sup-
now, we have crossed that watermark and ply essential goods to people at large. The
our foreign exchange reserve is more than Government must see whether the public
8,000 crores. This is the result of the policy Distribution System is functioning properly
introduced by the Finance Minister. We had andwhether the supplymanagement isdone
to impose certain restrictions on our imports. on an economicbasisor not.This isa sphere
Now that our foreign exchange reserve to which the hon. FinanceMinister must give
position has improved, the position of im- his active consideration. I say this because
ports also can havebetter look.Maybesome the PublicDistribution System inour country
of the essential consumer goods can nowbe has not achieved the desired results. If the
imported to some extent, so that the burden PublicDistributionSystemcontinues towork
and misery of the common man can be in the same fashion, then it will breed more
lightened. Government may now think of of corruption and more of maladiministra-
liberalising the import of some very essen- tion. !t requireg tightening upby the Govern-
tiaVconsumer goods such as edible oil and ment and there should be closer and more
fertilizers, etc. There is improvement in the serious control. The supply management
exports position and exports industries are also requires to be considered from aproper
also having a better and brighter look. I hope perspective. It is true that uptill now been
the Finance Ministor will look into the matter some restrictions on the imports of essential
and decide how much liberalisation can be commodity. This was due to our bad foreign
done with regard to import of certain essen- exchange reserve position. Nowour foreign
tial goods for consumes, such as edible oil. exchange reserveposition is having a better

and brighter look, and I request the Govern-
ment to consider imports in respect of some
essential goods.

Prices, as I have submitted, are to be
reduced. But this will depend upon certain
macroeconomic adjustments. The imbal-
ances in the economy have corroded our
economic fabric to agreat extent. Hwe are to
set the path right, it does require certain time
period. The macro-economic adjustments
which have bsen made by way of our trade
policy, by way of fiscal policy and by way of
industrial policy require cert-in· period of
time so that their impact can be on the
economy by way of improving its position.

As regards prices, we do expect that it
will show certain better results within a short
period. But at the same time, there is no
cause for any complacency. The situation is
still not very bright. Maybe,we havecrossed
a point where we were almost on the brink of
despair. Still, priced situation requires to be

Mr. Chairman Sir, if the economy had
gone completely out of gear in the early part
of 1.991. It was the result of the policies
pursued by the earlier Governments in the
last 18 months. It is only as a result of the
pragmatic, bold and decisive steps that the
Finance Minister has taken both in terms of
long term and short term measures, that the
economy is having a brighter look now. It is
true that we have yet to go through this
process and in this process some decisive
and bold steps have to be taken. I will only
request this Houseto consider that the price
structure cannot be lowered immediately by
any magician's wand. The effects of the
economic policy will be felt through the
passage of time. The long term economic
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[Dr. Oebi Prosad Pal] Surta' Bangles and 'Bindiya' to his daughter
at the time of her marriage because the
prices are so high that his wl tale money is
spent on other things.

measures will have its effects over a period
of time.

With these words, I congratulate the
Finance Minister for taking a bold, pragmatic
and a significant step in the right direction.

[ Translation]

SHRI BHAGWAN SHANKR RAWAT
(Agra): Sir, in the context of the Economic
Survey I would like to say that the hon.
Finance Minister made many efforts but
despite all those efforts it has become a case
of "jyon-jyon dava ki marz barhta gaya." I
was told that the country's exports have
increased. I know that the rupee has been
devalued against foreign currency. If prices
are reduced by 50% it would be appreciated
by the Government.

According to figures, the foreign ex-
change earned by us has reduced despite
an increase in the quantum of exports. The
benefits expected through the devaluation of
the rupee have not materialised except that
all export commitments have been met but
there has been no increase in the country's
pruchasing power.

The policy was formulated under pres-
sure from the I.M.F. With the result that
prices are rising. According to official fig-
ures, there has been a 15% increase in the
price index, but in reality the consumers are
facing tremendous hardship on account of
the rising prices. The price of wheat, which is
needed by the common man, has increased
from Rs. 350 to Rs. 375 for 100 kilogram.
The price of 'Basmati' rice has risen from Rs.
2500 to Rs. 3100 and that of Mustard Oil
from Rs. 1000 to Rs. 1100. Once when Shri
Morarji Oesai sent some gold out of the
country, the then members of the Treasury
Benches had expressed resentment and
thought that women in the country would
have part with their Mangal Sutras. Now gold
has become dearer. Gold Vitur which was
earlier priced at Rs. 3680 is now priced at Rs.
4500 Now father a can not give 'Mangal

After dal which was earlier costing Rs.
15.70 per kg. now costs Rs. 19.00 in the
retail market and Rs. 18.50 in the wholesale
market. This is causing a lot of hardship to
the poor.

Industrial production has fallen. I have a
copy of the Finance Ministry report pertainig
to the last? months of the current financial
year. The report states that industrial output
has fallen and gives the reasons for it .

[English]

Import of capital goods, sanction of let-
ters of intents granted by the Secretariat of
Industrial Approvals.

[ translation}

There could be a delay in grant of ap-
proval by the Controller of Capital Issues or
iinancial institutions. Inspite of that the blame
would be put on the Central Government of
the Finance Ministry. We will not level criti-
cism on any other party.

I would like to make one more rnulu-
minim. We have opened the doors to foreign
investment and are willing to provide all
facilities to foreign collaborations. The EXIM
scrip was introduced by there is corruption in
that system also. In a meeting of the Consul-
tative Committee of the Commerce Ministry,
I got to know that irregularities have crept
into the system and cases have been regis-
tered against a numberof people. During the
previous Budget Session and in the meeting
of the Consultative Committee of the Com-
merce Ministry I had said that as in the case
of irregularities in EXIM scrips to the tune uf
Rs. 20 crore, there have been instances of
corruption all over the country in case of
R.E.P. licenses. Papers related to theft of
licenses worth Rs. 2 crores have already
been sent by me. First to the hon. Finance
Minister and then to the hon. Commerce
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Minister. But the reply in the Consultative
Committee of the Commerce Ministry was
that there was a conspiracy between the
Commerce Ministry and Post Office. There
is no provision or rule to register such a case.
There is no provision for issuing duplicate
licenses which is why lakhs of labour work-
ing there and industrialists who had obtained
a license under R.E.P. are making repeated

. visits to the relevant departments. Earlier
there was the Bofors scandal in which com-
missions were accepted. Now there have
been irregularities in case of import licenses
but the Government is least bothered. H is
being said that there is no law for this pur-
pose. I would like to ask the hon. Finance
Minister if such instances of corruption can
be ignored. I am pained to note that the
Government is not prepared to take action
just because there is no law to cover such
cases.

.\

I criticism the Government for its stance
with regard to such large-scale irregularities
and the greatest seandal of the year, about
which the central Government is competely
silent. Rs. 3025 crores have been given by
banks to large-scale sick industrial units
since 1988. What have we done in this
matter? The only thing we are doing is taking
loans from foreign countries but don't we
have to pay the money back. Our economic
condition will impove only when there is a
rise in productivity and a resultant increase
in income. The report of the last 7 months
shows that there is a fall in industrial produc-
tivity. This has led to seeking of loans from
foreign countries and attracting N.R.I. in-
vestment. Charvaka has said that "Yavat
jeevet sukham jeevet, rinam kritva Ghritam
peevet". So this "Ghritam peev~t" will not
solve matters. The previous Government
subsisted on foreign and, the adverse ef-
fects of which are to be seen now. Develop-
ment cannot take place without increasing
productivity. Presenting ficititious figures and
taking loans tantamounts to mortgaging the
countries.

I would also like to say that the Central
Government is continuing with its discrimi-
natory policy against Uttar Pradesh in eco-

exchange crisis and the condi-
tionalities sought to be imposed

by the IMF
nomic matters. In 1950-51 the per capita
income in Uttar Pradesh was Rs. 270 whereas
the national average was Rs. 296. In 1989-
90 the per capita income in Uttar Pradesh
was Rs. 3072 whereas the national average
was Rs. 4052. This gap is increasing day by
day. Even the Plan expenditure amount for
the Anpara Power Project has not been
sanctioned despite repeated request ~ the
Uttar Pradesh State Government and de-
spite the expendityre having been sanc-
tioned by the Planning Commission. In
matters of development, plan expenditure
and investment a biased attitude has been
adopted towards Uttar Pradesh. I am level-
ling this allegation because this attitude is
based on certain political considerations.

I would like to submit one more thing
that in response to a question by me it was
stated that there has been marginal increase
in term deposits with the banks. But I chal-
lenge this claim which is farcical. It is farcical
because the money deposited with the
'Mutual Funds' has also been shown through
statistical jugglery, even though several
people are withdrawing from term deposits
prematurely because of the wrong taxation
policies of the Government, a fact which the
Government of India wants to comanflage.
I would like to submit that through statistical
juggelry facts cannot be concealed and
overlooked. Therefore, I would like to submit
that the Government should think over the
issue of levying of tax on interest income.

I would like to submit that due to the
pressure of IMF, reduction is subsidy on
fertilizers has put the fertilizer industry in for
hard times. As a result of it 'Rabi' crop
production is not likely to increase. I am
seriously concerned because the politics
and pressures of IMF, rise in price of fertiliz-
ers and rise in prices of other agro-products,
might dilute the achievements of green revo-
lution. Which was brought to the country
after lot of hard work by the farmers.

I would like to make a submission about
devaluation of currency even though it had
been stated in the House that there will be no
third devalution. Therefore I would like to
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[Sh. Bhagwan Shankar Rawat] economy of the country. Diversion of tax
revenue paid by poor to public sector to
make up for the losses being incurred by
these units tantamounts to dacoity in reality.
It is not justified to squander away the reve-
nue collected from poor in bureaucratic
tangles. That's why I would like to submit
that economic scenario is not at all satisfac-
tory. We will have to gear up our self not to
succumb to the pressure of IMF In the last
session, issue of restructuring of tax struc-
ture was raised. The hon. Minister of Fi-
nance announced ssttinq up of Chhelliah
Committee to examine the issue of restruc-
turing of tax structure and also stated that its
interim report is expected by November end,
but till now we have not seen the report. As
a sequel to it the salaried class is suffering
gravely because of inflation. Others are also
similarly affected. Therefore 1request that
concessions and relief in taxes may be given
to people to protect their purchasing power.
With these words I conclude my speech.

submit that once again a caterogical assur-
ance be given that no third devaluation of
currency will be done in any circumstances.

In addition to all this I would like to
submit that in all the economic policies, no
allocations have been made or schemes
have been announced to provide jobs to the
unemployed persons. Therefore the Gov-
ernrnent should admit its failure on the eco-
nQmicfro~t and somehow arrest rise in prices.
If rise in prices is not checked then economy
of the country will deteriorate fast. Purchas-
ing power of the people should increase and
for that it is necessary that employment
opportunities are created "to save people
from starvation. In China during the reign of
Change-Kai-Sheikh, a large amount of cur-
rency was in circulation, but the purchasing
power of the currency was at its ebb. People
were starving as there was shortage of goods.
Even if goods were available, the people did
not have purchasing power. During partition
of the country people brought gold utensils
with than but the goods were simply not
available. Therefore, I would like to submit
that unless the purchasing power of com-
mon man increases and availability of goods
improves, the situation will continue to dete-
riorate. The economic planning is meant to
improve production and the equitable distri-
bution of the fruits of production among
people in the larger interest of the country.
Till now no scheme has been formulated by
the Central Government to increase the
purchasing power of the poor and for the all
round development of the country, to facili-
tate the increase of production in the country
and to improve the quality of life of the
people. It is a matter of concern that indus-
trial production had declined in the country.
This decline in industrial production needs to
be checked through drastic measures by the
Government. The Government cannot ab-
solve itself of its responsibility on the excuse
of sickness in the industry. The sickness in
the public sector has been under the protec-
tion of the Government. Therefore the Gov-
ernment cannot be allowed to have a free
handior a long time in playing with the

SHRI GEORGE FERNANDES (Muzaf-
farpur): Mr. Chairman, Sir, first of all I would
like to submit a few words on the issue often
raised both inside and outside the House by
the hon. Prime Minister, hon Minister of
Finance and the spokesmen of the ruling
party that in the last 18 months such condi-
tions were created which made the nation
bankrupt and within 5-6 months the ruling
party has remedied the whole situation. The
statement of the hon. Minister of Finance
commences with the remarks:

[English]

"Six months ago, our Government, under
the leader-ship of Shri P.V.Narasimha
Rao, assumed office in the midst of an
unprecedented economic crisis. For-
eign reserves had dwindled to Rs. 2600
crores."

[ Translation]

and then the hon. Minister of Finance
goes on to highlight the success that
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[English]

"Our immediate objective was to restore
international confidence. I hope all
Honourable Members will agree that
this has been achieved."

[T rans/ation}

and first of all it says that-

[English]

"Foreign exchange reserves have in-
creased from Rs. 2600 crores (1.3 bil-
lion) when we assumed office to over
Rs. 8000 crores (3.1 billion).

[ Translation]

I am raising two objections. I have a
Government document published in Novsrn-
ber with me.

[English]

"WHY EXPORT? WHY NOT: NEW
POLICY PACKAGE ON TRADE"

[ Translation]

It is a Government document readily
available at the Publication counter outside
and anybody can pick it up. On the first page
it says that the world economy has got inte-
grated now and no economy can remain
isloted and pursue economic policies inde-
pendently. All economies are interdepend-
ent. Further it is mentioned that many factors
have been responsible fer the present eco-
nomic crisis and there is direct impact on the
economy of the country by the events taking
place anywhere in the world. All this needs to
be made clear to the people.

[English]

17.43 hrs.

[MA. DEPUTY-SPEAKER in the Chai~

A million Indians went to work in the Gulf

exchange crisis and the condi-
tionalities sought to be imposed

by the IMF
countries. They sent money regularly to their
families. When the war broke 'out there,
about 180,000 Indians had to be brought
back from Kuwait and Iraq. This cost (Rs.
360 crore. Foreign exchange worth Rs. 500
crore a year was lost because the remit-
tances to the families in India stopped.
Another Rs. 500 crore could not be earned
from export of goods because they could not
be shipped there.

Petroleum crude price shot up because
of the war. The prices more than doubled in
avery shorttime.lndiahadtopayRs. 10,820
crore for the import of petroleum products,
during the last financial year (1990-91)
against the budgeted allocation of only Rs.
6,400 crore.lndia's production of petroleum
products is unable to meet the increasing
demand."

[ Translation]

Mr. Chairman Sir, I would like the hon.
Minister of Finance to go through it once
again. By making such statements, he is not
only misleading the nation, but also trying to
wash his hands off any responsiblity for the
present crisis. (Interruptions)

[English)

THE MINISTER OF FINANCE (SHRI
MANMOHAN SINGH): I have not appor-
tioned the blame on anybody. I was making
a factual statement fully consistent with the
facts and Shri George Fernandes will
remember.

[ Translation)

SHRI GEORGE FERNANDES: Mr.
Deputy Speaker, Sir,l am glad to hearthat in
future the hon. Minister of Finance would not
put any blame on us. A concerted effort is
being made to project that the 18 month long
reign of the V.P. Singh and Chandrashekhar
Governments are responsible for the pres-
ent economic crisis. This is evident not only
from the Budget speech of the Finance
Minister, but also from the speeches, some-
times ten in a day, made by the Prime
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[Sh. George Fernandes]

Minister during the election campaign and
now from the speech made by the hon.
Member of the Congress Party, who spake
before me. In future, I would like the Govern-
ment to refrain from such malicious
propaganda ... (Interruptions)

Alright, whatever it is. The second thing,
I would like to mention in this context, is with
regard to the statement made by the hon.
Minister of Finance, in which an attempt has
been made to midlead the masses. At least,
the hon. Minister of Finance would concede
this, because he is aware of the facts. It was
stated that the Foreign exchange reserves
which had plummeted to an all time low of
Rs. 2600 crores has gone up to Rs. 8000
crores, thanks to Government efforts. In the
statement, £1.3 billion has been mentioned
as equivalent to Rs. 2600 crores, while £ 3.1
billion has been mentioned as equivalent to
Rs. 8,000 crores. The Finance Minister, I am
sure, would, understand whatl am saying,
because a deliberate attempt is being made
to mislead the nation. While £1.3 billion has
been mentioned as equivalent to Rs. 2600
crores, on the basis of the exchange rate of
that time and £ 3.1 billion has been men-
tioned as equibalent to Rs. 8,000 crores on
the basis of the current exchange rate.

[English]

SHRI MANMOHAN SINGH: We have
given both the figures in the statement.

[ Translation]

SHRI GEORGE FERNANDES: But it is
beyond comprehension ofthe common man.
He would understand only this much that
while the V.P. Singh and Chandra Shekhar
Governments brought the foreign exchange
reserves to an all time low of Rs. 2600 crores
and the present Prime Minister and Finance
Minister beefed it up to Rs. 8000 crores,
althogh it is factually incorrect. H £ 1.3 billion
has gone up to £ 3.1 billion, the increase is
not big enough to be mentioned here and to
mislead the nation.

[English]

SHRI MANMOHAN SINGH: We have
given both the figures in terms of rupees and
dollars.

[ Translation]

SHRIGEORGE FERNANDES: Yes, you
have given both the figures, but the common
man in the country talks in terms of crores of
rupees and not billions of dollars.

SHRI MURLI DEORA (Bombay South):
The figures have been mentioned both in
terms of rupees and dollars.

SHRI GEORGE FERN ANDES: The
distortion lies there. I was under the impres-
sion that you will understand it, as you are a
businessman. When you have failed to see
through the game, how will the poor man, the
common man in the country will understand
it?

SHRI MURLI DEORA: Please make it
clear.

SHRI GEORGE FERNANDES: I will do
that, £ 1.3 billion dollars has been mentioned
as equivalent to Rs. 2600 crores, on the
basis of the exchange rate, prevalent at that
time, i.e.£ 1 is equal to Rs. 20/- while £ 3.1
billion has been mentioned as equal to Rs.
8,000 crores on the basis of the current
exchange rate of Rs. 25.50 per dollar. It is not
proper to mislead the people in this manner.
I think thatgoing by the exchange rate preva-
lent at that time £3.1 billion would be hardly
equivalent to Rs. 6200 crores or so, but the
Government has projected it as Rs. 8,000
crores. (Interruptions)

While £ 1.3 billion has been termed as
equivalent to Rs. 2600 crores on the basis of
the exchange rate in vogue, during the reign
of the previous Government, the value of the
existing foreign exchange reserves has been
assessed on the basis of the current ex-
change rates. This is highly objectionable
and I would' like the Government to refrain
from misleading the people. (Interruptions) It



557 Disc. under Rule 193 AGRAHAYANA26, 1913 (SAKA) doNcit financing, the foreign 558
Present economic situation in the country
with reference to the steep rise in prices
of essential commodities in recent months,

is important for the House to understand its
far-reaching implications. The country would
be in dire straits, if in future, the Finance
Minister in his eagerness to take the country
forward formulates policies on the basis of
disforted figures. Therefore it is my humble
request that the Government should re-
strain itself from misleading people, in the
larger interests of the massa and the nation.
Mr. Deputy Speaker Sir, in the discussions
regarding the economic crisis, high sound-
ing terms like Fiscal, Micro etc. are being
used.

[English]

SHRI E. AHAMED: It is very difficult for
the ordinary people to understand these
macro, micro, fiscal etc.

[ Translation]

SHRI GEORGE FERN ANDES: That's
what I am saying. I am glad, you admitted
that you too face the same difficulty. In the
documents laid on the Table, apart from the
letter written by the hon. Finance Minister to
the Managing Director of the International
Monetary Fund and other related documents
as well as the foreign exchange earnings of
the country, the lendings and borrowings, no
mention has been made aboutthe economic
crisis facing the country.

Mr. Deputy Speaker, I believe that when
we discuss the economics problems con-
fronting the nation, we should discuss those
things which affect the common man, the
problems from which the country wants to
redeem itself. However, here I would like to
specifically mention one thing to the hon.
Finance Minister. You have placed before
the House, the letter you wrotetothe Manag-
ing Direc or of the LM.F. and other related
documents, but it is equally important to
place before the House, the response from
the I.M.F. including its conditionalities.

[English]

SHRI MANMOHAN SINGH: There is
nothing of that sort.

exchange crisis and the condi-
tionalities sought to be imposed

by the IMF

[ Translation]

SHRI GEORGE FERNANDES: Mr.
Deputy Speaker Sir, we are prepared to
accept the Government's argument but it
won't be improper on our part to demand that
the Government should not make any such
statement in the House that would mislead
the nation.

[English]

SHRI MANMOHAN SINGH: I assure
you, there is no criticism of this or anything
which we have received. This is the docu-
ment on the basis of which action was taken.

[ Trans/ation]

SHRI GEORGE FERNANDES: Alright,
agreed. But you may kindly place any docu-
ment the International Monetary Fund has
sent to the Government.

SHRI SAIFUDDIN CHOUDHURY
(Katwa): If they can come all the way to Delhi
to tell us what to do, it won't be surprising if
they give the same in writing.

SHRI GEORGE FERNANDES: Mr.
Deputy Speaker, Sir, during the course of
this debate, we would like the hon. Minister
of Finance to spell out the programmes
chalked out by the Government to solve the
four major problems confronting the people.

First of all, I believe that the most seri-
ous problem is that of unemployment. It is
not in the context of I.M.F. or today's discus-
sion that I am saying all this but the most
outstanding problem being faced by the
country is that of unemployment. Social and
political crises are also linked with it. Next to
the unemployment problem comes the prob-
lem of rising prices. The rate of inflaion is
also rising. We have also to see the state of
deficit financing caused due to our physical
policy and its fallout on our economy. All
these matters may constitute interesting
chapters for our discussion, but the prices
are going skyhigh. The figures show that the
Situation is not the same what it was in
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[Sh, George Fernandes] the population increases by 3.3 crores
foodgrains production decreases by five
million tonnes. one can welt imagine as to
what would be the buffer stock position of
foodgrains i., the country.

August. 1990 .•But it is wrong. The situation
which was prevalent in August 1990 was not
there in last August. September. October
and November. Let us assu me for a moment
that an effort was made to project such a
picture. But it would not help to solve the
problem. I would like to know about the
action proposed to be taken and the policy
formulated by the Government to check price
rise. Of course. the Government has made
some experiments in this regard on which I
shall delve later on. Thirdly. the situation
prevailing in the industrial sector is very
alarming. I am aware that everyone in the
House will be perturbed about the present
situation in the Industrial Sector if he knows
the factual position. In the fourth place comes
the condition of agriculture. The condition of
agriculture is very bad. After a gap of many
years. we are heading towards drought. I
come from Bihar and the agricultural produc-
tion in this state has gone down by 25 per
cent. In Rajasthan. it has gone down by 20
percent. in Maharashtra. it is by 17 per cent
and the same is the position with regard to
Madhya Pradesh and other parts of the
country. I am not placing any new figures
before the House. As againsttencroretwenty
lakh tonnes of Kharif production last year.
this year the production has gone down to
nine and half crore tonnes. The production 01
Rabi crops was 7.5 crora tonnes iast year
and this year it has gone down to 7.40 cram
tonnes approximately. It means that the total
production was 17.70 crore tonnes. But this
year. it has declined to 16.90 crore tonnes. In
last two years. the population of our country
has gone up by 3.3 crores. They refuse to
hold a debate on these problems in this
august House. When they are confronted
with a serious matter, instead of taking that
up, they pick up a matter which does not call
for immediate attention. If we talk of family
planning. we will come to know that the
population of the country has increased by
3.3 croras in last two years. This number is
equal to the total population of Australia.
While the foodgrains production was 17 crore
60 lakh tonnes two years ago, it has delined
to 16 crores 90 lakh tonnes this year. When

Peopie in Bihar and other States of the
country are in great distress. During the
course of this discussion. I would like to
know from the hon. Finance Minister about
the steps proposed to be taken to combatthe
ensuing drought situation in the country. I
would like to make a forecast that this year
the ('.- _I-'Ie would face another drought. I
know that it is easy to refute it. There is no
column in hospital registers that death was
caused due to famine. There could be many
causes of death. but cause of death due to
famine is not in use. I would like to tell the
hon. Finance Minister with authority that
when the rate of foodgrains production has
continuously been decreasing in the last 10-
15 years in the country. why did $0 many
people die this year. The figures are avail-
able in the Heatth Ministry Report and one
can go through it in the Parliament Library.
There is nothing secretive about it. Your
particularly know about it. In view of what I
said now, I would like to know as to what is
the policy of the Government to combat
drought and decrease" in production of
foodg rains ... (Interruptions) ...

SHRi BOHGENDRAJHA: If they get an
excuse, they will start importing foodgrains
and bring foreign exchange .... (Interrup-
tions) ...

SHRI GEORGE FERNANDES: Since
they are running the Government •.it is they
who will take a decision in this regard. My
duty is to highlightthe problems of the people.
You are well aware of the problems of Bihar.
The hen. Finance Minister is also aware that
situation in Bihar is very critical.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): We are exporting rice.

SHRI GEORGE FERNANDES: You are
exporting it because the people of the coun-
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try cannot afford to buy it. I am coming tothe ... (Interruptions) ...
industrial sector. The Government has
claimed some big achievements in its report.
There is no indication as to how the future is
bright ans what is its present position. The
Finance Minister is aware that figures be-
yond August are not available with us.

18.00 hrs.

I remember that the manufacturing sector in
the country contributes 70 percent of the
totaIG.N.P.lfwegothroughtheG.N.P. from
the manufacturing sector, we will come to
know that the production in this sector has
also gone down by 3.5 per cent will last
August. H we make a comparison between
the production from April to August last year
and the production made during the 5 corre-
sponding months of this year, we will come
to know that while the total production had
increased by 12.4 per cent last year, it has.
declined by 1.0 per cent this year. As such,
the fall in the rate of production can be easily
assessed.

[English]

As against a 12.4 per cent growth in
industrial produce, over August 1989, in
August 1990, you have now gone down by
1.0 per cent, which means the total fall in
production-if you look at the last two years'
figures, if you compare with the last two
years figures, you are down by 13.4 per cent.

[ Translation]

This is the industrial position. It is all
about the figures. Let us go a step forward.
Production of crude oil has decreased by 7.6
per cent. So it has to be imported to that
silent.

[English]

MA. DEPUTY SPEAKER: Mr. George,
just a minute.

Would anybody like to move for the
extension of time from the Treasury
Benches?

562

MA. DEPUTY-SPEAKER: What is the
desire of the House?

SOME HON. MEMBERS: We will sit.
(Interruptions)

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN KUMAR-
MANGLAM): Sir, there has been a specific
undertaking in the B.A.C. that we complete
this discussion today because we have two
other discussions also.

(Interruptions)

SHRI NIRMAL KANTI CHATTERJEE
(Dumdum): Is that also part of your under-
standing with IMF ·that this has to be com-
pleted today? (Interruptions)

SHRI RANGARAJAN KUMARAMAN-
GALAM: The B.A.C. report has already been
adopted. It was decided to have four major
discussions-Economic Situation, Interna-
tional Situation, Public Sector, and still we
have the Uttar Kashi issue of last week as a
hangover. It is impossible to finish this week
all these discussions unless we take it up
today and finish them tomorrow, and that is
why at 4.30 p.m. we took up this discussion.
(Interruptions) Therefore I request that we
finish this discussion today itself. Otherwise,
the other discussions will get affected. One
of the discussions is on public sector about
which you are talking so much and which we
may not reach.

SHRI E. AHAMED (Manjeri): In that
case today, tomorrow and day after we will
have to sit till the discussions are over. Any
way, we have to sit tomorrow and day after.
So, why should we sit today also?

AN HON. MEMBER: Today also, why
not?

(Interruptions).
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SHRI E. AHAMED: Extending the time SHRI RANGARAJAN KUMARAMAN-
of the House for half-an-hour we can under- GALAM: It is not a private agreement. I
stand. But what the hon. Minister submitted would like to draw the attention of Shri Amal
before the House is that it should be ex- Datta to today's List of Business item no. 11.
tended till the discussion on this is over. He must either attend the House and know

what the House does or not raise objections
(interruptions) in this manner. The report of the BAC has

been adopted in this House.
MA. DEPUTY-SPEAKER: Dr. Laxmi-

narayan Pandeya, what is your opinion?

[ Translation}

DA. LAX M I NARAYAN PANDEYA
(Mandsaur): There was a general consen-
sus in the Business Advisory Committee that
discussion on two or three subjects should
be completed at the earliest. Dates had been
fixed for this and it was decided to complete
them at the earliest. Now, it is forthe consen-
sus of the House whether we should take up
them for discussion or not.

(English]

MA. DEPUTY··SPEAKER: "Re-consid-
ering the earlier decision of the House, the
Committee recommended that dlscussions
under Rule 193 on the following subjects
may be held on the dates indicated against
each from 4.30 p.m. onwards till the discus-
sion is concluded on the same day." This is
the decision of the Business Advisory
Committee.

SHRI NIRMAL KANTI CHATTERJEE:
Let us reject that decision now.

(Interruptions).

SHRI RANGARAJAN KUMARAMAN-
GALAM: If you do not want to participate in
the discussion, nobody is forcing you to
participate.

(Interruptions)

SHRI AMAL DATTA (Diamond Har-
bour): Sir, that agreement of the BAC was
private agreement. It should have bee~
brought before the House and adopted.

MA. DEPUTY-SPEAKER: Re-consid-
ering the earlier decision of the House, the
Committee recommends that discussions
under Rule 193 on the following subjects
may be held on the dates indicated against
each from 4.30 p.m., on wards till the discus-
sion is concluded on the same day.

SHRi BHOGENDRAJHA (Madhubani):
1'v1r. Deputy Speaker, Sir, when the Business
Advisory Committee consists of all leaders
from all the parties, the report of the commit-
tee must have some value.

MA. DEPUTY SPEAKER: Mr. Minister,
how long would you like to sit further?

SHRI RANGARAJAN KUMARAMAN-
GALAM: Sir, I propose to the House that we
extend the House upto 7.30 with the hope to
finish the discussion by that time and if the
discussion is not over. then we shaf con-
tinue further. (Interruptions)

SHRI NIRMAL KANTI CHATTERJEE
(Dumdum): Sir, every committee has the
right to make .unintelligent decisions.

SHRI MURLI DEORA: You have the
monopoly of making un intelligent decisions.

SHRI NIRMAL KANTI CHATTERJEE:
The type of Bills and the type of subject we
are about to discuss, all of them are time
consuming matters. So, one has to think
whether the Treasury Benches are really
serious about them and in which case many
Members would like to participate. If you
want to conclude it today itself, then we have
to sit upto 11.00 p.m., because so many
Members would like to talk not only about the
price rise but about the ruination ofthe Indian
economy. Therefore, it is not an easy matter
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to be able to conclude in another half-an- should make a categorical statement in this
hour. regard.

MR. DEPUTY SPEAKER: Let us sit
upto 7.00 p.m. Shri George Fernandes may
continue now.

[ Translation)

SHRI GEORGE FERNANDES: Mr.
Deputy Speaker, Sir, regarding the situation
prevailing in the industrial sector, I was going
to say that as in the case of all other sectors
we are lagging behind in the industrial sector
also. I am citing an example. It could be that
it might create some misunderstanding but it
is very necessary to make a mention of the
same because it will have different ramifica-
tions in different sectors. Take for instance
the automobiles. There can be different
opinions about the usage of motorcars, au-
torickshaws etc. but at the moment the prob-
lem is that three major automobile manufac-
turing units are on the verge of closure. One
of them is the Premier Automobiles Factory
inBombay, The present stock of this factory
is ~OOO vehicles. The dealers have another
one thousand in their stock. It indicates that
their stock position is 9000 vehicles in all. I
was told by the labourers that the question of
layoff was under discussion and it might
take place this week. If this situation contin-
ues, the three factories which include the
Government factories also, will be closed.
Their production has already gone down.
Now layoff of the labourers and closure of
factories will also take place. This will not
only affect the labourers of the factories
alone but also lakhs of people employed in
the automobile sector. I would like to cite
bright example of the Government policy
and the steps taken by it and would like to
know to the direction to which it is leading the
people.

I will not take much of your time in
speaking on this subject but I would like to
know about the steps being taken by the
Government to contain the recession evi-
dent in many areas of the industrial sector at
the moment. The hon. Finance Minister

As far as the price front is concerned, I
am not in favour of lengthy speech but the
figures furnished by the Government regard-
ing inflation rate says that it stabilized at 13.9
or 13.7 percent, which is not correct. The
months of October and November have
passed. By December,the prices due to
seasonal reasons should have gone down
but on the contrary the prices have also
increased to same extent. As per official
figures the rate of inflaion has gone up by
13.9 per cent. The prices of primary articles
have gone up. But the official figures do not
show that prices of various commodities
have gone up by 50 per cent. You are hiding
it from the people. As such I would like to
know as to how the Government is going to
bring down the prices. The hon. Finance
Minister should not say the things he has
said in Bombay and Ahmedabad. He con-
vened a meeting of the oil mill owners and
traders from other fields and requested them
to bring down the prices. Prices cannot be
brought down by such requests.

I would particularly like to draw the at-
tention of the hon. Finance Minister towards
today's edition of 'the trimes of India'. It is
about a big oil scandal in which the Govern-
ment of Gujarat is also involved. I am not
going to read out all this to you. It has been
published in all the editions of 'the TImes of
India', It has been published in Delhi as well
as Bombay Edition. I have now got the
Bombay edition in my hands. This scandal
took place in last February also in which the
State Chief Minister was some how or the
other involved. The same things has been
reported in today's edition of the newspaper.
The then Chief Minister is now in Delhi and
is no more the Chief Ministerthere. But there
is a nexus between the traders and the
Government. The National Dairy Develop-
ment Board was entrusted with the respon-
sibility of Market Intervention Agency . It
contributed only 6 per cent oil under the
trade mark of 'Dhara' in the market. All the oil
mill owners were hand in glove with the
Government of Gujarat and wanted to divest
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[Sh. George Fernandesj per cup of coffee even after 14 years today.
The price of coffee has gone up from Rs. 18
to Rs. 44 per kilogram. Butthe price of a cup
of coffee is still 65 paise for us even after 14
years. The price of all eataldes , i.e. bread,
butler, chease etc. which are made available
there has been increased bythree-fourtimes
iAthe market during the last 14 years. But we
are getting these establish at the same rate
which prevailed in 1977. Even if a sugges-
tion is made to increase the price of coffee
and at least charge the minimum production
cost, the hon. Members don't agree to it. Iam
not making any complain here but simply
staling the facts. We do not experience any
difficulty. The accommodation which we get
is very cheap. The Members of Parliament in
Delhi experience no difficulty in refard to
electricity and water supply. Though we hold
discussion on these issues, but unless and
until we experience difficulties in these mat-
ters, the Parliament would not have a strong
will to make improvements in them. That is
why, the Government should come forward
with a new pricing policy to curb the alarming
rise in prices. Iwould like to know the Gov-
ernment's views on the concrete sugges-
tions I have made, in the course of the
debate.

the National Dairy Development Board of
this responsiblity for ever. The hon. Finance
Minister is fully aware of it. I would like to
make a request that mere appeals to traders
will not bring down the prices here. If the hon.
Minister feels so, he should not place the
problem before the House.

Much has been said about the public
distribution system. But no purpose would
be served by the Public Distribution System
alone. Because the people don't have pur-
chasing power. Now Iwould like to give an
example of Bhilai where Shankar Niyogi was
murdered a tew days ago. Shankar Niyogi

. was fighting the cause of unorgaised labour-
ers. There are 80,000 unorganised labour-
ers in Bhilai. These labourers get only Rs.
10.12 per day as their wages. If there are five
members in the family of a labourer then
upto what extent your public distribution
system would be able to help him. It could be
a subject of discussion here but in practice,
it will serve no purpose. That is why Iwant to
knowfromthe hon. Finance Ministerwhether
he has the courage to formulate a new
pricing policy. I am talking of the prices of the
items of daily use. Iam not referring to prices
of motor cars manufactured in our factories.
But these items also should not be sold more
than one and half times of the total cost of
production plus transportation and
wareshouling charges. Is the Government
prepared to formulate such a pricing policy
and implement it strictly? Otherwise, it will
remain confined to a discussion only. We
may have a discussion on the Public Distri-
bution System but that is not going to change
the condition of the people. The poor people
will continue to suffer.

Iwould like to make yet another submis-
sion in this. connection. I agree that our
Parliament has pr.oved a failure in all these
things. The price of coffee for the Members
of Parliament and others who hold an entry
pass to Central Hall of Parliament House
was fixed in 1977 ql 60 paise and adding
aales ta¥ to ~ the total comes to sixty-five
paise. They are still being charged 65 paise

Finally, Iwould like to make a submis-
sion about unemployment and poverty. In
my opinion, this is the biggest problem while
we discuss the economic crisis. In the last
session, the Hon. Pjme Minister had as-
sured us to hold a discussion on poverty in
the next session. Many hon. Members has
asked questions about the extent of poverty
in India. We were looking forward that this
time a discussion on poverty would be held
in the House, because poverty cannot be
discussed alongwith the economic
crisis. Many hon. Members had presented
some figures on poverty in India last time in
the ·House. There are five crore people in
India who are subsisting on an income of 50
paise or less than that per day. Therefore, it
is necessary to hold a discussion on it in the
House and wewantthat adiscussion be held
on it.

The hon Finance Minister was present
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in the meeting of International Labour Or
ganisation held on 10th and 11th instant. It 

i has been said in the documents presented 
by I.LO that our policies are linked with 
International Monetary Fund. If these poli
cies are pursued further more than one and 
half crore people would become unem- 
ployedd in India by 1993-94. These are the 
documents.

SHRI MANMOHAN SINGH: Somed 
individuals have expressed their opinions. 
But there is not ILO, UNDP document to that 
effect.

SHRI GEORGE FERNANDES: I have a 
document in my possession. This document 
has been circulated By the International 
Labour Organization, New Delhi. They were 
prepared on 30th November, 1991 and they 
ware circulated in the Conference that was 
held on 10th and 11th of December.

SHRI MANMOHAN SINGH: Submitted 
by some individuals and not by me.

SHRI GEORGE FERNANDES: I agree. 
But this document was circulated in the 
conferendce under I.L.O. seal.

[English]

SHRI MANMOHAN SINGH: In fact, I 
had requested the ILO, because ILO has 
expertise in social service sectors. I said * 
you get together group because we are very 
serious about the social impact of the poli
cies". It was at my initiative that the ILO had 
convened that.

[Translation]

SHRI GEORGE FERNANDES: Not one, 
but three documents were presented in the 
conference called at yourf initiative and it 
was said in those documents that unemploy
ment wiH increase in India due to the policies 
of the present Government. The words of 
hon. Minster of Finance are ‘Sodal implica
tions, social fall out of these policies'. You 
have announced in the last week of Septem-
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ber about the situation of unemployment 
which may arise in future.

[English]

The non-resident Indians along with the 
multi nationals can come and take over our 
entire fishing industry.

[Translation]

They can take it over by hundred per
cent investment. As a result of it, 20 lakh 
families will become jobless in India. Where 
will fishermen go? When multinational com
panies will come with their fishing vessels 
and they will have their factory in a ship and 
they will catch fishes with the helps of 3-4 
vessels. I have seen that 20 lakh families of 
the fishermen live only on the seashore. 
Their lives are being spoiled.

What shoud I say about exit policy? You 
have not made public the document which 
you have given to I.M.F. In my opinion the 
step which you are taking today is not cor
rect. This point was also raised yesterday at 
the time of supplementry demads. You have 
started to retrench the people in the name of 
so called voluntary retirement scheme. It 
seems that you have no other solution ex
cept phase-wise retrenchment of the em
ployees, which you are going to do. This, you 
are not doing today only. In Bombay there 
were 2.5 lakh workers working in the mills 
but today this number has reduced to 90 
thousands, first of them are jobless.

Last week recruitment of sweepers was 
about to be done in the Bombay Municipal 
Corporation. There is no need to explain who 
does this job in Bombay and what is their 
sodal and economic condition? This House 
is well aware of it. The demand of the unton 
was that the wards of the workers should be 
given jobs. Their children had gone there for 
recruitment. What happened there? People 
from nighbourhood came their armed with 
sticks and spears and stopped the recruit
ment process by saying that if children of the 
workers are recruited, where our children
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would go? This is our policy, we can well 
inagine that where it wilNead us?

We do not find national renewal fund of 
any use. World Bank provides 500 million 
dollars for National Renewal Fund. As per 
my information this is the first time when 
World Bank has provided 500 million dollars 
orRs. 1250 crore to any country in the name 
of N.R.F. I can not agree to it that World Bank 
is providing money to us for the rebuilding of 
our nation. If it is providing500 million dollars 
it is also safeguarding the interst of those so 
called foreign powers. Hence, we are much 
worried about" you policy.

I am conluding my speech with this last 
sentence. Today, there was question as to 
how should we provide employment? An 
hon. Member asked me to give suggestions. 
A railway line was to be constructed in 
Chhitoni-Bagha But its construction work 
has stopped due to paucity of funds. Be
cause neither the Central Government nor 
State Governments are providjng the money 
for it and after seven days the construction 
work of Konkan Railway will also stop. In the 
reply to a question the hon. Minister of Rail
ways has told that arrangements have been 
made to provide funds, but modalities are 
being worked out Hon. Finance Minister in 
last July had ordered to mobilise Rs. 1.5 
crore through Railway bonds and to con
tinue the work of Konkan Railway. But Min
istry of Railway is still thinking on modlities 
regardingfunds and next week the construc
tion work of Konkan railway will come to a 
halt Because the funds allocated in the 
Budget or given by the State Government 
will finish by then. I am mentioning it, be
cause these are employment oriented 
schemes. When one kilometre railway line is 
constructed 25 persons get employment 
We can weH imagine development hi every 
field when this 835 kilometre railway line will 
be completed and Chhitoni-Bagha will be 
connected with each other. Northern Bihar 
and Eastern Uttar Pradesh will have dose 
links. One kilometre persons and it provides 
20 times more employments including its

down stream. Today the Government has. 
stopped such work. Your proposals are not 
implemented by the Ministry of Railway. I am 
failed to understand the reasons behind it 
and who is to be blamed for ft but one thing 
is dear that if you want to create more 
employment opportunities then you should 
not stop these works, (would like to state that 
we cannot support your present policy and I 
cannot accept that your policies are for the 
well being of the country.

Members of Andhra Pradesh are sitting 
here. Atleast 60 weavers have committed 
suicide due to your policies, because these 
policies have rendered them jobless. 60 
people have committee suicide and lakhs of 
people are on the brink of starvation. My 
opinion is that where mechanisation is nec
essary it should be done but where it is not 
necessary to do so then we should not 
deprive the people of their jobs who work 
with their hands such as potter cobbler and 
weavers. We should not leave our policy of 
self-reliance and indigenisation. If we want 
to follow the principles of our fight for free
dom, we should not deviate from the policy 
of self reliance. Mr. Chairman, Sir, if we 
deviate from there policies then I would say 
that whatever our Finance Minister may say, 
our future is not bright. We should work for 
saving our country from such a situation. 
With these words I conclude.

[English]

SHRI AMAL DATTA (Diamond Har
bour): Madam, we are in a very crucial situ
ation today where we do not know how the 
economy is to run. The Government has 
taken one policy and may be, they are sure 
as to what that policy is. They have some
how thought that just going to IMF for the 
loan and then abiding by all the conditions 
which the IMF wanted us to agree to in 
advance will take us out of this situation. But 
what has happened is that none of the prom
ises with which the ruling party has come to 
power is going to be fulfilled. They have not 
been able to bring down the prices. That they 
admit. Their own figures admit that they have 
not gone anywhere near creation of employ
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•ion that they haw (ailed to keep up the 
promises which they have made in the elec-

ment to the tune of five million per year. They 
have not taken • single step. On the other 
hand, the unemployment has increased and 
is going to be increased in future. The picture 
is quite dear to us.

So, far as the price situation Vs con
cerned, It has been stated already that the 
price has increased by 14% in November
1991 compared to what prevailed last year, 
that is November 1990. This of course, is 
very much an under-statement of what is 
happening in the price front We are not 
really concerned with what happens in the 
Wholesale Price Index but we are concerned 
with how the Consumer Price Index moves. 
This is stated to be 223 in October 1991. 
That is the latest statistics that I could get. I 
do not know whether it has gone up. Possibly 
it has gone up during the last two months. 
The price increases have been endemic in 
the Indian economic situation. It has been 
increasing not only during 1991 period. I am 
sure all the Members supporting the ruling 
party and of course, the Members belonging 
to the ruling party will claim and say, as one 
of the Members of the Congress Party

Shri Debi Prosad Pal claimed, as if all 
the ills with which the country is today beset 
in the economic front, are the sins of the 
eleven month duration of the Government of 
Janata Dal which we supported. That is not 
the case.

I think the Finance Minister isfair enough 
to agree that the priced have been increas
ing all along, during the entire'five year 
period of Congress rule from 1985 to 1989. 
The prices have increased tremendously. 
There are sometimes two digit inflation; 
sometimes a little lower than 10 percent may 
be eight per cent or nine per cent But every 
year, it was there. May be, it got increased in 
1991; but that was no fault of that Govern
ment. It has gone on increasing.

It was in that situation that the Congress 
party put up their manifesto saying that they 
are going to control the prices within hundred 
days of coming to power. Now, they must 
make a very dean admission and fair admis-

tion manifesto. Let them admit that; let them 
try to explain and justify, if they want to do 
that. Let them first say that we did not under
stand what the situation was or we have not 
been abte to take the steps. Let us under
stand the situation as to where they are now.

We have not been helped in this debate 
by anything which the Government has given. 
The Finance Minister has of course, given a 
set of papers yesterday. Those are the inten
tions which have been given to the IMF, 
obviously with the promptings of IMF that 
unless your your intentions are such and 
such, in the field of employment, in the field 
of price, in the field of fiscal deficit, in the field 
of monetary policy, etc. we are not going to 
give away anything so, you formulate your 
intentions accordingly and give us your 
papers. May be, those papers might have 
gone to and from the Finance Ministry of the 
Government of India to the World Bank, to 
the IMF, a number of times before they were 
finalised as late as on August 27.

But, before that, the loan has started 
coming in. Some interim loans in various 
forms have started coming in. Obviously the 
agreement was there. This is the final form 
which it has taken, where all the economic 
programme of the Government has been 
laid bare to the IMF that this is how we are 
going to play to your time; now please do 
give us the loan; you have given something 
earlier, now you please give us the rest.

There is no doubt at all-whatever the 
Finance Minister may say or claim here in 
the House-that there has been a lot of nego
tiations. It is not that one fine morning this 
Jetter was drafted and sent over the IMF. 
How much proportion has gone intothis? Let 
him say this. Let him be fair. Let him come 
dean before the House. What has been the 
negotiations? We do not want to know what 
has been written. What has been said in 
various forms?

(Interruptions)
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SHRI MANMOHAN SINGH: I have no 
hesitation in saying that discussions were 
held with the IMF and this is the final docu
ment that was submitted to the IMF.

SHRI AMAL DATTA: So, it was an 
agreed document which was sent, obviously. 
That is what exactly we were trying to say.

It was not that we said, this was our 
policy. We have decided upon this policy. 
Therefore, we are telling you: this is our 
policy. Therefore, you give us.... (Interrup
tions)

MINISTER OF FINANCE (SHRI 
MANMOHAN SINGH): That is not true. These 
are our policies. These are the policies which 
have been debated in this House. These 
were the policies outlined in the budget, in 
the industrial policy, trade policy. All these 
things are mere re-statements of those poli
cies.

where. Everybody, according to you, is dis
honest otherthan your party. I would say this 
is a normal thing. I do not feel any sense of 
shame in saying that India is a member of the 
Fund. We consult with the IMF every year 
under article 4. Your Government- the Gov
ernment which you supported-also used to 
consult. I do not want to go beyond what the' 
Government of West Bengal wants to do. I 
think, you are trying to read too much.

SHRI AMAL DATTA: I do not know. I 
may not be well-versed with the ways of the 
IMF and the World Bank. I am sure, I am not 
reading as much as the Finance Minister 
reads. (Interruptions)

SHRI MANMOHAN SINGH: What the 
West Bengal Government wants to do. I will 
tell you that also.

SHRI AMAL DATTA: I do not know. 
(Interruptions) Certainly, there have been 
some d\sdtosures.(lnterruptbns)

SHRI AMAL DATTA: That is true.

SHRI NIRMALKANTI CHATTERJEE: 
All this came after dour consultations with 
the IMF. That is the point we made. All that 
is true. (Interruptions)

SHRI AMAL DATTA: In fact, the last two 
lines of the letter make the things very clear. 
Lastly, they say, after swing all this:

"In addition, the Government will con
sult with the Fund on the adoption of 
any measures that may be appropriate 
in accordance with the policies of the 
Fund."

Not Government of India, not national, 
not Indian, but in accordance with the policy 
of the Fund\(lnterruptbna)

SHRI MANMOHAN SINGH: Mr. Amal 
Datta, I am sorry to say that your party, I 
think, in this matter, is hopelessly out of tune 
with what is going on. (Interruption̂ ) There is 
a lot of truth in H. I think, you people, who 
believe in Marxism, see a conspiracy every-

SHRI NIRMAL KANTI CHATTERJEE: 
It is a surprising statement that the Finance 
Minister makes.(Interruptions)

SHRI MANMOHAN SINGH: You can 
indulge in character assassination. When 
you say this, it is surprising.

SHRI NIRMAL KANTI CHATTERJEE: I 
say, it is a surprising statement when you try 
to assure us that we see conspiracy every
where.

Is it his study o international events that 
conspiracies do not exist? Is It his study of 
events that what happened in Latin America 
is without any conspiracy and the agencies 
were precisely World Bank and the IMF? 
(Interruptions) Dr. Singh, you should be 
knowledgeable about these things.

AN HON. MEMBER: What about South- 
South Report? (Interruptions)

SHRI MANMOHAN SINGH: Had you 
read it, you will not be saying all this. (Inter
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ruptbns) You have not read this. (Interrup
tions)

SHRI SAIFUDDIN CHOUDHURY 
(Katwa): Mr. Finance Minister, can I have 
some information? Have you proposed 
anything in terms of democratising IMF or 
World Bank?

SHRI MANMOHAN SINGH: We have 
consistently said that all international institu
tions should be run on. It has been our 
consistent stand all along.

SHRI AMAL DATTA: I do not know. 
(Interruptions)

SHRI NIRMAL KANTI CHATTERJEE: 
This means that you admit that it is not a 
democratic institution. (Interruptions) That is 
what you admit. (Interruptions)

MR. CHAIRMAN: Please allow Mr. Datta 
to continue.

SHRI AMAL DATTA: I very frankly admit 
my ignorance, which has been very well 
pointed out by the Finance Minister, that the 
Government of India, as a Member of the 
IMF, consults with IMF on various matters. I 
do not know, to what extent, the Government 
of India takes the advice of the IMF and 
implements it in other matters. If they do that, 
they have kept this House ignorant of this. At 
last, after a long time, we have understood 
from a very free and frank Finance Minister 
that there have been continuous negotia
tions or continuous consultations with the 
IMF. And the Government of India has taken 
their advice and formulated their policies 
accordingly and we have landed ourselves 
in this difficulty. It is very very good to see 
that after a long time, there is an admission 
in the paper presented to the IMF, the Man
agement of Economic Crisis and the same 
point has been repeated in the letter to the 
IMF in the economic programme. I quote:

"We have moved decsively to reverse
the trend of managing fiscal deficits
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which have pledged our economy for 
several years. These deficits are the 
root cause of inflation and are also re
sponsible for persistent balance of 
payments deficits.”

This is what we were criticising the Rajiv 
Gandhi Government year after year and at 
that time, what were these gentlemen sitting 
here saying? They were supporting that 
Budget. They were supporting that deficit 
and they were eulogising that deficit. And 
now the Finance Minister comes to their 
rescue and saying that these are the root 
causes of this inflation. We have never heard 
this before in this House from that side. It is 
all right. You have reversed your position. 
Did you tell the country that you have re
versed the position so far as IMF condition is 
concerned, so far as public sector is con
cerned, so far as sick industries are con
cerned, so far as employment or unemploy
ment is concerned? Have you told the coun
try that you have reversed your position in all 
these vital matters? You have not told them. 
Sir, they do not want to tell. They want to hide 
all these policies . Why dorVt they come 
forward at least now to tell them? What is 
going to be the Exit Policy? Have they agreed 
to take money from the IMF for that purpose? 
Have they spelt out as to what they are going 
to do? No, spelling it will spell a disaster for 
them. Therefore, they will not spell out. We 
had protested against devolution not that 
much because the country, at that time, was 
in a crisis. So, we could not protest fully. It 
was only that they told us that it was in a 
crisis. Of course, we do not know. There 
might be a default in international obligation 
of interest payment on principal sums. Then, 
the country will be in a calamity. And nobody 
will be lending and so on. We have no 
experience. This country has not gone 
through that experience. But I am sure that 
the Finance Ministerknows and many people 
here know that many Latin American coun
tries have stopped payment. They have 
declared a moratorium unilaterally and again 
they have come back to the interna
tional financing world. So, there is no diffi
culty.
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SHRI MANMOHAN SINGH: You also 
tall the House that as a result what happened 
to those countries. They had to go through a 
tot of suffering.

SHRI AMAL DATTA: Those countries 
have come back. I do not know the history of 
them. I am not a specialised person in fi
nance or international finance. (Interruptions)

SHRI NIRMAL KANTI CHATTERJEE: 
Will you inform us as to what happened to the 
countries who were indebted to the IMF and 
others?

SHRI MANMOHAN SINGH: I will do so 
certainly.

(Interruptions)

SHRI AMAL DATTA: He has assured 
the IMF; he has assured us in this paperthat 
he is going to fight inflation and in the course 
of fighting inflation, he is also going to fight 
the balance of payments position. Is it by 
reducing the fiscal deficit from 8.4 per cent to 
6.5 per cent? 6.5 per cent is a crucial figure 
which is apparently repeated in many places. 
And that is the target of this year, that is,
1991-92. Next year, it is going to be only 5 
per cent. Then, along with this, the other 
measure as a part of the social obligations 
of the Government is to feed the needy and 
the poor through effective management of 
supply of essential commodities. For this 
purpose the Public Dis trisection System has 
to be streamlined. But no sign of that has yet 
come forward. Although we are taking loans, 
we are gloating that from Rs. 2600crores the 
foreign exchange reserves have gone to
10,000 crores. H is expected be Rs. 10,000 
crore by the end of this month. We are 
gloating on that! But what has happened to 
the Public Distribution System? Is more wheat 
coming? Something was said somewhere 
that the FCI has been told to put more wheat 
in the market But nothing has happened so 
far. Prices are still increasing. So, implemen
tation is sadly lacking.

In the realm of intentions, insofar as 
doing something good and positive is con

cerned, what is your performance? How are 
the hoarders and profiteers being penal
ised.? I have picked out this statement from 
one of these papers that hoarders and profi
teers are going to be penalised. Who are the 
hoarders and profiteers that are penalised 
now? Nothing has happened so far. Every 
one and the business community in particu
lar has got the impression that this Govern
ment is soft on businessmen and industrial
ists. Not only that. This Government is soft 
even on tax evaders. That is why, in spite of 
the fact that one of their programmes is to be 
able to increase the tax collections, they 
have not succeeded in doing that. They are 
falling for short of what they themselves 
estim ated. Were those estimates done in the 
air without understanding anything? If that is 
not so, what is the reason? Is not this House 
entitled to know? How is it that the indirect 
tax collection from April to September, was 
Rs. 1900 crores short of their estimates? 
Their direct tax collection is also short. I do 
not exactly know by how much, but both are 
short from the estimates. As a result, the 
revised Budget estimate 1990-91 has gone 
to Rs. 10,772 crores. And this was said to be 
pegged to Rs. 7,719 crores. By the end of 
September, it has already exceeded Rs. 
10,374 crore.

What is the remedy? The remedy is to 
cut the expenditure. How much can you cut? 
But you have not been able to do even that. 
Why are you failing to cut expenditure? The 
Government have earlier toldthat there would 
be afive per cent cut in expenditure. But I do 
not know to what extent that has been imple
mented. From what I see of the Govern
ment’s activities, I feel that they are not 
effecting even this five per cent cut But the 
idea is to coutependiture still gurther. How 
will your reduce your deficit to 6.5 per cent? 
How will you cut your expenditure?

SHRI NIRMAL KANTI CHATTERJEE: 
By cutting the size of the Government!

SHRI AMAL DATTA: They are going to 
resort to disinvestment of Government eq
uity in selected industries. What are those 
selected industries? We do not know how
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this selection is going to be made and on policyandthey wantto go on in an indiscrimi-
what basis. Who are going to buy them? I nate fashion.
think the mutual fund is the best bet. I do not
think they will be able to attract others. Then The monetarypolicy of theGovernment
there will be abolitionof CCS and abolitionor is putting restrictions on the credit but again
reduction in the subsidies of sugar, fertilizer without any selection. Even those people
and so on. who are able to export earn money-which is

very crucial nowto earn foreign exchange in
This is a longstory.What has happened hard currency- are not given credit. Our

is apeculiar system of non-decision making. banking system is such that we cannot get
Fertilizer subsides are being calculated on the loan without first agreeing to pay corn-
the basis of input co!t in 1990-July to Sep- missionon every credit. That is how they are
tember of 1990! More than one year is over. going to implementthis policy. Havothey not
On the basis of the input cost the fertiliser understood the kind of economy that they
subsidy isbeing calculated. But even on that have inherited, not from Shri V.P. Singh
basis the payments are not made. So, the alone but from Shri Rajiv Gandhi and Mrs.
Government can save money in various Gandhi?Corruption in all these sectors isnot

.- ways. They can incur ob!igationswhich they today's origin. It is a phenomenon of long
do not honour. The accounting systemof the duration. Ido not know howthey aregoing to
Government is such that it can go on making implement this policy. This is all theoretical
obligations without making the payments. and nothing can be implemented.
And, when the money is not paid, the money
is saved forthat particular year. On this basis We have talked a lot about the defence
the Government is going on merrily. expenditure. We know that the defence

expenditure could be cut drastically without
I came across one case about fertiliser affecting the defence requirement. There is

which I took up with the Fertiliser Depart- a lot of slag. a lot of infructuous expenditure
ment and also with the Prime Minister but no . and a lot of acquisition of arms which are
solution could be found out. Supsr-Phos- absolutely redundantln 1987the PACgave
phate is called the poor farmers' fertiliser a report about the acquisition of Jaguar
because its one bag costs about Rs. 65 planes. About Rs. 1500 crores have been
whereas one bagof OAPorother phosphatic spent on that. The PAC came to the conclu-
fertiliser costs about Rs. 400 or something sion that all this money has gone down the
like that. So, out of these 80 units, 65 units drains because the planes were all out-
are on the brink of closure and the others dated. This is the kind of purchase which the
have already closed down just because of a Government encouragesandsupports.And,
decision which is being delayed by the Fi- now they have entered into an agreement to
nanceMinistry.The FertiliserMinistryclaims purchase electric locomotives for the Indian
that they have consulted the Finaoce Minis- Railways costing aboutRs. 1100crores. Ido
ter who has given his recommendations. not knowwhat the FinanceMinister isdoing.
Therefore, these unitswere to beclosed. But I do not know whether he has also given his
what has happened? About 35 lakh tonnes seal of approval on that. But last year, an
of phosphatic fertilizers were made by the Agreement was signed in the Railway Minis-
single unit. So, the whole of the North Indian try. The output of electricity in India isso bad
farmers suffered because of this. Ultimately, inthe regionswhere electric locomotives are
80 of these units became sick and then supposedto ply andthere will notbe electric-
closed. This is the type of policy which the ity to give toom the motive force, yet they are
Government is following. going to buy because the commission would

be there.
We have always been requesting the

Government to follow some selective policy.
But they do not want to adopt the selective

The Government could have reduced
alsothis fiscal deficit by variousothermeans,
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including declaring moratorium on interest 
payments to people inside the country. Why 
not? You say that you cannot pay this year 
and you will pay next You say, you will re
schedule these payments. The have not 
done it They have not thought about it. 
Because those are the class or group of 
people who are their supporters......

SHRI MANMOHAN SINGH: Mr. Amal 
Datta, a very large part of the interest pay
ments go to the financial institutions, banks, 
insurance companies. They would all be
come sick, the whole system would col
lapse, if this suggestion is followed.

SHRI AMAL DATTA: The whole system 
is already sick. We have brought cases after 
cares of tax evasion; cases after cases of 
banks lending money to fraudulent compa
nies. What did they do? Every week, we had 
been giving them Memorandum. But what 
about the Memorandums that were signed 
not only by one MP out by ten-twelve MPs? 
The answer given is ‘It is under considera
tion'. After six months, everybody forgets. 
But what is the Government doing? We have 
given a Memorandum regarding Company 
about which a lot of agitation was there in the 
Eighth Lok Sabha, that is a company which 
is called Progressive Construction Company. 
Hundreds of Crores of Rupees have been 
taken by that company from the banks. They 
have defrauded the banks. They have de
frauded the Income Tax and they have not 
done the work. It is because, they were 
progressive Company!

Four or five months back, I think just 
after this Government took oyer the Office, a 
Memorandum was submitted. Questions 
have been asked in Parliament during last 
Session and also during this Session. The 
answer that always comes back is that 
‘Enquiry is going on.! How long will the 
Enquiry go on? In this pretext, no action is 
being taken against this kind of fraudulent 
people. Not only that, they are being encour
aged. They have got good connections. So, 
they are being encouraged in the Govern

ment. Those people who have certain con
nections in the ruling party, they have en
couraged to have more construction works. 
They got one construction work recently for 
Rs. 300 crore. They have collected mobilisa
tion advancor something like that worth Rs. 
50 crore. These are the people who are 
encouraged by the Government and where 
are they going to make saving? There is no 
question of making any saving.

They said, devaluation is going to in
crease our exports and curb imports. Curb
ing imports is the only thing that has hap
pened. The export earning has not gone up 
but it has come down. Because, they are not 
going to buy our products more than what 
they have already bought. Quantity-wise, 
they are only paying a lesser price now, as 
now, as a result of that, we have got less 
money against the garment exports, against 
the gems and jewellery exports and various 
other exports. These are the two items that 
I saw in the newspaper.

MR. CHAIRMAN: Mr. Datta, are going 
to wind up or are you going to continue 
further?

SHRI AMAL DATTA: I am going to 
continue. (Interruptions)

19.00 hrs.

SHRI AMAL DATTA: I would like to 
continue tomorrow instead of finishing it 
today.

SHRI RANGARAJAN KUMARAMAN- 
GALAM: The House had decided that we 
should sit late today and finish it.

SEVERAL HON. MEMBERS: No.

SHRI BASU DEB ACHARIA (Bankura): 
It was decided that today we will sit upto 7 
O'clock and tomorrow till it is finished. (Inter
ruptions)

SHRI RANGARAJAN KUMARMANGA- 
LAM: It am sorry, I would Hke to make it 
extremely dear. I have no objection if the
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House adjourns now, but, then the Members 
belonging to the other parties must also 
realise that if the House adjourns just now, 
then they will lose out definitely all the public 
sector debate. (Interruptions)

SEVERAL HON. MEMBERS: No.

19.02 hrs.

[MR. SPEAKER- in the Chair]

SHRI RANGARAJAN KUMARAMAN- 
GALAM: If you do not want to discuss it 
today, the speaker may kindly decide. The 
hon. Members are not willing to discuss it 
today. I cannot help it (Interruptions()

SHRI BASU DEB ACHARIA: It was 
agreed that today we will sit upto 7 p.m. and 
tomorrow till it is finished.

MR. SPEAKER: Please understand that 
these subjects were taken up for discussion 
at the instance of the Members law and order 
situation, economic situation, industrial pol
icy and the Ministry of External Affairs' pol
icy. And over and above, we have to pass 
certain Bills which are very important; and 
the Members want that those Bills should be 
passed.

Now, if you do not cooperate, then it will 
not be possible to discuss the other topics. 
Either you can cooperate and discuss all the 
topics or if you don't cooperate, then discuss 
only a few topics. It is not possible to extend 
the Session because of the Christmas. 
Members-of the North-Eastern region do not 
want that it should be extended. Otherwise, 
we would have extended it certainly. That is 
why, you shall have to understand that please 
do not repeat the points which have already 
been made. Please don't take more time 
than really is required; and let the Parties 
give the names of one or two Members who 
can make the points and then have the reply. 
Otherwise, it is not possible; now if it were 
possible, we would have certainly done 
anything that you want; but, it is not possible 
to extend the time beyond 24 hours of a day; 
that is the position.
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If the House wants that we should dis

cuss only this, we can do that; there is no 
difficulty.

SHRI HANNAN MOLLAH (Uluberia): It 
was decided that the House should continue 
to discuss this topic upto 7 p.m.

MR. SPEAKER: Yes; it was decided to 
facilitate you. The Precsiding Officers are 
not speaking neitherthe Ministers are speak
ing. It is only the Members who are speak
ing.

SHRIMATI MALINIBHATTACHARYA: 
Sir, because this is very serious subject and 
there are many people who would like to 
speak we may give them time tomorrow.

MR. -SPEAKER; What subject is not a 
serious subject? Is the debate on External 
Affairs not serious?

SHRIMATI MALINI BHATTACHARYA: 
There will be pressure to end the speeches 
as quickly as possible.

MR. SPEAKER: I have been following 
the debate from the Chamber. Supposing 
you do not accommodate the other Mem
bers, it is very difficult. Other Members will 
complain. But my request today is, as a 
compromise, let Shri Amal Datta complete 
his speech. We will adjourn for tomorrow. 
But I will request the leaders of the parties to 
see that their Members do not repeat the 
point which are already made so that we can 
complete the discussion with one or two 
Members speaking and the hon. Finance 
Minister replying to it and we can to to some 
other topic. Otherwise, we shall have to give 
up the othertopics which are fixed for discus
sion.

SHRI NIRMAL KANTI CHATTERJEE: 
If new points are there, there should be no 
prohibition in making those new points.

MR. SPEAKER: I will not obstruct and I 
will request the Presiding Officers not to 
obstruct, if you are making new points.
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SHRI AMAL DATTA: Implication is that 
he does not make new points!

SHRI E. AHAMED (Manjeri): If there is 
a time limit and if Chair say that the Member 
should speak only for that amount of time.

MR. SPEAKER: I agree with Shri Ah
mad. But it does not look nice all the time to 
tellthe Members to conclude. Now Shri Amal 
Datta.

SHRI AMAL DATTA: The various ob
jectives which made the Government to go 
for devaluation, out of them, what has been 
successful about getting the money from 
IMF? The others have not been called fail
ures. We have not been able to increase the 
exports. But imports have been curbed. One 
of the reasons is increase in the price of 
Dollar or foreign currency which has made 
the imports much dearer. But, apart from 
that, it is the credit policy of the Government 
inside the country which has been able to 
curb the imports. Now LCs are not available 
LCs cannot be opened, except hundred per 
cent margins. That is how the foreign ex
change reserves have gone up, not because 
exports have gone up but because imports 
have been curbed. If we have been able to 
curb the imports by our domestic monetary 
policy, that would have been adopted even 
without devaluation.

This is the point I would like to make and 
I would like the Finance Minister to appreci
ate why exports have not gone up. I have 
myself made a personal study of it.

I had a talk on this with our High Com
missioner, our people in London, the High 
Commissioner, High Commissioner and also 
the Commirdal Attache, Everybody agreed 
with me that it is not possible by decreasing 
the value of the rupee to export more. Be
cause the markets which the traders expert 
is 500 per cent. N you are exporting some
thing for Rs. 100 they will sell it at Rs. 500; no 
less. By devaluation if you take down the 
price to Rs. 80, instead of Rs. 100theirprice 
still remains Rs. 500or something neaiby. It 
is not going to cut into the market at all

exchange crisis and the condi
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because the traders trading channels are 
such. It is so much oriented towards hig- 
hoverhead costs and all that, that you cannot 
make any headway. The way theotherpeople 
have increased their exports is not by de
creasing the value of your money, but by 
capturing the trading channels. That is what 
the Japanese have donerand that is what the 
Koreans are doing now. But that is not on the 
Indian agenda at all. It is not known, it is not 
understood, how to make an aggressive 
debut in the foreign markets. We have no 
understanding.

In fact, tea is our big export commodity. 
We had examined the problems of tea ex
port. The tea export in 1951 was 200 million 
kgs; in 1981 also it was 200 million kgs. In 
1951 only 80 million kgs went to UK against 
200 million kgs 40 year ago. Why did this 
happened? It is because the Indian Govern
ment had been promoting the tea export 
through the Tea Board in blind manner. 
What were they doing? They were advertis
ing Indian tea. They were taking it to trade 
fair and everywhere, giving free drink of 
Indian tea I asked the question, how about 
the housewife, who is pleased with drinking 
Indian tea, going to the grocery and ask for 
Indian tea. They said, there is no way. No
body had thought on that. The Commerce 
Secretary had not thought on that, the Chair
man of the Tea Board had not thought on 
that. But, they werespending crores of rupees 
in propagating Indian tea to people in UK. 
There is no brand name. They cannot ask for 
a brand. So, how are they going to recognise 
Indian tea? If the brand name is not there. 
So, these are not understood, the marketing 
phenomenon is not understood in India. 
Therefore, there is no chance of ever en- 
creasing export by devaluation.

Then, I come to the point of attracting 
the NRI capital. What has happened to that? 
NRIs have been told by their bankers in UK, 
is USA and in Canada that India’s risk factor 
is very high. H India is going to give you 12 
per oent interest, you deduct five per cent of 
that for risk factor. It comes to seven per 
cent. You are getting that return in America 
also, in Canada also. In UK you are getting
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more. Why do you go to India? So, the risk 
factor is there. How is it going to be elimi
nated? It is not only a question of how much 
foreign exchange reserves we have because 
they may go out any time, but also the entire 
political situation, the entire economic situ
ation of the country which matters. They are 
not going not in the short-term not in the 
medium term. They have fail-ed to do it. 
They are not going to be able to attract th.e 
foreign capital into India by giving them bet
ter value for their dollars or pounds or better 
interest rates. That is the only thing that we 
have tost during the last year which we may 
get back. It is not our own making. That is the 
remittances from Indians residing in the 
Middle East countries. It had dropped be
cause of the Iraq war and it is going to be built 
up again because Indians are going, no 
matter what sort of life is there for them in that 
country. They are going and they will send 
back their money. So, that way only some 
relief will be there for the Government’s 
foreign exchange position.

How is this Government going to f ight it? 
The fact— according to IMF Report which 
must be believed is that 28 billion dollars had 
gone out of India during the eight year period 
between 1981 and 1989. It had gone out in 
the form of under invoicing on exports and 
over-invoicing on imports. This is the way the 
business men take their money out. Why do 
they take their money out? It is because they 
are more secured. They feel, their money is 
more secured abroad. How is he going to 
fight that phenomenon? And that is a phe
nomenon which has come to Europe. Every 
country suffers from that to some extent and 
mostly the Third World countries. The people 
do not trust the Third World countries to keep 
their money in. They take their money out. 
Then, they go to some European Banks. 
From there they channelise the money into 
America and there our money goes into 
America, the 28 billion dollars. It is a very 
substantial part which the US Government 
wants today because the anonymity has 
been given by this Euro-dollar system. From 
the late sixties the bank started channelising

the money of the Third World countries, 
petrodollars and others. How is he going to 
fight against this system of giving anonymity 
and high returns? Many people have taken 
out money in this fashion. We talk about the 
Swiss banks. They are not the only ones. 
Swiss banks do give much more security 
because these Euro Dollar banks also 
sometimes, like the Bank of Credit and 
Commerce, go to liquidation because of this 
kind of indiscriminately giving loans to their 
favorites.

Not only the businessmen, the Third 
World politicians also have been taking 
money. The Swiss bankers may be happy-1 
do not know, they must be happy-to have so 
much money with them, but the Swiss 
people are not very happy. In one publication 
recently they said * has put money in Swit
zerland-twenty seven billion dollars or 
something like that. But others also have 
taken money. They say, * (Interruptions).

MR. SPEAKER: Please do not mention 
the names of others. This is not allowed. You 
cannot mention the names of the Presidents 
of other countries here in this country. That 
is not allowed. That will not form part of the 
record.

SHRI AMAL DATTA: And they have 
mentioned for having deposited 2.5 million 
Francs... (Interruptions)*

MR. SPEAKER: The names will not go 
on record...

(Interruptions)

SHRI AMAL DATTA: There are pictures 
of all these leaders...(Interruptions).

MR. SPEAKER: This is very unfair...

(Interruptions)

SHRI AMAL DATTA: How is he going to 
prevent this from happening again? What is 
the method of prevention this? This is a

*Not recorded.
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magazine of Switzerland, a very reputed 
magazine,and it has come out that maga
zine. I can show ft to him. Let them take 
action against this magazine if they 
want...(Interruptions)...

SHRI SRIBALLAV PANIGARHI (Deog- 
arh): Sir, are we sitting overtime for this type 
of things? (Interruptions).

SHRI AMAL DATTA: The point that I 
want to make is that all or quite a bit of our 
agony would be abated by getting this money 
back. Why the countries today is suffering is 
because of this kind of 
things... (Interruptions).

SHRI SRIBALLAV PANIGARHI: Sir. it 
is not worth sitting overtime for this type of a 
speech... ( Interruptions)

SHRI AMAL DATTA: What I am saying 
is that it has come out in this magazine. If he 
can promise that he will prevent this from 
happening again, I will support 
him...(Interruptions).

MR. SPEAKER: One minute please. 
The convention is we do not level allegations 
against those persons who are not here to 
reply and wM not form part of the record.

SHRI AMAL DATTA: I have not levelled 
any allegations. I am showing that they are 
saying this. Let the Government of India take 
action against this magazine... (Interrup- 
tions).

MR. SPEAKER: Mr. Acharia, you do not 
have to advocate for him...

(Interruptions)

MR.SPEAKER: Now you just keep quiet. 
We organised this debated to give you an 
opportunity to discuss the policies and to 
advise and to criticise also, not to level

allegations which should not be levelled on 
the floor of the house. If you do not respect 
the foreign dignitaries, if you do not respect 
those people who are not here to answer 
your charges, this is not correct...

(Interruptions)*

MR. SPEAKER: That is also not going 
on record...

(Interruptions)

MR. SPEAKER: Mr. Muttemwar, why 
are you prolonging? I have taken remedial 
action. Yes, Mr. Amal Datta, have you fin
ished?

(Interruptions)

MR. SPEAKER: Shri Amal Datta, have 
you completed the speech?

(Interruptions)

SHRI AMAL DATTA: I would like to 
know as to what is the programme of the 
Finance Minister to prevent the business
men from taking money out of the country by 
the various means they were adopting. Whs. * 
is the programme of the Finance Minister to 
prevent politicians and bureaucrats from 
taking money out of the country and stashing 
them in Swiss banks and aH other European 
banks? What is the policy of the Govern
ment? What steps have you taken? What is 
your policy? The money involved is 28 billon 
dollars-that is I.M.F.*s own report. (Interrup
tions)

What is your programme to prevent 
that? If you cannot do that, then everything 
will come to naught AD your policies will 
come to naught That is all I have to say 
(Interruptions)*

MR. SPEAKER: Nothing of this sort win 
go on record.

"Not recorded.
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MR. SPEAKER: The House
stands adjourned to meet on Wednes
day 18th December, 1991 at 11.00 
A.M.

19.22 hr*.

The Lok Sabha then adjourned till Eleven 
of The Clock on Wednesday, December 
18, 1991/Agrahayana 27, 1913 (Saka).
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